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LOK SABHA DEBATES
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Tuesday, July 22. 2014/Ashadha 31, 1936 (Saka)

The Lok Sabha met at Eleven of the Clock

[HON. SPEAKER in the Chair]
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[ L&Y : WA S, Bl MY gl &, YT A< HIAT I8 AT
SHRI MALLIKARJUN KHARGE (GULBARGA): Madam, it is unfortunate that

an incident happened in Delhi.
HON. SPEAKER: Are you telling about that Manipur boy?
SHRI MALLIKARJUN KHARGE : Yes Madam, I am telling about Manipur boy.
HON. SPEAKER: I will allow you in the Zero Hour.
SHRI MALLIKARJUN KHARGE : Unfortunately, it happened on my birthday.
AT STEA& : 379 3T T B ?
.. (orTE)
DR. M. THAMBIDURAI (KARUR): Madam, I have given an Adjournment

Motion.

A L& ¢ 12 T SR AR & T1& 3MIDH! W H 3TATS; ot |
Q. 201 - Shrimati Anupriya Patel E


krr
ollowed by b 1 turn
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11.01 hrs.
ORAL ANSWERS TO QUESTIONS
HON. SPEAKER : Q.No. 201 Shrimati Anupriya Patel.

(Q. 201)
SHRIMATI ANUPRIYA PATEL : Madam, the Chunar Fort of Mirzapur which

was established by Maharaja Vikramaditya, the king of Ujjain, to commemorate
the stay of his brother Bhartihari who took Samadhi alive is of great cultural
significance. 1 wish to know from the hon. Minister whether there is any scheme
in execution to safeguard the monument under the Ancient Monuments
Preservation Act, 1904 and the details of the works carried out for safeguarding
this fort of cultural significance.

S sfare AW TEF : AT NIy ARG, A SR 7 G T YOl g, TR UM 98
T Bl 3 W BH ANMCHIZ PR AP &, 8l S P YU ITd1 AR A A AT 8F

UFATHT BB B DI DIRE BT . (STaer)
SHRIMATI ANUPRIYA PATEL : I also wish to ask the Minister if it is true that
there is a constant tussle over the management of the Vindhyavasini temple which
is located in Mirzapur. If so, does the Government have any plan to put an end to
this managerial unrest in the temple so as to preserve this temple of cultural
relevance and also the efforts of the Government to promote the vanishing folk
song style Kajali deriving its origination from this Vindhyavasini temple.
S sfiure IM AEH : AT T SN, AR GERT 7 A U UB 2| Th FHolell b aN A
I=M HEl 2 Sl g8l B U M Md g, Adid & o aier & & 5 ot T € o &
THI F ft T B s9hT S9N BRAl, SHG! Heg HRAT Al ARBR Bl B © 8, Rl I8
AN AWP( 3R UgaT 1 92 Bl ARPpiA DI Y &1 & oy 891 ARBR JAT PR & 2
SO T AR # Aeiic @ aR H o7l H 39D IR § STRERN SO AR gaideal
S $B DT 8, 98 89 B | WX T A AT FaAT 371 e AfG et § - AR I A
S0 A1 H ST AT 3R TAR SABIRAT & T JSHR 8H a8 T Gers |
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SHRIMATI ANUPRIYA PATEL : Madam, what are the efforts that the
Government is making to preserve Kajaliwhich originates from this temple?

AEAT 3Eh&T ¢ Iai-] Dol [P AP JATHR AABINAT & A I B, fha1 e Sare
f&an| MU g e § w® Bl
SHRIMATI ANUPRIYA PATEL : He has replied about the management tussle

which is going on in the Vindhyavasini temple.
A kel @ a1 bl SR fodr gl

... (cgagT)
PROF. K.V. THOMAS : Madam, Sree Narayana Guru is the greatest social
reformer of our country. This year, nationally and internationally, we are
celebrating Deva Dashakam, that is, his ten slogans on the fraternity and
brotherhood of human kind. A number of proposals are before the Culture
Ministry, Government of India both from the Government of Kerala and other
organizations from Kerala and even all over the country. I would like to know
whether the Government will take positive steps so that this year Deva Dashakam
of Sree Narayana Guru is celebrated properly.
it sfrarg AW TED 2 AR TH S D Al B IR H U MU YBT B W Aol 9@ A B
g 1 BRI T3 Heg axal 2l § AT e A Rade o b S dIs TaioTel 81, 31y
ST &1, B9 99 D SR HRIATS! Bl
ST, dRE PAR : AT O, T IT DI T UH ALHT Bl 7 R I AB H Y T
3R *fid B 21 fhT S # o <@ 2 5 T aE i figw Bt o W gl 'R Q9 |
Igd g WA # fAcEll H AGqR b wd # Wioll, ANRN, I, O | # ool A o |
AT PR | AT 3R AR & U ST S oFf | AT R R U1 I8 U8l IR g 3y
J| I Tod ¢ IICHA-ICHT Wl 2 ¥, ST 6 TN R H 9= Wold ©l d I BT B
FIT 3MMY fEGRIT & B alel &, o1 Hel T8l, 89N Jaol SR Ua¥l ¥ &g Ulel U8l MY |
T AU WP DI A & T &R Iq@d S8 9 I b fy ey g1 VAT Awpfa @
eS| BR X b (AU WA fHY O @, 99H # IeiUs Bl ard BT Aredl § (b
Jaergus H IR, fOARAT, W, WIell & WA SR SMeAT-Sael & Il Pl TS 1 TR e &
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3R S W ST RaTd g1 391 5 IR 51F & W4 H PRI SR WM& B 3R qieqor
S B R DI AT SR TR R?

3t sfiare A @ ¢ Aweled], fHAT W qu & faorg d Wwpfd e Hequl et v 2|
¥ B AT b GHY fAbN b fIu T W i, T 3R oI il
P 3R Gortar 9gd Aeaqul g1 IRa ffdedr aren <9 2 SR 1ot Axpfa @ st A
THdl B Tdid B TRHR S & ARGIaS WA B gaa! 9 Afdear iR ammr & A
T 3R WRIE B B $2gd ol § AFHIY TG Bl I ARl g b s Ul Wi
g, o ToRY Rt & ffg WM 2 89N I8 Fall IR Wi & g ad Sea
FHodel Al €, 91 fF 5o & aft HEN H 954 SISl B IR I B AT 9e F § Bl
= fh 390 e & AR § Sl B9 98 dled © A1 98 Ol 390 (Y ATEd 8, I8 89 B
SHRI RAMCHANDRA HANSDAH : Madam, to protect, preserve, promote,

popularize and revive traditional culture like folk music, songs and dances in my
State of Odisha, our hon. Chief Minister Shri Naveen Patnaikji has formulated a
policy where Zila Kala Sanskriti Sangha (ZKSS) has been formed in all districts
and Block Kala Sanskriti Sangha (BKSS) in all blocks. A revolving fund of Rs.
7.78 crore with Rs.5 lakh to each ZKSS and Rs.2 lakh to each BKSS has been
formed. Apart from this, around Rs.10 crore has been converged from fund meant
for Information, Education and Communication (IEC), which is a fund meant for
creating public awareness of various Central and State Government schemes. Thus,
in this way, 421 art forms of Odisha and more than 71 thousand traditional cultural
artists are promoted. I want to know from the Minister, through you, whether the
same format as well could be adopted by the Central Government. E

st sfutg AW AEH : 3(ETeT ARG, SHD IN H WX U Il DI fSca &l Bl Afhd A
[ | Sl U YT 8, ST & § I WS |

DR. SHASHI THAROOR : Madam, | thank the hon. Minister for his response to
the question of the hon. Member, but he has mentioned nothing at all about
languages. It is a fact that language is the vehicle of culture in our country, and

there is a real concern that a number of traditional Indian languages are becoming


sr
d. By c1 
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extinct. If you look at the 2013 report of the National Advisory Council on
development challenges specific to particularly vulnerable tribal groups, you will
find that a number of tribal languages are becoming extinct. In my own State
Kerala the Cholanaikkan tribe is itself in danger of extinction as the numbers have
dropped from 300 to about 190 last year. So, is the Ministry of Culture in a
position to do first of all in terms of particularly vulnerable tribal groups and in
general about the preservation of India’s traditional languages, recording them,
audiovisual records and so on, so that we do not lose these precious vehicles of
culture and our traditions?
2 siure A/ 8D ¢ AFEIG fLTET Sfl, AFHT WS A Sl Y YOl & IABT Jol Yo
37T 2| WP HATHT Isadl STATHE B oI 980 TV S Bl gl TN TN Sl W Wi
SAH ST RN P THTORT &1, Tie &1 onfie 2

weledl, # Hel dredl § 6 @l #are & few gR1 Wiia Aed st W Us
eIy oliep Bl SR SIS fAuRT Bl &) @1 § dife 59 ol & faqeid [Afy= ®err wai
B W fHar ST G| sUd URY H 3fheHl 3 Hed YUl HILTHI W Al AR SR
FATDBR B FERA qgar # ot yfrer [ B 2 TR sMd U S WWed § 3
ST sad B SadUHE & oy & a8 W 98 DI IR W &l AP e d Myl
M L.... (Fagm)
AAAR 3ee @ A HA Sfl, 989 9N 9SW e Bl 9Ted ol I8 989 ofeYl 9 ©
Rfh AP & IS H FHol-1-del GRpR I JHERTel 81 S &l A9 Aa S9H g
IH & AT 3T U B Tg R ADd © [ MY & U & AiNal Bl e, gal bR, Sl
MY ASG 8, I AMorslt & R F U IR G S JHIaeiell ST a1 991 e

I QT 31l S|
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(Q.202)
it T 3ax: 31eueT TRIGaT, S9N < a1 BRIS Bl JAEET BT < 2| ga-l I 3fEra!

& ¥ H Wied § TN PIs WH T8 a9 9@ gl fhde S a3 8is o) fed
TN WA H I PIS WA BH AN &1 # Hrae T8 8 1Y

Wl & ABHH ATcifid TR TR STl dl 114 ATl b1 sfaew &4 afieht & raman
3R P® TE <1 &l ATcllUed d 31 Tb g¢ dlas BOR W AP yaehi § A A Silell § b
26 USh 3MMY 81 W & 4,800 USh! H W GARI < 3@ qb Al gah & Sitd urdm gl IwH Al
313 USH B! & M Tl geofl, TN 3R TS S BIe-BIc o¥ Wal H 450 4 310 UedH
BT AR g Bl

reeT ARIGHT, Well & M TR HRISI-3RAI & golc & AT I oI 2. (1aeT)
AT STEAE ¢ @i, wilol, YIg| A FER o S bR Yehfd Bl 2
$it AR® IR : AfHT ol BT AJHY AN W WAl & TRIAHINAT B fager a3 &
qﬁﬁlﬂﬁﬁ?@ﬁﬁ@ﬁﬁé@ﬂﬁﬂ?ﬁ@éﬁwi‘lg&w@ AT GRS AR A DI
& U oRAA U S0 Wl g HG B d3d &, SIhl AUl RN 8 Sl g1 A #3Al
HEIGd ¥ I8 WA ©, STl Sar AT Siard 984 fR @ 3 g1 8FR I@T SaE uel
MY A IFA A1 2 FUed S # 99 $ Sid 9o W& gl 89 AN 98d ool Silafid
H 3T XA BRI B dTel &, offhe Aedls 39d famid g1 75 S 97 o1ue w19 # el §

- “Sports’ is a State subject and it is the primary responsibility of the State

Government to create adequate sports infrastructure within the State.”
e Weledl, § ayD HewH | HIA Sl A S AR B I WBRI AR D

WHR & 9 WA D &3 ¥ J5aR Dlsiiered & oy T U fHy T 82 57 WSRI Bl
g g\ INfd AT & w0 H & g A &1 fIaRor SR a199 3R {71 =ay # fopawy fou
MY §, IS9P fJavur PR #EH S Ued W W AT BH AN DI qAV A dgd HewdTl
BRM? . (craem)

AR Sreaet: ol JMTUeh! go”T uee ol quT o

3t TIR® AR : deH, T & WY Sl T3l U 2] T AW WDHRI & Wl AR Bl By
8% e viasr § il d1fh IS ARBRI & A UWR DIASHA B qb?. .. (aem)
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A 3ehel: RAT 3T Afhs A=A T8l aA?

SHRI SARBANANDA SONOWAL: Respected Madam, I would like to inform
the hon. Member that our Ministry co-ordinates with the State Governments for
two schemes — one is the Rajiv Gandhi Khel Abhiyan and the other is the Urban
Sports Infrastructure Scheme. Through these Schemes, we co-oridnate with the
State Governments. Annually, there is a Sports Ministers’ Conference held at
Delhi. In that Conference, all the major issues are discussed. Also, from our
Ministry’s side, we write letters to all the Sports Ministers to invite their
suggestions.

3t aIR® SFax : 37eHe HEIGHT, W TN ARy §, 3l S 7 o1 AW H @l 7 & -
“Under Rajiv Gandhi Khel Abhiyan, an integrated sports complex will be
constructed in every rural block panchayat of the country. Each sports complex

will cost Rs. 1.75 crore and have 11 outdoor and five indoor games with flexibility

to choose three local games. I8 Sl $78I7 AU STa1d § Hel 8, § g ST AR b o4

feam § WHR T HaH IOl T 8 3R T8 N &R @b § FUCH DIAAR Wi Bl DR
DI IS 8, T8 B9 dP Y3 81 SGIH? IABT PIg e, F9I [aiRa 2 A1 781, I8 § S0

aed §?
SHRI SARBANANDA SONOWAL: Respected Madam, in our country, we have
more than 6,000 blocks and in 623-like districts. We would like to complete all the

infrastructure buildings in the next five years’ time.

P TR SR : I(ETE HRIGAT, AU {Y die BT Wy o, g9 fog # smuet
gdE ool g RISl deg o R & Y U1 iy el MgiiRa ord € S dRE a0
Jurey AR 2020 A1 2024 3Acifted & foy ga+l swom@Ifed o1 dadl § [ BIs de
FgRT B 3R I¥S a8 YaAuey 1 A HRd d8l dP &g deb dgd?

SHRI SARBANANDA SONOWAL: Respected Madam, I would like to inform

the hon. Member and inform the House that our Ministry has proposed to
constitute a committee of experts which will identify the potential players in the

country and another committee will be constituted to monitor the day-to-day
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performance of our players. Our target is to achieve more and more medals in the
forthcoming Olympics to be held in 2016 and 2020.@
SHRI K.C. VENUGOPAL : Lack of infrastructure and coaches are major issues in
the development of sports. Hon. Finance Minister had already announced that a
Sports University is going to be set up in Manipur. It will not help sports activities
in a major manner. I would like to know from the hon. Minister whether the
Ministry is considering construction of one stadium of international standard in
each and every district of the country or whether the Ministry will ensure that at
least one stadium will be constructed in each and every district of the country.
Secondly, the sports infrastructure in schools is going parallel. ‘Catch them
young’ is the slogan of sports. We are not aware of the sports sector in schools.
May I know whether the Government will give sufficient support for sports at the
school level?
SHRI SARBANANDA SONOWAL: As you all know, the hon. Prime Minister,
Shri Narendra Modi Ji is committed to improving games and sports in the country.
That is why, in the first Union Budget, a special budget allocation has been made
for this. This reflects the fact that our Government is committed to the growth of
sports and sportspersons in the country. That is why, we are also targeting to have

better and better sports infrastructural facilities in all the States of the country.

S WA A ¢ el Heledl, § UD HIEGH H A HA Sl A HEAl AR g, o (B
TEel AR AiE A Hel f6 Sfal # T oS IR fafd ¥ Asd Sl 7, ofhd smodd
B! B! Bleld 9gd aREAT 81 T 2| Bfd! Pl a1 TAINULN &, Ud ql 8eb! fSAT § 3R U
SO gl BT &, Sl U+ AUD! Pedl © fh & AI=Idl ¥@d & 1 F 1 Eldl DI 2016
AR H of O B IR H P Thed By o % &, § Ig qol Aredr §?

SHRI SARBANANDA SONOWAL: Our Ministry has introduced National Sports

Development Fund Prize Money Event. Within a short span of time, we will have

events throughout the country; this is mainly to encourage our sportspersons to
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have a better exposure. It is a kind of preparation. This is the case even in hockey.

This matter will be specially taken up.

3t goryEoT IRUIRNE ¢ RaernfSal &1 ar w&g Rl .. (aer)

A sreaet : RaefeAl o1 & 99 < <& gl

N goyEer IRUIRTE ¢ AeW, R Wt IT ARG A frde ardl € & R drad € A
AT B HSHTd 7d SR |.... (@r9em)

A Jehe @ T HYl|

S DI ST : 3feY HIGd, WA=l A Sft Bl § Fa1 § (5 Sfea Sl heve 3R ghep!
SISAT BT Y H ofSlg g & B, oI gl Bl I8 ga9n ©l... (Faur)
AT STEAE : 37T Wl AT FaTe Yo |

St BT eME ¢ Y8 1 Y B Sfa/g o fQar g, § 1341 olib 991 4 I8 W g IGH $B
Y@ BT BIS HD PO AR T8 ¢l T T8l Il 3R T WA B, B! IFRT Pl 37T TG
TR & A S I WR B e Aol # R @I WWEl W &9 g B S9d
I, AR A1 Soakd HRIEH & folg S 3fHT @t St 8, S9! a5 9] < a1 &F
F T Raafeal @1 98t Wem & AidT fid 9@ iR g8 W e I 0 W W T |
A MEALT : ST U fehbe BT Jd S © H, A A Sh! TSl AT dlai |

2 DI 3TToTe ¢ H WfSTRT BT a1 B @1 8| § fobehe & aR | &1 Hgm, § Al Do ga ]
AT AR ..., (aer)

A JTEhET @ SATY A AT IAIHT are & folg Al &l

ft BT smome ¢ ow UE A N, F A N S A 6 o ww oww wE v fF
AR 980 9R M Raarsl 99 Wt ot B8 ded Siad € 91 W B TS Siid B
PTs Y AT & 91 7 IR-GR IRDR BT AR AT Wl B I GRA3H BT Y a8 b S0
TG A g Dls A 8l el | ool A7 it a1 & We W™ 9, o1 fUsdr @i ues
ABR A ¥, I=M el {5 g WEHR | B 9adT T8 e o1l 399 I8l ovRe fie
Hred S A AR b gl © waw afear Rearel w8, =i Pl o1 {6 # s =
P HH D! T8 Race T e e ¥R W@H 7 Udh fhae fordt o, S8d ®ar a1 f& “To
Hell with Hockey” f=8iM 1975 # ¥ic &R ¥ WRd & Ao fAag off 8k 89 #alRmn #
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ugell aR favg U Sid A1 F F=A St | S Aredr § 6 A 6 $o ASHEN S AT qdr
w e, #1134 e w9 A & Y8 Gl W@l §, S9H daalrd a1 g3 87 A A B A Ul
FT H qTA § 5 B W B RISt I i W/ 7, 7 K

SHRI SARBANANDA SONOWAL: Hon. Member is a renowned sportsperson in

the country and we all respect him. For his information, I would like to let him
know that no religious and political events are allowed in stadia. E

SHRI KIRTI AZAD : We know that i 8t €, drefee wfeam # 8t € g
e T BT B

SHRI SARBANANDA SONOWAL: But that is not for political or religious

events. Only other events are allowed.

Our Ministry is always interested to bring transparency and good
governance in the day-to-day activities of the Federation and that is why some
discipline is required to be maintained. The particular issue that the hon. Member
has raised is a very important issue. Everybody has complained and said that
sports should be above controversy and corruption. The Sports Development Bill
1s an important Bill for all of us and our Ministry is having consultations with all
the stake-holders before bringing a Bill to the House. In this particular aspect 1
would solicit your cooperation and support.

AT 37eAeT ¢ 21 qou0T IR0 48, 1T 3791 yee g |
.. (erET)

[N aN

fotfesel il T8l Welw|

b 1 e it 1= e v e

... (cgagm)

2 gorywor ¥RoT Rig @ HEew, § el gwudTe <A Aredl gl e 3R |igd | 310 qd
U @ HIEM H WA B gael Bl o @Y gl AR AT A S S U ©, S9dl SR
A e H B feur g g SR SWhT R IR AMHI ARG FaR |ied bl Hel S, o
WEHR H IBM UE AT B (61, IH WBR 7 W DI Hal Igarn?

AT S7eA& : 37 gAY |

... (cTaem)


rjs
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A eaet @ 39 5 g |
.. (eraET)
A gorquor IR0 RE ¢ U qud @ usdl A W YA gl gsl L (gadT) S ge
b 71 8 ... (Fagr) Wl ® IR A $o ARy (@qum)
AEAT A& . YN Sfl, H Ugcl 8 el o & dielifedd ol T |

... (@agm)

2 goryquor IR0 Rig : wEe, A difafesd |

AT 37eA& ¢ Y Y gfed |

Y goryuor RO Rig ¢ I8 W B AT 9S U 2, S W 9 IS gU 2l dIs W o9
T R BT UfGAIfar et & a1 SqD SIS & 9 W4 8, B9 94 B9 50 ol 3R 399
TGP B Uh BRIS WU B AN H Uh T TIAAIar &1 e 81T 8, S NGl g,
AT 8, Gabaroll ©, defied onfe &1 d # dec TR B 9@ I AR ekl off, 16
A B ARG S A & geadl DI 99 FRARET Bl o A ISR & §RT F8d & W0 4 6
A WY A S Al JFRR ddd W, S9 19 AT O DI IMY D gedl Dl bly TG
FferNAaT Bt off, 99 ARBR D gRI 4 G WY BT WA I foan Srar a1l Sfg AR
TR B I T Bt off, @ SUH WRPR ® g 2 oG Wiy ¥ o | Siefdh Ud
TfRIET, 3T AN S8 A8Ad 8, $9H Pis SISl T8l § 6 50 G A BF H BIg I
gferaar &8 8l gl ... (ragm)

AT STEAE ¢ AT Sfeal A (AT T Yo |

2 gorEer IROT (g ¢ § AR AT S A S 9red § (P S-Sk qd B ARBR | e
DI Sl 6 ARG FUY el A, SRR Bl 4 AR WY e 3, SU 4T BH IR dad 2 A

FR &A1 2, 97 31U 3 qo & FU B2 . (e 1 e smUE fhar 7 f6 uw

I TR B GIRear & Ao § $F ¥ $F 50 ofd ®UT W9 8ld © ol T 39 [y

Wl fasrr (A @ gfifar & w8ai < & Har Hea?

SHRI SARBANANDA SONOWAL: Respected Madam, I will look into the

matter raised by the hon. Member. ... (EHHHH)E
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A e ¢ QA1 U G54 37 A | B SdT IR @ PR A< (AT 8| I ol © b
A I # areel Bl ToR S|
U% 203, 1 HIEWIE qEBRISl W il |
.. (erET)
AT S7eA& ¢ HAl Sfl, AU IR <qel W W fQAT| HUAT, 3777 Ao Faga oy |
.. (orTE)

sit I Rie @ creger S, amlior el &1 Faral 21..(Fag) § 39 W MY ©e &t 94

el gl ... (Taegr)
A Jtemet @ e off, U, YT T B

... (c@agm)

it Homrew g area @ sy SN, $9 W G B @iyl (@rauT)
AT STEA& : BH 3Nl U R S b 2

... (Fagm)

AR &Y ¢ U9 203, 2N AlgHE ISel W S|
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(Q.203)
sft Aigwe geSie @H ;  Ie¥el S, BN <¥ H #feesli & Raoe - $igs 8 ®© ©,

ST AR W Wl U1 TEl A1 gS © SR I Bl W =Ryl f Afeen & @iy Ul e
el B, S & oy oSl SO @ W @awen gl Afed, W e & S A A #3 S
T Sl ®El § [P SIS U Big Srel e ¢ & fBaw Al B I8 pudeE oA w8l Iw
F e 87 H $HD AR H S ATSN g AT A1 B AMBY, AL qgA TUR A &1 Ao
T ® gRI VAT SIcl i 81 Wve bl S 8, § $ded aR H ST =redn g

N o RiE 0 oreme Ay, § AT 9e Bl I8 WIMGR ol ATedl g (b fha B
fes gY €, fhaw dde # Sfaaed gon 7 iR fhd oaw # fdacd gom 8, 9 ddy #
S B W BT 8, T8 AT B WR W B B 8] S8l AP HUTAYT o1 BT AT &, HATAA
U WHR & T SR 8, A PR A9 W o I 9rel © 6 &R sy e
HUS RES §U € AR fha Hfdae gy €, 39 Wae 4, BAR U $o SIe o fba ar
DI HUTAY T B3 &, SHD! W TAFDN H A SR BT IUTel BT 1|

SHRI MD. BADARUDDOZA KHAN : Madam, as far as we know, the
Government sanctioned Rs.1000 crore for Nirbhaya Fund but till now, no fund has
been utilized. If so, why has it not been utilized and reasons thereof? What action
is the Government going to take in this regard?

ot o fig 0 oy wElGH, I A1 wfkeel @t G B S'd gY Ugd W U &y
g9 8, Ifp a9y wy ¥ focell § T & 81 & a1, B U g UL, 3R AR ..
& gR¢ &, o deied B T g iR $u Wl Bd fhy e §l Siiked ot e o
g 8 oftl IR a9t HHS T W U YHHSHE & B, I W 9gd 9N XHHSI Bl
AR ARBR 1 WIHR fHa1 8, afdp fa=1 & Awt 3R RS &1 diuwell s=waR fhar <
TS| PO WHHSIA B of IR a1 9, I WHHASHA BT T WHR T8 B gl ot IB
HUTHIA BT YT 2| ITD! HUTA W a1 ST A1l gl @i & |, o afgen & aer
Y BT 2 T fhdl TR BT g 2WRMe Bl 8, WHIfdd w0 F I {5 SR § o
Ul &, fhd bR B AU SU SiaHl TSl 8, 39 Wa AN =l bl W e # R
g0, AMS. WM. iR Wt @t ammeit § gRad fFy 1w € o7 WWeRl @ g™t &Ik
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{1 & W b5 WHR ® gRI I gD Adb1 & {7, Agel Tae & gRI Wed TaH<d
BT Tsarsor W SR &) TS 2l
SHRI RAM MOHAN NAIDU KINJARAPU : Madam Speaker, I would like to

thank the hon. Home Minister for putting down the answers for this serious issue
of sexual abuse which is haunting this country day-in and day-out.

In his answer, he has stated that the Ministry of Home Affairs has
envisaged establishment of an Integrated Computer Aided Dispatch platform for
supporting Geographical Information System which will help women in times of
distress and also in providing speedy assistance. I see that these activities that are
being done will prevent the crime from happening when the crime is actually
taking place. But the real issue right now is the lack of understanding and the lack
of knowledge that the people are having or the psychology of the issue.

So, I would like to ask the hon. Home Minister the measures being taken

for highlighting this issue and for sensitizing this issue. It is because this is
happening at a very early level. We have recently seen some events where they
have happened in schools also. What steps are being taken to address this issue, to
educate the people, to educate children so that that is targeted at a very early level
rather than trying to stop it when the crime is taking place?
St o RE ¢ orede Heldl, 9@ SRS a|l BHel gl ot A1 I/ U Repfsed # A8
Al Fe1 & ol & Ui BEl & Jasd B DA QRN WY, $HSD! fowar W &1 S a1fey|
IThT G o7 6 CoRe g1 @ 3 $© U Ursasmd a3 fhy oI @nfey arfds S9a g
Bl B &I D U Uiagd], HHSHS T doge DI QM-I O o | g9 AfaRad Wt aAr o
g Ui T oM & oy &3 g9Tdl Hed SOt Y £l O gfer & IR W I8 e
@ TS 2 fF 98 SieR Ao BT S W AR I 3iR fceh |fed oo T W weR & orEt
S’ ARICTZOII Bl DHRIDHH YRH TAT 2] 58 ARG W ANl AR [ ke ¥ ufdag 2
o wfgaell o1 AW 3R AR SR BT A1 | 9 HRU &A1 Hg JHEl Had oY o
i AR [ ST A 1 H S|l SHD & gl
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st RR AR sreHy TR, TS Fared H 8 AT B & Uyad & R ¥ d1d bal s o
# Awiie ge1 & w0 H oeer Gredal g1 Ministry of Home Affairs has envisaged
establishment of an integrated Computer Aided Dispatch platform for supporting
Geographical Information System Based call taking and Global Positioning
System based police vehicle dispatch function that will help to improve the
efficiency in responding to women distress calls and provide speedy assistance. 3

qoeed 114 3gscibigs fifew # gweiide 8 ¢ € which includes 54 cities having a

population of more than one million and 41 highly crime prone districts. # &g
Treal g % 70 ufoea wfzad e gRarst #§ €1 &2 wmal # 9gd AfTw $159 B g
I! Bl g 3§ RUIfeT 81 Brit| § AR T8 #3014 S0 aredrn g f& 91 70 wfiee
Afgetd AU STl § W) ©, 1 & Ba¥ B b U o) @Rg @1 HARES darss
DR BT DIy DRIDA & AT T8 7

Nt wo RiE ¢ 3remer weeyn, 899 RRufhea s-hmaeH Red 3R Talad qiirerf=T
Riees & q8al ¥ HRgeR Uss fedte Rived grv fhar 21 #Hd 9ewd 7 &el fb 99 ol
@ 114 TN ¥ o B T 21 H e B IR B TESGN <7 =@redl g b a8 ol I
114 IR A T8 8 U1 ] PO TR N AR, AW@TS, HHR H 0 Uil Yoae & W/ H
e T 1 § WieR o_ar § 6 o a afgdrell 1 g gHrad o= & forg [ aoff
SR g9 HrEarE B A1y, S9 3R Afd guidt WS | B DI MRS B
St Jolta I9F @ 3eFE HeledT, Y 2012 H W1 JfATsd 94 o1 & JfaTsd gR1 S
8U © d 1316 & S a9 2013-14 ¥ §&HR 2074 B MY A 60 URE Sfdrger 0 & H
$died gY &1 # S areedt € 6 a7 WReR &1 38 fIaR 2 5 s9d) S99 wers Wy Hife
ST & ATEH W AN 14-15 WA & e & 9gd A9 Bl b oe AW, WXl URAT B
Afersit @1 g9 Icdied § amaen a1 By fafeear it v <0 9 & et o S @
anRaR 4 foran € b o) Uam dig Wraem, e 3R dgel TaHT &1 Bl PlATTeTe &l 2l
RN M e 3R Fex BT GURISAD HEHl & Ty IS HIMTETAT 71 %\'?E

AT 3eqeT : HAT SN, 99 U HHEH & g 8 ifhT g 3 U &7 ff SR ©
qhd B
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$it o Rig @ siedeT HEll, AE WER | JdAIgd $igH © dN H dEl § o 3|
IS BAS B AT Ug W ¢ AT 21 H 377U AETH | HEA DI I AT g b i
HiS B I§ B5 WHR 1 39 IR A9 &1 G 2 3R 39 |9 9l &l I51 & oy oo
YU HeH SOl ol O I HIRRURT 3R mgdRft @ armet # uRads a1 T & a9 9@
gfery ol # IRRER B arel TURIE @Y R 9¢ T ¥ Ugel 98d R WY U B 9,
! THEaR & gferd o # &1 78l & Uil offl Jfd 3@ aof & W B W@ g,
Hifh MU # URacT axa I8 shfede X faar 1 g & S gfew e o
THATGAR GO T8l B, S afed fhar SR var Nfds &= & a8 gferd word 3§ Ot
THIASIAN B GAT el o &l 2

SHRIMATI SUPRIYA SULE : Madam Speaker, the hon. Minister is a very

honourable senior Member. But I was just appalled with the reply and the reply
said that no specific data is maintained, to which he has replied that there is, and
there are no corrective steps envisaged in this regard because it is dealt with
exclusively by the States.

I would like the hon. Minister to intervene here because no corrective steps
are being taken. We would appreciate if, under your leadership, some corrective
steps are taken today because sexual abuse is a national shame. Whichever
Government is in place, I think women security will be everybody’s top priority. |
think the State Governments do not mind the Home Ministry intervening when it
is a question of national security and women security. If there are some national
programmes or good success stories like in Maharashtra, it will help women.
Probably, Maharashtra is the first State where we have managed to have fast track
courts and, in the Mumbai rape victim case, we have managed to get capital
punishment to the culprit. If there are such interventions, we could work closely
together as this is really an issue of national shame.

St To RiE 2 oTewe WEIGdl, BAN WRBR GRI By GIRIAS HaA Ioi T &l U B
R aTorsiic Brsel 81 9l ® 3R Bisd 81 & 95, U1 Uae | mifao fhar man g f a1
TN @ IR & O BRT ¢& HIc & ATAH A BT 8, I8 I B HM [T IR <A1 A1y
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Ife et § a1 SHBI Hfad 8F1 aifey MR IfT I8 Iy =&l uray Sar g A BT

vfdae=d BT A1feV| I8 ) a=em &) & T Bl

SHRI KALIKESH N. SINGH DEO : Madam, the victims of sexual abuse, sexual
assault or rape are subject to further humiliation and trauma when they go to file a
complaint with the authorities concerned and seek justice. While the hon. Minister
in his reply has stated that medical facilities are given free of cost and funds are
given for legal facilities, it is however a challenge for them to access those
facilities. Just by providing funds or providing facilities free of cost, they cannot
access those facilities.

I would like to know from the hon. Minister whether he would consider
having the concept of One-Stop Crisis Centre in every district or areas of high
urban population where free and easy access to legal, medical and psychological
counseling are given to the victims so that they can get over the trauma faster.

At v RiE ¢ e wRied], S UATSAl ¥ g9 & fo aRe @ TR Bl 9gd 9 U
Ifer WU &, T A gferd diefdd, fo™, |9 sQudey, SQUaes & w0 H B el
PR E S, Al WA A1 W AR Pl THIAGAR GO bR H WA Bl &l 9 29 B i
BT €1 39 A1 BT A H @ g I8 ey fear wn ® 6 afe 9w gferd v wR Afge
B AT IS T Al BRI UHIMEHR & B & forg 8l 8, A1 fb 7 foeft o
fAuTT & STfUBTY BT JeAThR SHD AIeAH A A H1H fhar ST =12y, Vil @raRen &1 T 8l
SHRI KALIKESH N. SINGH DEO : Madam, My question was not on FIR. I

want to know whether medical, psychological and legal facilities will be available

in one centre so that it will be easy to access.

ot worm Rig @ orede wRIGw, # 39 Ue @ W TGN SAT AR AR W | gEt
g 5 &1 B e VT Rived Sae frar mn g R te & U W SR Al gfaemg
WW?EWWWWQ%W@WWE%WWQ#WH&E%
3T dFgerd ovade @ ol fafdew Afead € ST th @ wH W Afsed wiafad
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arags & WY 9o gferd iR ofd, o gerR @ ff R € R gfiacd Seet
yiaTgs AT oMU, sd® forU 99 M By A= W yRw fhy o W' 2l
SHRIMATI MEENAKASHI LEKHI : Hon. Speaker, thank you. There are two

situations with which we are faced. One is, due to exposure through the internet,
the newspapers and the media, the age of sexual maturity is going down because
of which the crime pertaining to women are on the increase by the accused persons
of younger age group. The second situation is, because of this maturity there are
consensual sex issues also.

Do we plan to have an amendment in the legislation to the Juvenile Justice
Act to reduce the age of the juveniles who are involved in such conflict zones? My
suggestion is that there should be an amendment brought in the IPC and the
Protection of Child Rights Act to decriminalise such acts amongst juveniles of
young adults.
2 o g oTeue HElGAT, SRl 9P Jdqsd © UW 9 Relcs U 8, Sl AR AEw
ST ATl B, 9 W U GIFRR Tsaide 8, S9d! et fAfs] offe faie i arses
STATC BT T, Afh AT Tl o1 39 99 § St ff g fon g, &9 S9 R fifdaa s
I R o 3R wefera Afy @1 ff B o 59 d9y 9 o &
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(Q.204)
Nt wRa g ;. 31eTeT 9eieyl, YSRUT &HAl BT g & folU g WRBR 7 99 2014-2015 &

golc § U 89X BRIS YU BT Jae fhar & Ry SRl & e|dT § T < g

BT FATHT BT §9SD (ol B DR & UIJ G=Ud1G & A1 AR W Fed HAT aredl g
AT A HEIEAT, W AR U AJYRD WAl I € b IR Uo¥ B aferan el H
IMYp WET JAWHRY W] & AW H Bl gd Aieordl i A & Bl <& g,
HT s WHR GFAR R IR Yo & giorar Foreln qen afern F@cy & 4 @re IRl
SN o @ GrE @ 27 I &, A1 diddt &R R g? If T8, @1 s9a F sRor §?
S SRR DR 916 © HSH, HAT B I A & YHR Bl WhIH ©] U Sl A=eR HRal
g 3R g e R ST G AT 2, R SamaT geran f&an i @1 8, S U gl
WIS WA gl WRIAR TR ¥ed B I8 AN o Ae & 1 © {6 9 310 oy HFar &Y
f 9 DA WS, AR qAT Bles =1 B! GRAAG AT =Med 81 O 9 quferdeid od g,
39 vufraed & foy weed &1 Tic faar oar § ofR 9 g o 21 @1 U W@ I8 2 Sl
TR WS Bl 2 AR TN W g Sl A & g Wgde YT o dl qdhd & 3R
AR @ cAR afiSl of Ihd € @ IAE dIRE DI BT Adodd &, HATT A TWE A
PO A BT BM T8l BT &l 89 R AfdSl < &1 TAR M § T DeloRe Bl a8 M
BT, (B S RSHA & T 8, S} HeM & v 3R TReH Bl A & oIy &7 Fa-aa1 v

Thd ©, BRI Uh HefoRe BT M 2l

2 W_a RiE : A sreer HEIGdT, YD HIRH W A AT HEIQdT | ST el § (B
FT WHR B &4 ¢ fb IR I« < BT Fa9 g1 HY JeE Ja 8 gY W 39 ¥ H
USlipd WTel JAwehRUI Bl AT Q BR Yo Wl Ales & Jbiaal <% & 3 Il o b
USTTd H &1 §9R 91 |1 GRE e Jor afiarg | Ui R U 41 fOurRi @i gl
qﬁzaﬁsﬁmmﬁmw%l@

redeT Heedl, # qar dredl g b g o aw offte deoll yatae # Uar Bl
2l...(aum) I8 PIE IF aRe BT W@uN TEl §, SAfAg # AW HHA SN | S aredl §
fe qaterer & TR fHAm BT MATRd R & Ty 3T &1 ASHT &1 W8 87
AR reaet ¢ 9l o § S|
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A TRRERA BR qIect : e, H 59 YT &1 A9 < bl g, oAb A AT G Dl
g I A 6 ST W P YR ©§, STH W SR UG Bl AN 2010 AR 2011 H QI HM
Fs TRl vare fhy MU ¥ AfRd g1 dme 9gd §R g @ R gHal sEv @
e =M o & P! 89 TNAR &8 I8 © (b G9d & W Seal Xl S 8 3
gAY B STYH, IR & [HAMl I BRIET 8N 71 A U HI B YT SIGRIRR A AR
ORI T g TR | o J@1 g1 At | AR O, R A o, 99 § e § ug feis
BT & fh P sUD foIT Trs dxar 8 O Uells dedl, 89 <l

N G IEHE : HeH, FaI d oA A el Al HATGT 7 F@ieH T8l qaqrl § [ awRed
fa 21 R PR 3R T8 TWHR 1 qE&ioh Jid W 3 T Udh & ol 50-50 IS
U B AfHS! & g, b I H o R AR oA uow & gud fwE @ < g
ofep fagel vwe Ade # urn o <@ gl Sy Wal 7 BN "Aiee W Fell ) ol g
AP BAR U BT Sl UG &, 98 I’ 8l %81 ¢ T ADBR Pl Al & [ 59 9 Bl
FEifeS) fhal § 3R TAY ol A Bl Pl MTATA a1 81 8T 57 8H 31U Bl DI ST W o,
IS B W B, BH WCRE TS S U I T A B ued d IR # it #A Sft 7 @ g
SHHT FIT YoM 8?2 T AfAS! ol 9T 9 8 iR WG S 7181 9ot @1 87
Wi g R © 76 S0 IRIRGT S &1 /1 gall, S <eel B8 TR ¥ d 3iR Wee ofae
W I I8 87

AT TR SR qadd @ Je¥, A F& 1 7 S-d9 T [ 8] T, I el B
IR H HE T, H qAET AN Ao SRICIT 3% URT B ORI TS Camraron Sl
AT H 7, SMSUITRIR & 3SR I a4 2005 H URT BIARC AH & R H TS B B
fog & ot R R 7 98 W& o ¢ A S| 9 € 5 6.6 uftea A @) 18
gfera d... (raem)

Y Yoo MEWE ¢ I¥ 2005 ¥ A 2014 TA I Tl... (@)

A NS : $9 a8 9 41 H 78 A ol G Ao

SfHclt ERRFRT BIR a1ed @ Hed, e o1 I8 Tl & H 3l ATd oY 3R 99 2010 H I8
RATS IRga @1 fF 6.8 T & 18 URed 9@ 9@ dweo Bt 21 9% R af 2010 # off|
e @1 Th IR R sl A & forv o ar 2 f6 a9 2010 9 M & SN SHRTFR
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AR T B, SAD d1§ 3G W fha+l 8 & 7l 393 oy th IR R SHdi dicde
& T 2, 9w R @ § et RIS 99 9@ o & arver g

AT e 1 W P R H PEl g, d g @l o eAR <w § e gwd
WIS Bl 8, SHDT qbdad 22 U9 Voel fAreel 9ao H 8l 81 el &l dees e
®H B CHTASIS §, O WHId= BT T, Dlee RS ol &l Py ¥eed #, M 37
WHIR BT WISl ISR &, a8 I PH 8s ol AMY We & e d W d=eT w8l
T e 39 WHIRT BT BryET IS, I 3R Braer B

AT MR T W TS D B R H g9, g9 BIg 9qd T8l § B o F T8 WA
aﬂlg‘s‘,ﬂ%’ﬁﬁﬁs«mm&@mceﬂﬁ%fﬁv‘{ﬁﬁﬁ@ﬂﬂ?ﬁﬁ?ﬁél@%ﬁﬂﬂﬁmﬁ
FoR fPy U 9, ST W A TR E, 22 37 ANG T 3R 14 B & MY, FifP T W
STAHCYA T8l 81 AP SHDI @A §U 3@ 39 A S Ui WhiA Pl daell B B bl
T B, Al IHD! TFAHCIN IS IRE W B 9D | sUD oy BIe-BIC FeRed &l AToT1
S O <& 2| o B gae w3 St b1 Seew © T vI o &1 8iR geran foar sy, s
TS I B @ 2, I8 3R W B SMY 1 B I B | 99 SMQn| #e¥, 91 a1 I8 g8
g BN <9 ¥ & g ugell R sfueM d AIRTed o Tl § Sl AR Hed Us
JRICT DI USRI §s ol 390 I8 Wl FeaTs © [ STe-3TelT RO Bl aRE ol uxddedd
P I W FId AT B Bl ARSI BT YDA B AU SHRTFR Bl SN ©, SUI Bl
TATRd &R & oy 39 HATaT BT BT 8Idl § SR 89 T8 B DI HIT &R | 2l
HON. SPEAKER: Very good.
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(Q.205)

COL. SONARAM CHOUDHARY : Hon. Speaker, I have received a detailed
reply from the hon. Minister. He has apprised as to how many schemes are there,
as to how the Ministry is promoting and encouraging tourism. But there is a
mismatch as far as allocation of funds is concerned. I would like to draw the
attention of the Minister about the visits of domestic and foreign tourists. The
details are in Annexure III, wherein we could see that Rajasthan attracts third
largest domestic and foreign tourists, after Madhya Pradesh and Maharashtra. If
you go through the allocations made by the Government of India to States,
Rajasthan is nowhere nearby. We could see that Rajasthan has a lot of heritage
buildings, and tourist places like Udaipur, Jaisalmer , Jaipur. Jaisalmer is one
place where parks are there. When the time for allocation of funds for schemes to
States comes, will the hon. Minister give priority to Rajasthan?

sft sfiure AW TEH: AW TR, AEY W | O Aeg g O Aokl 8 99 aN H
FaATe YOl §l § IT I ared g 6 2013-2014 # 51 IS 75 ARG IUY DI B ISRAN
PI e g1 A We 9§ 6 quieed 59 9 g U 1 21 R SareT gdieted
TS, IAT RAET B gA Reflsl &l # d-1g I 9 ded d&m {6 ey quiered w4,
BilSicRIRIEC Il

COL. SONARAM CHOUDHARY : Is the Government of India thinking to allow

and attract private parties for investment in development of infrastructure in the
tourism sector? Lots of properties and assets of the Government of India are with
the Tourism Ministry. There is difficulty to maintain and operate these assets
within the Government. Is the Government of India thinking or planning to allow
private players to run and maintain these Government properties which belong to
the Ministry of Tourism?

#it sfure I/ AED: S SR B YU &, I8 9T WHR A1 8l Fhdl 8, b5 WHR 4l
B GHhdl gl AT 9e R Wiifhdel aad fF S W wudt 8 @ 99 W w9 e
R < A& | S BT 89 <d
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COL. SONARAM CHOUDHARY : I was mentioning about private players as

there is paucity of funds with the Government of India. ... (Interruptions)

st shure A TEH: B SHAD (AU ITATS DT 3R NGSME & A & HIolde DR Bl AR
gl

A &N 31d Je Bl G Bl &l

2 B qAE WY @ fede weledl, g U Y o Bl

A D& 3d 12 91 Y © AR Yo DIl FAG 8l T &

#t BHera gwWE WG ;. §F Ul IR gAGR A ©, W AlBI e Ayl

A JLhET: AIH 8, [aD! Ugell R HIbT e, oifdh 3d U= Pl T 81 7 B
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12.00 hrs.
PAPERS LAID ON THE TABLE

HON. SPEAKER: Now papers to be laid on the Table.

THE MINISTER OF HOME AFFAIRS (SHRI RAJNATH SINGH): Madam, I beg to
lay on the Table a copy each of the following papers (Hindi and English versions):-
(1)  Detailed Demands for Grants (Vol. I) of the Ministry of Home
Affairs for the year 2014-2015.
(Placed in Library, See No. LT 222/16/14)
(2)  Detailed Demands for Grants (Vol. II) of the Ministry of Home
Affairs (Union Territories without Legislature) for the year 2014-
2015.
(Placed in Library, See No. LT 223/16/14)

(3)  Outcome Budget of the Ministry of Home Affairs for the year 2014-
2015.
(Placed in Library, See No. LT 224/16/14)

THE MINISTER OF CHEMICALS AND FERTILIZERS (SHRI
ANANTHKUMAR): Madam, I beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions) under
sub-section (1) of Section 619A of the Companies Act, 1956:-
(1) Review by the Government of the working of the Indian Drugs and
Pharmaceuticals Limited, Gurgaon, for the year 2010-2011.
(1)  Annual Report of the Indian Drugs and Pharmaceuticals Limited,
Gurgaon, for the year 2010-2011, alongwith Audited Accounts and

comments of the Comptroller and Auditor General thereon.
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(2) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT 225/16/14)

Ao I 3R SiffpRar w3t (st oraR @ T'Al) ¢ orede "eled, § frefeiRead uH
[T 9ol WR G §:-
(1) f=faRed o3 & ve-vs ufa (B qen st dxamwo) -
() qy 2014-15 & oI AT =TT 3R FABIRAT HATAT DI M
3 fawga Al

(Placed in Library, See No. LT 226/16/14)

@) Y 2014-15 B v MG =T 3R MfYETRAT FaTer b1 aRomt
qoic|

(Placed in Library, See No. LT 227/16/14)

2) (@) S, FISHY HIeeeH, T8 fioell & a9 2012-13 & a1f¥er ufided @t
U afa (RS e SHrsh dvmvvn) e oamRifard o |
&) Sl. TS aR WISSIH, T3 fcell & a9 2012-13 & HTIBIUT Bl
WHR gRI FHIeT B U Uiy (FE& qem R S |
(3) SWE (2) ¥ IfedaRad T 1 G Ted W @ 4 gy o= &

HROT DI A aTer faavor (fES qen i dRawo) |

(Placed in Library, See No. LT 228/16/14)

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE AND
MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI SHRIPAD
YESSO NAIK): Madam, I beg to lay on the Table a copy each of the following

papers (Hindi and English versions):-
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(1) Outcome Budget of the Ministry of Tourism for the year 2014-2015.
(Placed in Library, See No. LT 229/16/14)

(2)  Outcome Budget of the Ministry of Culture for the year 2014-2015.

(Placed in Library, See No. LT 230/16/14)
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A MR NGB AATT | T 73 (it Fgre aw%) ¢ sremer o, # ffaRad o3 9w gea
WAl § -
(1) fFrafaRed o= & et afa ([EE qen el S -
(Th) g NS Biided ffics a1 I 3R UGRARA 9T, AR
3R RSP HATAT & 419 99 2014-15 B [olQ 3N FHIAT S|
(Placed in Library, See No. LT 231/16/14)

@) RGN sTRIGCAES ARG Bimed faffice qoT [[RA 3R UgRArH
W, S 3R IRE HAT & 9 a9 2014-15 & oy gorm wwilan

4|

(Placed in Library, See No. LT 232/16/14)

(2 a9 2014-15 & foIT woo UM, WA MR SRS d39@d & RO qolc & TH
afar (RS Ten s dwapwo) |

(Placed in Library, See No. LT 233/16/14)

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): Madam, I beg to lay on the Table:-

(1) A copy of the Ministry of Home Affairs, National Investigation Agency
(Group ‘B’ Posts) Recruitment Rules, 2014 (Hindi and English versions)
published in Notification No. G.S.R. 410(E) in Gazette of India dated 18"
June, 2014 under Section 25 of the National Investigation Agency Act,
2008.

(Placed in Library, See No. LT 234/16/14)
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(2) A copy each of the following Notifications (Hindi and English versions)
under sub-section (2) of Section 148 of the Delhi Police Act, 1978:-

(1) The Delhi Police (Appointment and Recruitment) (Amendment)
Rules, 2014 published in Notification No. F. No. 13/13/2003/HP-
I/Estt./228-230 in Delhi Gazette dated 22™ April, 2014.

(i) The Delhi Police (Promotion and Confirmation) (Amendment)
Rules, 2014 published in Notification No. F. No. 16/8/2013/HP-
I/Estt./5238 to 5240 in Delhi Gazette dated 30" January, 2014.

(i11)) The Delhi Police (Appointment and Recruitment) (Amendment)
Rules, 2014 published in Notification No. F. No. 16/4/2013/HP-
I/Estt./5234 to 5237 in Delhi Gazette dated 30" January, 2014.

(Placed in Library, See No. LT 235/16/14)

wed URaE 3R IoMEt HAE | AW HA e Uid uRaed HAtem H wew wAt (sht
PO T[oiR): 3rexet Aerey, # fr=faRed w3l @t va-uss ufar (R Jon sRsh dxamon) |

Ul WG § -

(1) a9 2014-2015 & foy As& gRdET 3R ISHRT HATRT &1 IRV I9ic|

(Placed in Library, See No. LT 236/16/14)
(2) d¥ 2014-2015 & forg urq uRags #=Terd &1 TRV goie]

(Placed in Library, See No. LT 237/16/14)

FHN FAET | [0 HIA qAT W TRHIEHIV AR HA@ | 59 73t (S, ofta qifera)
reme S, # UgRll H Ahme SR ARTe HIRAT BT Farer iR R sifefaw, 2009 H
gRT 38 B IUYRT (2) & 3fia SN FefeRaa srfgaiall &t ve-ueb ufa (B dor st

TRPRUN) [T TS WR T § i-

(1) PL3M. 995(30) ST 1 3T, 2014 T WRA B ISUA H YHII T3 AT qA

ST gRI A, HIoRD, BT ik IHIeR’ DI IRl § AhMd AR
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|fite FARAT &1 fare iR = srfafm, 2009 & @S (®) & fawia
aRuIT “ag)” &1 aRWYT & sfaeid STetra uy) fafese fovan T 2l
(2) D13 996 (3) ST 1 3, 2014 B WRA & IS H THIRAT FaAT AT qAT
e g1 Ugpetl H WepTid SiR Wi JHIRAT 1 FaRer iR iz
sifafem, 2009 @1 SrggEt # Hee A T B
(Placed in Library, See No. LT 238/16/14)

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (DR. SANJEEV BALY AN): Madam, on behalf of Shri Raosaheb
Patil Danve, I beg to lay on the Table:-
(1) A copy of the Memorandum of Understanding (Hindi and English versions)
between the Food Corporation of India and the Department of Food and Public
Distribution, Ministry of Consumer Affairs, Food & Public Distribution, for the
year 2014-2015.

(Placed in Library, See No. LT 239/16/14)

(2) A copy of Notification No. S.O. 1108(E) (Hindi and English versions)
published in Gazette of India dated 21* April, 2014, making certain amendments
in Schedule IV against serial number 17, under Column 3, for the entry, namely
“1.51”, the entry, “1.58” shall be substituted under sub-section (2) of Section 37 of
the National Food Security Act, 2013.

(Placed in Library, See No. LT 240/16/14)
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12.02 hrs.
STATEMENTS BY MINISTERS

(i)Status of implementation of the recommendations contained in the 174th
Report of the Standing Committee on Home Affairs on Action Taken by the
Government on the recommendations/observations contained in the 169™
Report of the Committee, on Demands for Grants (2013-14), pertaining to the
Ministry of Home Affairs.”

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): Madam Speaker, I am laying this statement on the above subject
in pursuance to Rule 389 of the Rules of Procedure and Conduct of Business in
Lok Sabha.

In its meeting held on 11™ December, 2013, Department Related
Parliamentary Standing Committee on Home Affairs considered and adopted the
One Hundred Seventy-Fourth (174" ) Report on Action Taken by Government on
the recommendations of the 169™ Report on Demands for Grants (2013-14) of
Ministry of Home Affairs, which was presented/laid in the Rajya Sabha/Lok
Sabha on 13" December, 2013.

The Committee in its 174™ Report made as many as Thirty Seven (37)
recommendations (Paragraph No. 1.3.5; 1.5.11; 1.6.4; 1.7.6; 1.7.14; 1.13.5; 1.16.4;
1.18.3; 1.24.5; 1.27.5; 3.1.8; 3.2.6; 3.3.5; 3.4.7; 3.5.10; 3.6.4; 3.7.4; 3.8.3; 3.8.13;
3.9.4; 3.10.3; 3.11.3; 3.12.4; 3.13.4; 3.14.3; 3.14.7; 3.15.3; 3.15.6; 4.1.1; 4.2.1;
4.3.1; 44.1; 45.1; 4.6.1; 4.7.1; 4.8.1; 4.9.1) in respect of which the Ministry of
Home Affairs was required to take action. The ATRs have been sent to Rajya
Sabha Secretariat by the Ministry of Home Affairs on 12" June, 2014.

Out of the total 37 recommendations contained in the Report, the Ministry
has accepted 31 recommendations fully and 06 recommendations contained in

para 3.12.4; 3.14.3; 4.2.1; 4.6.1; 4.7.1, and 4.8.1 have been partially accepted. It

* Laid on the Table and also placed in Library, See No. LT 241/16/14.
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may be mentioned that action to be taken by the Ministry in respect of a number of
recommendations is of continuing nature and necessary action will be taken from
time to time.

Status of action taken/being taken on the recommendations contained in

various paragraphs of the 174™ Report of the Committee is given in Annexure.
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12.03 hrs.
ELECTIONS TO COMMITTEES
(i) Committee on Welfare of Other Backward Classes

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Madam
Speaker, I beg to move the following:

“(1) (a) That a Committee of both the Houses, to be called the Committee on
Welfare of Other Backward Classes (OBCs) be constituted, consisting of thirty
members, twenty from Lok Sabha and ten from Rajya Sabha, to be elected in
accordance with the system of proportional representation by means of the single
transferable vote;

(b) That a Minister shall not be eligible for election as a Member of the Committee
and that if a Member after his election to the Committee is appointed a Minister,
he shall cease to be a Member thereof from the date of such appointment;

(c) That the Chairperson of the Committee shall be appointed by the Speaker from
amongst the Members of the Committee;

(2) That the functions of the Committee shall be:-

(1) To consider the reports submitted by the National Commission for
Backward Classes set up under The National Commission for Backward Classes
Act, 1993 and to report to both the Houses as to the measures that should be taken
by the Union Government in respect of matters within the purview of the Union
Government including the Administrations of the Union Territories;

(i1))  To report to both the Houses on the action taken by the Union Government
and the Administrations of the Union Territories on the measures proposed by the
Committee;

(i11) To examine the measures taken by the Union Government to secure due
representation of the Other Backward Classes, particularly the Most Backward
Classes, in services and posts under its control (including appointments in the
public sector undertakings, statutory and semi-Government Bodies and in the
Union Territories) having regard to the provisions of the Constitution;
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(iv)  To report to both the Houses on the working of the welfare programmes for
the Other Backward Classes in the Union Territories;

(v)  To consider generally and to report to both the Houses on all matters
concerning the welfare of the Other Backward Classes which fall within the
purview of Union Government including the Administrations of Union Territories;
and

(vi) To examine such matters as may be deemed fit by the Committee or are
specifically referred to it by the House or the Speaker.

(3) That the members of the Committee shall hold office for a period of one year
from the date of the first meeting of the Committee which shall be reconstituted
thereafter for one year at a time according to the procedure described in para (1)
above;

(4) That in order to constitute a sitting of the Committee, the quorum shall be ten;

(5) That in all other respects the Rules of Procedure of this House relating to
Parliamentary Committees shall apply with such variations and modifications as
the Speaker may make; and

(6) That this House do recommend to the Rajya Sabha that the Rajya Sabha do
join in the Committee and communicate to this House the names of Members
elected from amongst the Members of the Rajya Sabha to the Committee as
mentioned above”.

HON. SPEAKER: The question is:

“(1) (a) That a Committee of both the Houses, to be called the Committee on
Welfare of Other Backward Classes (OBCs) be constituted, consisting of thirty
members, twenty from Lok Sabha and ten from Rajya Sabha, to be elected in
accordance with the system of proportional representation by means of the single
transferable vote;

(b) That a Minister shall not be eligible for election as a Member of the Committee
and that if a Member after his election to the Committee is appointed a Minister,

he shall cease to be a Member thereof from the date of such appointment;

(c) That the Chairperson of the Committee shall be appointed by the Speaker from
amongst the Members of the Committee;

(2) That the functions of the Committee shall be:-
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(1) To consider the reports submitted by the National Commission for
Backward Classes set up under The National Commission for Backward Classes
Act, 1993 and to report to both the Houses as to the measures that should be taken
by the Union Government in respect of matters within the purview of the Union
Government including the Administrations of the Union Territories;

(1i1))  To report to both the Houses on the action taken by the Union Government
and the Administrations of the Union Territories on the measures proposed by the
Committee;

(ii1)) To examine the measures taken by the Union Government to secure due
representation of the Other Backward Classes, particularly the Most Backward
Classes, in services and posts under its control (including appointments in the
public sector undertakings, statutory and semi-Government Bodies and in the
Union Territories) having regard to the provisions of the Constitution;

(iv) To report to both the Houses on the working of the welfare programmes for
the Other Backward Classes in the Union Territories;

(v) To consider generally and to report to both the Houses on all matters
concerning the welfare of the Other Backward Classes which fall within the
purview of Union Government including the Administrations of Union Territories;
and

(vi) To examine such matters as may be deemed fit by the Committee or are
specifically referred to it by the House or the Speaker.

(3) That the members of the Committee shall hold office for a period of one year
from the date of the first meeting of the Committee which shall be reconstituted
thereafter for one year at a time according to the procedure described in para (1)
above;

(4) That in order to constitute a sitting of the Committee, the quorum shall be ten;
(5) That in all other respects the Rules of Procedure of this House relating to

Parliamentary Committees shall apply with such variations and modifications as
the Speaker may make; and



22.07.2014 45

(6) That this House do recommend to the Rajya Sabha that the Rajya Sabha do
join in the Committee and communicate to this House the names of Members
elected from amongst the Members of the Rajya Sabha to the Committee as
mentioned above”.

The motion was adopted.

(ii) Coconut Development Board
HY w1 (it wren Aew Rig) @ sreme S, A el wama &an §

“fr TRTa o™ I fam, 1981 & I 4(1) (@) 3R (@) & A1
gfed TRIe famrd dre MfafH, 1979 &1 aRT 4(4) (S.) & STIWRU
A o9 99 b gew, v Afq w0, o o sreme few € Saw
Jff & o= Suddl R SUD Ifaid g9V T AT & et
TIRTA PN 9IS & TSR & 9 H B B B fog o § F a7
Ao fHatfad s

HON. SPEAKER: The question is:

“That in pursuance of section 4(4)(e) of the Coconut Development
Board Act, 1979 read with rule 4(1) (i1)&(ii) of the Coconut
Development Board Rules, 1981, the members of this House do
proceed to elect, in such manner as the Speaker may direct, two
members from amongst themselves to serve as members of the
Coconut Development Board, subject to the other provisions of the
said Act and the Rules made thereunder.”

The motion was adopted.
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(iii) Indian Council of Agricultural Research Society

FHN FN (st e Agw RiR) ¢ srewg Sff, § uRdd BRam g

“fr IRAT By argde™ A Ry oAl & w8 () & @ ufsa
M 4 (AM) & o8 H, 39 991 © dew, U1 A0 9, o 6 sreme
fewr < S Il & o SUEHl & A WA PN L AR
IRYE & WERN & W § B B b {7 o # A IR Iew fatfaa s

HON. SPEAKER: The question is:

“That in pursuance of rule 4(vii) read with rule 8(a) of the Rules of
the Indian Council of Agricultural Research Society, the members of
this House do proceed to elect, in such manner as the Speaker may
direct, four members from amongst themselves to serve as members
of the Indian Council of Agricultural Research Society for a term of
three years, subject to the other provisions of the said Rules.”

The motion was adopted.

12.05 hrs
MOTION RE: THIRD REPORT OF
BUSINESS ADVISORY COMMITTEE

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): I beg to move:

“That this House do agree with the Third Report of the Business
Advisory Committee presented to the House on the 21% July, 2014
subject to modification that the recommendation regarding Item No.
1) at Serial No. 1, already disposed of by the House, be omitted.”
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HON. SPEAKER: The question is:

“That this House do agree with the Third Report of the Business
Advisory Committee presented to the House on the 21st July, 2014
subject to modification that the recommendation regarding Item No.
1) at Serial No. 1, already disposed of by the House, be omitted.”

The motion was adopted.

47
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12.06 hrs.
SUBMISSION BY MEMBER

Re : Alleged irregularity in the confirmation of appointment of a
Judge in Madras High Court

DR. M. THAMBIDURAI (KARUR): Madam Speaker, as you know, yesterday, I
had raised the issue of interference by the former DMK MPs and Ministers in
Judicial system. This was also confirmed by the former Chief Justice of Madras
High Court.... (Interruptions)

Today’s article in the newspaper further reports, the former Union Law
Minister had confirmed that he was approached by his Cabinet colleagues and
MPs from DMK’s connection. ... (Interruptions) He further said that he
transferred the Judge from Madras High Court to Andhra Pradesh High Court
because he saw photographs of the Judge that showed his proximity to the

DMK.... (Interruptions) Madam, it is a very serious issue.

Madam, today, * former Union Minister, accepted it.

- A&7 MY el b1 719 qa o

... (cgagm)

DR. M. THAMBIDURALI : He said, some of his colleagues came to his chamber
and requested to see that the Judge is confirmed.... (/nterruptions). He was
threatened at that time. That is what I am telling. * already confirmed that. He
said, “The DMK was an important ally of UPA and their MPs came to see me in
my office saying the Madras High Court Judge was being discriminated
against.” ... (Interruptions) Who is the concerned Minister who came to * to say

that?... (Interruptions) It is a very serious matter.

* Not recorded.
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A 3ea&l @ # AUBT Yeb d1d DE W@ g b Y el &1 AW Aq Aoy, qd w3 @e
g
.. (o)

DR. M. THAMBIDURALI : Former Union Law Minister confirmed that DMK
Ministers and MPs came to his chamber and pressurized him to confirm the
Judge’s appointment. Then, afterwards, the former Minister also said, he had seen
the photographs that showed that the Judge was close to DMK leaders. That is
why he had been transferred from Madras High Court to Andhra Pradesh High
Court.... (Interruptions) If that is the case, how the DMK Ministers interfered in
judicial appointment? I would like to request for some kind of a statement from

the hon. Law Minister, who is present here. ... (Interruptions)

A ST @ 3T | AT U |1 7 diferg |

.. (@)
DR. M. THAMBIDURALI : It is a very serious matter.... (Interruptions)
A IS 2 3T AN 37 AT W SRy

.. (o)
DR. M. THAMBIDURALI : In the Parliament we discuss that there must not be
interference with the Judiciary. ... (Interruptions) But, it is a very clear case that
the DMK Ministers and MPs approached the Minister and interfered....
(Interruptions)

HON. SPEAKER: You go to your seats please. If the Minister is ready to speak, |
am not objecting to that.

... (Interruptions)

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Madam

Speaker, if you permit, the Minister for Law will respond to the issue raised.E


RCP
d. by p1 
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SHRI MALLIKARJUN KHARGE (GULBARGA): Yesterday, hon. members
raised a point of order and you have given ruling on this. As per the rule, it should
not be raised or discussed again.... (Interruptions) You are at liberty to permit it.
But, once, if you have given ruling on any issue, can it be taken again and same
thing is discussed often? You have to take it carefully. ... (Interruptions)
AT 31ea8t : 39 U fieie g onforg | oire &9 a1 Rag|

.. (oraE)
A & ¢ WerT al 79 & gl IR iR § @ige 1% fex T8l el

.. (o)
AT STEA& : Yob A Y IfSy|

.. (oraE)
A & ¢ el 99 a1 3 & o @1 #9 ga & dren of B IR SffaR # wige offn
3SR <@l grarl That was my ruling. 37T 3R IEH $B TSITH BIhR 98 ISMI dTed © 3R
R fafRex R o1 arga € O § S|d! Ad T8l Ah |

... (Fagm)

AT e : # B T8l o) <8l gl That is the thing. If they want to give the reply,

they can do it.

... (Interruptions)

THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY AND MINISTER OF LAW AND JUSTICE (SHRI RAVI
SHANKAR PRASAD): Madam Speaker, I am grateful that you have given me the
chance to reply and make my observations. It is a sensitive issue and as the Law
Minister of India, I shall certainly remain within the boundary of sensitivities.

Yes, it is in public domain. There was also a Public Interest Litigation with
the Supreme Court of India. I will just briefly refer to that with the reported
judgment. The Judge in question, about whom the question, the issue is being

debated, which has been raised by hon. Member Thambiduraiji, was appointed in
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the year 2003. Subsequently, the collegium has certain reservations. They sought
certain enquiries. I do not wish to go into the details of this. It will not be proper
for me to go into this. Subsequently, a decision was taken that his case needs not
be confirmed. But in June, 2006, there was a clarification sought from the then
PMO as to why his case is not being processed. Thereafter, again the matter was
considered by the collegium and the collegium in its collective wisdom took a call
that he needs not be recommended at all.

Thereafter, hon. Speaker, on 16" of July 2005, to be precise, again a note
went from the then Department of Justice with the approval of the then Law
Minister indicating about certain sensitivity. Thereafter, a call was taken by the
collegium that his case can be considered for some extension and he was made
permanent.... (Interruptions)

AR 3TeA8t @ 319 Ugcl [ a1d AT

.. (o)
A 37eA& @ WS S, U g YY1 WE [ SN, & q A AS! Al BT 81 Ugel dl
STdH a1 @ Gl B Ut Big siferaRT B A1 oY did Wdhd ©l @WiEe 3% 3ife}
safely 81 B, S fhdt &1 99 7@l forn 2 &R ofR1 8ifer §l 98 a1t 32 £

.. (erTE)
SHRI RAVI SHANKAR PRASAD: Madam, the matter stood thereafter. Now,
what is the position today? ... (Interruptions)
SHRI MALLIKARJUN KHARGE : Madam, according to the Article 121 of the
Constitution of India:

“Restriction on discussion in Parliament:

No discussions shall take place in Parliament with respect to the

conduct of any Judge of the Supreme Court or of a High Court in the

discharge of his duties expect upon a motion for presenting an

address to the President praying for the removal of the Judge as
hereinafter provided.” ... (Interruptions)

AR AT @ T $B 910 HRATE J T8l Q| 39 W) iy 99l T8l 8 & 2l
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...(ergam) "
SHRI RAVI SHANKAR PRASAD: Madam, I will reply to that.... (Interruptions)
HON. SPEAKER: No discussion is going on, on this issue.
... (Interruptions)

SHRI RAVI SHANKAR PRASAD: Madam, I am very grateful that hon. Member
Shri Khargeji has reminded me about Constitutional provisions. I am quite aware
of that. I am not for a moment making any observation about the conduct of a
Judge in his judicial capacity. [ am not going to make that. But, today I have only
recounted those facts. The situation, today, is that the hon. Judge, in question, has
retired. Unfortunately, he is no more. Hon. Judges, under reference, have all
retired. Therefore, as the hon. Supreme Court has stated in the Shanti Bhushan
case, ‘the clock cannot be put back’.

But, yes, I take note of the concerns made by the hon. Dr. Thambidurai ji
and there is an imperative need to improve the system of appointment of hon.
judges. Therefore, our Government, with the greatest respect, hon. Speaker,
Madam, is quite keen to ensure that the National Judicial Commission System is
appointed. That is what they are saying. That is all. ... (Interruptions)

HON. SPEAKER: Now, Shri Ninong Ering.
... (Interruptions)
DR. M. THAMBIDURALI : Who was the then Ministers from DMk involved? I
want some action. ... (Interruptions)
HON. SPEAKER: Please sit down.
... (Interruptions)
HON. SPEAKER: Please go to your seats.

... (Interruptions)

* Not recorded.
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A Jreme ¢ 0 e SR

.. (o)
A 31EhE ¢ eI, 3G el B

.. (eTT)
AT 3reaet ¢ AT T S, 3Uehl o Hel 27

.. (o)

AT TeAE : iiol dfov| B Ravte § T Q|

...(cxagm) ¢

AR e&t 2 AT e $Y Hedl 9ied o
... (@agm)
AEA T8 ¢ U @l Bl ©l Please go to your seat.

... (Interruptions)

AT JeAeT ¢ WY Gy 9gd TR d1d BE %8 81 379 91 8 TS 8] IR-aR b & A
& gl 2

... (agr)
st ferT SR (srevmae qd) @ A oteder Sfl, § U 9gd o MWR 9 S $dl gs o

S TG A& BT LA QT el gl Asl YARIR B ASDI DM DAl A, 21 Jells DI

I Yre-die o ART 7| . (raeT)
A seaet : ARG off, ©iiy, IR-9R U9 @l B B
... (cgaygm)

HON. SPEAKER: Only what Shri Ninong Ering says will go on record.

(Interruptions) ... *

N A SR @ I8 v & 33g 9§l 29 SN BT ! AT S Q1T ga ATl 7 HRaw
DI UP QT ASDH! & Y AHR 3N AT, 9 BRAK BT &1 il eI Aifdas aiiR
Rmfai Aifes @1 9eit 9 dial 7l 39 @ ¥ MM fawg 1. ()

* Not recorded.
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HON. SPEAKER: Please do not do that. He has said whatever he wanted to say.
You can discuss with him.
... (Interruptions)
HON. SPEAKER: Please go to your seat. You are always helping me.
... (Interruptions)
AR IS : 3T IH! ard FT|
.. (ere)
sit o 3R ¢ qaR IOl & g= @ W Q9 @1 @ B 6 ofud wemd ¥ g qAl o |

SIHT HT aTedl g ... (raem)

HON. SPEAKER: Shri Ninong Ering, please wait for a minute. dfRgg Sfi, 3o
HE 3R Io JaA-Arel B drel 2l
... (qET)
AT S7eAet : 37 T 9gd 4R 2 3iR el ke | ¥ed dand o
... (gEr)
A N @ S8 Sl aleT o dret |
... (cgagm)

DR. M. THAMBIDURALI : Let the Minister of Parliamentary Affairs Minister

give an assurance that he will bring out the facts. ... (Interruptions)
HON. SPEAKER: This is not the way. I am sorry.
... (Interruptions)

HON. SPEAKER: Only the statement of Shri Ninong Ering will go on record.
(Interruptions) ... ~

$it fmT sRw A sreme S, Y1 fSAfhimeE @ forg w0l fed gs ot arext w0

@ g # RAIE TRHR 1 it T 2| 89 WHR DI qarR Il & foy Yo feafsiees

& oy W%t S M & fo IReR 31 sifeet RAE < ga 2 ... (cragm)

it stemer : afRigRd o, SR T A &1 R TR T8 e 2

* Not recorded.
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. ()
st foe 3R ¢ Sfam aeaw & @I a9 wRrsufa W™ | S s el <91 § oA B
gl STPI I8 W U T P I TR S B YARR 9T © AP I I8 T2 Udl § AT AFHRNI
TEl o1 AT © {5 I8 TR WY ¥ I8 984 @ @I 94 © [ @R & amil & forg qemwfaa
B 9T W fhd BISAE A WA H E w8, S Bl WAl DR @ §| TAR AN AR W@ © oAb
S Ot T8 A QAR & @il & A fT9 ORE &1 @@eR 81 @ © iR a7 79 7 o
UHR B AFNIDHA 8, IADT I% § ATIHT LT DN HIAT areal gl # ST 741 iR T8
IS HAL, ST SUITEe Yo¥ W 8, | Sl Al g (b a8 39 vy H 1 el Aed 87
AT Iremer ¢ it AT R g1 ot v fasy & e sft YW e wE, ©f feRe Wt
Arcial, o1 ga.AL o, da. a9, S eieR aae &, A S @ A, S U W, gsdree
S Sifol, ot forcrs @ied, si Rra $AR 331, 31 sIRe @1 ddg fhan GFFQIE
2 oTs IUATA (WRS): fehe Heredl, i a2 Ugsll & 9gd HeM B DRI AT o
S ugelt @ o W@ 6 W RREe o 8 gl (aa) ugsit B de §M @ T
I JOT B A F QA Bl bl RS M A IRIfRT T 77 BGR IS BT DHad
Y Hed B @ 2l..(Fau™) ufgadl SR uew # ufafed o 21 E9IR e "N @l
TRIRHROT B @ Tl A B I 9 B, S [ TS ST gl HiY Ie 9iivd B @
BHROT AG TR AT qESET Wield R 4R GiedS! Bl (Faem) 9 SR 6w H sg
R Tl T S TS AN BT GHAT BT TR U e <21 a9 17 g1 ugaii o1 aedl
WA & BRI S H Y DI AN BH B, D R @ S W H G A aul H 275
yfrerd @t Ao o1 gat 2l

... (Interruptions)
12.21 hrs

At this stage, Shrimati V. Sathyabama and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)
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HON. SPEAKER : The House stands adjourned to meet again at 12.30 p.m.

12.22 hrs.
The Lok Sabha then adjourned till Thirty Minutes past
Twelve of the Clock.

56
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12.30 hrs
The Lok Sabha re-assembled at Thirty Minutes past
Twelve of the Clock.
(Hon. Speaker in the Chair)
HON. SPEAKER: Hon. Members, please take your seats.
... (Interruptions)
12.30 % hrs

At this stage, Shri P.R. Sundaram and some other hon. Members came
and stood on the floor near the Table.

A & ¢ H &R d W IRBR B 78] Hg Al

... (cTagm)
HON. SPEAKER: I am sorry.
.. (e
AT e ¢ & 1 W YT T BN B
. (Tr)
HON. SPEAKER: I am sorry.
... (Interruptions)

HON. SPEAKER: I am sorry. No, please go to your seats.

... (Interruptions)
A JTEh&T ¢ AT AT T 8] T8l 87
.. (Er)
A 3(eheT @ VAT T8l B g
. (r)
HON. SPEAKER: No, I am sorry.
... (Interruptions)

HON. SPEAKER: The House stands adjourned to meet again at 2 p.m.
12.31 hrs
The Lok Sabha then adjourned till Fourteen of the Clock.
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14.00 hrs.
The Lok Sabha re-assembled at Fourteen of the Clock

(Shri Anandrao Adsul in the Chair)
N afcede @S (TAaT) : Feled, TS B Sl qHR ofl, I9D FdY § A B
e &1 weewe gBt ol
HON. CHAIRPERSON: Definitely, he will make the statement at 4 o’clock.

... (Interruptions)
HON. CHAIRPERSON: Hon. Members, please sit down. Let the House run
smoothly.

... (Interruptions)
HON. CHAIRPERSON: Hon. Members, you have raised the matter in ‘Zero
Hour’, accordingly the Government has given the answer.

... (Interruptions)
HON. CHAIRPERSON: Thambidurai ji, please sit down. The Government has
given a proper reply on the issue.

... (Interruptions)
DR. M. THAMBIDURAI (KARUR): It was not a proper reply. ... (Interruptions)
You can say the Government has given a reply, but it was not a proper reply.
SHRI MALLIKARJUN KHARGE : Sir, you have created a wrong precedent. In
‘Zero Hour’, no Minister used to give a statement. ... (Interruptions) But, the
Minister has given a statement. It is the first time that in ‘Zero Hour’, a Minister
has responded. It is very unfortunate. ... (Interruptions)

DR. M. THAMBIDURALI : Previous Government also did that.... (Interruptions)
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SHRI KALYAN BANERJEE (SREERAMPUR): A precedent never becomes a
wrong precedent. ... (Interruptions) A precedent is a precedent. ... (Interruptions)
Precedent thereafter another precedent, that is the precedent. ... (Interruptions)
HON. CHAIRPERSON: Hon. Members, the Minister has assured that he will
come here and give reply at 4 o’clock.

... (Interruptions)
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14.02 hrs

MATTERS UNDER RULE 377"
MR. DEPUTY-SPEAKER: Hon. Members, the Matters under Rule 377 shall be
laid on the Table of the House. Members, who have been permitted to raise
Matters under Rule 377 today and are desirous of laying them, may personally
hand over slips at the Table of the House immediately. Only those matters shall
be treated as laid for which slips have been received at the Table within the

stipulated time. The rest will be treated as lapsed.

(i) Need to take effective steps to ensure payment of outstanding
dues to sugarcane farmers of Uttar Pradesh

2 faeR FEErE (FeHYR): SR Yo & T I YA H 8 2 faerm A feam e
dde # TS Y & Hifd T &SP TE Thal HEd 2 | €O B AME § WE Bl DI
ga1s I & 3R e #iferes fhami & BRIl wad Bl YU bR | Slel-gdlell B I8 &
T 3R ARBRI 3fee AT ATt Rig 8Y € | 991 & wali¥ies 1 SqIes I & (b
geBTell #§ Sff % € FIA =1 &1 TR B1 a1 W g o @1 g | ol & @ oy A
Al R |qalfded T Jou IH1T € STH WX GG &F Bl YR A1 e W € i prelt
G H Slell Mg & | H ARBR A AN Bl § b 98 SR Yo% b T [P b ghr gou
BT YA B g Tl HeH ST |

* Treated as laid on the Table.
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(ii) Need to renew leases for the cultivation of Opium
in Chittorgarh, Rajasthan, cancelled after 2004

it o e el (Rritsg) @ # WoR & e+ fodls # e & Wil w7 arel fami
DI AT DI AR BN AT AR § | WA 2004 F UgA Igi A dwmr § fhas
ABH B WAl B A | T8l & fFAMl Bl I8 WRa Wl off O ') 9 AR /A o SR gl
H ITD! AN Tl o | a7 & Ig B IATad &5 8T 2 | 99 &F H 99 2004 & d1&
A ABH B WA B el fFAMl B Uee FRW dR QU MY R T & YRE Ucel B
TRl fhaT T | g9 a9l # a8l B gAd 98 W ga) @ g | fhaEi & @ Sftas-
A0 B Hhe Gol 8 T | fFam R & $IR W 37 M & | Afhd 3@ ad 39 fhami
D G TE ol T3 | R & B BRI BT HIBR RSN A 9 W © |

B B Wl & TS 7 Aol & HRU g8 & fHa IR € an sffdeva § |
fRaTT STT= AT BT bR MY &=AT J&w B W& © |

T H AR I AN BAT g [ A Al FHT &F & (Sl DI 39 THR FART DI
3R WBHR &AM < 3R qd H e fby MU 991 ueel &l ARBR GA: d8rel dx 3R O ueed
T TAIBROT TE 3T & Bl TAIDRI B |
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(iii) Need to make necessary changes in Agriculture Insurance scheme
and ensure uniformity of its implementation in all States

$it IO W A ({BMR): ARG WRDR GRT BN A1 AT Farferd © Afd Arerm |
UHHIAT T8l B B HROT -3 ST H SABT AT TAT-3TeT &1 J fhar <1 =T 2l
39 AISHT & ded bs ISl H O IORAE B fharl ¥ Mw ygd dre forar o §
ifep || SR d11 8 © BRU Bl dediiel | 50 Uied W HH WS B B BIRU
frami @1 HN o Ao o1 gerasn T8 faar 2 1 39w feam 7 A9 2 | AR smue
HH A 9RA b BN FA A AW 2 {6 BN 1 Ao H raeges GegT HRe JIAao D
fo g &g FaiRa @1 78 J89d & I W UM 994l B gdbis A1 od | fiad 4R
WBHR B Ao & Ted A DI S 41 AT ST a9 U 81 9 | 39 AfaRad 7
Fengd I8 W fFar Y 6 B T/ Ao § g a & folg |t Il W ud o
AT 81 | TR STeT-orer i 3§ 99 @ fRafa et w18l @
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(iv) Need to stop illegal mining and extortion of money
in Banda and Chitrakoot region

st W g fsr (qfer) @ WY A9E &7 die-fIAde § g9 SIR-UR 9 31g WA a9 ATA
# fpar o @1 2 | @ A1l SiR-SERewd S/ g e FrmreR o a1 g8 € S
BRI B I ABDR T 3(Y GAT HRAT 8 8 | 59 TYHR Bl Tas BT AR B TR 8-
SHTE BN B RE © | TSl IR0 A WG & & Al ARG @A ANBATAT §RT BT
B W [HAT AT B BATHIVS © | 50D Al AR, [T g a7 W AT Blee™i o 1A
@ 3Tl U TH 1500/~ FIA A 2500/~ WA qH qAT URT SFER Tl A 500/~ O A
1000/- TUY TP AT I DI O B & | I I H JAD SUS U Jediiel TR IR IRISTH
Jcdl & WEAH A aRGK agell DI S W@ |

SR-SERERNT & JMMER W SN SWIad & dag § JwsRal 4 Rera & w
ST T AU BT B HEYH B & © | Bl ggd o [qud R # uga g € |

3d: 4 39 AP HEd ® U W ARA ARBR H ST Bl AFT BT g |
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(v)Need for the participation of Damodar Valley Corporation and various
coal companies in keeping river Damodar clean and pollution free

AN Pl AR [ (A=) © O WS & R H Tl bR SaIe-GMHIER A&l arfed gl

g, Sl SIRES & A= el | YoReR a9 A BT g3l &7 Bl WSl § qHIRd BIal

SATE-SHIER Bl RES B A5 s Hal Il o | a8 SMIeR bl Ireie 9 H fawy &1
JEAR AMA & | SHIER ARBIID 3R AHID (AR bl Agorar gan oid fafeenr & gyl
a9 YehiaRl R WSl qHEl | W DIAEe § g8l &, W TS YNl 3R AfIHH A
IR P ARG GX H § | I8 WRA HI Faigd ugid T8 21 e v sid Ama
ST 9ged 3R PN & fU BT Re 8 a1 8 | <edl § Ha DR €SB YT ARH B
ST E | 2006 ¥ TR @ A & 9K A1 9D Qe G AT | A8 A R 919
IO B PHRU & AHU B TS | T T4 H AR YGNU 96 @l 8 | s 3R
WHR & IUHA 39D UGV IR AAHAT & AR € | BT &F B ARBRN HA]
i, dRiRAver sanfe vd gonig Afd oy fasiell Scued Sorgal e Sufie 3R
TS FERl, Aol TR A e § | o afoeml gRr W st ugfyd fmar o @ 2
I WA © UK 3D Ol J3 IRE Yeg & | JqIe-qMIR & DI ITM el gl UMl
WICH WA 9 FHal © | SHIER qarsl] IfaIe, STl SIFRedbdl AN 3R AR ATl &
3ferch TATH & q1G I W &b GHIY WA fqw) & A@fer o @1 ufhar g% gg dfe
T I w7 TE R S @@ |

S fF 9 TR T BT WREM 39D S¢H A I W db PN | SN T& o8 H
Rars, TasTer, Y A<l s B BRI B | BIIer &F Bl HHigl AT, g
NS WYHIAR AS I MR & DI IGUU & dd & oy IR &1 ST & | 91 &
HATTA Ueh sl Sid Gol Wb $0b STl & UIa<Il Td YGNUl A dlel DRl Bl Sl
FR RAS T X 3R Tgfd & arel WSl WR HRAT @ |
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(vi)Need to accord full time employee status to female Anganwadi workers to
address their problems

N TRfE Td (SARAT): < & W SHIET H ANFArS! BRIHA AR § | SfRarS!
BRIGH B JBR IS DI WYY ¥ H ANHArS] RGN B gRT GANGT W1d I AT
fpar ST 8 | ISP 98l ST AT U [hAT ST 8 | QW B Gl Al H SAST-3Tel &)
I 7Y e Sar 8 oI SR SHarS! & BRIGE™AT Ud JelfIblsll Bl Bid! biors
DT AT BRAT TS 8T & | BRG] Dl TS sl & HEAH A AlGeTsl bl Hureor J
A B AU S qRER faaRer & oy far Sirar € SHet o 9 el WRE 2 | g6s
qIYE BIC Peb TS DI IAATS! BRIBGINAN B GRI AT T B UA.SM.3AL D AEGq A T
B D FHEA 2 GHM THI W IR TS H ANFATS BRIBIAAT BT ATF 3200 FAT TG
TG BT 1500 T & S W & Tafp AT & ARl DI 125 oAt wfafe fa=m s
el 8 | el Bl Wl el 8 % ' | S dve W SISl drieEl b Al
TSI T BN B BRU ITH BB AT 8, RGBT bR B TUal H 3farer 8l @l B |
I < B ANFATS! BRIGEAT Ud WG DI FHRT D AAEH D (U 58 QUIbTcTD
HHAN BT &1 UM fHA1 S | 0 o B & oIy 9RA bR A AT el & |
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(vii) Need to review the norms for environmental sanction for brick kiln
industry in Rajasthan

2 3 e (Hrer) @ o & g Afed Al frel § e sRa =manferRor, Wit
ERI $¢ WeC 48 1 @ ey fAy &, Saf $9 TRe & Aar Wee HiuTd H W A1 § | -
RISE & {99 5% & SR 1500 TR a1 HIeX ¥ BIC §C Wl Dl Iad Uiaee | Fa &l
T & forg I BRA anfieRen, Wit gRT O QNS R e e # 9 @t
I & 3R S97@ gRT &7 H ST Wcel Dl 8 B DI BRATS Bl Ol @ & | 59 BRI
IR B HFER-ISIUT FHIS BT F91 a3 307 I &7 I 3@ B dRISHR B Bl HIR

wRE |

iRdee 2 f5 @fsr fawrT grr 1990 #  a\mn M vae Wit o¥fan § f fedt &
o g STATHSTET TfhAT A YehTs I dTell 3¢ @ el 99 & forg o feeit &1 wainr 78
B, B A o g 2 |

3T B Gas B B SR UG qAfaRer g ffdherd & WMeUS! & AT T8 B
3R T WSl BI 37T 31U WAt ¥ qataReoiy Wi ff w Bt & 2 1 oracer 2012 #
AR U4 a9 HATAT Bl AR I TS IRERTS & IR A I &1 18 ¢ fF o a1 dagRo
et @t Yo & foy = AR & IR F wiaweia Wefa onfea 78 2 1 e sam
{ YT &3 H ISR 3R 5T BRI & oY I T gord 8l 2 |

H IRBR I $¢ AN H BRI g8l 21 JHARad B & oy @RI HRATS HRA Bl

3R BT E |
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(viii)Need to withdraw army control of Taufir-Mangarpal-Hathiyakandh
Sarai road under Danapur sub-division and throw it open to public

M I FUA Tqed (UeelgH) @ URfIYF FEER SFRNG GMYR SfHSd & AR
HRUTH-BIRATHIY TR [SH BT QYR Bal & AT AABINAT gRT dg B AT T § |
RTI® BRI ASH B AT 3R T 40 R AN DI B! TR 8 @l & | Tg ASH T
RIS WREA-30 W AT sl § | WA ST S ATed, USdT | SHied ANl & gAdrs &
R AR A HEH B AT B Sfa v § fvem @ ey R g 1 sifly @t fRafa
# A BT foAl | dfad € |

3d: ARBR W AN B b g9 AN P Tl SAIR Dhe & FR-FA A qER B 3H
AN & A @ oy @rel fear 9y |
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(ix) Need to set up an AIIMS like institute in Telengana

SHRI BANDARU DATTATREYA (SECUNDERABAD): Hon’ble Finance
Minister announced in his budget speech to establish five AIIMS like institutes in
five states. But unfortunately Telangana, the newly formed state couldn’t get a
place in the first list. Telangana is a backward state and very much in need of
AIIMS like institute to cater to the medical needs of the poor.

I would like to inform that there are only five government colleges in entire
Telangana. Even though we have Nizam Institute of Medical sciences, it is not
affiliated to any medical college. The hospitals in Telangana are not well equipped
with facilities in respect of cardio-thoracic surgery as well as super specialty in
neuronsciences. The presence of corporate hospitals in Hyderabad is of no use to
lower middle class as the cost is not affordable for them.

In order to tackle the problems of the Fluoride victims of Nalgaonda
district, to control the death rate of tribals due to PF malaria during monsoon
period in Adilabad district and to provide cheaper and qualitative medical facilities
to the poor people of the backward districts like Mehaboobnagar, Medak etc. in
Telangana State, I urge upon the Government to kindly establish an AIIMS like
institute in Telangana at the earliest. Government of Telengana is ready to provide

the required facilities including land near Hyderabad city.
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(x)Need to develop Garhmukteshwar, Uttar Pradesh, into a tourist spot

$it Hax Rig dar (s IEn) @ WX A9SY & MR # edIva] U Ui anfifs T &
STEl I M BT ST I Wl © T Seord Ra w®or # o fear € 1 99 W
GRAR TR IS AIE BT YUARI BT T8l BRI SGIq] ATHR T F1E Bl gug (ford b o |
Igl gferay Bifdes T AT TAT SUS A § T SR DI Hell o0l & A <2 & 3h
TR W TS AT H g ugad o |

Ugel UfREHl SR USW # & W WM TN 8RgR @ e W off g sRgR &
IIRETS AT § S B 918 TG T &) Ui SOk TS | THATT T R & S 7 dhad
ufeelt IR gew affug faeeh dem sRam & <Rl & fofg anffies omeen &1 &= & uq I8l &
arel ot AR 3/t 7 89 & SR U 99 3d Al V9 & 99T $d 9 © |

AT gEEEE S 9 U UfiEie @ Hewqul Bed SO gU T WRET & oY
STONT HAToRI g9 & QAT 0T e do R §of f&ar & | qey fo |42 o 9 ff =iy
g W M DI AHE G RO B fay” FHH A afRde & A 2037 BRI B g
BT e T © |

AR WRA ARHR ¥ ARG & [ TeHRTR (SR Ua¥l) BT U Thed TR & &7 4
famfa fopam ST @ wTg T & HE@ BT SE@J §U BRGR @ I WX IBl Uds WM =Sl B
fHtor g AidieRer SR S AIfd T8I ST dTel SGIsi d Tied! Bl JRaTJaR I =
BT ¥ AT B D |
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(xi)Need to provide fund for appointing Physiotherapists for differently abled
students under the Sarva Shiksha Abhiyan

SHRI K.C. VENUGOPAL (ALAPPUZHA): It has been observed that the fund
which was given by the Central Government to appoint Physiotherapists to help
the differently abled students as a part of the Sarva Shiksha Abhiyan, has been
withdrawn. For this reason, the appointment of Physiotherapists has been affected.
This affects many students including more than 3,000 students from Kerala. This
is nothing but the denial of the natural justice to the differently abled students. We
have to show mercy and compassion to the students who are differently abled. In
this regard, I request the Union Government to immediately interfere in this matter
and withdraw the decision to deny fund for appointing Physiotherapists for

differently abled students under the Sarva Shiksha Abhiyan.
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(xii) Need to accord permission from NHALI to replace the leaking AC pipe
with new higher dimension MS pipe along NH 67 from Irugur Piriru to
Pongalur via Palladam in Coimbatore, Tamil Nadu to ensure adequate

supply of drinking water

SHRI P. NAGARAJAN (COIMBATORE):Coimbatore City ‘Manchester of South
India’ in Tamilnadu is the second largest city and industrial hub of Tamilnadu.
The source of drinking water for people and for irrigation of Coimbatore and its
surrounding areas it is totally dependent upon the reservoir which rely upon the
rainfal in a year. Now the Meteorological department has
predicted that rainfall in Coimbatore district will be less than average this
year. Now-a-days the people in my constituency are facing severe drinking water
problem due to shortage in supply of drinking water from various sources. To
meet the need, there is a proposal to replace the old existing leaky AC pipe with
new higher dimension MS Pipe along one side of the NH 67 from Irugur Piriru to
Pongalur via Palladam stretching over 30.36 KM for Palladam CWSS under the
scheme of Rajiv Gandhi National Drinking Water Mission (RGNDWMP).
RGNDWMP was launched by the Union Government to ensure maximum inflow
of scientific and technical input into the rural water supply sector to improve the
performance, cost effectiveness of the on-going programmes and ensure adequate
supply of safe drinking water. The Ministry of Surface Transport has already
granted permission in 2011 to replace the old pipelines, but the National Highways
Authority of India is still not giving permission to replace the water pipelines.
Around 1.2 million people are totally dependent upon this water scheme and
eagerly waiting to complete the on-going project for the last 3 years. The other
infrastructural works like feeder main pumps and overhead tanks at the cost of Rs.

30 crores have already been completed.
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Hence, I urge the Union Government to take necessary action to issue
necessary permission to NHAI to replace the existing faulty/leaky AC pipes with
MS pipe on the above mentioned places on NH 67at the earliest.

(xiii)Need to enhance the share of Union Government to 75% under
the scheme of Indira Awas Yojana

SHRI K. ASHOK KUMAR (KRISHNAGIRI): Under the scheme of Indira Awaas
Yojana (IAY) financial assistance worth Rs.70,000- in plain areas and Rs.75,000
in difficult areas (high land area) is provided for construction of houses in 220
sq.ft. areas for BPL population in the villages with contribution from State
Government.

Under this scheme, during the year 2012-2013, the Union Government had
sanctioned the financial assistance of Rs. 45,000/- per house for construction of
houses in 220 sq.ft., out of which Rs. 33750 as share of Union Government and
Rs. 11, 250/- as share of Tamil Nadu Government. It is not possible to build a
house with this meagre amount. So the State Government has allocated additional
amount of Rs. 55,000- with total amount Rs. 66,250/- as State Government
contribution.

During the year 2013-14, the Union Government sanctioned 88,436 houses
with union Government’s share of Rs. 52,500 and State Govt. share was 17,500,
but Rs. 50,000/- more was sanctioned by State Government.

During the year 2014-2015 the Union government had sanctioned only
53,429 houses with the financial assistance of Rs. 52,500 and State Govt.
Contribution of Rs. 17,500 but Rs. 50,000/-, more was also sanctioned by State
Government. The houses sanctioned to Tamil Nadu for the year 2014-15 has been
reduced compared to the previous years. Every year the State Government is

constructing 60,000 houses measuring 300 sq.ft ‘Green Houses’ at the cost of
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1,80,000/- and providing Rs. 30,000/- for solar system for poor people. It is more
than the Union govt. contribution. Further, the cost of construction materials i.e.
cement, bricks, sand, iron, wooden etc. is increasing every year. So the amount
may also be increased to meet the increased material cost.

At present, allocation of house under IAY scheme is 60:40 for SC/ST and
others respectively. The 60% is not fully utilised by SC/ST in some rural areas.
The quota left out from these SC/ST allotted quota may be allotted to the eligible
general people.

Hence, I urge upon the union govt. to increase the financial assistance to
75%, for construction cost and 25% may be shared by the State Government, and
quota for SC/ST may also be relaxed so that the allotted quota for the year may be
utilised by others.

(xiv) Need to expedite the setting up of proposed Railway Wagon
factory in Kalahandi Parliamentary Constituency,
Odisha in the current Financial Year
SHRI ARKA KESHARI DEO (KALAHANDI): Kalahandi, my parliamentary
constituency is situated in Odisha. The Railway Minister of the previous
Government had announced to establish a Railway Wagon factory here while
presenting railway budget. I, therefore, request the Government to start and

complete this Wagon factory project during the current Financial Year.
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(xv)Need to make Valathukara canal in Alathur Parliamentary Constituency
in Kerala, functional and extend Moolathara-Valathukara canal in the state
from Korayar to Velanthavalam

SHRI P.K. BIJU (ALATHUR): Alathur Parliamentary constituency is
predominantly the agricultural and majority of the population belong to small and
marginal farmers. The constituency is also affected by grave scarcity of water for
irrigation and drinking purposes. Reconstruction of Moolathara regulator and
functioning of the Valathukara Canal is necessary for the second crop as well as
for the livelihood of the common farmers in the constituency. Another one is
extension of Moolathara -Valathukara canal from Korayar to Velanthavalam. As
per the permission given by the Government ,Moolathara canal was proposed to
be constructed between Korayar- Varattayar covering 6190 metres. Extending this
canal up to 15000 meters to velanthavalam would be beneficial to Kozhinjambara,
Valliavellampathi, Kozhippathi, Vadakazhappathi, Erutheppathi and Ozhalappathi
villages for irrigation and drinking water purposes. Hence, I urge upon the
Government to take immediate action to complete these projects as early as
possible in order to save the agriculture and livelihood of the poor farmers in these

arcas.
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(xvi)Need to declare lightning and coastal erosion as natural calamities

SHRI E.T. MOHAMMAD BASHEER (PONNANI): Unfortunately sea erosion
and lightning has not been included in the list of Natural calamity eligible for
compensation from National Disaster Resource Fund and hence even
compensation is also denied for the damage of life and property. Needless to say
that lightning and coastal erosion are the part of the natural evolutionary system of
the earth. The international scientific community has had recognized lightning and

coastal erosion as “naturally triggered hazards”

The research conducted by the Indian National Centre for Ocean
Information service, Centre for Earth Science studies, National Remote Sensing
Centre etc. also points out the hazardous nature of sea erosion and lightning. As
far as Kerala is concerned lightning incidence is very high. An authentic study
reveals that Kerala is significantly prone to lightning. A simple explanatory
statistics derived from the data base of 17 years shows that there has been, on an
average, 71 deaths and 112 injuries due to the lightning every year. In the year
2012 between October and December, there were as many as 35 fatalities due to

lightning.

It is to be noted that most of the dead and injured due to lightning were
bread earning member of poor families and mainly women. In respect of coastal
erosion, the entire coastal belt is always apprehensive . The 590 km coast of
Kerala is one of the most densely populated area in the Country. The very recent
“fact sheet of shoreline change — Kerala, national assessment of shore change”
published by the Ministry of Environment and Forest, Government of India shows
that a major stretch of Kerala coastal line (63%) is eroding rapidly. We are having
9 coastal districts in Kerala. The Department of irrigation has identified a number

of coastal erosion prone. zones, Needless to say that Sea erosion plays havoc in the
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coastal belt. There are heavy losses to the dwelling space of the fishing
community. Every year hundreds of houses are damaged or washed away due to

the fury of Sea.

In view of the mentioned facts, I urge upon to Government of India to
declare “lightning and coastal erosion as natural calamities, eligible for

compensation from the National Disaster Resource Fund.

(xvii) Need to provide sufficient number of Passport books including basic
infrastructure facilities to passport offices in Kerala, especially in Kollam
SHRI N.K. PREMACHANDRAN (KOLLAM): The functioning of passport
offices in Kerala is pathetic. The passports are not issued in time due to the non-
availability of passport books. Hundreds of applications are processed and get
ready for issuance of passports after completion of all the procedure formalities
including police verification, but the applicants are not able to go abroad in time

due to the delay in issuing of passport.

The infrastructure facilities available in passport offices are very poor.
Basic infrastructure facilities are not provided in Kollam Passport Office even
after a period of two years of its establishment. Toilet and waiting place are not
available in this office. The public including ladies and children depend upon the
neighbourhood households for their primary basic needs. It is highly essential to
provide basic infrastructure facility in Kollam Passport Office.

Hence, I urge upon the Government to provide sufficient passport books to
passport offices in Kerala and sufficient infrastructure facilities to the Kollam

Passport Office.
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14.03 hrs.
DEMANDS FOR GRANTS (GENERAL)-2014-15
Ministry of Environment and Forests

HON. CHAIRPERSON: The House shall now take up discussion and voting on
Demand No.31 relating to the Ministry of Environment and Forests.
Motion Moved:

“That the respective sums not exceeding the amounts on Revenue
Account and Capital Account shown in the fourth column of the
Order Paper be granted to the President of India, out of the
Consolidated Fund of India, to complete the sums necessary to
defray the charges that will come in course of payment during the
year ending the 31% day of March, 2015, in respect of the head of
Demand entered in the Second column thereof against Demand
No.31 relating to the Ministry of Environment and Forests”

Demands for Grants (2014-15) in respect of Ministry of Environment and Forest
submitted to the vote of Lok Sabha

No.of Name of Amount of Demands for Amount of Demands for
Demand Demand Grants on Account voted by Grants voted by the House
the House on February 19,
2014
31 Ministry of Revenue (Rs.) | Capital (Rs.) | Revenue (Rs.) | Capital (Rs.)
En“r;‘;‘r‘e‘z?t and | 960.46,00,000 | 57.45,00,000 | 1443,93,00,000 | 48,66,00,000
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14.03 V% hrs.
ANNOUCEMENT BY THE CHAIR

HON. CHAIRPERSON: Hon. Members present in the House whose cut
motions to the Demand for Grant in respect of the Ministry of Environment and
Forests for the year 2014-15 have been circulated may, if they desire to move their
cut motions, send slips to the Table within 15 minutes indicating the serial
numbers of the cut motions they would like to move. Only those cut motions, slips
in respect of which are received at the Table within the stipulated time, will be
treated as moved.

A list showing the serial numbers of cut motions treated as moved will be
put up on the Notice Board shortly thereafter. In case Members find any
discrepancy in the list, they may kindly bring it to the notice of the officer at the

Table immediately.
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14.04 hrs.

DEMANDS FOR GRANTS(GENERAL),2014-15
Ministry of Environment and Forest.....Contd

HON.CHAIRPERSON: Shri Anto Antony to initiate the discussion.

SHRI ANTO ANTONY (PATHANAMTHITTA): Thank you, Chairman, Sir. I
consider it a great privilege to share my views on budgetary allocation for
environment. Our great nation is rich in terms of its natural resources and
biodiversity. Respect for nature is one of the important aspects of our culture.
Therefore, India has pioneered many international initiatives for environmental
protection. Mahatma Gandhi was the first world leader, who warned about the
grave impacts of environmental degradation. Concerns expressed by Mahatma
Gandhi a century back has become a reality today. In tune with this spirit,
visionary leaders of our past played a major role in evolving the concept of
sustainable development for a healthy and peaceful world, ensuring justice and
equality to the for generations to come.

Stockholm Conference held in June, 1972 was the first international
summit on the human environment. Our late Prime Minister, Shrimati Indira
Gandhi represented our country in that conference. Her ideas played a major role
in shaping the international initiatives for environment. It is to be noted that
Shrimati Indira Gandhi was the only Head of the Government to attend the
Stockholm Conference.

Former Prime Minister, the late Shri Rajiv Gandhi initiated numerous
legislations to protect our environment. So, the past Governments have played a
major role in protecting the environment.

We face multiple problems like air pollution, water pollution, urban waste
and deforestation. World Bank recently conducted a study of 178 countries whose
environments were surveyed, India ranked 155" overall and almost last in air

pollution exposure. The survey also concluded that India’s environmental quality
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is far below all BRICS countries. Also, according to another recent WHO survey
across the G-20 economies, 13 of the 20 most polluted cities are in India.
Therefore, an approach of ‘grow now and clean up later” will not be
environmentally sustainable for India in the long run.

In view of these factors, we have to examine the budgetary allocation for
environment. The most important Budget announcement for sustainability is the
enhanced clean energy cess on coal increased from Rs. 50 to Rs. 100. But what is
equally clear is that the hon. Finance Minister has no clue about what to do with
this money. Currently, roughly Rs. 3,000 crore to Rs. 3,500 crore are collected in
the National Clean Energy Fund, but not much is spent, nor is there a clear
direction on how to ensure that this fund is utilised.

I would like to state in this august House that no one protects the
environment like a farmer does. Through farming, especially the plantations,
farmers are playing a major role in advancing the green canopy of the earth.
Therefore, 1 take this opportunity to appreciate the positive role played by the
farmers in protecting the environment in the country. I urge upon the Government
to take special steps to encourage farmers, especially those who plant long term
plants like rubber.

Rubber tree should not only be for latex but for carbon trading too. The
rubber tree is capable of fixing one metric tonne of carbon dioxide during its 30
year economic life-cycle and therefore, within a hectare of rubber having over 300
trees, a minimum of 300 metric tonnes of carbon dioxide is absorbed.

What more proof is required of the positive environmental impact of these
plantations than the latest World Health Organisation (WHO) study on ambient air
quality? The study spanned over 1,600 cities in 91 countries. Of the 123 Indian
cities that were covered by the study, my constituency Pathanamthitta was ranked
first in terms of least concentration of dust particles in the air. This good air
quality in my constituency is because of the uncompromising efforts of the

farmers. Having considered the quantity of carbon being absorbed by the
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plantations, I would urge upon the hon. Minister to earmark at least Rs. 700 crore
from the National Clean Energy Fund to encourage rubber plantations.

Even though India has led the Global Climate Change Initiative and
benefited from the Clean Development Mechanism projects, it does not have a
single carbon exchange markets operating in the country. Through establishing a
Carbon Exchange Markets, the Government can provide Rs. 40,000 per hectare to
rubber growers as remuneration for absorbing carbon by their cultivations. Carbon
Exchange Markets are functional in the United States of America, European Union
and China. Therefore, I request the Government to establish a Carbon Exchange
Market and link it with the international markets so that India can earn good
foreign exchange. It will also increase India’s international reputation in global
environmental negotiations. | also take this opportunity to ask the Government to
introduce State specific projects for promoting eco-friendly farming and
plantations.E

I would like to draw the attention of this august House to the concerns of
the people of Kerala regarding the Reports of Madhav Gadgil Committee and
Kasturirangan Panel on Western Ghats. Implementing the recommendations of
these Reports will have adverse impact on the livelihood of millions of people
living in the Western Ghats region. It is to be noted that Kerala is one of the eco-
friendly States in the country. According to the latest India State of Forest Report
(ISFR), Kerala is one of the few States in the country where the forest cover has
increased in the last two years.

The total geographic area of Kerala 1s 38,863 square kilometres. Out of this,
11,265 square kilometres are forest. The forest area makes up 29 per cent of the
territory of Kerala. If we consider the rubber plantations, total green coverage will
be 53 per cent. At the same time, India's total forest cover is 21 per cent of the
country's area. This shows that the culture and existing legal framework are

sufficient for the environment. Despite this fact, the move to impose new
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restrictions at the pretext of the conservation of Western Ghats is against the will
of the people and spirit of sustainable development.

There are lots of shortcomings in the findings of the High-level Committees
on Western Ghats. They used remote-sensing satellite technology to identify
Ecologically Sensitive Areas (ESAs). Therefore, most of the farm lands including
plantations in Kerala are categorized as ESAs. It is true that from the satellite view
most of these plantations would appear to be greener than forest in many other
parts of the country. As a result, 123 Villages in Kerala are classified as
Ecologically Sensitive Areas. I would request the Government to exclude these
villages from ESA, as the classification of these villages was the result of
misunderstanding.

For instance, 10 villages in my constituency that are located in non-forest
areas and are densely populated are classified as ESA. According to the
Committee, those villages having a population density of 100 per square
kilometers may be excluded from the ESA List. However, the villages in Kerala
having population density of 265-700 per square kilometers are included in the
ESA List. At the same time, the Committee has excluded even the villages having
a population density of 70 per square kilometers in other States.

The basic problem with the Gadgil Committee was that it ignored or
neglected the people living near Western Ghats. The people were not consulted
before the Report was produced. Therefore, Report created huge amount of
anxiety among the poor and marginalized farmers. So, the acceptance of the
Report without reducing the anxieties of the affected population is unacceptable.
Here again, like in everything else, BJP has double standards. While BJP in Kerala
is all for the Gadgil Report, they are completely against it in Goa. They would like
the poor farmers in Kerala to be displaced and denied of their livelihood, but they

would not want this to happen in BJP-ruled State of Goa.
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Having conceived the gravity of the issue, the Government of Kerala
constituted an Expert Panel to review the aforesaid Reports on Western Ghats. The
Kerala Government has submitted its Report to the Government of India. I would
request the Government of India to kindly consider the Report submitted by
Kerala before taking a final decision on Western Ghats.

In order to protect the gift of our nature, the Parliament passed the Wildlife
(Protection) Act in 1972. However, the amendment of the Wildlife (Protection)
Act in 2002 made the condition of people residing adjacent to forests miserable.
HON. CHAIRPERSON: Hon. Member, please conclude now.

SHRI ANTO ANTONY : Sir, I am concluding in one minute.

Amendment of Section 51 of the Principal Act enhanced the period of
imprisonment to minimum three years, and it can be extended to seven years.
During the period of imprisonment, the convicted will not be granted bail. This
compels people to abstain from employing self-protective measures in case of
animal attacks. For instance, in case of snake bite humans have only two options,
that 1s, either to be bitten by snake or to get ready for imprisonment for killing
snake. Therefore, I would request the Government to kindly insert certain
provisions in the Act for self-protection of humans in case of human-wildlife
conﬂicts.E

Let me bring to the notice of this august House, the fate of those people
who reside in areas adjacent to forests in my constituency. They are always under
the threat of attacks by reptiles and wild animals, including snakes and elephants.
Recent reports reveal that a variety of poisonous snakes kill 50,000 Indians every
year, which is the highest in the world. Therefore, I am requesting the Government
to introduce an insurance scheme that covers the people as well as their properties
against losses caused by the wildlife.

I would conclude by saying that while the overall policy focus should be on
meeting the basic needs and expanding opportunities for growth, it should not be

at the expense of unsustainable environmental degradation. The economy is a
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wholly owned subsidiary of the environment and not the reverse of it. So, the
polluters must pay and the protectors of environment, like the farmers, should be

encouraged and rewarded.
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ST, GO St (UfeeH TR @ QuIaid JEled, fTUGT 9gd-dgd g=udie b Y 7 g9

feHisd BR Uiy 3% T AR 3% STarIRTHC UUs BRECH TR diold 6l JidT faar|

HEIGy, # ool B 3 @ B URAY AWBA B GRIGT 9G JUdIg B Uh Tellh B
el 31gare W URH HRAT <AEd1 & I8 A Sfd Bl Fed <l & fb g g a@mar! ga e
Tt B Al g9 31 AT Tprae & e N Wiy |1, g U1 SR Bl Bl gX gwrEl |
T §Y YA BANI WRDR BT W1 TS & © - < DI qgg a1, Ty @y & ot A
HIAT Td TATER0T B QU W0 F &I B

ey, a9 # TS B a9 T T BN YRAdY § 2| gaiaRuifagl § gHen 59
I H1 f3a1e I € 6 R & ol qATER0 B AT&T JHAA BT © AT AR & 3 &
Tl SATET TG Bl § b Ueh ard @l A=l d ffved € b gaierer sk TR B
TH-GAY 9 AT e 2 3R 39 W S $Ig fdarg T8 gon| sHifely, R AR
YUY ARBR & Jolc, TATERUT A&V & AEAH A TR Dl gR BHRAT AR TGN G DR qATR00
B TR B B Wl 3 qoic § B fpar 8, gud forg § wivg & & A e, afed 1
AR ARIRG & 1 1 ST 9gd-9gd T4 iR H1gars <d g

# S g 5 W $o R4 g 39 Al B SR S b fUgel a¥ a9 e

TATAROT fAWRT BT e 2,430 B DU AT Sdfh 59 S AL B doic § IS 2,043 S
U @ AT Bl sH s W U1 fAunT 8§ S BT 99 Ud uiaRer SR & 1T sfedie
PR S el @ T gl 99 B9 39 IR ol BT ST A1 TS 50,000 FRIS IUY H W RTET BT
gl SEERY & AR R A o AFHR I A S & A 10 JAE & Iecrg Wi @ SR
3IMUHT S ATHT HIAT AR FBIH FDHIHD STATIC AR STARRTHCA DG & drd
% {4y BT 984 ol W W A [HAT Bl oM SAARIRTHE YUs BIRe AR BT daa
& M-I Y ORE U goic H IR el fhar gl gfifery, R A ger W S 100
e RIS &1 Ao & B i dve 9 BRI JaRdid 3 ¥ 96 @ 8, SS9 9 YATART Bl
AR JHa 81 @ 2 39 W RIS & A1 qafaRon, galaiforded! Heed! Rid a9 8iik
9 TR BAN AFHR {3 #30 Sf 5 ST 7,060 BRIS BUY Bl goic YRME! dR W 3rdfed fbar
2, Sua forg off § ST 9g-9gd g=aE < gl
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HEeY, 3O TRE, WAERU-ER IR {EN Bl yde Al b AR ST Sl
MAH &1 BN ARBR 7 A€ by fordm & fob a9 2019 Th TP B Bl See A &
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forg €t 81wl

HEIGd, T TG @Ol wad (AR Dl URY R A0 &l § §ECS ShReaR
T @ S PRI @ T B, I8 Hl g9IR Udhfas AAEH & SAEl Gl § erdl S|

S T8 Sl SHeATd AT I AT A Po B W T, 39 | IO &S H
Haa fasrelt & 78 ferh, afcs 987 Jouam S iR ST offaa & q=a ot el

ft TH T B THIS BT ATH GATART UG 9 HATT B AN AT S ol sfifore
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YUY ARBR - Ah IUN By, AhS-PpRIs vUY @ [y, U= T DI SMAT Bl LT T8l
fear ok gifey a8 doa At &1 & 9|

[T #Eled, SISl J3 U§ Ped g¢ dgd gl ® b AN WHR 7 39 Wra A
RTTT B Y T DI AT DI AT HA BT 4R ISRT &l 3H ST FQ1eT HAATeAd Bl
& 5, e STl FE=l B U W @ F B W B ST Siifdd 8 Wl 21 3 U
A BT TS €, $ADT 3R TR WK B AoR A A1 @1 WY a1 07 bael GaR B ABTS
A A TE, fch R AR RRed & 961 F 9 & W B GHE 999 2| 599 g ol
a1 BIR BRIS A ST DI AR Arefed &1 g, g8 A1 # W& A § UHd &I a1 A gl
S WE ¥ A1 iR nfeatRial & dig s ddy gl 9% wdfafed € % o anfeardt
el SR SYce WU A AT B A §HR gATaRer g2

JHIT HBIGd, H D A1ETd W 5 WBR Bl dgd-9gd gIdIE odl g [P IaT
g9 HEATT ST A B T4 ATSHT aTe], DI gl A BIS BT Sl ded far 5, IqH a7
el fRINEl B IR ¥ WRHR W H s DI UF gl A RE Al H T IR
drsaeigs e # Wi o fIos TeBRIRRm dom &) e @t g1 399 St a1 § 9ol
QUG 8, ST BIC-BIC ISNEY Td B AN o Fhd © iR 0 8- 1 a1 Fad &l
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I TR IS T W 39 WRBR H 2142 RIS UT RiAd & Aemw I e 21 us
qTeRLIS YT AR DT 99 3 AfH F 3D a7 e & fofg Wt yRka Hm|

[HTAfT AEISY, H fTuch #eAH W e H Hel dredl g (b 3l TIR dieywT & aN H
A Gt S o dralr o7l I8 |wafdfed € {6 o g¥ fava # argwed W dee SIIsiaigs
P IR B @ Bl 7 I8 WM IHd © P P SRRiRIgs B e hid a¥%s Wiie
3R TrAUIE Aaer e SATaT Rl ©

[ATAfT HEIGY, # 3Ue #EH W WBR Bl ggdle ol A b I8ie Sfegy A
AIeR IR Wlie, U dRd Aok T8 IRl DI o, AleR AR 38 UFell & HHMe d cad Bl
ge oI, G AR EHSEE § AQl WeR Sl AeM, R dAdel Ryfdd Hiex dreT
STRITSE BT I UG+ H weg et e & g9 digen (Coal) iR dgfoas @
gHTC fdal W &9 B 9T ARGl A Dl ISR e &1 ¥ B 8|

qTafd #eled, § Sfuch ®iegd W Bedl dedl § (b gAR JU HA S 4 U AN
e “Haer WY, FEH A’ I8 TR S Bl AT AHOR, FaHH glg AR Faq
T @1 3R o S a1l 9a¥ S ded g | A= onfdes weri 4 dwe M &
U &R AR g H21 S 9 BraRe AR ROEfere! o1 iR INEM 98 6 &el
# A o @3 St 1 awyare o § 6 Sl Wi Sdeude Bl Wt AUHeiR gadifadt |
NS HYeh TATERYT 3R AR & TATARYT Bl g9 H 984 91 B fHa1 Bl TR WRBR A
Serary uRad @1 e Ruferdt AMd g9 g9@T 9T & & folg (R @ @1 Sl B
T TSR B8 BR FellgHT 9ol 3R T e BR [BTed e & oy I8 Sif
®e AT 5, TAPT 95d GIIH! YA TS| §9 B & Ae9H ¥ BRI o¥ [IeqwR W FeATsHe
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JHIRT FEIed, # 3MUS AEAH W Hedl dledl g (b NaId H bR &1 db Dlg VAT
HATET T8l 8, FORE TR $l gfee I % srdle T8l goll ll § Ul a1d qHIE $<, I
TEel U ARBR Bl Ui IR 1 1 Ush IaTeR0T AU AR @ dredl gl T2
JIE ®R qges ARE P FRIGIA Usd a9 fHaex § & T 8 T a1l 399! Rerdieye
R I 81 fohar 1, 59 e 120 Hioided Udh a4 I W SATET dce g o) DT I
ST IRV foeell & 9 § ACST gl 99 gard ¥ fhat 9 fafes™ a9 g1 o9 3w
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feear 81 g1 gl oifh 89 AR 1 Al &A1 & HiaR & goiel § g9@! R I8 a1 faa
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SR |
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aa T difeal @ gRe ff giftaa s
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SHRI P.R. SENTHILNATHAN (SIVAGANGA): Hon. Chairman, I would like to
thank you for giving me this opportunity. First of all, a lot of thanks to our leader
hon. Chief Minister of Tamil Nadu Purtachi Thalaivi Amma for choosing me. |
would also like to thank the people of my constituency Sivaganga for electing me.

This 1s my maiden speech. I would like to speak on the Demands for Grants
of the Environment and Forest Ministry. Let me begin with a quote from
Thirukkural:

“Manineerum mannum malaiyum aninizhar

Kaadum udaiyathu aran.”
It talks about the importance of forests. It says that valuable water, rich soil, high
mountains are fertile forests make an ideal country.

Most of our rivers originate from deep forests. Forests induce clouds to rain.
Monsoon rains depend on forests and trees. Forests are like the cradle of all
animals, birds and insects. Humans realize the need of forests after affecting the
ozone layer. Without rain there cannot be world; without forests there cannot be
life.

To take up afforestation in a big way in Tamil Nadu, our hon. Chief
Minister Puratchi Thalaivi Amma celebrating her 64™ birthday, introduced a new
scheme by planting 64 lakh saplings throughout Tamil Nadu. A man needs
Rs.1200 worth of oxygen every day. A single tree produces every day oxygen
needed for 12 men. We can understand the value of trees and forests from this.
India is among the top ten most forest rich countries of the world. When India has
more than 22 per cent of the land mass covered with forests, the central fund
allocation could have been more. But the Union Environment and Forests Ministry
gets only Rs.2256 crore. About 18 per cent of the area of Tamil Nadu has got
forests. World’s rare bio-diversity is found in Tamil Nadu. Our Chief Minister hon.
Amma introduced the following major schemes to improve forests:

1) Water conservation and canopy improvement in degraded

forest lands;
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2) Tamil Nadu Afforestation Project, Phase-II Utilization Plan;
3) Tamil Nadu Biodiversity Conservation and Greening Project;
4) Butterfly park and Nakshatra Vanam at Upper Anicut near

Tiruchi Srirangam;

5) Massive Tree Planting Programme;

6) Replanting in Thane cyclone affected areas of Cuddalore and
Villupuram Districts;

7) Western Ghats Development Programme; and

8) Hill Area Development Programme.

These are some of the ongoing major schemes in Tamil Nadu with an allocation of
about Rs.242 crore.

Now let me come to the problem of uprooting people traditionally living
inside the forests for many years. For instance, a 500 year old Kodikulam village
in Sivaganga constituency is being removed now. In 1953, all the forests in India
were nationalized. In 1954, when a forest survey was conducted, that village was
left out from the records. The fault of the surveyor must not affect the life and
livelihood of that village and its people now. E

Similarly, remote villages inside the forests are not able to get road
connectivity. Rural road projects of the Centre like PMGSY and NABARD and
the rural road schemes based on the recommendations of the 13™ Finance
Commission are seriously hampered by adamant forest authorities.

I urge upon the Union Government to empower our State Government to
sort out those issues. Forests are protected for the welfare of mankind and forest
authorities must be kind to humans. People should not be treated like animals by
our Forest Department. Government may relax rules on case to case basis and
direct the Forest Department to help our people.

Let me list out the village roads affected by non-cooperation of the Forest
Department in our Constituency.

1. Koduvoor-Melakkarai Road
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2. Koduvoor-Kurunthur Road

3. Koduvoor-Mathur-Ooravayal-Thulaiyanalipatti Road

4. Vilangudi Road to Pudukkottai District Border Road
The above four are in Kanangudi Block of Sivaganga District.

5. Thulavoor-Siravayale Road

6. Siravayale-Keela Poongudi Road

7. Natarajapuram-Kaalayaar Kovil Limit
The above three roads are in Kalal Block.

8. Mabhipalanpatti-S. Velangudi Road in Tiruppathur Block.

All the above roads are covered under NABARD Scheme.

9. Embal Road-Kodikulam Road is covered under PMGSY.

10. S. Puthur Block-Nallavan Patti Road

11. Thengal Nagar Road
The above two roads are covered under the 13" Finance Commission
recommendations.

Kamarajapuram-Vathiraiyiruppu Road, Kilavan Kovil Salai, Ramakkal
Mettu-Sakkulaththu Road are the other three roads in Theni District.

All these roads provide road connectivity to the people living in remote
forest areas and they need to be maintained. But the Forest Department is not
permitting such centrally-funded works. These roads are necessary to move ration
goods under PDS and even primary health care to villages. The District Collector
has taken it up with the Centre. I urge upon the Centre to clear it soon.

Let me conclude my speech by expressing my support to these Demands

for Grants.
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PROF. SAUGATA ROY (DUM DUM): Hon. Chairman, Sir, I rise to oppose the
Demands for Grants in respect of Environment and Forests Ministry, and in
support of my cut motion which will be put to vote.

I think that the scanty importance the present Government is attaching to
this Ministry, which is very vital for sustainable development, is brought out by
the fact that the Environment and Forests Minister is sharing the Information and
Broadcasting Ministry. To me this Ministry is so important that it requires full
time attention by a full-time Minister. If his attention is divided, the environment
will suffer. Not that I doubt the capabilities of my good friend, but he should
lighten his load.

Sir, I think our country along with the world is facing an ecological crisis.
As we all know, every day our vehicles, our factories and our power plants are
spewing carbon dioxide out into the air. Our air-conditioners and refrigerators are
spewing chlorofluorocarbons into the atmosphere as a result of which we are
having a shield over the atmosphere on the earth which creates greenhouse effect
and which is leading to global warming, which, if not checked, will ultimately lead
to many low-lying areas being submerged under the sea. Already the glaciers are
melting very fast and the threat of climate change is looming over the world.

The other problem is that this carbon dioxide emission may be controlled if
we have enough tree cover because trees have a great capacity of absorbing carbon
dioxide and converting it into oxygen through photosynthesis and then giving out
oxygen.E

E cutting our forests, we are destroying that means of purifying our air.
Not only that, Sir, over the years, there has always been a debate between
environment and development. We belonging to the Third World have been the
recipients. What is happening now is that the First World countries, the
industrially developed countries of the West are trying to impose environmental

norms on our country. They have done all the pollution up to the 1970s and 1980s.
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Now, they say that we have to follow their carbon emission norms but the problem
is that after polluting they are now asking for new norms like Euro-II for cars and
all that. So, where do we strike a balance is the main question.

The Environment and Forests Ministry is the nodal agency for looking into
all these aspects of environment and the problem of air pollution and water
pollution. Just look at our cities. We are discharging sewage into the rivers that
flow by. Our factories are discharging sewage into our rivers. We talk of the holy
Ganges. The BJP people say, ‘Devi Sureshwari Bhagawati Ganga’ but what are
we doing in Varanasi? They are throwing dead bodies into the river so that the
meat-eating turtles can consume them. We have not been able to build electric
crematoriums all along the Ganges in spite of 30 years of the formulation of the
Ganga Action Plan. Now, it is high time that the Government of India took a
holistic view on the question of environment, climate change, water and air
pollution and afforestation. Unfortunately, that is lacking.

If you look at the Plan, you can see how much the Government of India has
given to environment over the years. In 2013-14, the Plan Allocation for this
Ministry was Rs. 2,430 crore; we spent only Rs. 1,850 crore, which is Rs. 600
crore less than the allocation. Now, in the present year, the Ministry’s Plan
allocation is only Rs. 2,043 crore. To a Ministry which is so vital to India’s
development, we have reduced the Plan size by about Rs. 400 crore. The Minister
will have to explain as to why this is happening.

There are many areas on which we can talk. The Environment Ministry has
a big fiat. It has got the Botanical Survey, the Zoological Survey; it has got the
Forest Research Institute. It has got a huge bureaucratic framework but ultimately
the matter of environment can only be achieved by total co-operation of the people,
by raising the consciousness among the people. Today, in good schools of the
cities, they are teaching environment. Children say, ‘Do not litter’, if you throw a
paper on the road; but the large masses are not yet alert to the problem of

environmental degradation.
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In West Bengal, sometime back, we started this concept of Forest
Protection Committees which are still in existence. There is a model called
Arabari model where the forest could be preserved with the co-operation of the
people living around the forest. In all the cities which pollute, which put their
sewage into the water, a similar kind of movement is necessary. A few officials of
the Government of India, a few statutory bodies cannot ensure that. Unfortunately
that effort to rouse national conscience on the matter of environmental degradation,
climate change and the problem of global warming has not been there. That is
why every day the situation is going from worse to worst. Now, we have to sort
out this problem.

All the time, when there is a big river valley project, environmentalists say
that it would pollute the valley. It happened in the Silent Valley in Kerala. They
said, it would destroy the Silent Valley. We need power from the river projects;
also, we need to preserve the environment. When the Tehri dam was built in
Uttarakhand, a similar debate came up.Ewse are matters which should be
considered. Then the main problem in the last few years has been with regard to
the environmental clearances. That has become the major racket in the
Environment Ministry. Many stories float around about how environmental
clearances are obtained.

Our country is rich in minerals. Where are the minerals? They are in the
forest areas of Orissa, Chhatisgarh and Jharkhand. Whenever we try to have mines,
there is resistance from the local people and the tribals. What happens now is that
the big multinationals are trying to enter these forest areas. We know about
Vedanta. There is a big conflict over the Niamgiri Hills in Orissa, where Vedanta
was trying to mine bauxite. There should be a clear-cut policy and also a clear-cut
rule for environmental clearances. Delay creates allegations of corruption and
delay also causes set back to our total industrial development. It is high time that

we look into this matter.
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I saw somewhere that the Minister has promised that the environmental
clearances will be given online. I would like him to fix a timeframe for giving
environmental clearance. Let him say yes or no to a project, but let it not lie for
years together, thus delaying development. We need to follow a model of
sustainable development. If we want to achieve 7-8 per cent growth, then we have
to ensure that it is a low-carbon growth. As it is, still at the rate that we are going,
even in 2030, India’s per capita carbon emission will be less than that of any of the
developed countries. So, we have not reached that stage of development. But we
should take care of it in time so that we follow the road of development.

The National Green Tribunal has now been set up in Delhi with the
Chairman falling into several controversies. That should be made more effective
and it should have branches all over the country. In our State, we have set up one
Eco-Park at New Town, Rajarhat. But our State is facing more severe problems.
The other day, we were talking about the man-animal conflicts in reply to a
question, with the Minister. It was said that the men are killing animals. In our
State, it is just the opposite. We have the Sundarbans, which is the biggest
mangrove forest anywhere. Every day, you read in the papers that a tiger has eaten
up a human being. So, the question is not only of saving tigers from human beings,
but the question is of saving human beings from tigers. How much compensation
will you give to the poor fishermen or a poor woodcutter who goes to the forest?

The other big problem is in North Bengal, where there are large elephants.
Elephants, as you know, have robust memories. They follow the same track. Over
the years, elephants are being killed by locomotives. The Railways have not been
able to follow a low-speed trajectory across the forests in North Bengal. We have
many forests like Gorumara, Chapramari, Holong, etc. So, every year, elephants
are being killed. The Railways must adopt a policy whereby the elephants are
saved and the Minister should take a proactive role so that men can be saved from

the depredation by wildlife.
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SHRI PINAKI MISRA (PURI): Mr. Chairman, Sir, this is my first speech in this
Lok Sabha. Let me straightaway tell this to you. I speak on behalf of many
Members of Parliament. It is very disconcerting, when we do not know where to
stand and speak in this House. Division Numbers have not been allotted yet. I find
it disconcerting and I find it extremely annoying that a Government which has
come to power on the basis of its so-called ‘great efficiency’, has not managed to
give us Division Numbers so far, when we are already half way into the Budget
Session. So, we are moving like Nomadic Tribes in this House and we do not
know where to stand and sit. E

I am very grateful to you Mr. Chairman for having given me the
opportunity of addressing this hon. House on a very-very seminal and important
Demand for Grants of the Ministry of Environment and Forest. [ wish to, of
course, straightaway preface my speech with a caveat. I am a senior advocate by
profession. I have appeared in a number of environment cases for a number of
industries. I have also appeared in a number of environment cases for a number of
NGOs pro bono which is free of charge. So, it balances out. What I say on the
floor of this House is completely without agenda. What I say on the floor of the
House is from the wealth and richness of experience, which has come from the
grass root level.

Mr. Chairman, Sir, Budgets are all about numbers as they are about policies
and philosophies. As far as the numbers here are concerned, there are some
numbers that disconcert us. Forestry and wild life numbers have come down
from Rs. 824 crore to the revised estimate of Rs. 568 crore and now it is down to
Rs. 475 crore. The numbers on the ecology and environment are even more
dismal; down from Rs. 1446 crore to Rs. 1199 crore and now down to Rs. 991
crore. God knows what the eventual revised numbers will be!

The only thing I can say in defence of the Government is that this is a
legacy left behind by an extremely inefficient and corrupt Government in the last

regime. Therefore, probably their hands were tied. We certainly hope that these
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numbers do not reflect the seriousness with which the Government chooses or
intends to deal with this Ministry.

The one heartening feature let me say is the grants-in-aid to the State
Governments which has been proposed, which has gone up from Rs. 308 to Rs.
706 crore. We thank the Government. This is in line with what Shri Modi has
throughout said, which is that there is going to be a federal partnership of a
genuine kind in this Government.

Mr. Chairman, Sir, having said something about the numbers, let me now
come to the philosophy part or the policy part. I have to say that one of the
outstanding examples of forward thinking was reflected in the hon. Finance
Minister’s speech where he has given investment-linked deduction to slurry
pipelines for transportation of iron ore. This is a very welcome and a salutary
measure. This will bring down the ecological damage due to road transportation
which is huge. When hundreds and thousands of trucks are plying on our roads
on a daily basis, it causes massive environmental degradation. Therefore, slurry
pipeline is the way forward for the future. More and more industries should
actually go in for slurry pipelines and, therefore, I am very happy that the Finance
Minister has encouraged this.

Mr. Chairman, I cannot understand why the Standing Committees have
been put in place. Why have we adopted this system from the British if we are not
going to not accept any of their recommendations? If all their recommendations
are going to be accepted in the breach, I am simply unable to understand the point
in having the Standing Committees. In this particular Ministry the Standing
Committees have clearly said that the environment and forest should now become
a part of the Concurrent List. This is entirely in consonance with the federal
principles. This is entirely in consonance with actually what is obtaining at the
ground level because today we have the State Environment Impact Assessment
Committee, the SEIA which does a lot of ground work and a lot of spadework at

the State level. Why should thereafter every single forest diversion proposal have
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to come to Delhi is something we cannot understand. Why should even a half
hectare forest diversion proposal have to come to Delhi? Why can we not have a
system by which the States are allowed to get their own clerance mechanisms?
Like they have State Pollution Control Boards, they must have the State
Environment Boards so that they can then put in their own structure in place. You
decide a figure and say whether it is over 50 hectares or 100 hectares but let not
every simple single proposal have to run to Delhi and then the entire logjam and
the clogging that takes place here is extraordinary. So, I would, therefore, clearly
request the Minister to pay attention to this. I know that the alternate source of
funding from the companies which has been proposed by the Standing Committee
is an extremely salutary provision. The proposal of the MoEF to Corporate
Affairs Ministry that 50 per cent of the two per cent CSR should be allocated for
afforestation and tree plantation as part of CSR guidelines is a very salutary
provision.E

Sir, there is a fundamental question that this Government has to ask itself.
Is the Ministry of Environment and Forests going to be a protector and a facilitator
or is it going to be a destroyer of industry which is what, with the greatest respect,
the last Government has been doing for the past ten years?

Today, Mr. Saugata Roy talked about the National Green Tribunal. I have
seen the officers of the Ministry of Environment quaking in terror in front of the
National Green Tribunal because they are so ill-prepared; because they are so
opaque in their policies; and because they are so completely under-prepared in
terms of every possible query or question that comes up. Half of them appear on
the dint of bailable warrants on a weekly basis.

The Central Empowered Committee set up by the Supreme Court actually
is the super-Ministry of Environment. This Ministry of Environment counts for
nothing today. The Supreme Court is sitting as an over-arching body over the
Ministry of Environment. The Supreme Court Green Bench sits on a weekly basis

today. The entire power and authority had been abdicated by the UPA
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Government over the last 10 years and it has gone into the hands of the judiciary.
Today, we are, therefore, sitting on a completely emasculated Ministry of
Environment which, unfortunately, has no powers to deal with anything.

Now, I just need to raise a couple of issues which are very seminal issues.
HON. CHAIRPERSON : Please be brief.

SHRI PINAKI MISRA: Mr. Chairman, I am not going to waste your time for a
minute. I am supposed to be entitled to nine minutes and I have so far only gone
to five minutes. I am a lawyer by profession and I am not going to make a mistake
on numbers. So, I still have four minutes left. As far as our Party is concerned, it
is supposed to get nine minutes.

HON. CHAIRPERSON: You have only seven minutes.

SHRI PINAKI MISRA : Sir, give me a little leeway. [ will not indulge in
irrelevance and waste the time of the House. I can assure you.

Mr. Chairman, there are two of the largest projects of this country and first
is POSCO of Rs.52000 crore investment. The then Prime Minister wanted it. He
was desperate for it. The South Korean President discussed it personally with the
Prime Minister. It is a Government to Government project. Our Chief Minister,
Mr. Naveen Patnaik, gave it everything he could. What happens? It is one of the
most pathetic examples of the wrong that happened. The environment clearance
was granted in 2007. It was valid for five years till 2012. The forest clearance of
sandy beach does not come about till 2013. Thereafter, the environment clearance
goes for a renewal from 2012 and is not cleared to the end of 2013. In the tenure
of one past Minister everybody here has talked about a parallel tax. A signed file
of a project amounting to Rs.52000 crore was lying in the house of this Minister
for 14 months. Is it not shameful? If 300 files are recovered from the house of the
Minister of Environment, who 1s to answer for this? If this is not shameful, what
is shameful in this country?

Mr. Saugata Roy talked about the Vedanta project. Let me tell you what is
happening in the Vedanta project. Mr. Naveen Patnaik brought it to Kalahandi
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which is probably, if not India’s, Odisha’s most backward area. It is only
inhabited by tribals. He cajoled this Company to come and put up a Rs.35000
crore bauxite plant there. The environment clearance was granted and FC is
cleared in principle by the Supreme Court. Suddenly one of the members of the
National Advisory Council (NAC) which everybody knows was a super-Cabinet
in the last Government goes there, comes back and tells the Congress Vice-
President that the tribals are very unhappy with this project. The Congress Vice-
President goes there and gives his famous speech: # grE@eq &1 R, et # dar
=

The Plant was closed down because the EC was suspended. You know
how the tribals have thanked the Congress. They have wiped out the Congress
from Odisha. That is how the tribals have thanked the Congress. That is what the
tribals think about the Congress’ powertarianism. The Congress’ powertarianism
is responsible for this country being where it is.

Sir, I am very grateful to you for having given me this opportunity to speak
on a very seminal issue. [ hope this Government and this Minister who has
otherwise an impeccable track record in public life manages to do something with
this Ministry because if we are going to be a facilitator, then this is the door and
window of every new investment in this country and you are the custodian of it.
HON. CHAIRPERSON: Hon. Members, as I have a long list of speakers who
want to speak on this Demand for Grant. Those hon. Members who want to lay
their speeches, they can lay it on the Table. It will be treated as part of the

proceedings.
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SHRI ADHALRAO PATIL SHIVAJIRAO (SHIRUR): Mr. Chairman, Sir, |
thank you for giving me an opportunity to participate in the discussion on Demand
for Grant of the Ministry of Environment and Forests for the year 2014-15.

Protection and preservation of environment is a pressing issue. Every
person, every organisation and institution has an obligation and duty to protect it.
This is our cardinal Dharma.

Mr. Chairman, Sir, industry is the backbone of economic development of
India. During the past three to four years, due to economic slowdown, stagnant
policy scenario and other factors, industrial growth of our country has declined. In
the recent Union Budget the Government has proposed steps to attract foreign
investment in various sectors including industry. I am sure, under the able
guidance of the hon. Minister of Environment and Forests under the leadership of
Shri Narendra Modi ji, he would be able to achieve the goals set for the future.

Mr. Chairman, Sir, I wish to draw the attention of the hon. Minister of
Environment and Forests towards some of the issues which require urgent action
on the part of Government of India. We have a stable Government at the centre
now and hence the MNCs as also the Indian industries are expecting good and
positive support from the Government. I wish to submit here that the Maharashtra
Industrial Development Corporation in Chakan and Ranjangaon areas of
Maharashtra, which are in my constituency, projects worth Rs. 18,000 crore are in
the pipeline. Lands have not only been acquired for the projects in notified
industrial areas but also MoUs have been signed with Government of Maharashtra.
As per information available from the Government and the Department of Industry,
an additional Rs. 10,000 crore worth of projects are expected to be set up in the
Vidarbha region in Maharashtra. However, in October, 2013, the Ministry of
Environment and Forests, Government of Maharashtra issued a Memorandum
stating that environment clearance is required for all the units having construction

area of more than 20,000 square meters as per the EIA Notification 2006 under



22.07.2014 103

Category A and B of Schedule to the Notification. This notification is applicable
to the projects mentioned and activities mentioned in 8(a) and 8(b) relating to
building and construction projects and township and area development projects
respectively. A careful reading of activity 8(a) and 8(b) shows that the intent and
purpose of this provision is related to the Construction project or Township
Development and not to raising a structure just to house a manufacturing plant.
This 1s very important. Merely the fact that the plant has a covered area of 20,000
square meters could not or cannot render it liable to be brought within the ambit of
activity 8(a) or 8(b) and consequently liable to seek clearance under the EIA
notification.

Since there was resentment amongst the investors, the Member-Secretary,
Maharashtra Pollution Control Board, Mumbai had sought clarification from the
Ministry of Environment and Forests, Government of India vide letter dated 26
April, 2013 and subsequent letter dated 20 February, 2014 to the effect that
industry related construction activity should not be treated as a construction work
having built up covered area under EC guidelines.

However, even after a lapse of more than one year the matter has not been
clarified by the Ministry of Environment and Forests as yet and as a result of
which there are 15 projects which have been forcefully kept on hold having a
proposed investment of Rs. 16,000 crore. Further delay in the project will impact
revenue generation of the State and Central Government and will adversely affect
employment generation and may hamper investor-friendly image of India. I
apprehend that such a delay may also result in the withdrawal or diversion of
foreign investment to the tune of Rs. 10,000 crore. Keeping in view the
importance of the matter, I urge upon the Government to look into the matter
seriously and clarify the matter urgently giving it top priority.

I would like to raise another important issue. The hon. Minister of
Environment and Forests knows about the tradition of bullock cart race, especially

in the Pune district. E
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15.00 hrs.

We have a tradition of BailGada Sharyat (bullock cart race) for more than 300
years. The race has historical and cultural importance in the life of farmers in the
State of Maharashtra. The day of race falls during the religious period when the
gods of the villages are worshipped and Jatra (fair) is organised for celebrations.
People from all castes and religion participate in them. Such fairs are an important
feature of rural India and in a way, they define our identity and tradition.

However, the Government of India issued a Notification under Section 22
of the Prevention of Cruelty to Animals Act, 1960 which provides that no person
shall train or exhibit any animal specified therein, namely, bears, monkeys, tigers,
panthers, lions and bulls. The Act, as it stands, does not per se disallow bullock
cart race. The confusion, however, arose due to the inadequate understanding of
the Central Government Notification dated 11.07.2011 banning animals used for
exhibition. The Notification applied only to non-castrated bulls (sand) used for
exhibition. It did not apply to castrated bullocks. The State of Maharashtra
mistakenly banned castrated bullocks as well. Furthermore, bullocks are not used
for exhibition and entertainment. They are essentially domesticated animals. They
do not fall under the purview of the Notification.

On my efforts, the State Government did recognize this mistake and issued
a corrigendum stating that castrated bullocks are not covered under the
Notification and all these issues came up for consideration before various courts.

Subsequently, the focal issue of conducting bullock cart races was urged in
the Mumbai High Court, Punjab and Haryana High Courts and also the Supreme
Court. The entire issue is mired in legal technicalities relating to the inherent
intent of the aforesaid Act of 1960.

The farmers in the entire State of Maharashtra are extremely distressed
seeing the turn which this case has taken. People feel that they are being deprived

of celebrations of their festival and cultural heritage.
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I appeal to the hon. Minister to look into this issue to ensure equitable
balance between the provisions of the Act of 1960 and the genuine aspirations of
the people to celebrate their cultural and religious festivals. This is possible
through an amendment to the Act or legislation, corrigendum and other
appropriate orders. This would ensure protection of animals as well as the age-old
traditions.

I thank you once again, Mr. Chairman, Sir for allowing me to express my

views on this important issue.

15.04 hrs (Dr. Ratna De (Nag) in the Chair)
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"SHRI RAHUL RAMESH SHEWALE (MUMBAI SOUTH CENTRAL): The
Bombay Natural History Society (BNHS) is a 131 years old non-government
organisation engaged in conservation of nature. We have been working on the
conservation of Vultures in the country for many years. Vultures were very
common in our country till a couple of decades ago and were estimated to be close
to 40 million (4 crore) during 1980s. Their population crashed in mid nineties and
by the year 2000, we had already lost 95% of the population of vultures in the
country. By 2007, 99.9% of the main species had already gone! The studies
carried out in India and Pakistan revealed that most of the vultures died of visceral
gout, which happened due to kidney failure. The visceral gout in vultures was
caused by the use of the non-steroidal anti-inflammatory drug (NSAID),
diclofenac, which is given to cattle in inflammation and pain. The vultures get
exposed to diclofenac when they feed on the carcass of an animal, which had died
within 72 hours of being treated with diclofenac. We carried out safety testing of
the drug meloxicam, which is also an out of patent, non-steroidal anti-
inflammatory drug, on vultures at our Vulture Conservation Breeding Centre
(VCBC) at Pinjore, Haryana in collaboration with the Indian Veterinary Research
Institute (IVRI) and found it to be safe for vultures thereby offering a viable
alternative.

We lobbied with Government of India and succeeded in getting a ban on
the use of diclofenac as a veterinary drug in August 2006. The final gazette
notification was issued in August 2008. We have been trying to promote the use
of meloxicam as the main non-steroidal anti-inflammatory drug of preference in
veterinary sector as it is the only drug, which has been tested and has been found
safe for vultures. But the misuse of human diclofenac for cattle treatment prevails
in the country and through our advocacy and awareness work amongst
veterinarians, para- veterinarians, farmers, local communities, we are trying to

reduce this misuse.

" Speech was laid on the Table
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Our annual budget for four Vulture Conservation Breeding Centre in
Pinjore, Haryana; Rajabhatkhawa, West Bengal; Rani Forest, Assam and Bhopal,
Madhya Pradesh is nearly 5 crores. At these centres, we run the breeding
programme for three critically endangered species of vultures i.e. White-backed
Vultures, Long-billed Vultures and Slender-billed Vultures. The breeding
programme is a success in India and the number of chicks is increasing every year
but the cost incurred on their feeding has also increased. The running cost of these
centres are also increasing annual with the rise in maintenance, electricity and
water costs and staff payment. We require laboratories, which are completely
equipped to carry out health checkups and carrying out research on vultures.

The following is the table on our requirements:

Money spent (annual | Money required
total 2013-14 — running | (annual total over
costs only, with no|each of coming 5
urgently required | years)
expansion)
Breeding Centres (4) Rs. 3 crores Rs. 5 crores
Advocacy, Awareness Rs. 2 crore Rs. 4 crores.
& ‘Vulture Safe Zones’
Safety-testing of Zero Rs. 3 crores
harmful drugs and monitoring
of drug use (partially to be
led by IVRI)
Total Amount Rs. crores Rs. 12 crores.

Despite the ban on veterinary diclofenac, the following serious concerns

remain and have been agreed by multiple partners of the ‘Saving Asia’s Vultures
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from Extinction’ www.save-vultures.org including BHHS, Indian Veterinary

Research Institute and international scientists, so having a very sound scientific

basis:
° Maintain and support the existing vulture conservation-breeding

programme in India.

. Major efforts urgently needed in India to address the immediate
and increasing gap in funding for vulture conservation which now jeopardizes the

programme.

° Promotion and expansion of network and approach of ‘Vulture Safe

Zones’ across South Asia.

° An effective system of regulation of veterinary drugs, based upon
safety testing on vultures (protocol already agreed for India) initiated and

underway for painkillers (NSAIDs) already in and entering veterinary practice.

° An immediate ban of diclofenac manufactured for human medicine

in vials or ampoules large than 3 ml.

° Veterinary licenses to be withdrawn for two drugs — ketoprofen and
aceclofenac — based on the good existing evidence that they are unsafe for

vultures.

° Prepare for first soft releases of captive bred vultures into Vulture

Safe Zones by 2016.

For saving vultures from extinction in India, we need a combination of a
strong and successful breeding programme that is already led by BNHS in the
centres and will supply birds for release back to the wild, along with advocacy and

awareness work at national and regional levels. We will need to strengthen our
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capacity by adding more people to work at these breeding centres along with
better facilities for research. Along with the breeding programme, we need to
have a much stronger and more effective advocacy and awareness programme
including developing a network of ‘Vulture Safe Zones' across the country. In this
zones, there are remaining wild breeding populations of vultures that are still
vulnerable to the misuse of human diclofenac and other emerging harmful drugs.
For reaching out at the community level like farmers and veterinarians, para-
veterinarians we need resource materials to engage with them. A team of people
working in these areas has to be appointed for wiping out the use of harmful
NSADIS for cattle treatment, biologists who would monitor the wild birds along
with the forest department and a network of volunteers who would ensure the
continuity of the project for vulture conservation.

We have added the latest reports of our work across the country and hope
that some funding can be worked out from the government in vulture conservation
as a lack of resources currently threatens the success of the efforts so far, which
are currently dependent on a mixture of independent external grants and support.

We would require Rs. 12 crores in total for the breeding programmes,
increase advocacy and awareness work so as to release birds in the wild in the
future as wells as save the populations in the wild along with the safety-testing

project as well.
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"ADV. NARENDRA KESHAV SAWAIKAR (SOUTH GOA): Undoubtedly
the environment has a significant role in the development of the human kind and
same is the vise-versa. Considering, the issues like pollution raised at various
levels, the MOEF has an important role to play. However, I would like to draw
the attention of the Government and more particularly the MOEF to the issues
related to smaller but important state like Goa. With the total land mass of 3702
sq. km the tiny coastal state of Goa is left with hardly 362 sq. km for its
development to be more precise of the total land mass, 40% is agricultural land,
38% 1s forest, 6% under CRZ and around 2% is for roads and infrastructure.

In this backdrop, the notification issued by MOEF whereby major part of
the state has been sought to be identified as ecologically sensitive area will amount
to curbing the commercial and mining related activities.

The notification that is based on Kasturirangan Report on Western Ghats
Conservation, if implemented, will prove to be a death knell to the economy and
livelihood of the people in the state. I would urge upon the Hon’ble Minister to
have a re-look at the said notification. Even our Chief Minister had personally
called upon the Minister and requested to reconsider the said notification.

Environment and development has to go hand in hand. One cannot be at
the cost of other.

As it is for last two years the Goan economy had suffered due to the ban on
the mining activity, almost 17% of the state income is from mining industry. In
the last 7 to 8 years, the Union Government has earned around Rs. 30,000 to
Rs.40,000 crore through income tax and export duty on the ore from the state of
Goa. Considering this, the notification based on the Kasturirangan Report would
stop not only the mining activity but also other development activities in the area.
Again, it would be in the interest of the state that the buffer zone is maintained at 1

km.
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I would also like to draw the attention, of Hon’ble Minister to the arcas
which have been notified under Wild Life Preservation Act. In my state there are
areas in Dhanbadora, Sanguem, Taluka, etc. where even the Panchayat body is not
able to construct or repair its own office in view of the provision of Wild Life Act.
Therefore, the Environment Minister has to reconsider the applicability of these
provisions to some of the parts in the State of Goa and also by redefining the limits.

The traditional carpenters in Goa are facing a problem since the Forest
Department do not issue the business license by citing the decision of the Hon’ble
Supreme Court. The issue also need a serious consideration, as the traditional
carpenters should be allowed to carry out their own business to earn their
livelihood and also protect their old age tradition of carpentry. I would also urge
upon the Ministry to take a appropriate step to find the solution to this issue.

The traditional fisherman reside on coats of the ship or the river banks. In
my constituency from Vasco to Taltona in Kankon taluka is a coastal line. At
many places the fisherman community have been residing on the coastal line for
generations together. However, the CRZ regulations many times prove to be
hindrance in the construction and/or repair of the houses thereby making it
difficult for them to lead a peaceful life. Further, the developmental activities also
suffer because of the said regulations. In view of the same, I urge upon the
Ministry to seriously consider the amending the CRZ regulations.

I support the demand for grants.
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"'SHRI THANGSO BAITE (OUTER MANIPUR): I am representing Out
Manipur Parliamentary Constituency in the State of Manipur which is 90% of the
geographical area of Manipur with all hilly areas comprising of 90% tribal
population and 20% of the general population of the state.

I raise objection as the fund allocated for environment & forest is found to
be inadequate that indicates that there is no more scope for new projects or plans
that can be taken up. The improvement of our environment is mainly dependent
on the Dbalance system of fauna and flora. Afforestation and
preservation/conservation is a must for improvement of environment & forest. In
this regard, I would like to point out also that the majority of the budget
allocations are mainly focusing on training, research, institutional and
administrative activities. No emphasis has been given for intensification of forest
management i.e., no special measure for protection of existing forest, rivers, lakes
and wild life, etc. There is no provision for recruitment of forests guards,
procurement of fire protection equipments and manpower for wild welfare
schemes like appointment of wardens and caretaker for wildlife of national reserve
forest areas and wildlife sanctuaries, etc. For instance, in my state of Manipur,
unless proper steps are taken on time, all the precious plants and wild life’s are
about to extinct.

It is also to mention that the present budget is silent in respect of planning
of any other options to replace Jhuming cultivation of Tribal people in the hill
arecas whose livelihood of about 80% depends on Jhum cultivation. The Jhum
cultivation is one of the greatest hurdles for conservation of environment and
forest in the Hill areas where Tribal people inhabits over and above, 90% of rural
population depends on firewood in their kitchen which is also a big problem for
conservation and afforestation. No necessary options to that effect like
introduction LPG to the rural area and Biogas plants etc. which will be the most

effective means is also not indicated or mentioned in the budget.
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It is however, to say that the present budget for forest and environment
have allocated Rs.373.19 crore in plan under state and union territory for National
Afforestation Program (National Mission for a Green India). Besides that, there is
also a provision for the states of North Eastern area, provided Rs.135.55 crore
under plan which is a newly innovated scheme with special focus on the
development of forests and environment in the North Eastern region which is a
unique and right direction for the improvement of forest & environment.

In summing up, the derogatory global warming and climatic changes and its
cause may be attributed to many factors like increase in rate of global Carbon
emission, deforestation, etc.. India being one of the responsible country in respect
of size of population, land, industrial status, etc. needs proper planning to contain
such derogatory climatic changes of India and the world. In spite of that, no
proper allocation in the budget has been made. Therefore, the Hon’ble Minister is

requested to look into it again.
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"SHRI V. ELUMALAI (ARANI): I wholeheartedly thank the Hon’ble Chief
Minister of Tamil Nadu and Leader of the AIADMK AMMA for the great
privilege she has showered on me to participate in the Demands for Grants of the
Environmental Ministry in the 16™ Lok Sabha’s first Budget session. I also thank
the people of my Arani Constituency for the confidence they have reposed on my
Party Leader and the Party by electing me to deliberate in this temple of
democracy.

The Vision of the Ministry is “Conservation of environment and natural
resources for the present and future generations in a manner consistent with the
aspirations of the country for growth and development.”

The Mission is “To Plan, promote, coordinate and oversee the
implementation of environmental and forestry programmes in order to protect the
environment and maintain a balance between conservation and development
activities.”

The survival and well-being of any country depends on sustainable social
and economic progress that satisfies the needs and aspiration of the present
generation without compromising the interest of future generations.

There is a decline in environmental quality which has been evidenced by
increasing population, loss of vegetal cover and biological diversity, excessive
concentrations of harmful chemicals in the ambient atmosphere and in food chains,
growing risks of environment accidents and threats to life support systems.

Environment includes water, air and land and the inter-relationship which
exists among and between water, air and land, and human being, other living
creatures, plants, micro-organism and property; Environmental pollutant means
any solid, liquid or gaseous substance present in such concentration as may be, or
tend to be, injurious to environment.

Environmental conservation is an integral part of the socio-economic

development but due to population explosion and increasing industrialization, a
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serious challenge has been posed to the preservation of our terrestrial and aquatic
ecosystems. Conservation and enhancement of life support systems like land,
water, forests and biodiversity are important for ecological balance.

Environmental preservation would encompass the entire ecological
footprint of human activity and would include increasing forest cover, protection
of wetlands, conserving groundwater and rivers and other water bodies, protection
of the coastal zones and fragile ecosystems, conservation of the zoological and
botanical diversity of the State, protection of soil and other natural formations
from abuse on account of human activity, efficient recycling of solid waste
ensuring minimal impact on the environment, minimizing atmospheric pollution.

The main drive behind climate change is the increasing amount of carbon
dioxide in the atmosphere. Everyone is aware that the level of carbon dioxide has
risen by a third due to burning fossil fuels, farming practices, such as ploughing
and deforestation, industrialization, etc.

Warming oceans will expand, raising seal levels round the world. Some 50
million people a year already have to deal with flooding caused by storm surges.
We have already cut down more than half the forests that existed after the last ice
age.

If car numbers keep increasing at the present rate, there will be more than a
billion on road by 2025. Today, motor vehicles put out 900 million tonnes of
carbon dioxide a year — about 15 per cent of our total output. More vehicles will
mean more global warming. But in the modern era, more vehicles cannot be
avoided. But we can go in for pollution free vehicles, like electrically operated
and solar energy vehicles.

Environmental pollution is something we just don’t pay much attention
because we are living with it and speak about it every moment. Actually, we are
behaving like the frog which doesn’t realize that the pot of water it is sitting in is
slowly getting hotter. And by the time the frog realizes it is too hot to be sitting in,

the boiling water kills it. There are many health effects of environmental pollution
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that cause serious diseases in human beings. The health effects of air pollution
alone can cause more than 100 diseases and allergies in human beings. Every part
of our body is being poisoned by the effects of pollution every second as we
breathe and yet, we seem to take no notice of it.

In order to strengthen environmental consciousness and to sensitize the
students about environment related issues National Green State with Ministry of
Environmental and Forests (MoEF) support a programme.

The main objectives of the programme was to involve students in
environment related action based programmes such as tree planting, awareness
rallies, vermi composting, enviro-expo, enviro competitions, anti plastic campaign,
cultural programmes, nature camps and celebration of at least six green days in
their surroundings for this one. This should be a continuous one and more funds
should be allotted for this Scheme.

The awareness programme about the ill effects of burning of tyres, plastics
and other toxic materials is not sufficient. Carry bags made of Polythene are used
extensively throughout the nook and corner of the country as they are convenient
to use and throw. They are disposed in three ways. One is throwing in the dust
bin which is consumed by animals. Second is burning them. Third one is reusing
them for preparing household utensils in the kitchen.

It has nowadays become common that many hospitals (big or small),
medical clinics generate tons of bio-medical waste. Collecting, receiving, storing,
transporting, treating, disposing and / or any other form of handling of them is a
big problem. It is the duty of the occupier of an institution generating biomedical
waste to take all steps to ensure that the waste is handled without any adverse
effect to human health and environment. But is it being done? Not at all is the
answer we receive.

Though we are having many programmes for the prevention, control and
abatement of water and air pollution, they are not implemented fully in letter and

spirit.
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Environment Day is celebrated every year on June 5 to raise global
awareness to take positive environmental action to protect nature and the planet
Earth. The Hon’ble Chief Minister AMMA has implemented for the first time in
India rain water harvesting about 10 years back in Tamil Nadu and it is yielding
very good results till date in these hard days when rain is failing.

The centre should devote more time, energy and time to study the problems
in each part of the country at micro level. This requires allotment of more fund for
this ministry. In my Arani Constituency much could be done by the Central
Government by taking special efforts to clear the pending files in this ministry. I
am sure the new Government will consider my suggestion seriously.

I would like to conclude by quoting the World Environment Day Anthem

Earth Anthem

our cosmic oasis, cosmic blue pearl

the most beautiful planet in the universe

all the continents and the oceans of the world
united we stand as flora and fauna

united we stand as species of one earth
black, brown, white different colours

we are humans, the earth is our home.

Our cosmic oasis, cosmic blue pearl

the most beautiful planet in the universe

all the people and the nations of the world

all for one and one for all

united we unfurl the blue marble flag

black, brown, white, different colours

we are humans, the earth is our home.

In India World Environmental Day theme for 2015 is One World One

Environment Day. Let us prepare to follow that concept.
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"SHRI GAURAV GOGOI (KALIABOR): The presidential address on 9th June
outlined the vision of the current BJP government in India. Millions of people
across the country listened as the President spoke about building 100 smart cities,
cleaning the river Ganga and placing one IIT and one IIM in every state. The
address ignored a vital population of our country-our wildlife. Traditionally the
Ministry of Environment and Forests has been the guardian of our wildlife and
forests. Its mandate has been to protect our wildlife and scrutinize those industrial
projects which forget their environmental commitment. In the past, we have often
seen the Ministry of Environment stand by its ecological objectives while it
negotiated with the Ministry of Commerce and Industry. Today under the new
BJP government both the ministries seems to be speaking in unison. Since the
first day the revamped Ministry of Environment and Climate Change has
announced that its primary focus will be to ensure the industrial projects will be
fast-tracked and companies are given their environmental clearance without any
delay. Missing from the Minister’s vision are his initiatives to protect and
preserve our national inheritance-majestic tiger of Corbett, the beautiful lion of Gir
or the royal Rhinoceros of Kaziranga. This leaves our wildlife unprotected and
allows the illegal trade in animal products to grow into a thriving domestic
industry.

In Assam, the one-horned rhinoceros is both a pride for its society and for
India. Lakhs of people visit Kaziranga Natural Park every year, contributing to
the region’s economy and livelihood of the local youth. To see a rhino from up
close is almost a privilege because you feel as if you are being transported back
into the time of dinosaurs. The view takes your breath away and even a million
pictures cannot capture the essence of the experience. In Assam, the rhinos were
nearly extinct at one time because of rampant poaching. In 1970s, the population

of the one-horned rhinos in India used to be below 100, but conservationists
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worked hard to bring the population to its current number of 2544 as per the
census in 2013.

But the evil eye of the global traders in illegal wildlife products has once
again set upon the horn of the rhino. Since 2008, more than 120 rhinos have been
hunted by a new breed of poachers who have started to use AK-47 machine guns
instead of a single .303 bore rifle. Experts say that the rise in the illegal trade is
due to the spurt in the price of rhino horn in countries such as China and Vietnam.
In the latter, a gram of rhino horn powder can be sold for anywhere between
Rs.6560 to Rs.16,500. In Vietnam rhino horn power is key ingredient for
traditional medicine, party drugs, local aphrodisiac or as a luxury gift item. Rhino
horn has become one of the lucrative commodities in the world and some now
described it as lucrative as cocaine.

Back-breaking poverty and unemployment force the local youth living
around Kaziranga become an unwilling party of this trade. Encouraged to risk
danger, they are given sophisticated weapons to kill a rhino instantly and cut off
its born with a saw within 15 minutes and escape before the local forest guard
arrive. Once sold to middle-men and smugglers, the horn travels from Assam to
Myanmar via Nagaland and then onwards to Vietnam.

While the state government has given shoot-on-sight orders to its forest
guards and amended the Wildlife Protection Act of 1972 to enable lifetime
imprisonment of poachers, more efforts are required to find sustainable solutions
towards local unemployment.

This is a global problem. The fate of the Kaziranga rhino is also shared by
its counterparts in Nepal and South Africa. In South Africa, in 2012 more than
600 rhinoceros have been killed. The recent spurt in rhino killings has prompted
the national Ministry of Environment to take strong measures to protect its rhino
population which has decreased from 65000 rhinos in the 1970s to around 5000

rhinos today.
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Similarly, smuggling in rhino horn has escalated in Assam over the past
two years. It is feared that we have only seen the beginning of a very dangers
trend and there is a strong change that Kaziranga Natural Park may lose its
UNESCO World Heritage Status and thereby lose its eminence amongst
international tourists and wildlife enthusiasts. This will negatively impact tourism
which is an important source of revenue for the state and employment for local
youth.

Some experts believe that a rise in poaching can also lead to a rise in ethnic
insurgency because rhino horn trade can be an important source of revenue for the
local insurgent groups. The use of AK-47s reinforces the belief that the modern
rhino killer is no longer a stealthy poacher but more likely to be a heavily armed
mercenary. The smugglers involved in the rhino horn trade are likely to pose a
threat to the other species of animals found in Northeast India-such as the Tiger,
Hoolock, Gibbon, Sambhar dear and Himalayan Sloth bear.

Engaging this menace in my opinion will require three key approaches —
intelligence, prosecution and community. The Central Government should set up a
rhino protection intelligence unit in Delhi and in Guwahati. The role of the
intelligence unit will be to coordinate with the departments of local administration,
forest and police in different states of northeast India. The intelligence officials
should track all crime related to rhino poaching and maintain a database of all
regular offenders. Armed with this information the intelligence unit should track
and arrest the key smugglers who are involved in this syndicate. Helping the
intelligence unit should be a team of wildlife public prosecutors who are specially
trained on these cases and are given the task of prosecuting all arrested poachers or
smugglers.

Critical in the investigation of poachers will be the role of the local
community around the Kaziranga Park. Often these villages provide logistical
support to the poachers out of economic need. It is important that the Central

Government works in tandem with the state government and bring employment-
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focused externally aided projects to the region. These projects could focus on
tackling the annual floods or the lack of small and micro industries which result in
leading a young person to resign to the life of a poacher.

The Presidential Address envisioned 50 tourism circuits in the country.
Being a UNESCO World Heritage Site and one of the most bio-diverse regions in
the world, Kaziranga Natural Park has the potential to become the equivalent of
the globally renowned safaris of Africa. As the budget session approaches in July,
the Ministry of Environment and Climate Change will have the opportunity to
address its misplaced priorities towards industry and truly display its commitment
to our environment and to our wildlife. It is up-to the parliamentarians to act as a

watchdog for our four legged fellow inhabitants.
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"SHRI RAJEEV SATAV (HINGOLI): The environmental resources should be
utilized for the betterment of mankind but it should never be exploited for
satisfaction of human greed. Mahatma Gandhi had said, the world has enough, for
everyone’s need, but not for everyone’s greed. We can all partake of the bounty
of nature. However, exploitation of nature is a crime.

Traditionally, the humans are emotionally attached to the environment
especially in India and this can be proved from the various traditions and cultural
activities of Indian society. The universe is a fine example of balance; it is
balance that has maintained the solar system in the Milky Way galaxy and there
has to be billions of solar systems in the entire universe. Entire solar system
depends upon the balance of the gravitational force and likewise the entire earth
depends upon the balance of the eco-system. Environmental issue cannot be
confined to a region or a country but it has to be a global issue. The global
framework of environmental sustainability has to be accepted and adopted, if at all
we want to give a better future to the coming generations. The word “growth” has
no limit but the word “sustainability” teaches us to limit out desire and aspirations
of rampant and unmindful ambition of growth. Growth is good if it is harmonious
with the environmental concerns and it is evil if it ignores the kind of care and
affection the environment deserves.

There are many environmental issues in India. Air pollution, water
pollution, garbage, and pollution of the natural environment are all challenges for
India. According to data collection and environment assessment studies of World
Bank experts, between 1995 through 2010, India has made one of the fastest
progress in the world, in addressing its environmental issues and improving its
environmental quality. Still, India has a long way to go to reach environmental
quality similar to those enjoyed in developed economies. Pollution remains a
major challenge and opportunity for India. Environmental issues are one of the

primary causes of disease, health issues and long term livelihood impact for India.
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Yajnavalkya Smriti, a historic Indian text on statecraft and jurisprudence,
suggested to have been written before 5™ century AD, prohibited the cutting of
trees and prescribed punishment for such acts. Kautalya’s Arthashastra, written in
Mauryan period, emphasized the need for forest administration. Ashoka went
further, and his Pillar Edicts expressed his view about the welfare of environment
and biodiversity.

In 1985, Indian government created the Ministry of Environment and
Forests. This ministry is the central administrative organization in India for
regulating and ensuring environmental protection. And in present day, this
ministry holds global aspiration and hope for the future generation.

I am greatest advocate of growth and development but at the same time, [
caution myself and the country from neglecting the major environmental issues in
the name of growth. I would like to lay a few of the major environmental
concerns that we need to think about before designing any developmental program.

In India, air pollution rate is one of the highest in the world making it one
of the most dangerous place to live with roughly 2.2 million people each and every
year dying as a direct result of air pollution.

One of the things, most unfortunate thing is that 75% of households in India
use wood as the number one fuel — in turn resulting in a death rate of about half a
million people a year and serious illnesses for millions more including lung cancer,
lung infections and chronic obstructive pulmonary disease.

The main contributor of air pollution is the transport system. This stems
primarily from the use of older diesel engines which kick out on average 170 times
more sulfur than modern engines. As a consequence of this, the asthma rate for
children in some of the larger cities is now at 50% and is rising fast.

A rapid rise in the use of aerosols in India over the last decade has,
according to scientists, been dramatically changing the Indian climate as well as

having a not unnoticeable effect on the rest of the world. A substance known as
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CTC which is a strong ozone depleting substance is still widely used in India as a
solvent and is actually banned in most other countries.

Power plant emissions of sulfur dioxide — an atmospheric pollutant with
both health and climate impacts — have increased across India in recent years,
according to a new analysis of data from a NASA satellite.

The analysis of data captured by an instrument on NASA’s Aura satellite
found that emissions of sulfur dioxide from Indian power plants have increased by
more than 60 per cent between 2005 and 2012, according to new research led by
Zifeng Lu of Argonne National Laboratory in Lemont, Ill. The study was
published online Dec. 5, 2013 in the journal 'Environmental Science &
Technology'.

India surpassed the United States in 2010 to become the world’s second
largest emitter of sulfur dioxide, after China, according to emission estimates
previously published by LU and Scientists from universities and the U.S.
Environmental Protection Agency. That same research showed that about half of
India’s emissions come from the coal-fired power sector.

While atmospheric sulfur dioxide is produced in nature primarily by
volcanoes, humans emit it to the atmosphere from the combustion of fuels with
significant amounts of sulfur-containing impurities and from the smelting of
metals such as copper and nickel. The gas contributes to the formation of acid rain
and in high concentrations can cause respiratory problems. It’s also a precursor
for one type of suspended particles, sulfate aerosols, which can affect the
microphysical and optical properties of clouds, an effect that remains difficult to
measure and a large cause of uncertainty in climate models.

India’s Central Pollution Control Board noted in a 2012 report that the
national mean concentration of sulfur dioxide has declined from 2001-2010, an
estimate based on data from 361 ground-based monitoring stations. However,

most of the stations are located in urban areas, where regulations have indeed
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reduced pollution locally. Only about 70 stations in India collect measurements in
the industrial areas near the source of power plant emissions.

“It’s an issue of monitoring locations”, Lu said. “We should know air
quality not only in populated cities, but also in industrial areas, where coal-fired
powered plants truly dominate national sulfur dioxide emissions. On the one hand,
local residents are still influenced by these emissions; on the other hand, long-
lifetime, sulfur-containing air pollutants such as sulfate can be transported long
distances to affect public health and the environment at a regional scale.”

The scientists’ look at India’s sulfur dioxide emissions came two years after
researchers developed a method to observe power plant emissions using
measurements captured by an instrument on NASA’s Aura satellite, lunched in
2004. The Ozone Monitoring Instrument (OMI) measures ozone and other key air
quality components including sulfur dioxide and nitrogen dioxide, and collects
data over the same locations at the same local time daily. OMI is a contribution of
the Netherlands’s Agency for Aerospace Programs in collaborations with the
Finnish Meteorological Institute to the Aura mission.

With the eight-year record of repeat measurements, the researchers
averaged measurements of sulfur from 65 power plants in 23 regions. Over time,
a pattern emerged that allowed scientists to distinguish relatively constant power
plant emissions from the more variable background concentrations of sulfur
dioxide.

Researchers used OMI measurements and the same technique in a 2011
study to show that average sulfur dioxide emissions from large U.S. coal-fired
power plants fell by nearly half from 2005-2007 to 2008-2010. In that study,
three-year averages were needed to confidently tease out power plant emissions
from variable background concentrations. However, India’s lower latitude
provides more favourable satellite observing conditions, allowing scientists to

track the emissions year by year.
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Results from the satellite analysis are in line with results of a ground-based
inventory, which shows a 71 per cent emission increase from 2005-2012. Lu and
colleagues developed the ground-based inventory for previous work that used
power plant — and unit-level information to calculate nitrogen oxide emissions.
The researchers adapted the technique for application to sulfur dioxide emissions,
and considered factors from boiler size to coal type to emission control technology.

“This paper confirms that a technique shown to work in the United States
can be applied for other countries where emissions [from ground-based
measurements] are not well known,” said co-author Nickolay Krotkov of NASA’s
Goddard Space Flight Center in Greenbelt, Md.

The research was sponsored by NASA as part of the Air Quality Applied
Sciences Team (AQAST) Program.

Emission of Sulfur Dioxide needs to be monitored and maintained and
alternate source of power generation should be explored and used so that emission
of sulfur dioxide can be contained to minimal level.

Perhaps the largest of the environmental issues in India facing the people of
India is inadequate or lack of access to vital fresh water resources. As India’s
industries get bigger so will the amount of water they require and the amounts are
already beginning to spiral. As an example, the Coca Cola factory which was
accused for years of messing up an entire eco-system. By simply diverting all the
water to their factory, millions of people went without. Such companies are also
accused of causing huge droughts and contamination to a massive area by
exploiting an excessive amount of ground water and then replacing it with toxic
discharge. Of course, Coca Cola is a big famous company and that is why this
came to news, but I have no doubt that there are a million examples of similar
things happening all over India. Years of exploitation and extraction of
groundwater in India has caused the national water table to suddenly and very

dramatically drop. Considering that 85% of rural drinking water and 55% of
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urban water comes from underground sources, this seems to me a very urgent
problem as literally hundreds of millions of people could be left without water.

The rivers are on the front line of pollution in India. Millions of people
depend on them for their livelihoods but they are slowly being polluted and
destroyed by sewage, chemicals and other agricultural and industrial waste. These
are some of the most polluted rivers in the world but little seems to be done to
stem the incessant destruction.

I have already touched on the massive problem of waste disposal but I
intend to go into it more here. It seems that some areas are simply fed up with the
lack of Government intervention and are using their initiatives. As an example, I
use some of the towns and villages in Kerala who are seeing a return to the old
paper bags from plastic ones.

As I am sure you know, plastic isn’t in any urgency to degrade but the
people of India don’t seem to recognize this as they throw every unwanted item
onto the floor wherever they are. Of course, the victims of this environmental
issue in India are the future generations and the animals. The holy cows that are
so integral to Indian life are slowly being killed from the huge amount of plastic
bags they consume that eventually rap around their insides.

India is witnessing a rising demand for forest-based products. This is
causing deforestation and encroachment into forest protected areas, which leads to
a severe loss of natural resources.

It is estimated that total industrial round wood consumption in India could
exceed 70 million m’ per year by the end of the decade (350,000 large shipping
containers), while domestic supply would fall short of this figure by an estimated
14 million m’.

As the nation will have to depend heavily on imports to meet this growing
demand, there is fear that this could result in loss of high conservation value

forests and biodiversity elsewhere.
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India is a big edible oil consumer. In fact, it is one of the three largest
importers of palm oil in the world, along with EU and China. Of these imports,
95% come from Indonesia and Malaysia, causing negative social and
environmental consequences in these exporting countries.

Conversion of natural forests for cultivating oil palm is a major threat to
biodiversity and livelihoods in the tropics. Most of the Island rainforest on the
Indonesian island of Sumatra has already been lost, largely because of the
clearance for oil palm and pulp wood plantations.

With the global demand for palm oil expected to increase from 28 million
tonnes at present to about 50 million tonnes in 2030, there are very serious
concerns that this will happen at the expense of biologically and economically
important forests.

Present cities such as Mumbai and Bengaluru are vulnerable to floods and
water logging during monsoon; Delhi located in earthquake zone IV; Chennai and
Puducherry (Pondicherry) for Cyclone. At the time of developing the present
cities (Delhi, Mumbai, Chennai, Bengaluru and Kolkata) the concept of Urban
Risk Reduction was not part of planning. As the Government plans to build new
cities on the concepts of Smart Cities, [ request Government, members of Disaster
Management and Climate Change Communities to share insights and views on the
following.

In the envisaged plan of building new cities, which are the critical sectors
that the Government need to address for promoting Urban Risk reduction (URR)
and Climate Change Adaptation (CCA)?

Please share international and national examples, wherein the concepts of
URR and CCA have been mainstreamed while developing new and modernizing
existing cities?

When I talk about the problems, I should also talk about the solutions and

the specific areas where the Government should focus. I have found that there are
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five areas where the government should concentrate to tackle climate and advance

food security issues:

Promote good agricultural practices to increase income.

- Implement adaptation methods that reduce loss risk from extreme

weather events.
- Incorporate a whole-farm integrated crop management approach.
- Support research, development and adoption of new varieties.

- Expand capacity in remote weather stations, disease modeling and

index insurance systems.

Major climate change risks can be broadly categorized into three parts:

Risk 1: Increased riverside, coastal, and urban flooding leading to
widespread damage to infrastructure, livelihoods, and settlements. The first risk is
driven by extreme precipitation, damaging cyclone, and sea level rise.
Government can reduce their constituents’ exposure to this risk through effective
land use planning and selective relocation of at-risk populations, among others.
Government can also exert efforts to reduce the vulnerability of lifeline
infrastructure and services, such as water, energy, waste management, food,
biomass, mobility, local ecosystems, and telecommunications. Another thing they
can look at is the construction of monitoring and early warning systems, as well as
measures to identify areas exposed to these risks, help vulnerable areas and
households to adapt or cope, and diversify livelihoods.

Risk 2: Increased heat-related deaths. The second risk includes warning
trends and extreme temperature. Government can look into heat health warning
systems. Government can also strengthen urban planning in order to reduce heat

islands, or areas which are much hotter than their neighbors. They can improve
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what has already been built, and develop sustainable cities, explore new work
practices to avoid heat stress among outdoor workers, as well.

Risk 3: Increased drought-related water and food shortage, causing
malnutrition. The third risk is driven by warming trends, extreme temperature,
and drying trends. Government can focus on disaster preparedness, which
includes early-warning systems and local coping strategies. Government can also
go into adaptive/integrated water resource management, strengthen water
infrastructure and reservoir development. Government can diversify water sources
as well, and consider reusing water and using water more efficiently by improving
agricultural practices and managing irrigation, among others.

At the end, I would like to say that there are many more environmental
issues and problems than what I have outlined but my basic intention is to aware
the Government from being negligent of all those issues. Natural resources are
extinguishable and most of them are irreversible process, utmost care needs to be
taken before designing any plan for development. The world is presently at the
verge of war on natural resources and in India also various states are at war on
water issues. Timely steps in the process of environmental sustainability may in

practical sense portray India as the real leader of the world.
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"SHRI R. PARTHIPAN (THENI): I want to share additional information
regarding the efforts taken in respect of the following roads proposal.
1) Kamarajapuram to Kilavan Kovil road (connecting Theni District and

Virudhunagar District via shortest route)

2) Manoothu to 9™ Mile road (giving easy and shortest economical access to
the BPL poor people to the estates daily for their labour/physical/manpower

work)

The District Theni Forest Officer in his letter C.N0.D2/11718/2002 dated:
30.07.03 addressed to the Principal Chief Conservator of Forests has submitted
that “It has been agreed to form the following two new roads through forest
area” after having joint inspection with the officials of Rural Development on
02.12.2002 and 03.12.2002.

1) Kamarajapuram to Kilavan kovil road
2) Manoothu to 9™ Mile road

Further it is known that, the user agency (DRDA, Theni) has submitted
proposals for diversion of forest land for formation of above said two roads
under Forest Conservation Act,1980.

It is also known that Hon. Minister for Forest & PWD has reviewed the
stages of these road proposals during the review meeting held at the
Collectorate, Theni on 07.06.2003. Further it is also known that the Hon.
Minister has instructed the officers of DRDA to furnish the compensatory land
details and list of trees involved in the project area to the Forest Department to
forward the road proposal to the Government.

The District Collector, Theni has requested in his letter No. 1392/2001/D9
dated: 17.07.2003 to grant permission to enter into Forest area to carryout the

survey work to list out the number of trees involved in the above two proposed

" Speech was laid on the Table
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roads. In the same letter, the DFO has requested the PCCF to give instruction

to permit the DRDA staff and allied team to enter into Megamalai R.L. area to

carry out the survey work.

The District Collector, Theni in his letter No. 10858/03/M4 dated: 22.09.03
has furnished the details of compensatory lands to the DFO, Theni for the above
said two road proposals. = The PCCF in his letter No. TS4/70793/02 dated:
22.09.13 has directed the DFO to accord permission for the officials to enter into
forest area to list out the number of trees.

Accordingly the DFO, Theni has given permission vide his letter No.
11718/2002/D2 dated: 06.11.2003 to enter into the forest area to do survey work
to list out the number of trees involved in the formation of the above said two
roads.

Inspite of the process and all efforts taken till date the above said two
important roads could not be carried out for public use. I request that the all the
further official process by the concerned departments may be ordered to be
resumed and expedited until the government permission is accorded to lay the
above said two roads for public use.

The second road (Manoothu to 9" Mile road) if constructed early will
definitely fulfill the long felt need of hundreds of Below Poverty Line public who
are daily going to the estates via the existing foot path of this 9" Mile road for
their daily livelihood works.

If the first road is constructed early (Kamarajapuram to Kilavan Kovil road) it
will fulfill the long felt need of more than one lakh people from both the Theni and
Virudhunagar districts who expect shortest route for their frequent travel between
the two districts economically.

In Tamil Nadu, Theni district has High Ways (RR), Bodinayakkanur Section
for the construction of Road from T. Mettupatty to Shathakulathumettu. T.
Mettupatty to Shathakulathumettu road is an important road in Theni district,

branching km. 10/6 from Uthamapalayam-Thevaram-Bodinayakkanur road. In
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this road, km 0/0-5/6 is an important stretch. Other district roads maintained in
Bodi Highways. The balance stretch from km 5/6-11/0 lies in forest boundary.
The existing cart track road is very narrow and it is found very difficult for traffic.
Further, this road connects Kerala state by only 11 km from main SH road. If this
road is formed the costly products of cardamom coffee, tea, pepper and rubber are
easily conveyed by road for marketing.

Hence, I request the Hon. Prime Minister to grant sanction for carrying out this
road work by the concerned forest department to fulfill the expectations and

essential every day requirement of huge number of people in both the districts.
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*3ft TRe Bt (Wa ®dR FR): I9 Ud GATERUT & &R0 & FART HRA Bl U T THRAT
g | 39 R JhTel THRAT A IR &R J9Tdl SeH T8l IOy T A I8 8H Al I ugal &l
W ¥ AE TN ST arelt Wl B W JHar ugarg |

# ¥l 91 yq@ figell W Tl Bl A g S AR 9 3R qAfaRv & e ®
forg ifdr srmawaa® 2 |

# SR SR HE dTedl § b a9 iR TR0 § Aefad St W FHRAN o7 & 8, ST
fyes & faw 89 o arlie’t 9o & SRl R TRar 9 fAaR &A1 8 wife 39 AT
H 91 S wrieRl & $o Hl HRA GWd T8 8l [ |

# Igl qAERy B WA W e A= Sgeil & IR AeT &1 e SdiNd Rl
g |

qrg HemoT
HoNT 3R IUfdee

T § SUHTaT JTUfde

g

BRI

EIEREe

ey 1 ScdoiH

I WREUT (ST IR S &1 $iY RRrac)
Sig fafdean &1 Jear

© ® NOoO O~ N

HRA ¥ 1Y UGNl DI Ueb WRI A & | WRA H a1g YGNUT FHI ATl S8 DI AbS
IR IR S, s89 H fAdrae, ared Ioi SR AT Wi BF & W U iR e 2
g TEEU AR A S BN B BRU T | R o Sl & fog S @ awsl, Hfy
3RS 3R I &1 AT BT FaH F91 IuHla 7 | {ITRaR& 8 (fuel wood), waa
ANl iR MeR Bh} MV R H TRl Fol BT ST & 7 | $89 B adbel, By
3MURRIE iR IRIHRT B STol A ReflST B aTel g3l WIRa &l fidRe 3R 18 ga1 9 g8
A B89 & TH W@ W4 & 3R Serarg uRacd T # aneE < %8 F
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TIR-UTH WA, SR ARG H, AT & d8 (Jfdear A fodaR d) aifiies wee

ST B WU A1 YGEUl BT UD W HIGHI A & | BE AAUN Bl I 500
faforaT e ugfta 919 gar # Rer o) @ Wil 2 | 39 US| WR 9 |iadl 3 gy ARl b
Uch YHRI HRU 81 UTAT AT B |

B WR & T AR ATH &A1 | Teb 3 g2 & | I8 UgUT Bl b Y9 Wl g
IR FE-1 el O SR & e I 31 100 e 1 U& a9 S &< © |
qSPH D QMl HAR D A1 & PR B ¢ | AEWD WAl R 8 T Paxl €U b W H
Tt 3R s, AfEl ofiR T8 H Al UGWUT qedl O & © |

2000 ¥, WRA & WA DI 1 Few R o & Sre-3rer JuflRie &1 srerv-3feliT
UHd AL, JATS(GT DI AHA HK §Y Y ATIDH JURIE YGe HIRIGH B G A 4
o] far SMY | 399 femsil & a9 sFadl @ T 2 | 9IRS 8 $Is 39 3 9eAd ol |
SUATRA ATl 1 a8 9k H A8 & UGNl AR Yoid & UguT & oy [ad
HEw@qUl BRI & | ARG H IaUEd AR B AU Tl b SUAR © 41 U I91 IR © |
AR 7 Dl IR H T ITAR &l Bl 6, dlets I8 W 8 b Ao STaR emar i &
TE BRI & | HeToTel SUHR WA DT 9@ & R Sl € 91 W1 b 81 dra | favg ey
ST & Yo AT B SJAR, WRA & 3119 TE 3R P& @ deX (B 209 3’
HeSTel IUAR Bl JAGT & 3R dddl 8 0T JURT Tl IUAR & JfAeT & | I8 &< ¢ &
100 ¥ 31 WA e’ W-AG T & F o srguERa werod I W@ E

HrE, 2009 H USIE H JRH B fAWTeRIar & qe 4 U9 HavSl bl AhNG fHar | T8
HIAT TS B HRIGDIC 3R AfceT el # g=ai 3§ TR T 3N & oIy ST oifdl qrar M1
B Ty U ATl Bl a8 I B BT JARY AT AT AT | AR Rrel § R D1 ®R
60 ¥ 31 IR Sfdrepes JRIERT AT A 3Mferes B 1 arar fHar AT | 2012 H, KA WHR
7 39 9@ B R UNE & Ad do€ W YoId 50% U4 © B R o 7 dge
I WY B 939 Wy ¥ed g1 iR < AT W IR U TN | St § U ot ur
T b Aetar el & qoiel § GRIH THIET 60 R Seeguasil AHT A 31 & i 3
WM H SeguEsll WA W FR DA 50% & | Al H 9y & I8 Hared YhRdn aoEE o
flhcle @ w0 3 ®el dMd IR & [y SWHAT SHIF I H Wi w0 A g S ared
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B Jo H A A1 | Red Pfem & oy grepfaes a1 s Al @1 Ugh B D (Y T
T |

AN B SiY B folU STl & A8 PI g Bl SRdd -Tel © | W Tpit faerd ufshan
& Told, 984 T T 3R dadt I g w@id H GHAS BT g1 JHAH IR Slei Bl AR B
B TGRI T QR A H STl GG BT S T § | BH WHS Whd © (b UgNA Sl WS
qrefl MY JETST ATl < 99 FERT BT e fhv fa7r 9= fabrg &t 3R Y 9¢ T 2
W@ ANRS & el <21 & A § @Ry YHp1 1 Fepd © |

A # @ gguor ) 4RA & e | P 9gd 99! 9AWl § | Uh @fa T w oA
3 TN B 9ed AT B AR Bl Al | 98 WHTfdd W A g8XUH BT QAT € B Wl 8 W
AT & WY AR H A geR & wAdente QeRl 3R ST @ Sl SERAl @
N IHIE T

O BT F WeE A BRI ani H§ FET B 8, W JAT 3 I b Iy aredd
TEw@qul 3 | I8 §Es ¢ & e & ufhan (eR i ofR dsa i) & SRM oiiR aul
=g | U S o WY A GRAl B] AAE 981 D PRVl I 3T ASAYUl U A8 T BT ST
E T | THBT PV 3R IFY S IUEAI W AT - I TS @ & | ATy YR Pl
A & JATdT SASTATG 98 St |

A I &1 SeE @ g # iR IRA # Sierary aRadd @1 S § @1 § SR
qIITAROT BT ATGH de4 I URRRAIfI® 9 d ¥ 98 T § ThRIEAS 91T TS %6l © |

Ol WR AG & e B (Y 91 b1 fA9T Hecd & | S8l U R [dhry sANI ST
2 T8I U Ga & Y 3R U 3 arett difedl & fofg &4 o1 aHi & &RuT Pl AT BRM
3R I AU gl W W@ AT B QT k81 B ol D W H F4g &A1 e |
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"SHRI SHIVKUMAR UDASI (HAVERI): In just over a decade, India’s
major rivers have been desecrated. Urban filth and industrial pollution are
scientific causes, but what drives them is personal greed and administrative
indifference. Environmentalists believe that apart from industrial pollution and
sewage, the increase in number of slaughterhouses, dhboi ghats, crematoria and
slums are the major sources of pollution in these rivers. Every year, religious idols
are immersed in rivers which lose a little more of their life as they are choked yet
again.

Ganga Action Plan has now spread to 167 towns in 20 states and includes
38 rivers. India’s solution to its river pollution does not depend on money. What
matters is the integrity of those in the business of implementation and the
swiftness and conscientiousness of the National River Conservation Plan (NRCP).

Forests are being chopped down at the staggering rate of 1.3 million
hectares a year, every river is choked with rubbish, greedy cities are gobbling up
precious agricultural land. The world’s worst air pollution problem could be the
wood-smoke inhaled by poor rural women while cooking. Air pollution is a major
cause of tuberculosis and respiratory ailments in our metro cities.

India’s urban population is today the fourth largest in the world. By the
end of the century it will be the largest. The face of urban India is rapidly
changing. Hill stations are dying everywhere. With tourists pouring in, forests
have been destroyed and water crises are common. Thousands of workers die
every year because of occupational diseases.

If a dam 1s going to bring power to the cities, even though it may uproot a
million tribals, the story of India’s environment is one of the cities bleeding the
country for their own benefit. Yes, there have been Government afforestation
programmes but the trees planted-eucalyptus, pine, teak-all serve the needs of

urban industry.

" Speech was laid on the Table
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The very same process of commercializing the forst resource base that led
to massive deforestation is also behind a forestation today. Population is not
India’ major problem, it is land management. Given proper use of land resources,
the country could feed well over three times its current population.

If the country has enormous problems, it also has enormous potential. One
solution could be involving the landless in afforstation. Through the use of tanks-
‘a technology as old as the Ramayana’- India could store a quarter of its rainfall
and occupy only 3 per cent of the land area.

Small earthen dams for water harvesting are both, ecologically sound and
economically profitable.

Women, the quiet, always taken-for-granted beasts of burden, most affected
by the destruction of biomass. Women in rural areas spend up to 10 hours daily
fetching fuel, fodder and water.

Even if education has not reached the poor, awareness has witnessed the
Chpko and Appiko movements where tribals and mainly women, hugged their
trees to prevent them being felled. They no longer want cash compensation for
being displaced by dams and mines-they want land for land. Environmental
activism has already stopped two dams-Silent Valley in Kerala and Bedthi in
Karnataka.

Ministry of E&F should propose to declare Kappatagudda protected zone
for conservation of rare medicinal plants and aromatic plants. Government of
India should ask for proposal in this regard from the Government of Karnataka.
Kappatagudda which is situated in myParliamentary constituency is known as an
abode of medicinal plants for thousands of years. An action plan should be
chalked out to protect the forest areas from illegal mining and protect rare
medicinal plants. 1 urge the Hon. Minister to review the decision to include
Kappatagudda as a protected zone, taking into consideration the genuine concerns

of the people of Gadag district and a Committee is appointed to elicit the opinion
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and suggestions of various political parties, agricultural fora and other citizen
organizations.

I would suggest increase in the budgetary allocation to the Ministry of E&F
on the basis of implementation of policies and programmes relating to
conservation of the country’s natural resources including its lakes and rivers, its
biodiversity, forests and wildlife, ensuring the welfare of animals, and the

prevention and abatement of pollution.
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"SHRI T.G. VENKATESH BABU (CHEENAI NORTH): India has a rich
tradition of environmental activities. Yajnavalkya Smriti an ancient text written
before 5th century AD, Kautalya’s Arthashastra and Ashoka’s Pillar edicts speak
volumes on environment and biodiversity. Even British rulers were conscious of
environmental and biological issues and enacted laws to protect them. India
amended its Constitution in 1976 that the State shall protect, improve and
safeguard the environment, the forests and wildlife.

India has enacted Prevention and Control Water Pollution Act in 1974,
Forest Conservation Act in 1980, Prevention and Control of Air Pollution Act in
1981, Environment Protection Act in 1986 after the Bhopal gas tragedy and Noise
Pollution, Regulation & Control Rules in 2000. The creation of Ministry of
Environment and Forests in 1985 had its effects. Despite these laws, the
environmental quality was fast deteriorating from 1947 to 1990.

Starting from 1990, there is significant drop-in air pollution and increase in
forest cover. This may be due to stringent conditions imposed by the Environment
Ministry. But these conditions work against the clearance of major projects
impairing development. Hence a way out has to be found to balance the
developmental activity with the environmental safeguard.

The major sources of pollution to India include the rampant burning of fuel
wood and biomass as the primary source of energy, lack of organized garbage and
waste removal services, lack of sewage treatment operations, lack of flood control
and monsoon water drainage system, diversion of wastes into rivers, highly
polluting old public transport and high emission plants built between 1950 and
1980.

The present environmental issues that India faces are air pollution, poor
management of waste, growing water scarcity, falling round water tables, water

pollution, deforestation, biodiversity loss and land/soil degradation.
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Untreated sewage is the real problem. According to World Health
Organization (WHO) study, out of India’s 3119 cities only 8 have full sewage
treatment facility and 209 have partial treatment facility. 100 cities dump
untreated sewage directly into Ganges River. India generates 29,000 million litres
per day but has a treatment capacity of a mere 6,000 million litres per day.

Fuel wood, biomass burning and vehicle emission are major sources of air
pollution. India happens to be the largest consumer of fuel wood. These are also
contributing to greenhouse emission which in turn contributes to climate change.
We are the 3rd largest emitter of carbon dioxide after China and U.S.A. We have
seen some improvements in air pollution after Prevention and Control of Air
Pollution Act was passed in 1981.

Indian cities alone generate more than 100 million tons of solid waste in a
year. Though Supreme Court has directed in 2000 all cities to implement a
comprehensive waste management programme of waste segregation and recycling.
It is estimated now that nearly 40% of waste remains uncollected. A recent study
found that about half of India’s medical waste is improperly disposed of.

Over 20 years, India has reversed the deforestation trend. A 2010 study of
Food and Agriculture Organization (FAO) ranks India among 10 countries with
the largest forest area coverage in the world. From 1990 to 2000, FAO finds India
to be the 5th largest gainer in forest coverage and the 3rd between 2000 and 2010.

How the Government is going to solve these enormous problems is to be
debated comprehensively before arriving at any solution. From Save Ganga the
Government’s focus should move to save India. If the cleansing of Ganga Project
succeeds, it can be extended to other Indian rivers also.

There are diametrically opposite view points on the use of GM crops. The
Monsonto financed researches are favouring the GM crops, but other independent
researches are against them. The experience of Indian farmers is hollow. The
Parliamentary Standing Committee and the Environmental Ministry have spelt

moratorium on the use of GM crops and foods. In the event of the above, this
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Government should come out with a comprehensive plan on GM Crops and foods
without affecting the seeds right of our farmers and without degrading the soil.

Construction of major dams and mining activities are major irritants in the
past since the problems of displaced tribal people are not properly handled. The
Government has forcibly taken over the lands belonging to tribals and leasing or
selling out those lands to corporate giants. The proposed land Acquisition Bill
should balance between these two extremes of development and protection of
displaced people.

The radiation affects of huge nuclear projects and the impending
catastrophe lurking under them will have devilish effect on environment. When
the developed countries are increasingly abandoning the nuclear projects and
pushing to renewable energy as an alternate energy, we are vigorously pursuing
the nuclear energy. In this respect, the states cushioning the nuclear projects with
all its attendant risks, should be provided with full power generated instead of

sharing with other states who oppose them.
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*SHRI M. MURLI MOHAN (RAJAHMUNDRY) : My greetings to the House.
My hearty wishes to the chairman. I thank our leader Shri Nara Chandra Babu
Naidu for giving me an opportunity to be here in this holy Parliament to express
my views. There are members from various regions of this country speaking
different languages. Those members whose mother tongue is Hindi are speaking
in Hindi. Our Tamil brothers are speaking in Tamil. Similarly, members are
speaking in Kannada and Malayalam. In the same line, this is my attempt to speak
in Telugu. Sri Krishna Deva Raya praised Telugu as best amongst languages of
the country. This is my attempt to speak Telugu in the Parliament.

Apart from mankind, there are animals, wild animals, water animals, birds
and insects in this universe. God provided adequate resources for the sustenance
of all these creatures. We have natural forests, minerals, fertile lands perennial
rivers like Krishna, Godavari, Ganga, Yamuna, and Cauvery. We have efficient
farmers to carry on agriculture. We have efficient labour force. In this sacred
country where righteousness is practised everywhere, we have a unique feature of
having uniform climate. Birds migrate from various countries like Nigeria to our
country. These birds breed in our country during summers and go back to their
countries with off springs after six months. In this holy land we are not utlising
our resources properly, instead we are polluting our environment. We have rich
mineral wealth to meet needs of our future generations. But we are using modern
machinery like procliners to extract those minerals and they are being exported to
other countries. There is a justification to such activities where there are no
industries or labour force. But when we have good number of industries and
adequate labour force, it is not a wise move to export our raw material to other
countries. Instead, if we set up industries and provide jobs to our unutilised labour
force, we can manufacture finished goods and export them to other countries. This

will generate more revenue in the form of taxes. We are losing such opportunities.

*English translation of the speech originally delivered in Telugu.
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Similarly, we have healthy forest cover. We breathe oxygen and release
carbon dioxide. These forests are absorbing carbon dioxide and provide oxygen
for us. Instead of being grateful, we are indulging in indiscriminate deforestation.
There are many incidents where big trees are being cut for firewood. During
summers, due to various reasons there are forest fires, which are destroying our
forests. This is damaging our environment and resulting in pollution. We need to
control such incidents.

Rains were there in all four seasons. And there were predictable rains.
Rains were on time. But due to pollution, we do not know when we are going to
have rains. Now this is third week of July, and there are no proper rains yet.
Farmers are not in a position to carry on with agriculture. Farmers are drawing
ground water to meet agricultural needs, but due to heavy rains or cyclone,
farmers are facing losses. It is our responsibility to conserve rain water. These
rain waters are flowing into rivers to further flow into sea. In this context our
leader Chandra Babu Naidu said “Slow down those flowing waters and preserve
whatever 1s available”. As a result, more check dams were built. In residential
areas, rain water harvesting systems were in place, to store every drop of water.
By doing so, ground water levels can be replenished. As long as he was Chief
Minister all these initiatives were implemented properly. But for the last ten years
due to negligence, water levels has depleted.

Once upon a time, in Hyderabad we used to find water by boring 100-200ft,
but now we don’t get water even after boring 1500-2000 ft. To improve this
situation we should harvest rain water efficiently and should not let rain water
flow into sea. Today we have many industries, we need industries but industrial
pollution should be controlled. This pollution is at life threatening levels. We
should reduce these pollution levels. Similarly vehicular pollution is another
challenge. There are large number of vehicles in our country which is resulting is

pollution.
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We should control pollution. Now, this is plastic era. Earlier, we used to
get paper bags to carry our groceries but now we are using polythene bags. These
polythene bags do not decompose even after 15 years. These bags are clogging
sewage drains and agricultural canals, resulting in floods.

Now-a-days, we are getting rains in the form of cyclones and storms.
These circumstances should change. We are seeing alarming levels of carbon
dioxide. In such a scenario, we may have to ask our children to carry oxygen
cylinders and masks along with schools bags, which are already heavy.

We need to protect our children. I stated some problems I would also like
to suggest some solutions. Instead of using pesticides and insecticides, we should
use organic manure. There should be promotion of social forests. In every village
and in every town, plantation should be encouraged. Every home should have at
least four trees. In any office or school premises there should be trees. We should
take responsibility to protect trees.

Now-a-days, people are using private cars for travel. Steps should be taken
to promote car pooling. Students should be encouraged to use school buses. By
doing so, we can reduce pollution. Similarly, in power generation instead of
thermal power we should promote Hydro-electricity and Solar power. Our Prime
Minister had set an example in Gujarat by promoting solar power which
contributed in the development of the state.

I request that my suggestions may be considered for addressing these issues.
I thank you for giving me this opportunity.

HON. CHAIRPERSON : Hon. Member Shri Murli Mohan, please give the rest of

your solutions to the Minister concerned.
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2 Puel favavar YS! (Fdeen) @ U S, 59 Aecdqul 4w W MY g ATl BT HIDI
& &, 39 forg & SmueT oIl €| ¥pdl W HER &R S T alel uel A1 f6 ' uied gof B8R
firel @1 # 4o wsrsl’ “Let us worship the mountains and the environment.”

Madam, it is not because of our heritage and culture but because our future
depends on it; our future depends on its preservation. A quick overview of the
Demands for Grants of the Ministry reveals that the total Budget for the entire
nation’s mountains, forests, rivers, environment and climate is a mere Rs.2043
crore and that says it all. Plus, there is an additional sum of Rs.557 crore for
natural river conservation and that says it all. Clearly, the Ministry is not being
given the due importance that it needs to be given and recognised.

The fund earmarked for forests and environment has come down by 30 per
cent. Considering the broad goal that the Ministry wants to increase the forest
cover, it is ironical that this has already come down by 30 per cent. Other factors
like climate change is given just Rs.23 crore; for the Project Tiger and Project
Elephant, it is just Rs.291 crore; bio-diversity and rural livelihood conservation
gets a mere Rs.15 crore for the nation. This is very important because the people
who live around the forests can either destroy the forests or protect the forests. So,
this is very important. Of course, the Grant-in-Aid has increased and we are very
happy about that.E

We, as a nation, need to take this far more seriously. We need to give a lot
of importance to the environment, and we need to think big about the small things.
It may be too late to make significant changes. Yet, I believe, it is opportune time
to draw attention to the inadequacies and point out towards corrective actions. |
hope this will be received well by my fellow Parliamentarians not only because it
is my maiden speech but also because the hon. Finance Minister has insightfully
cited that this Budget is directional in nature. Let us through this discussion find

out what that right direction is.
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Firstly, I would like to point out that environment protection and
development are not mutually exclusive. We build barrages and dams, without fish
ladders and fish passes. We collect CAMPA funds without using them for long
periods of time. We build highways and railways through forests, without giving
safe passage and safe crossings to elephants and other wild animals.

Secondly, the development of forest and wildlife can itself be revenue
generating. Hilsa fish and Pulasa fish in Rajahmundry are extraordinary fishes.
They are Indian Salmon. They are migratory. They live in the sea and go upstream
in the rivers of Ganges, Godavari and Mahanadi. These fishes cannot jump over
barrages; we need fish passes. Farakka dam does not have effective fish barrage. |
am sure, all my Bengali friends will agree with me, cutting across party lines
because this is fast becoming extinct. We have put satellites in space but we have
not been able to build effective fish ladders. So also Pulasa fish, a great culinary
delight in Andhra Pradesh. It used to be very expensive, about Rs.300 a kg. Now,
it is about Rs.3,000 a kg. and fast becoming extinct. While the Salmon industry in
the West is a multi-billion dollar industry thriving and the revenue generated
actually protects its habitat, the rivers and the streams. Definitely, Madam, we are
doing something wrong in our policy. We need to change the direction.

About sandalwood trees, we have the Australian variety, Indian variety,
Indonesian variety and the Malaysian variety. The only persons who are benefiting
from this are the smugglers and the poachers. The State Governments are not
getting sufficient revenues. It is the Indian variety that has maximum fragrance
and oil. In Australia, thousands and thousands of hectares of Indian sandalwood
trees being grown, and thriving. It is a great industry but in India, we don’t have
that. Definitely we are doing something wrong with our policy. It needs to be
changed and we need a new direction. We have many such examples.

Red Sanders trees are grown in Telangana and Rayalaseema. This is the

most expensive wood in the world — Rs.3,000 per kg. There are many such



22.07.2014 150

examples but the great Indian bustard is another story, which is in Rayalaseema
and Telangana.

There are many examples — the mangroves, the coral reefs, and the Western
Ghats. But more importantly, the Prime Minister Modi ji at the National
Ayurveda Summit pointed out the importance of Ayurvedic drugs. Lord Ram to
save Laxman sent Hanuman to Dronogiri hills; and then, he was asked to fetch
Sanjivani. He could not find Sanjivani. So, he got the whole mountain. But let us
hope that Hanuman does not find himself searching for Dronogiri hill himself, lest
that it be drowned in a Polavaram-like dam. I think, development and environment
protection need not conflict. We can easily achieve both.

In Telangana , we have 33 per cent forest cover. Our Chief Minister, Shri K.
Chandrasekhar Rao has specially emphasised on it. We have taken up very many
projects in environment protection, bio-diversity and forest cover; and greening of
Telangana has been the primary initiative.

I would like to point out that recently, we had sightings of almost many
extinct animals and birds. Great Indian bustard is one of them. The other one, the
last week, an extinct snake called Coulber Bholanati was discovered on the
outskirts of Hyderabad. E

In Osmania University and Hyderabad University campuses, many extinct
species and new species are being discovered even today. We need funds for this
purpose.

Then, the share of Telangana in CAMPA funds of about Rs. 1,100 is lying
with the Government of India. I would request the hon. Minister to release this

fund to Telangana as soon as possible.
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The Adivasis are the most knowledgeable and the most ecologically aware
people. Their culture is very advanced, they do not have any bad words in their
language. There is no theft and there is no begging in their culture. They treat their
children as gentle as they treat all the other life forms. I think we need to protect
them. On the one side we are talking about environment protection, but on the
other side we are talking about projects that can potentially drown the migratory
fish, Adivasis and the forests. Human greed has no limit, they say. But let us have
human compassion. Yes, I am talking about Polavaram Dam. I think we can
design a new dam without damaging the environment too much. I hope this is the

new direction which the Finance Minister has been talking about.
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"SHRI THOTA NARASIMHAM (KAKINADA): Our age-old philosophy
reveals that we consider Nature as “Mother Earth”. We have been striving hard to
maintain balance between the Mother Nature and the Community as a whole.

“The India State of Forest Report 2013 assessed that the total forest and
tree cover of the country is 78.92 million hectare which is 24.01% of the
geographical area of the country. As compared to the assessment of 2011, there is
an increase of 5871 sq km in the forest cover of the country. There is need to
enhance the forest cover in the Country by making Afforestation as the ‘People’s
Movement.’

Gujarat has great coastline. Just like Gujarat, residuary Andhra Pradesh
state is also bestowed with longest coastline. After the division of the State, our
Andhra Pradesh is striving hard for its existence. I request all the help and support
from the Union Government, especially from the Ministry of Environment, Forest
and Climate Change in this regard. [ request the problems pertaining to the
coastline eco-system in our State and its implications on the environment and the
people at large have to be studied and attended immediately.

The Ministry of Environment and Forests has undergone a nomenclature
change. It has been renamed as “The Ministry of Environment, Forest and
Climate Change.” It indicates the government’s acknowledgement of the serious
challenge that climate change poses. Climate change is not an addition to the
ministry’s portfolio, however the focus has largely been on international
negotiations. With climate change being made one of the three focus areas of the
ministry, the government has made it clear that it considers climate change to be
an issue with domestic implications as well. Hon’ble Prime Minister Shri
Narendra Modiji and Shri Prakash Javadekar, new minister for environment, forest
and climate change, taking over the charge has promised to ensure ‘“fast
environment clearances”. The clearance process will be “faster”, “transparent”

and hassle free. A new system for online submission of applications for

" Speech was laid on the Table
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environmental clearances has also been launched. Shri Javadekar announced that
the new system for online submission of applications for environmental clearances
launched was fully operational. No applications would be entertained for
clearances through any route except for online method from 1* July, 2014. This
step was an indication of promoting transparency in governance and better
functioning of the Ministry.

But what about online submission of complaints against pollution?
Hon’ble Minister also said that there shall be a maximum time limit for the entire
approval process, with stage wise timelines and promised continuous efforts to
bring down the timelines for each stage. But what about the time limit to resolve
complaints against polluting industries?

The three Ministries of Environment, Labour and Industry, individually and
collectively are concerned about better environment for industry, industrial-
friendly labour laws and prosperity of industry, so that industrialists can
concentrate on production in the “interest of gross domestic product (GDP)”.

At the same time the ministry has to show concern about people’s
complaints, about air pollution, contamination of river, surface and groundwater,
contamination of soil and agricultural production and its effect on people’s health
and life.

The NDA government’s priority should be speedy environment clearance
for the industries and should also be for environment protection.

The industrial development should not lead us to loss of livelihood, land
acquisition, displacement, irreversible damage to environment and permanent loss
of natural resources figures. The new government’s firm commitment to create
conducive environment for investors should not be at the social and environmental
cost.

The Economic Survey presented in Parliament says that the global climate
community faces a deadline for reaching an agreement in 2015, bringing in more

than 190 countries to pledge emission cuts for the post 2020 period. It is
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important that future agreements should take into account developing countries'
concerns and requirements fully. The issue of how developed and developing
countries will be treated in these global pacts is the most crucial aspect.

New Climate deals must ensure that developing countries are granted the
required ‘carbon space and development space”. Governments are currently
working on two new agreements on climate change and sustainable development.

The survey notes that Human-induced Greenhouse gas (GHG) emissions
are growing and are chiefly responsible for climate change. The world is not on
track for limiting increase in global average temperature to below 2°C, above pre-
industrial levels. GHG emissions grew on average 2.2 per cent per year between
2000 and 2010, compared to 1.3 per cent per year between 1970 and 2000.

As far as India is concerned, India’s per capita carbon emissions increased
from 0.8 metric ton to 1.7 metric tons in 2010, well below the world average of 4.9
metric tons in 2010.

World Health Organisation (WHO) Report, released in May, noted that 13
of the 20 worst polluted cities across the world are in India. Air pollution has also
emerged as the fifth largest killer in the country.

50 per cent of Indian cities are critically polluted. The level of particles
with a diameter of less than 10 microns (PM10), which go deep inside the lungs, is
1.5 times above the national standard.

13 of the world’s 20 worst polluted cities are in India.

Air pollution is the fifth largest killer in India between 2011 and 2030.

A person dies every four minutes in a road accident, while almost every
minute an accident happens in India.

Indian cities are bursting at the seams with cars, two-wheelers and a large
number of diesel-powered vehicles emitting toxic fumes. At the same time, the
share of public transport, walking and cycling is drastically declining. Worsening

air pollution has also exacted a significant toll on the country’s economy.
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In addition to the outdoor air pollution, rural areas in India have been facing
problem of indoor air pollution because of conventional way of cooking food with
fuel wood or dung cakes. Easy and cheap availability of fuel wood or dung cakes
is one of the reasons for increasing indoor air pollution in rural areas Women and
children are the worst victims of this indoor air pollution. Serious health
complications have been developing, especially in the women and children who
stays at home most of the time in a day. This can be avoided by ensuring the
availability of LPG or bio-gas/gober gas plants in rural areas. Hence, government
has to take immediate measures in this direction for the benefit of the rural people.
Awareness has to be spread among the rural masses about the health hazards due
to usage of fuel wood or dung cake and at the same time they have to be educated
about the necessity of usage of LPG or Bio-gas/gober gas.

My suggestions to curb this menace are:

1. Implement national clean air action plan to ensure that all cities meet

clean air standards by 2020-21. Strengthen air quality monitoring
systems in all states and issue daily air quality alerts with health

advisory for people to take precaution.

2. Introduce stringent emission standards. To begin with, enforce Bharat
Stage (BS) IV emission standards across the country. Cars should meet
BS-V standards by 2016 and the country should leapfrog to BS-VI by
2020-21. Only BS-VI norms can effectively curb diesel emissions,
which WHO classifies as class one carcinogen for its strong association
with lung cancer. Restrict the number of diesel cars and SUVs using
fiscal measures like additional excise duty. India cannot afford to
motorise based on technologies that are nine to 14 years behind those

used in Europe.

3. Implement favourable taxation polity for promoting clean fuels like

CNG. Only an effective differential between CNG and diesel prices can
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incentivize CNG. Encourage advanced clean vehicle technologies like

electric vehicles with fiscal incentives.

Increase Central funding substantially to scale up affordable modes of
public transport system in cities. Use reform-based funding to integrate
these systems and to install safe and well-designed walking and cycling
infrastructure and paratransit systems. At least 80 per cent of daily
travel trips in cities must be met by public transport by 2020-21.
Reform Central taxes and state road taxes to eliminate burden on public
transport and recover the revenue loss by imposing higher taxes on cars.
Create a dedicated urban transport fund. Promote urban design that
allows people to live closer to jobs, education, recreation and other

services.

Restrict use of personal vehicles. City authorities must eliminate free
parking, organize and limit parking and charge parking fees to recover

the cost of valuable public land and environmental impact.

The market share of two-strokes in India is about 6 per cent of the total
two-wheelers sales. But 70 per cent of all petrol three wheelers are
powered by two stroke engines in the country, which is a concern.
Some cities in India have restricted registration of two stroke three

wheelers. Ban these two-stroke vehicles in the country.

WHO estimate on air pollution shows Indian cities are death traps.

Analysis of database indicates that all 124 Indian cities assessed exceed the

WHO guideline for particulate matter levels; Delhi, Patna exceeds safe level

prescribed by WHO by 15 times.

The latest urban air quality database released by WHO reconfirms what we

already know — that most Indian cities are becoming death traps because of very

high air pollution levels. India appears among the group of countries with highest
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particulate matter (PM) levels. Also, its cities have highest level of PM10 and
PM25 (particles with diameter of 10 microns and 2.5) when compared to other
cities.

The database shows Pakistan has the highest PM2.5 level of 101
microgram/cubic metre (Lg/cum).

The PM10 and PM 2.5 database released by WHO contains data of 124
Indian cities. Analysis of this database indicates that all Indian cities exceed the
WHO guideline of 20 pg/cum for PMI10, in case of PM2.5 except one city
(Pathanamthitta in Kerala is at the WHO guideline limit of 10), all exceed the
WHO guideline of 10 pg/cum.

The PM2.5 levels are worst in Delhi and Patna, exceeding the WHO
guideline by about 15 times, followed by Gwalior, Raipur, Ahmedabad, Lucknow
and Ferozabad, all exceeding the safe levels by 9 to 14 times. Cities such as
Kanpur, Amritsar, Ludhiana, Allahabad, Agra, Jodhpur, Dehradun and
Chandrapur closely follow the above mentioned hot spots.

76 of 150 major rivers in India are polluted. The BJP-led NDA government
has said it is serious about cleaning the Ganga. 500 million litres of industrial
discharge from 764 units flows into the Ganga every day. 7,322 million litres of
sewage from cities goes untreated into the Ganga every day.

A welcome step in this direction is a ministry is created to work focusly on
this issue. It must know that every river in India is like the Ganga. Every river is
either dying or already dead. This is because cities take water from them and
return sewage, and industries discharge effluents into them. 80% of water
supplied to households is returned as wastewater.

The river-cleaning model has as yet depended on building sewage treatment
plants. This strategy is inadequate. Nearly 84% of Varanasi city is without the
sewage network. So is 71% of Allahabad. Engineers will tell the government that

they will build the network. This is a pipe dream. Even as they deal with the
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backlog, there is more that needs to be built or repaired. Cities do not even have
funds to run sewage treatment plants.
My suggestions are:

1. Make ecological flow mandatory in all stretches of the river. In upper
stretches, where the requirement is for critical ecological functions as well
as societal needs, it should be mandated at 50 per cent for the lean season
and 30 per cent for other seasons. In urbanized stretches, it will be
mandated based on the quantum of wastewater released into the river and

calculated using a factor of 10 for dilution.

2. Accept that urban areas cannot build conventional sewage networks at a
required pace. So intercept sewage in open drains and take it to treatment
plants. Ensure that all new developments treat sewage locally using

decentralized systems.

3. Ensure treated effluent is reused or discharged directly into rivers for

dilution.

4. Go for affordable water and sanitation solutions. Today, the Centre
provides subsidy for building and running sewage treatment plants. Cities
do not provide water and sanitation for all. They get expensive water from
farther away, losing some of it in distribution. This is not practical. Cities
must reduce water use, pay for water and invest in sewage treatment that is
affordable. Central funds must subsidise only those systems that provide

for all, not some.

5. Design a garbage disposal system to segregate waste and make a resource

out of it.

6. Learn that controlling industrial pollution demands effective enforcement
of laws and appropriate technologies for small-scale industries. The Central

Pollution Control Board estimates that 500 million litres of industrial
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discharge flows into the Ganga every day. Crackdown on non-compliance

and incentivize pollution-control technologies.

7. Recognized lack of sanitation is a national shame. Implement the current

programme with obsession. Make this the national mission that counts.

Ecology is important than economy. Environment should not be neglected
at the cost of industrial growth. Both have to be go parallel. Infact, higher
importance has to be given to environment rather than industrial growth.
Restrictions need to be imposed to maintain harmonious balance of environment
and sustained development side by side.

Industrial lobby portrays green clearances as impediments to growth. But
facts speak otherwise. The government had planned to increase the country’s
thermal power capacity by 78,700 MW during the 11™ Five Year Plan that ended
in 2012, but only 53,000 MW was installed. This is when the Union Ministry of
Environment and Forests (MoEF) cleared plants of 217,794 MW. The 12" Plan,
ending 2017, promises another 88,000 MW to cater to the future demand. While
the target can be met without further clearances, Ministry of Environment and
Forests has cleared an additional 36,000 MW since April, 2012.

Similar is the case with coal. India’s current production of coal is 557.7
million tonns per annum (MTPA). By 2017 coal demand will rise to 980.50 MT,
which can be met by realizing the 589 MTPA potential of mines cleared during the
11" Plan period. Yet MoEF has cleared additional 67 projects with capacity of
216 MTPA since 2012.

The fact is that very few projects get rejected on environmental grounds. In
fact, projects are cleared with full knowledge that the government has little
capacity to monitor whether developers are complying with environment clearance
conditions. This allows developers to pollute. Protests against such projects make

clearances contentious. This affects industries. Clearly, the current system is not
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working. The new government must reform and strengthen the environment

management system and green clearances to safeguard people’s concerns.

l.

Consolidate all green clearances, be it related to environment, forests,
wildlife or coastal zone, so that decisions can be taken understanding the

overall impact of projects.

Instead of several regulators, set up an independent body to grant all green
clearances. The body should be given enough power and resources to do
proper assessment and impose fines and sanctions. It must be transparent

and accountable and encourage public participation in green clearances.

State pollution control boards (SPCBs), the country’s largest environment
regulators, monitor projects for compliance under environmental laws.
MOoEF should utilize the resources of SPCBs to monitor compliance with

clearances conditions.

The government must provide resources, build capacity and reform
institutions for better implementation of regulations. It must urgently

strengthen SPCBs as they are the regulators on the ground.

. All information related to green clearances should be put in the public

domain. The process of public hearings must be strengthened and made

more transparent.

Government shall give licenses to only those industries which allot certain
amount of budget in their initial investment for treating waste and for

increasing tree cover in and around the upcoming industry.

“Polluter Must Pay” is the latest concept. It means those industries which

are responsible for polluting the environment must pay the damage charges.

India is suffering from acute energy poverty. Per capita electricity

consumption of the country is one of the lowest in the world with 778 kilo watt-
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hour (kWh) per year against the global average of 2,600 kWh per year. About 306
million people, mostly those in rural areas, do not have access to electricity.
Worse, 818 million people depend on traditional biomass for cooking. In 2013,
India ranked 136™ on the human development index of UNDP.

Clearly, energy access issues need to be urgently addressed. While doing
so, India needs to be cautious as it is vulnerable to climate change impacts. At
present, coal-based power generation is the largest source of carbon emissions in
the country. These emissions will increase significantly if the growing number of
coal-fired power stations are not checked.

The country’s dependency on hydro carbon-based fuel is also increasing by
the year. All present, it meets 30% of the primary energy requirement through
imports. The new government must strike a balance between energy security and
its impact on health and climate.

Cess on Coal has to be enhanced, which can be used for cross

subsidization, for clean energy and renewable energy.

The government must achieve the goals of Rural Electrification Policy and
provide at least one unit of electricity per day to every rural household by 2019.
Renewable energy-based mini-grids have emerged as the solution for energy
access. They must be promoted through effective policy and financial
mechanisms. The government must also provide clean cooking fuel in rural India

through LPG cylinders, piped biogas or improved cook stoves.

India needs to harness the full potential of renewable sources. The
government must frame policies so that the share of renewable energy increases
from marginal to mainstream in the total energy mix. The 12™ Plan allocates
Rs.10,94,938 crore for the energy sector, of which 3 per cent is for renewable

energy. They should increase it to 25 per cent.
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According to the Ministry of Power, about 25,000 MW can be saved
through efficient use of energy. This can also help reduce the demand-supply gap
by minimal investment. The new government should ensure that energy efficiency

is embedded in all kind of energy uses.

Current energy policies are fragmented and handled by five separate
ministries. The government must consolidate these policies and bring coherence
among ministries by instituting an umbrella organisation that will have a holistic

view of India’s energy mix model.

Even renewable energy can be detrimental to the environment if adequate
measures are not taken. The new government must ensure that the environment is

protected.

With these words I conclude my speech.
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"SHRI ALOK SANJAR (BHOPAL): In our times, it was widely recognized that
the economic and social development depends on the protection of the
environment and reduction of human impact on the eco-system. Problems such as
water and air pollution, generation of solid and hazardous waste, soil degradation,
deforestation and loss of biodiversity has become a very contentious issue.
Finding a balance between economic, social development and environmental
protection is the key to future development.

Hon. Prime Minister by renaming the Ministry as the Ministry of
Environment, Forests and Climate Change has given guideline as to how the
future development of India should take place.

As I represent Bhopal constituency, I would like to highlight a few points
relating to my constituency. Bhopal city is also known as the city of lakes. There
are numerous lakes in and around the city. Prominent among them are the two
lakhs which are popularly known as the Upper lake and the Lower lake. The
Upper lake of Bhopal is the lifeline of the city and is a part of the Bhoj Wetland
system. Bhoj Wetland is thousand year old multiple use water body. The lake has
been facing various problems like reduction in storage capacity, in flow of sewage
and waste water and encroachment of catchment area. The encroachment of
catchment area by unscrupulous builders has prompted the National Green
Tribunal to direct stopping of all construction activities within 300 meters of the
full tank area. I would request the Ministry to grant sanction for the second phase
of Bhoj Wetland development project for conservation of the Bhoj Wetland. The
Ministry has already taken up a programme for identification and conservation of
62 urban lakes. It is a welcome step. [ will further request the Ministry to take up
a project for satellite mapping of all urban lakes in a time bound manner and
declare them as protected areas.

The Indian Institute of Forest Management, Bhopal is an institute of

national importance. | would request the Ministry to enhance the scope of study

" Speech was laid on the Table
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of this institute by including natural resource management within the scope of

study and research.
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ADV. JOICE GEORGE (IDUKKI): Madam, I thank you for giving me this
opportunity to speak today. This is my maiden attempt to address this august
House.

I would like to endorse the need to conserve nature, environment, ecology
and also the need to have a sustainable development. But at the same time, I am
constrained to share my concern over the so-called conservation initiatives taken
at the instance of certain NGOs who are receiving funds from foreign funding
agencies, that too without the involvement and participation of the people and
without taking them into confidence. This will be a counter productive effort on
the part of the Government to have this kind of conservation activities without the
participation of the people.

Now, for example, the Government is proceeding with the conservation of
Western Ghats on the basis of certain reports procured by some NGOs through
Western Ghats Ecology Expert Panel headed by Prof. Madhav Gadgil and the high
level Working Group appointed by the Ministry of Environment and Forests
headed by Dr. K. Kasturirangan.

Madam, in the year 2006, the Government of India approached the World
Heritage Committee for inspecting 39 sites in the Western Ghats to include them
in the List of Natural World Heritage Sites. The World Heritage Committee
rejected their application thrice and ultimately in the year 2009, they have
adjourned the consideration of this proposal stating that for want of a scientifically
gathered data and a regulatory regime on the basis of such a data.

But thereafter, the Government of India has appointed the Western Ghats
Ecology Expert Panel. The unfortunate thing is that this panel has been appointed
by the then Minister of Environment and Forests at a Conclave of NGOs
campaigning for the conservation of Western Ghats at Kothagiri in Nilgiris. Their
mandate was to have a study of the Western Ghats ecological issues with the
participation and involvement of the people through a comprehensive consultative

process. But unfortunately, this Western Ghats Ecology Expert Panel did not
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venture for such a consultative process. Thereafter, they submitted a Report. The
most interesting thing is, this Committee was appointed on 4™ March, 2010. On 6"
January, 2011, IUCN, a non-governmental organization campaigning for the
conservation of Western Ghats have written a letter to the Ministry of
Environment and Forests asking for their suggestions for the protection existing
dams in the Western Ghats and also their suggestion regarding existing plantations,
the pesticides used there and so many other things.E

In the report submitted on 31* August, 2011, the Western Ghats Ecology
Expert Panel, in categorical terms, agreed or acceded to the demands of the IUCN,
an international agency, and submitted a report for the purpose of satisfying the
World Heritage Committee for the purpose of including these 39 sites on the list of
World Heritage Natural Sites. That report, I would say, is a tutored one, it is a
tailored-made one for the purpose of satisfying the World Heritage Committee for
the purpose of obtaining this world heritage tag.

On the basis of widespread agitation against the proposals of the WGEEP,
the Government has appointed a High Level Working Group headed by Dr. K.
Kasturirangan. They also did not make any effort to have consultations with the
local people, local communities and local self-Government institutions. Without
having a consultation process, they submitted a report on 15/04/2013. By that
report, 4156 villages in the Western Ghats have been demarcated and delineated as
ecologically sensitive areas. Out of that, 123 villages are in Kerala. Out of those
123 villages, 48 villages are in my constituency, Idukki in Kerala State. The
criteria adopted by the High Level Working Group for demarcating these
ecologically sensitive areas is the population density. Areas having population
density of less than 100 per square kilometre have been included in the
ecologically sensitive areas and other areas have been excluded from the
ecologically sensitive zone. But, unfortunately, the thickly populated areas having
more than 750 people per square kilometre have been included in the ecologically

sensitive area. Now, the problem is this. The Government has accepted this
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report and issued a Notification dated 13/11/2013 under Section 5 of the
Environmental Protection Act declaring the entire area as ecologically sensitive
area.

Madam, now we are facing a very difficult situation in our constituency
because we are not in a position to undertake the bare minimum developmental
works under the local self-Government institutions. Any other developmental
activities cannot be implemented for want of raw materials like granite etc. We
are not for any mining activities in the Western Ghats. But these mining activities
should be regulated to the extent of providing raw materials to the local
development needs. That should be done.

HON. CHAIRPERSON : Okay, thank you.

ADV. JOICE GEORGE : Madam, this is my maiden speech; I am just concluding.
There is only one more point.

HON. CHAIRPERSON: There are so many speakers yet to speak.

ADV. JOICE GEORGE: This is what is happening under the guise of protecting
the environment. This cannot be permitted.

Another project is there. It is High Range Mountain Landscape
Development Project which is a project being implemented by the MoEF that too
with the support of the UNDP and funded by Global Environment Facility. This is
a project being implemented in Idukki district. The objective of that project is to
convert 11,600 hectares of farmland to a protected area. This cannot be protected.
Our only request is this. We are for conserving the nature because we are
cultivating the tropical crops there like cardamom, tea, coffee etc. This
environmental and ecological condition is very much essential for our sustenance
also. But this conservation of environment should be with our participation, with
our consent and with the involvement of the people living there. For that, we are
agreeable. Otherwise, it will be counter-productive. We cannot conserve the

nature by waging war against the people living there.
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So, I urge upon the Government to have a fresh initiative after taking us
into confidence, that too, with our involvement and participation. We are ready to

cooperate with the Government. With these words, I conclude my speech.
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"SHRI K. ASHOK KUMAR (KRISHNAGIRI): During this general Budget, our
Hon. Finance Minister has allocated only Rs.2256 crores to the Ministry of
Environment and Forests. I think this budget allocation is very less and the budget
allocation be increased. Because the Ministry of Environment and Forests is
classified as a ‘Scientific Ministry’ and doing diverse research in several
disciplines concerned with environmental protection like forest conservation,
wildlife protection, biodiversity inventories, climate change, etc. So, it plays an
important role to make environment neat and clean both for human as well as
wildlife through better environmental management, conservation and research.

The Twelfth Five Year Plan (2012-2017) has identified 13 Monitorable
Socio-Economic targets for this Ministry i.e. for Environment and Climate
Change; Forests and Livelihood; Wildlife, Ecotourims and Animal Welfare, etc.

Our Hon. Tamil Nadu Chief Minister Puratchi Thalavi ©° Amma’ is now
implementing various schemes for the welfare of children; students; senior citizens,
self-help groups, etc.

Our Chief Minister Hon. Amma introduced major schemes to improve
forests:

1. Tamil Nadu Afforestation Project (TAP) phase —Il — Utilization Plan.
2. Tamil Nadu Biodiversity Conservation and Greening Project (TBGP)
3. Massive Tree Planting Programme.

4. Western Ghats Development Programme.

5. Water conservation in degraded forest lands, and

6. Hill Area Development Programme. etc.

7. Green Houses to homeless poor throughout Tamil Nadu.

" Speech was laid on the Table
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In Tamil Nadu, CM, our Amma, planted 64 lakhs saplings on her 64™ birth
day across the State to improve the environment scenario.

‘Our Amma’ is taking care of not only human beings but also animals.
Elephants Camp conducted on the advice of our Amma, every year for taking
care of elephants kept in all temples throughout Tamil Nadu in a camp which
provides health check-up by eminent veterinary doctors, healthy medicated foods,
etc.

Our CM Amma is allocating additional funds than the fund sanctioned by
Union Government under Indira Awaas Yojana (IAY) for constructing houses for
rural poor people.

In my Krishnagiri constituency, around 1496 sq. kms are covered by forest
area and 30% of the total area of Krishnagiri district. Around 30,000 Irular, a
Tribal community are classified as primitive tribal group living there, without
proper road connectivity from the forest area to other parts of the district of Thali
and Kelamangalam Union. These people are deprived of education and are unable
to sell their agricultural products. So the following road connectivity in my
constituency need to be laid: (a) Sokkadi to Jambuth; (b) Melur to Gullati; (c)
Bettamugilalam to Kalikattam; (d) Mellur to Tholuvabetta; (e) Denkanikotai to
Pullahalli; (f) Koochuvadi to Kudiyur; (g) Soolagunda to Ullibenda; (h)
Kelamangalam to Kodakarai and ; (i) Athinatham to Noordusamy Hill.

Our Tamil Nadu Hon. Chief Minister Amma had taken many steps to
improve the area and the District Authority DRDA Krishnagiri has submitted a
proposal of Rs.25.7 crore under Pradhan Mantri Gram Sadak Yojana in the
Financial year 2112-13. So I request the Hon. Minister to give suitable
instructions to release the necessary funds under Tribal Development Scheme.

The Union Government’s Budget of 2014-2015 has taken some

considerable measures and I appreciate them.
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Nonetheless, there are many issues, which have not received national
importance and recognition, and I want to draw the attention of this House to
them.

I would like to emphasize here that open toilet system is still prevalent in
rural areas/villages. Even in the outskirts of metro cities and on Railway tracks,
people are in practice of open toilet. Really, it is very shameful, particularly the
ladies are facing lot of inconvenience without proper lavatory facility. It not only
defames our country’s image but also it creates severe environmental and health
problems to all. So, I request the Hon. Minister of Environment and Forest to
select some backward areas in the country to allot necessary funds under
environmental protection to set up a toilet facility with the participation of State
Government to protect our environment.

Now-a-days the sewage/drainage water, chemical wastes emanating from
various industrial units are being mixed with rivers and canals. Through these
rivers and canals, water is being supplied to the people after various processes of
cleaning.

As per a recent survey released in a daily, around 3 billion litres of sewage
is dumped into this holy river every day. There are 250 industries, which dump
their pollutants into this river. Reports say that industry effluents comprises 20 per
cent and effluents from cities comprises 80 per cent. So, as a society, as a
Government, as people,as businesses, as corporates, as NGOs, and as people
following various religions and various spiritual communities, we have
collectively failed to protect our environment.

Union Government is taking various measures to control air pollution in the
country by checking air pollution of vehicles running on CNG in metro and other
cities. But this CNG facility is not available in all the cities across the country.
Further, the pollution certificate issued by the pollution checking centre is valid

for 3 months, but the validity of the certificate should be enhanced to 6 months.
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Further, in India, there are lots of various religious functions, community
functions celebrated by the all communities by bursting crackers which are really
very hazardous and create air pollution to the entire community and nation. No
human being and animals can live without breathing/inhaling. Inhaling air leads
to so many ailments like heart diseases, asthma and lung cancer etc. So I request
the Hon. Minister to enforce a strict law either to ban bursting of crackers in any
functions/community gathering etc. to protect our environment and keep it neat

and clean.
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SHRI P. SRINIVASA REDDY (KHAMMAM): Madam, I rise to speak on
Demands for Grants of the Ministry of Environment and forests. Needless to say,
the economic development of a modern and progressive society will have to be
complimented with the sustenance of environment. Coping with climate change,
tackling water crisis, preserving forests and biodiversity and green accounting are
some of the measures necessary for sustainable development. Obtaining a forest
and environmental clearance is a key step in the process of setting up a project.
To achieve this, environment and forest clearance systems will be made more
predictable, transparent and time-bound. Simultaneously, an effective system
should be developed for sound appraisal processes and strict compliance of
clearance conditions, especially, those relating to rehabilitation of displaced
communities, primitive tribes and regeneration of forests.

But, in practice, many projects are pending mainly because of lack of
environmental clearance for years together. It will push us into the ambit of
vicious cycle of cost-overrun of a sanctioned project, low growth and low
development of the region concerned. We have wasted enough time in allotting
coal blocks because of inordinate delays in allocation.

I request you to relax the environmental clearance norms and see that all the
coal blocks become operative in next six months. Otherwise, we will continue to
import coal by paying twice the rates. If we are importing coal that can be
produced domestically, we are not only losing foreign exchange but also we will
be importing unemployment into the country. Needless to say, our party’s support
will be there for every development work.

The Government has accorded environmental clearance to the Polavaram
Project. Many sections of the society and border States of the erstwhile Andhra
Pradesh had raised their voice against the project, the Government had not taken
into consideration views, aspirations and sentiments of the sufferers and given a
go-ahead to the Polavaram Project. Since the Government had merged seven

Mandals of Bhadrachalam Division of Khammam District into Andhra Pradesh,
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the Government should sanction a special package for the welfare, rehabilitation
and resettlement of the displaced and primitive tribes.

I would like to express my concern over undue delay in according
environmental clearances for the existing public utility projects like road widening,
power projects, irrigation projects and so on. They are pending for years together
due to lack of environmental clearance. It is mainly because of hurdles relating to
acquisition of land and its age old acquisition rules in giving clearances from State
and Central Governments. The norms and conditions are laid down by the Central
Government for approval under the Forest (Conservation) Act, 1980 and for
diversion of forest land up to one hectare for creation of public utility
infrastructure.

I request the Government to refresh the existing forest and environmental
rules for according clearances for public utility projects. The Government should
delegate powers to CCFO level officials in the State to accord clearances to
existing projects and also to make them held responsible if anything goes wrong.

The previous Government had established the National Green Tribunal in
the year 2010. It is a specialized environmental court which will look into the
civil matters relating to environment and forests. Within a short span of three to
four years, there are over 5,600 cases in the judiciary which are waiting for
disposal. This has to be reviewed. It will strengthen the tribunal, accelerating it to
dispose the cases relating to environmental and forests.

Recently, I have seen in the print media that the present Government is
committed to rejuvenate the existing and age-old labour laws, keeping in view
wide usage of technology and its pivotal role in industrial sector.

I would request the Government to think on similar lines and do something
for these age-old forest and environmental laws and rejuvenate them in the interest

of the country.
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SHRIMATI SUPRIYA SULE (BARAMATI): Thank you Madam. I stand here,
on behalf of my party, to speak on the Demands for Grants of the Ministry of
Environment and Forests.

I would, first, like to congratulate the hon. Minister who is one of my

favourites in the NDA and I take great pleasure in saying this. 1s one of the
friendliest Ministers and most approachable for all of us who even sit on this side
of the benches and most of my colleagues will agree with that. ... (Interruptions)
SHRI BHARTRUHARI MAHTAB (CUTTACK): He is environmental-
friendly. ... (Interruptions)
SHRIMATI SUPRIYA SULE : He 1is environmental-friendly and very
knowledgeable about his subject. He has done something which is quite cool,
which I must say, and he has put his entire work on online which Prof. Saugata ji
talked about. He has not only put it online but he has made the process completely
transparent in a time-bound fashion. He has said that in about a month’s time he
would be clearing all the files. I think, we are very optimistic that he will
definitely get this entire ball rolling.

I saw the anguish of my colleague, Shri Pinkai Misra because I also
represent that same generation. What he said was true that during our regime, we
did have some reservations and a few setbacks in a few projects. But, I think,
there had been some achievements which I would definitely like to defend. There
were a few projects like the Tiger Project, the Elephant Project, the Prevention of
Control of Pollution, and India’s stand on climate change in the Action Plan. I
think, India had definitely made a very good impact, and during some of those
times when India was represented in various situations, Shri Prakash ji was in the
same group. I think, India really found a good space today in the world’s map of
environment.

I take the point which Prof. Saugata ji took forward. He is absolutely right
that development and industry have to go hand in hand. Just a colleague of mine

passing by said to me that this entire debate seems to be completely pro-industry.
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I do not think it is a debate which is pro-industry. We are all realizing that with
changing times we all have to evolve. Today, wealth and job creation are one of
the most important things today that the country and the entire next generation is
expecting out of us. I think, to take this point forward, a lot has been said about
forest and about environmental clearances. But I would like the hon. Minister to
take cognizance of a few points which are related to the same State and to our
country, where he is suffering these losses as so am I.  One of the points is about
sand mining, which seems to be the biggest challenge in our country. Today,
nobody is seeing what it is destroying. There is no accountability of what revenue
losses it has done. To give you an example, in the district where we both represent,
in the Neera river or the adjoining Krishna river, there has been so much sand
cleaned out of there and there is illegal mining. There are people from across
political parties, class and creed doing this. So, I would take the sense of this
House and urge the entire House that India really needs to address this issue of
sand mining which is destroying the ecology of this country, of all our rivers, and
adding to the water pollution and biodiversity of this country. I think, since all
factions of the society are involved in it, I expect him to take very strong action in
the Budget and in the Budget of the next few years that he is going to be a
Minister in this Ministry against the illegal sand mining that is happening in our
country.

The other point is about soil degeneration. Even in the Budget, the hon.
Finance Minister extensively talked about it. Earlier even in our Government we
had talked about soil extensively. We had started even soil laboratories, and the
Krishi Vigyan Kendras already have, in many places, talked about soil
degeneration and how we can improve the quality. It is just unfortunate that over
a period of years of replanting the organic matter in the soil today, which is to be
the perfect 4.5 per cent, has almost in some areas depleted to 0.3 per cent. So, that

1s one big issue which he needs to address.
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A lot has been said about garbage and sewage. Yesterday, during the
discussion on the Grants of the Ministry of Water Resources we all highlighted
those points. I would definitely urge him to take steps in this regard because the
city where I come from and most of us represent some larger cities today. All our
rivers around these big cities have become septic and dumping tanks of all the
sewage which comes from the city as well as the plastic issue that we are all aware.
I think, the garbage management is one of the biggest challenges of today’s
urbanization. So, it is something more to be taken care in this Ministry in detail,
and there are some good stories. I would appreciate the hon. Minister to make
some interventions.

There are just two success stories, which I would like to highlight and
which I am very proud of from the State that I come from. One is the Tiger
Tadoba Project, which is a very successful project. The thickest population of
tigers today is in Tadoba which is in the Vidarbha area, and it has really created a
lot of wealth and livelihood for the people.

I think, my colleague from Tamil Nadu just now talked about livelihood.
They have to make sure that people do not get displaced. They have managed to
do that in two areas. One is in the Tiger Project and the second one is in Kaas.
Kaas is a very beautiful area, which is in Satara district, and it is a world heritage
site. We had a lot of resistance at that time when Kaas was getting redeveloped
and we had the world heritage plans. Today, the livelithood programme of the
Maharashtra Government has exceptionally done well there. We are proud of it. I
would take this opportunity to invite you all to come to Kaas and see what a
beautiful flower valley which we have managed to maintain. E

One last project, which I would like the hon. Minister to consider, is the
Ecovillage Project, which we are using in the Government of Maharashtra. A lot
of people talked about rural people not being aware of environment. Today, I think,
the message of environment has reached the grassroots of this country. We have a

very good programme of sanitation, tree planting, garbage and water management
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called as Ecovillage Project, implemented by the Rural Development Mantralaya
of Maharashtra, which has even got an award last year; and the Panchayati Raj
Department last year was rated the best Department. I am sure that the Ecovillage
Project will make some insight to improve the environment of this country and
bring more awareness.

Lastly, like my friend Pinaki had his reservations about a few projects, I
would like the Government to be completely clear on the stand of like for example,
Jaitapur. We all had reservations. The local people are not really clear as to what
is going to happen. It is one of the great nuclear projects that we have initiated.
But there was resistance locally and a lot of information is not available. The hon.
Minister is a great expert on the environment. So, I would appreciate if he could
make an intervention on Jaitapur. After doing the entire study, I am sure, it will

help the nation even in energy building.
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st fR AR (Trelt) ¢ H WRBR BT A IAORAM 9T B FIH I Al Bl AR
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TR WRBHR R AENAH SHedi 30 989 I3 # A g1 D WRBR §N 39

Y H AL FoIc TR B & 916 8 39 THRT DI R [hAT ST FHhl Bl
31: W A St e #AT Ud qAiaRer #5159 STRY © P @ IR
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"SHRI JOSE K. MANI (KOTTAYAM): Today the World is talking about
conservation of environment and forest, and also for raising resources to meet this
obligation. There is an urgent need for creating awareness among the people
about the importance of protecting the environment.

All of us are for the conservation of environment and forest but some of the
reports and rules recently framed actually ignore the mere existence of human
being.

With regard to conservation of Western Ghats, various reports have come
in like Madhav Gadgil Report and Kasthuri Rangan report. But the reports are
detrimental to the interest of the human being/farmers living especially in high
range areas. The report identified 123 villages in Kerala as Ecologically Sensitive
Area. But all these areas are thickly populated. There are also plantations and
cultivation and moreover they have been living in these areas for more than
centuries. On implementing the rules as per the reports will not only prevent the
farmers from furthering agriculture development and also slowly they will be
forced to vacate the land and dwellings. So I request you to ensure that the
habitations/settlements with more than hundred inhabitants per square kilometers,
cultivation and plantations should be exempted from being classified as ESA. So
that development can go along with dignified human existence by balancing both
the environmental and humanitarian imperatives.

There are very rigid rules to protect the wild life. While we agree that the
protection of animals is also important, it is also necessary to make sure not at the
cost of human life. At times, we find animal life and welfare is given much
importance, protection and preference than to human life.

We find that in Kerala 13 out of 14 districts except one where the farmers
live and engage in cultivation close to the forest areas are vulnerable to the attacks

of the animals causing human deaths and also damage to standing crops.
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Hundreds of people have already died due to the attack from the animals and also
hundreds of acres of agriculture land even far away from forest are being trampled
upon and destroyed by animals like elephants, bison, wildbore, monkeys and so on.

In developed countries like USA, UK and Australia when some of the
species of animals outnumbered in population the Government have taken steps to
cull some of these by giving license to farmers.

Likewise we could adopt same system by earmarking areas where the
animals like monkey, wildbore etc. have outnumbered and has been a threat to
human life’s and standing crops.

As you know, the hard work and caring of the farmer for years will be
destroyed in just couple of hours by the animals. Hence I request the Government
of India to find ways to protect the human beings and standing crops from the
attack of animals.

In India, threat looming ahead will be that of acute portable water problem
and waste management. What we find in India especially in Kerala, the waste
management is done by Corporations, Municipalities and Panchyats by adopting
their own technology either from the State or from other regions of the country or
from overseas. But 99% of the waste management system is a failure with lots of
money being wasted. Hence I request you to devise foolproof technology for
different states taking into consideration the nature of waste, climatic condition,
food habits of each state. This should be supported by maintenance, services and

guarantee.
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*SHRI S.P. MUDDAHANUME GOWDA (TUMKUR): Madam Chairperson, it is
my ambition to have my maiden speech in my mother tongue, Kannada. I have
already sought the permission of the Chair also. Hon. Chairperson, Madam,
Environment and forests are very significant issues. It is our great responsibility
to conserve and preserve the environment and forests for our future generation.
We all need to shoulder this responsibility.

Madam, Chairperson, it takes centuries to grow a forest but a few days are
enough to destroy it. So, it is our responsibility to conserve our rich forests.
Thick forests and good rainfall are two faces of the same coin. We would not get
good rainfall if we do not have thick forests. Similarly we would not have thick
forest; if we did not get good rainfall.

When we were in school we learnt that Chirapunji receives highest rainfall
in India. But, today Chirapunji is not receiving sufficient rainfall. It is not only
the case of Chirapunji, it is the case everywhere in the country. We at deficient
rainfall even though the month of August is approaching, we are now towards the
end of July. People all over the country are very much concerned over deficient
rainfall, the situation is aggravated to this extent due to depleting in our forests.
We are hardly having any thick forests. Madam Chairperson, it is a matter of
great concern that wild animals are entering into villages. Wild animals like
elephants, cheetahs, tigers are moving from thick forests towards the cities and
villages. It is an indication that we have destroyed the forest. Therefore, keeping
such incidents in mind the Government should take steps to provide adequate
funds for conservation of our forests.

Madam Chairperson, I would like to point out that planting of saplings is a
very important programme. Governments are spending thousands of crores of
rupees for this programme. Unfortunately this programme remains on the paper,
there is nothing visible

on the ground. I am of the opinion that the Government has not taken the issue of

*English translation of the speech originally delivered in Kannada.
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planting trees and new saplings seriously.

I have reviewed many a times the progress of the planting of trees and
planting of saplings. I found that the details of plantings mentioned only on the
records maintained by the department concerned but in reality nothing could be
seen. Hundreds of crores of rupees allocated for the purpose is not yielding any
desired result. Therefore, I would like to request the hon. Minister through you
Madam that our priority should be for planting more and more saplings but not for
appointing IAS, IFS and IPS officers or to spend too much money on research
activities. We should always give priority to plant a large number of saplings.
Only then our country will receive good rainfall and we can conserve our forests.
This must be the responsibility for all of us.

Madam Chairperson, in Dharwed district of Karnataka, ‘Hagi’ Festival is
celebrated every year. Every villager celebrate the Hagi Festival by planting
saplings. Afforestation programme is being celebrated as a festival by people of
all the villages there. = Therefore, I urge upon the Government to introduce a
‘month long programme’ to make it compulsory to plant trees and saplings in a
particular month. So that more and more trees and saplings could be planted in
our country. There is also the need to create awareness among school and college
students and also among common people about the importance and the necessity
of planting trees and saplings. Therefore, I urge upon the Government through
you, Madam, to introduce a national level programme for compulsory planting of
trees in our country. I would like to say that the money spent on such programe
would certainly yield fruitful results.

Madam Chairperson, another point, I would like to make, is that for proper
accountability must be there for the money spent on tree planting programme. If
we ask the officers of the department concerned, they simply say that hundreds of
crores of rupees are spent on the programme. But in reality nothing is visible. No
sapling is visible to us. If you plant a sapling that would become tree in the days

to come. But nothing is done on the ground by the authority concerned. When we
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were young, it was very difficult for us to enter into forests as they were very thick.
But today no forest is seen to us. Wild animals enter into human habitations due
to rampant deforestation. It is an indication that we are moving towards the
destruction of the nature.

My next point is that trees are removed to construct National Highways,
four lane and six lane highways. But the Government is not paying attention to
plant even a single sapling. But a lot of trees are cut in the name of construction
of roads. Therefore, I urge upon the Government to enact a law to ensure that if
one tree is removed, ten saplings must be planted. I would like to request the hon.
Minister to kindly see that such a stringent law is put in place to safeguard the
future of our country to safeguard our environment and forest for the future
generation.

Madam Chairperson, I would like to point out that, illegal mining is
rampant everywhere in the country including in my state Karnataka. Our forests
are rapidly depleting due to illegal mining. This is very badly affecting the
condition of our environment. I would like to say that the forest wealth is very
much important for us than the mining resources. Our priority should be for the
forest not for the mines. It is the bounden duty of the Government to safeguard
the forest rather than illegal mining.

My last point is about the problems of hazardous waste and effluents
produced by industries. Waste disposal and solid waste problems in cities are
causing great concern for us. These are causing more problems to the
environment. Therefore, I would like to request the Government to find out a
solution based on scientific way to solve the problem. I would also like to request
the Government to allocate sufficient funds in this regard.

Madam, with these words, I once again thank you for giving me the

opportunity and I conclude my speech.
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N TR TIRW FER (THYR): 9T HAegd, § a9 Td qafarvr H1ed & aH o
AR BT FHIT HRAT §l A s A6l S Agd W BN WRAR 9 @l §l S/ Sl
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S BH el ferel | 80 wfed Wit fRer wiwe URAT # g, MW sIRdEs, BRNTG
3R dTeT & 3Tl BIST Ys¥ &, d8i 80 UMW B Bl BRildg # 41 Ui BRE g,
MaT # 59, HETer # 77 Wiawd Bivke, iR § 90 ufde &R AR 3 76 Hiwd, &_at
44 wferd qamn T gl ER # 7.2, ORI # 7.4, BRATOM # 3.6, UG H 3.5, IoRAN H

4.7, ¥ S fQuadT vd SrqEEd 8 39 W W fIuR &A1 @1flv] 3R <9 § Biwe W@ B, 33
yfcrera, 30 ufder, 1 Uied @A € O qd S WA Bl arey | A SIfeeue 81 3R
YRR T HIs IR TS1 BT B, DIS BICT BT § A SN IMRA H&1 ST 2| U F I8 gal &
o <o # 39 &l @ forg framt o1 Rrars & dfed e wer, st iR aifie wivwe B 39 @t
ke BT # a1 goml 8, 98l ¥ el T8 W k2 €1 <% B U H 98 ! a7 I g5
gl

# omuds wem | HEA O ¥, WReR ¥ AN wRar g P 59 wiee vae § el |
PE el AHSHT HAT TS| 3R 8 T & A1 H I 8, WIS § Il &, 39 dIog 4
B YN H AP M g 8 59 W BA (TR BAT TS| 3R U gl erm A ffeEa &
B9 31U Q¥ DI WG S HR UG | Sffearyy WigdAl & Wiy Wl fhaer s g1 §l 98l W)
anfearft w&d 2 S &F #§ Wi SaTaT § SR 9 onfeardt fifya fy & dfea 21 enft S
3MTEHT TR-GR 37 3T B, ¥ HIWE & THR a9 O o] Hel 494 g, Hel TR Jolae 8, Hel
RIS S 1 3Tl 81 7 STl W AT ST &l Wbl | A8l AL AR & AR Abdl & | a8l
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PIS UY T4 AT & S| A1 1 S¥ BT Sl BRI 8, 34 31 A 6N Helt 8, 7.7
TS BT ofs < H T, 3N 981 B oS § | 81 IHa 1 T8 o)1 ddhd | T8 W
SMfeari ST & Weha1| ARl BT DR B, T8 AN IR ® [ 3y a=1 Susl &
SR ST ST Rl U | IFH 99 &5 H 8 drdl DI, ATl &1 Mid AfNHR o1, IFqA
Sl dfd B fear| v i fean, wife fafeer |l 9 B 9 BR @ e sk gEe
DT A foran| I |9 H g9 @l 7 W e, Afed s @1 WieR fEar 21 s die
A H PUIT WRBR o e TN Yae 1894 Hl DRI HR (], Ju q@iva o) fear aiik
T Qe g, T i o i Bl srest Jarrae e Uil I8 981 vae ©, ST Bl Uh
g # B8 IET gl WAl Sl 39 DA Bl AW [AeApet @RS BR | - gaR AT qewdi |
TEl wEl ¥ 5 BE AR <1 g B, HEl Wioiae TE 994 € U BT [AB BbT gan | R
S Y B SRR UIolae T8l  9IG, R AN < BT JHA B dTell 87 YATEaR0T BT
JHEM B Fhdl 27 39 W 84 (IR &A1 TS, IW 8F QU DI W B Fhd ol 89 Sl
Igd T91 fARel &l FdTe 01 2 8, 39 BIRE aT @ dold 89 By [AdN™ & DMl 9 dfd
gl

16.00 hrs.

(Prof. K.V. Thomas in the Chair)

FE W IW TEl I U W 8, FE W T3 ¥ D 78 o & oy wiwe fdaawa @
el € a1 fR fard /BN <% & Wi § W1 B G g9dT 8, S Bl bl g&el ]
TSI, IS H 3MUD AIRH W HA AlGd DI Hedl gl el Mivad @ 59 R R A
TS|

Sl # Tl @ a1 BR @1 oA, JAMETRIAT B A B @ o, 3 S gaR < |
= WIOR & U St I a1 g3l &, S a7 ORI &1 R&Ml 8 arey, HReqor e
Ty, dg H AFAT §, b PO TE R, W@ W a1 I8 &F ©, 98 B [BAM 391 a
TR & 980 IR & 4 AU Bl B fhadl & JhAr & & q@d € 3R S Bl &l
JHA B T B, SHBT JRAEST O & 48 § R & 9 3 Sar 21 W W 1S 9|
i € 5 fpam & waa &1 fBa Jea gan ¢l 98 ugfa o Tad ol el & &9 4
HH JHar W TE AT ST ¥ SR T =y WR @ Wd #H M | AT AT §| Fok- AT
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3R AR qTl Bl W WY A BRI BIH D IR § D! T4 IR A A B oexd g, o
gaHT el aredl gl

RIS, ST & e, H TSR0 & AR W Al gl L. (@) W= AT 8, H 1-2
qd AT ... (aem)

HON. CHAIRPERSON : Hon. Member, please conclude as another business has
to be taken up now.

... (Interruptions)

2 TR TRM FER @ §31 q8iqd, § arar gl g9N I8l R HBRIG H U gad dioiae &l
& AT IR Holae B, I8 SHT T4 W Holae 99 @1 2 ST A gAF SAfdg ©, i,
Ig fafeer ®rat &1 Urolae 81 I8 Al b g¥ el g3 81 T THT T BT Yroiae 8, Sb!
wIfén # S diRe ofl, 98 1983 # 33.68 BN ¥UU Al SR TAAIAHC fFelvd efd-ofd Wbl
3T ST PRE T &, T8 1016.48 PI$ JUU B I8 Uoide a9 T 21§ Hoiae &l a1 A
a1 faae gafoIv 81 %81 ©, ife, BN fFaavd &l et € 3R uoide &1 9911 =1 -
Uoic dg & W0 H 39 RETs ueide & fU 188w U Srdfed fmam W TR ©, dfhd
39 Ueh |idl & d18 Y B HATAI 7 T4 168 BRI$ BUY &I AN Bl &l Hol A g
Rrarg uolde, S wafaRer & v ff ey 8, feaml & e ff amerl 8 S Wioide &l
fpd ke W AT AT B, § UL TRV b AR W g gl VA fhaq & woiged Wb W

2l ... (aum)

SHRI RAJIV PRATAP RUDY (SARAN): Sir, please allow the hon. Member to
continue his speech after that business is over.

HON. CHAIRPERSON: No, let him conclude. We can give him a little more time
to speak. He can conclude his speech by taking one more minute.

#ft TR TIRW MR : A2ey, # s 9 & M § IR I8 & THaReie &R
TG & IR § IS | S BIRE @ Yo #1370 379 | 9aTs 8, 99 & 7 & S
TIeYfes WeR &, I U RRIel € 3R Ush T=syR &, T8l 9§ ATl gl U8 W TSI 3R
UTaR TATICH 98 SUIEl &l O F8 Hs Wl A HEl § [P oid TR Wud ¥ 9gd el

UeNUl gadl &l # a8 a1 ®ed O @ gl AN I8 W Y 2300 HAMEIE BT YR WI0E g,

1970 H T8 WIUC 41 AT| 981 W I DA I (AT ST ... (Fadm)
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HON. CHAIRPERSON: Now, please conclude. You have taken a lot of time. We
have to come to the next business now. So, please conclude your speech.

... (Interruptions)
HON. CHAIRPERSON: Enough time has been taken by him. He has already
taken more than 10 minutes. If you can conclude within two more minutes, then
please do so. Please take two minutes time and conclude your speech.

... (Interruptions)
2 FARS TRH SR : H A H & @A B <l gl... ()
SHRI MALLIKARJUN KHARGE (GULBARGA): Sir, can you permit me to
speak for a minute?
HON. CHAIRPERSON: Firstly, let him conclude his speech.

... (Interruptions)
HON. CHAIRPERSON: Hon. Member, please conclude your speech in a couple
of minutes.

... (Interruptions)
$it TS TIRM IMER : WEIGd, 981 W 91 S I (6l Sl g, 98 faerse are dia o
B © R THIC DI I [HaAT Sl 51 § F31 78iey A FHedl § b 89N 9Rd < & Picl
H eHY BT GRATT 0.5 B AR sHIES B H 9 TRAC SATGT FohR 37T 21 FRia+r dewy
e ol fhar SR, SEd Uguor Bt AT 8 S IET R STEDIYD TGEUT Gl S Vel
gl S IRYEUIYH A7 QEUTH & AMS &, SAd Hel AfId UiaR wiic R UGy dedl Sl 2l
# 3 € B b O D A DIl BT Y BT B, SUH I DI BT & o B, I

He®HR BT URATT W HH 81 AR a1 DIl Il fhAT Y| F8f & ardaRel § S 9y agdl
ST %@ 2, SW AT @ 98T IeRd 21 VAT Ud S8 B T8I 2, B oTE 81§ I« B
IR R TSR & Seoid &t gl
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*SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA (RAJKOT): I would
like to express my views on the discussion on Demands for Grants of
Environment and Forests Ministry No.17.

It is a very serious issue of mankind on the earth. Our Hon’ble Prime
Minister Shri Narendar Modi has written a valuable book, ‘the convenient Action
with Deep Concern.

In our country all major power stations for coal based industries are using
heavy margin of coal. For example in the ceramic industry, coal is used because
that is more economical in comparison with China. China was dumping its goods
in our country in bulk stock because they prepare ceramic at low cost so we have
to use gas instead of coal to produce ceramic.

In Gujarat’s world famous Gir Sanctuary lion, leopard etc. and other wild
animals are staying to protect this famous Sanctuary. There must be Ring Road
around this forest which is a very long pending demand of Gujarat to the Union
Government of India.

I humbly inform the Members of the House that in our State “Van Bandhu
Kalyan” Scheme is successfully implemented by the Government of Gujarat
which is giving a Gujarat Model.

Plastic bag is a very dangerous element which is dumped in tank etc. and
the animals are taking this dangerous plastic as food. So I request that plastic bag
be banned in the interest of humanity. To protect the crop there is fencing facility

to the famous to protect from Neel Gai Animal.

* Speech was laid on the Table
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‘DR. SATYA PAL SINGH (BAGHPAT): At the outset, I congratulate and
appreciate the efforts of the new Government under the able leadership of Hon.
Prime Minister Shri Narendra Modiji and Shri Prakash Javadekar, the Hon.
Minister for Environment and Forests for presenting an innovative budget for
environment and forest. I support the Demands for Grants of this Ministry and I
am sure it will usher in an enhanced area of forest cover and cleaner environment.

Our culture has always maintained that the value of a tree is more than a
son. The source of life is oxygen as everyone knows and the perennial source of
this oxygen is our trees and forest. The satellite imagery in the country has shown
that the forest cover in the country is decreasing year after year and the efforts of
the Central Forest Ministry and the State Governments have not borne the desired
results. This country requires the ‘Chipko' type movement as happened in
Uttarakhand. We all remember the tragedy of Uttarakhand last year where
thousands of innocent people lost their lives because of acute deforestation and our
apathy towards eco-friendly environment. Can we inculcate in the minds of each
and every child in this country that they must plant and nurture at least 10 trees in
his/her life. The cutting of the trees illegally by the contractors and poaching of
animals should face exemplary punishment in the fast track environment courts in
the country.

As great Kautilya has mentioned in his Arthashastra that among the three
pollutions (the air, water and soil pollution) the worst pollution is of soil. The air
pollution can be easily be cleaned. Water pollution takes more time and effort to
clean it. However, the soil pollution is the worst and it takes years and herculean
efforts to revive the health of the land. We know what happened in the Hoshiarpur
district of Punjab which is known today as the Cancer district of the country. The
way our successive Governments have been popularizing and propagating the use
of artificial fertilizers and insecticides/pesticides in our farming has worsened the

health of the people in this country. Our cereals, vegetables, fruits and even milks

" Speech was laid on the Table
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are having the traces of dangerous elements and have played havoc with the health.
Even small children are suffering with serious ailments like Cancer, diabetes and
heart attack. No one knows how much extra money the Government has been
spending to tackle the problem in their hospitals. There is an urgent need to
review our policy of using these fertilizers and insecticides/pesticides in our
agriculture if we really want our population to be healthy. Our Government has to
emphasize on organic farming.

The experiments and experience have established that our slaughter houses
and cooking of non-vegetarian food has added to the global warming problem
besides the automobile pollution. The medical science has also proved that use of
non-vegetarian food by man leads to various kinds of health problems. The illegal
poaching of animals and birds has endangered many species in our country. Will
the Government like to review our environment, agriculture and medical policies
for the health of this country.

As we all know that human being pollutes the air and water every day
through his/her natural lifestyle. We inhale good air but exhale Carbon Dioxide.
Through our urine and stool we pollute our environment. That i1s why Vedic
tradition says that every human being and every household must perform yagna
(agnihotra) every day at least to purify the atmosphere we have polluted. It is our
sacred duty (Dharma). This tradition has been forgotten by us. Will the
Government seriously consider to encourage this kind of practice as it is

irreligious and beneficial to all including fauna and flora.
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"DR. RATNA DE (NAG) (HOOGHLY): I would like to express my views on
this important Demands for Grants of the Ministry of Environment and Forests. If
there is one issue or topic which is of utmost importance, I would call it as
environment because everything revolves around environment. If we lose
environment or environmental degradation takes place or if we fail to take enough
care of our environment, we would not make development or progress in the real
sense of the term. I hope the august House would agree to this viewpoint.

Environment has many facets. A whole gamut of issues are involved with
environment. Right from climate change, to energy efficiency, sustaining our
habitat, sustaining our ecosystem, ensuring Green India, reducing greenhouse gas
emissions, reducing the impact of massive industrial development that is taking
place at present, coming up with eco-industrial hubs, cleaning of rivers,
environmental clearances to projects, etc. we can continue with the list. The
objectives or targets require a lot of insight into the intricacies and obstacles
involved.

It will not be out of place to mention the monitorable targets for the 12"
Plan-  environment and climate change, forests and livelihood, wildlife,
ecotourism and animal welfare, and ecosystem and biodiversity. I would just
highlight a few of these — greening 5 million hectares under Green India, including
1.5 million hectares of degraded lands, afforestation and eco-restoration of 0.9
million hectares of ecologically sensitive areas. Likewise, restoration of 0.1
million hectares of wetlands/inland lakes/water bodies by 2017. How can the
Government achieve this difficult targets in a span of 5 year, without enough
allocations and paraphernalia.

There is also an urgent need to attend to coastal and marine conservation.
What is the plan of action of the Ministry in this regard? Degradation of coastline
should be stopped. Concrete steps should be taken to see that there is no

degradation of our coastline.

" Speech was laid on the Table
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There are certain aspects, which I think are of urgent importance. For
example, tackling air pollution, which is reaching alarming proportions in metro
cities. Water quality needs to be given top priority. Waste management has
become a herculean task for the corporations with growing cities. Last but not the
least, is the protection of environment. Would the hon. Minister, while responding
to the debate, highlighting aspects, which left unattended or halthearted measures
are enunciated on these aspects, would put our lives in jeopardy.

To my utter astonishment, I found a token amount of Rs.100 crore allocated
for climate change. How can we tackle climate change with such a meager
amount? The Government have to explain this to the august House. Added to this,
the total allocation of the Ministry of Environment and Forests is Rs.2,430 crore. |
think, this is nothing but peanuts as I enumerated the gigantic issues required
immediate attention by the Government. [ would therefore urge the Central
Government to allocate more funds, as a special case, so that the most important
aspect of all, the environment, is taken care holistically and with desired result
which would go a long way in safeguarding the interests of mankind. It is the
solemn duty of the Government of the day to attend to the environmental concerns.
There is a need to clear projects strictly adhering to the environmental norms.

I read in the newspapers recently that Environmental Ministry is going to
relax norms for mining in Goa. If the newspaper report is true, it is a sure recipe
for disaster. How can the Government, who is the sole custodian of ensuring clean
and green environment, resort to relaxation of norms for mining?

All those industries which pollute our rivers, be it Ganga, Yamuna, should
be penalized heavily and their licenses seized. There should also be a strict
vigilance on felling of trees. Those indulging in felling of trees should be put
behind bars.

Here, I would suggest that laws should be made stringent so that we could
bring about a sea change in taking care of our tress. All those industries which

have not set up sewage treatment plants should be banned. ~ Pollution load on
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rivers of our country has increased tremendously of late, due to wvast
industrialization. This should be stopped lock, stock and barrel. Unless the
Government takes this aspect seriously and put a full stop to pollution load on

rivers, country cannot expect miracles on the front of environment.
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3t SFTe fReR (%)) : g9 TAfeRYT Ud o HATET el @ A R AR e dRd gy
AT 2 fF a9 W 3T SHad &1 U oFT &9 9@ € | gaferd avi &1 99T 98d & el &l
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R B |
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"KUMARI SHOBHA KARANDLAJE (UDUPI CHIKMANGALUR): Our
country is naturally blessed with such a variety of flora, fauna across the Western
Ghats and North-East, Mangrooves and coral reefs across the coastal areas thereby
upkeeping the balance in the eco-diversity. Identification of 17 Biosphere zones
in India out of which 7 are included under the world Network of Biosphere
reserves of UNESCO as a part of UNESCO’s Man and Biosphere programme is a
feather in the crow to India.

I am representing the area which comes under Western Ghats. Our farmers
are living for centuries. After the report of Prof. Madhav Gadgil and
Kasturirangan, they are in the fear that they will loose their property for ever.
When preparing Gadgil report and Kasturirangan report, they have not taken the
opinion of people’s representatives and Gram panchayat nor Gram Sabhas. People
are in dark. Through you madam, I am requesting the Government of India that
please go through the below points which are there in the minds of people.

As you know that the Western Ghats are considered to be an integral part of
western part of India which is the protector of the Indian peninsula, and the origin
of Godavari, Krishna, Netravathi, Kaveri, Kunthi, Vaigai and other rivers, and
forest ranges Agastyamalai, Annamalai, Nilgiri, and Sahyadri. Western Ghats
host India’s richest wilderness in 13 national parks and several sanctuaries.
Recognized by UNESCO as one of the world’s eight most important biodiversity
hotspots, Western Ghats is an extensive region spanning over 6 States, 44 districts
and 142 Taluks.

In both the reports submitted by Western Ghats Ecology Expert Panel
(WGEEP) and High Level Working Group (HLWG), they have briefed about the
environmental impacts, ecological issues and sustainable development. But, they
have not given due consideration for the people who are living in these areas.
Both WGEEP and HLWG did not recognize the real life problems and pain of the

people living in forest areas. Both the reports have faced criticism due to failures
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in protecting the livelihoods and life of human beings. Any expression of concern

for environment without a concern for human beings is nothing but insincerity.

Below are the some of the very important highlights which needs to be

given more focus:

l.

On land Use: The most crucial recommendation creating anxiety among the
local population is the following broad guideline in EGEEP report (vol. 1, pg
41-42): “change in land use not permitted from forest to non-forest uses or
agricultural to non-agricultural, except agricultural to forest (or tree crops)”
except when an extension of existing settlements is needed to accommodate an
increase in local population. This means an absolute ban on developmental
and construction activities, except housing, and cannot be accepted. The
HLWG report made no amendment to this clause. Thus no basic
developmental activities including construction of schools, hospitals,
government offices, libraries or even cattle sheds would be permitted in the
eco-sensitive areas and other areas up to 10 km distance. This means no
construction of buildings above 20,000 sq. m. no infrastructure development
like roads and railways. It is quite natural that people denied of basic socio-
economic development will be compelled to evacuate in future. This will
affect Human Life in a democratic society. If Gadgil Committee report is

implemented, there may be loss of livelihood.

Ban on converting public land to private land: The guidelines of the
WGEEP report (vol. 1, pg 41) say that public land could not be converted to
private land. But there are tens of thousands of peasant families (poor
smallholder or agricultural labourer of low social status), including tribes,
possessing agricultural land for decades in the Western Ghats region but they
have been denied land documents; many thousands families are prevented from

remitting the land tax.
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They are small and marginal peasants, belonging to new generation of settled
farmers who have migrated to high ranges, or poor tribal families. HLWG
committees also did not make any amendment to this clause. These families
would be denied of land pattas forever. This may lead to the agitation and
social movement against the system and administration which will make the
entry of organized working against the administration and government.

3. Ban on using forest land for non-forest purposes: The 2006 act about the
rights of tribals and traditional forest dwellers allows them to cultivate the
forest land on which they have depended for livelihood for generations. But a
clause the WGEEP report says: “forest land should not be used for non-forest
purpose.” This contravenes the said rights provided to tribes and traditional
forest dwellers. Also, there are thousands of lease farmers who cultivate and
get livelihood from forest land and this clause would be detrimental to them

too. HLWG also did not make any change in this clause.

4. Phasing out of chemical fertilizers: The WGEEP report recommends phasing
out of the use of chemical fertilizers, pesticides and weedicides within a certain
period. The HLWG did not amend it. No one can oppose organic cultivation;
use of chemical fertilizers needs to be strictly regulated. But regulation and
prohibition are different things and a complete ban on minimum necessary use
of chemical fertilizers cannot be accepted by peasantry. Excessive use of
chemical fertilizers is not an issue specific to Western Ghats alone; it relates to
the entire country and the world. Prohibition will negatively affect agricultural

production and the income of peasant families.

5. The HLWG did not consider the fact that coffee, tea, rubber etc are exotic and
amend the said clause. The large tracts of cash crop plantations make
invaluable contributions to the economy and provide employment and income

to lakhs of people and family. If this clause is not taken care, then it will lead
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to disaster as it will be a serious concern for providing employment for the

lakhs of people.

6. Incentivizing Peasantry: Both WGEEP and HLWG have mentioned about
organic cultivation and incentivisation of agriculture. But the action plan
submitted by HLWG has no specific recommendations for allocation of a
special fund for promoting organic cultivation and for extending subsidy to
agriculture, except the fund for forest and environment conservation. It

indicates a lack of earnestness in the entire affair.

7. As per the HLWG report, no red industry will be allowed in the ESZs. But
milk processing, meat processing, extraction of vegetable oil and hospitals also

come in this category which needs to be revised.

8. Incentives to farmers: WGEEP specifically recommends incentives to
farmers who are involved in adopting traditional varieties, organic farming,
promoting traditional livestock, culturing indigenous species of fish, protecting
sacred groves, growing indigenous species of trees, switching over to perennial
crops in areas where the slope is more than 30 degree. It also recommends the
Government to pay for the soil Carbon sequestered. Such recommendations

having direct benefits to the farmers have no place in the HLWG Report.

9. Hydrological service and local community: HLWG advocates computing
hydrological service provided by forests and their livelihood benefits on local
communities. There are some inbuilt dangers to it in the social context,
especially when there is a move to privatize water. Water as air, can never be
considered as a commercial commodity and assign a price to it. Once a price
tag is attached, it would be misappropriated and water is unlikely to reach the
poor section of the people and, if at all it does, it would cost dearly. However,
the communities which are living close-by the forests should be given some

additional benefits to fulfill their basic requirements. WGEEP suggests
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various ways and means to pay ecosystem service charges to the individuals,

but not specifically for water.

Based on the above cited observations, we are proposing the following

points as there is a need for the protection of aspirations of local and

indigenous people, tribes, forest dwellers and local communities while

balancing equitable economic and social growth with sustainable

development and environmental integrity.

Committee should be formed for the scientific assessment of the
above mentioned issues (from Sl. No.l to 9 in the Chairmanship
(leadership) of Member of Parliament comprising of experts from
civil engineering, environmental engineering, geology and
organizations of the peasantry with adequate representation to varied

political opinions from the affected areas.

Gram Sabhas should be made active and the decision making
committees or bodies should take into the consideration of the
opinion and feedback of the people who are residing or living in

these areas.

In any case, the people who are already residing in, along and
around Western Ghats area should not be moved away. Also their

properties like land, house, etc. should be protected.

The rights, needs and development aspirations of local and
indigenous people, tribal, forest dwellers and the most disadvantaged
sections of the local community recognizing the importance of
equitable economic and social growth being harmoniously balanced

with sustainable development and environmental integrity.
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e Recommend further course of action and review of WGEEP and

HLWG reports submitted earlier.

e A committee comprising of Member of Parliaments, experts from
Civl Engineering, Environmental Engineering, Geology shold be
formed to ‘Review’ & ‘Revise’ both Madhav Gadgil and
Kasturirangn  reports and ‘Recommend’ new actions plans,

suggestions which can be implemented in a realistic situation.

e Ministry of Environment and Forest should initiate the translation of
both the reports into local languages and send to the Panchayats and
Gram Sabhas of the Western Ghats and seek their
comments/opinion/feedback. This will create an effective awareness
among the local people who are lacking with English language

profiency.

e Technical feasibility report for the civil engineering structures to be
constructed along Western Ghats should be prepared and analysed

thoroughly with the help of civil engineering experts.

In my constituency people live in forest areas for centuries. From our
ancestors, we learn and die in this area. According to National Forests Act,
2006, the SC/ST who lives in this forest have the right to cultivate 10 acres
of land. Madam those who are cultivating 10 acres of land are small
farmers and poor. They depend on this land for their livelihood. So that
we have to consider other community people also to get this opportunity.
Please extend the right to holding 10 acres of property in forest areas to
other community also. Amendment of the Bill is needed for this. Many of
the developmental activities in my area are pending in the Ministry of
Forest and Environment for clearance. At least for infrastructure work the

department should consider the State Government's request for forest



22.07.2014 215

clearance. Even many of our State Governments power projects are
pending because of objection from forest department. Karnataka State is
facing a severe power crisis. There is need of the hour that we have to go
for a big thermal projects. Many of the projects are not coming up because
of forests based issues. Please formulate a policy to take speedy steps to
attend such issues. Thanking you for giving me this opportunity to speak

on Forests and Environmental issues.



22.07.2014 216

st W R T (ARSE) @ av 2014-15 & oy WY ofR a9 #30™@ & 31T
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WRIE yard 6 € |

TATERYT R IS QX1 faeq gl aifie B ddbe B Joblael & oy TR & | <%
® T Ufds Wl TET-BaRAY B WY [Wder § gAN < B BRI ARl Bl
TTETEd AT W AR S & 4 aronl & | 7 g e oot ofdl g8 a7 &R 1,
I THR THA W AT THIT BT SR Bl © | 37 A TRBR I M8 8NN fpeil ot
IR & U9 &1 & 44 fage wiRw fag ol & gW foRga Sira gifead &
ey | s forg faRwst @ fgfaa emiféa 2

JETRITT HRIHH: AN S« H J&T N Ueh d1fifeh AIal Ud WRORT J&l 2, UNq AT
IE HIIHA BT H 3ifhd B O TRA B BT AT a9 T € | 37 AR S F 41 B
PeTs fATdER s § USel W B Wl 2 | 30 Abd B forv + faum &1 e fhar
2, T 99 $B A S & MR W ABIRT & I gad 8§ | 31 gna 2 & gario vd
gl & F9d @ oY U IF UG 81, Sl &F-aR Y4 ¥ AU gall Bl arkiidd AT 3R
JERIYT BT F&AT BT Y0 FRT IR FEAT IS WR SHHT STl BN |

AR & oY gd ARIRe Bl IR BT @RIBR [FAMI DI JERIUT HRIHH Bl
go & U Wicars/afeds whEl ofe & JaRen & O | s9®d iy WReR 8RNI
SASNRhd] AT I a1y, e sfavia fFaifed SHufafeRl o ¥ SaagH e
e & |

UIege ool dis: AN &3 ¥ SEIeR 4l Al &, Sl BIB! YgNd &l 99 1T 8
Hifh DI AGTD ATBGSUBHA B Haxl R 3T WM DI Haxl $AUI & H Behl AT
RacT® BM B, Do dTs DI {19 PRD UAALAL HH T8I e |

* Speech was laid on the Table
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31d: WRBR 4 fAGTA] BT ¥ B & oy gHTdl hed IS

SITell SITER] &1 IcUTG- AR &3 d (RSSOl H oMW A6 arR ay i Srell
BRI 3R PRI & GRI -9 BT JHAM (AT A1 @M & | T & AN Id R I890G A
=l Siid € | @S RN B S dell TS 8, UNg 39 B o WIud dF gurdr T8 |
3 WBR U AWE 2 b 2l vd el SHeRl & S A g Fefed fawmr o
ATeIEH e TR B B HUT B |

3T H A WRBR A AE B b 59 A9 1 U W vd RearR fawnT e\ e &
T g9l Heq IR WY IR Rl & Soogd B ATl B fAveg HOR BRATs HRT Bl

IIRRAT DI 9 |
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“sft AR ywe M (qier) ¢ # a9 U UATaReT HATAT B S IS qoic IMAT § BT

W BT &1 9 R AR B 1 @ g Aol A 99 &7 g Ud gIiaRer bl Hi

HTH! BRIGT BT HEIGY, U A1 & # ga@! e # < faem o gRaremd
Afd 8 St §, a8 W I @1 vy g1 o R aY d99E ey dia @ fEge
SIUE H YR a7 S f98R 3 afg wdes vd aiie I gRGel Bl Sire aTell
F$h I fh T 5 fBHl a9 &3 3 ol 8, IS BRU GSd N TSl 5l S A
AR T REAGT T @ fog s v dt sgfd s @ gl W &
Hdl ST AN ARGS! BT Sire arell AN T oA d ISt &1 ¥ YR I TIAN
ST A IS Dadll db 7 Tl TYD AR AR T9T g1 I WMl TR FHedl b Ud
el Sl g9 a9 g9 &1 U W 98 e fodl § WU 8 Sl 8l 3, W D
AW W A a9 HA St 9 RY ® f6 U9 wiEl R a9 fQWET @1 a1 a1 g
f9RT &I SR aR o6 91 & Mg Al <1 =nfy a1 v A <fio s e
Afd I &l W T Ay, R Sa 1R AT qR & W iR AR Bl SMAT
H giaer A FH| T [ Al IR Ueb AHIAGE (01T ol 1 @Ry |

" Speech was laid on the Table.
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et afy g3 (@) : wATaReT Ud @q AT HAeld g1 SIfIReR M @
HEaqul (ol WRBR BT < & AP 3R AEIRYA S DI A Y& HRA H gAY
TATERl T BT ARBR 7 I8 & HcdDIal b 1Y TRl B §Y Feliaed Bl AT Bl
AT B B B AT SQ YU H o4 B 1w yref¥iar &1 ff dorar I =M
®1 ol foraT| #E8ieaT, ARBR & BIH DR DI I8 JWIAeTell ASadbie] qogd H <9l
B g DI TSSI b T H B H dlell TlHAT BT WAl g1 M <91 # fUsell & g8
WHR & Nfd § ol & T8 98 TS Idl R YER & A1 URSEdT B8R
HA R TE BRUT e [ g AERE SHIgAl B YR & T8l gy Adl T
NP THIZAT Bl FlING DI HoR AIfd D BRI AT 20 a8 I I8 dfed ST
T I8 HRY @M AR ERDId TR BRI 3R A& BT AWHAT HRAT g7
3R ghly Pl 9 Hel AN 59 o B ARDIT BT e H Werd g Bl ¢
A a1 IRATSIATSAT BT JATARY W FARNA T8l A & BRI AN TRl TR
HAS DI IRATSHN oifdd TSt 21 fhT BRI WRBR A 39 S DI 980 IS 3MT=ATY
gl TE S g aRASHY € o arel WAY H Sledl A Sledl I® BN SR 2019 H
WRPR B gRI 59 R ABRIHD HeH IOTHY 59 < Bl el T IS BT TR BT

TATERY §9 OF DI UG DI TSI Bl BH W TN B I Ghed foram Bl TH @
TE B @il Wel Bl A S §9 <% DI 3P[ed WUST & SHDI BH Al AguAN
BT T FHEl T Pel 59 U B [IH DI A SR A AW of S 4 Ferdd (g sl
BN ¥ B q9 Sl o9 34 AR 89R &2 & U 3T W WRE §, g6 99 3R
T 2 I deM Bl AT BAR S B U H a9 7 { | arel Sena S g4
9 & ol Fardl §1 g7 BRUI B TS BAN U S 91 a9 WRIE & aar gl
gl 39D 3R IR WSl AT & WeR &I S=M & daId @ gl &l 39 91
gY 99, WS qHIET IR SISl &1 9 g Sl Bel 7 el $9 diFl bl AHIR
9 TATeRY B g gfg B gt 2l

" Speech was laid on the table.
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AR NIRRT § M agd d&a@ &l Mawaadhd 2l s Fod g8 omit i &
DR g DI R JHAM IR &l a9 W § A 9 FRmEe og 81 WReR B
s THAH B R T & fY 39 TWHR A I AW B [ WS 3Wai d FuR
P gfeham § o1 oMU, 9 foIU R =99 910 9T, 991 &l 9e= & fov a9
HIRAT B DI H HOR Afdt a8 WY, a1 Bt Yf TR HAHa iz &1 e
WY 3R 9@ ol 31 | §91¢ SMU| - a91 IR ®ael S Al Dl 8l STerso
f&ar Sy Fife S, ST, S W SI®R 3@ © iR I8 39! GRiEd W@ Ao
gl a9 B BRI TR Upbs Y Wiell TSl gl IS i 99 SUSS A R D
IS DA aTel a1 b1 T T8l B 1 51 AfS fHara Scaoid B arel e
DI ARIE[ B Y SAD! IUIGA &l Bl d@d 8¢ d bl YA P ARER BT 31l
SICRICIR ]

Y D A H TS W FHA DGR SIAl GIAT IS & Bl fa mfafes
d&] DI AUT BT BRI TEI GRT [HAT ST BT 21 A Al I8l 59 S | qg B
ST SMaR @i T O IR 81 & HROT Ig ST H Sodor Bl & AL U
D qa AfAD 81 el BT STl 48 TR € 3R A Y1 ST AT 781 Solerd|
@ B ¥ 991 g7l 3

W AT 2 [P AeT Yo% ST &Fhe B g H AR TR Bl ST Bl g9H A
SISt fTell & T &l af & ®4 H S S arel el @ S 9ad 31fdd Sedor
9@ arell foTell 81 X < T HEl 1 Pel Ieqod bl W o H [ AN 5l gqlrg
31 f7el 1 391 Wiyl fAbT HATerd & g1 31U HIEH | A 7§ g9 AfEd |
31feres IR <R yaferor § Herded Mg Bl Feliaed &1 A T8 e & BRu
BRI &1 DIl B War 3ol HT difdd o€t €1 a1 H e drel SEodg A @
TarmaeT W e e g1 TR 39 9 ST FaRT BT 9GP SMavIEdl g,
T qTaRYT @1 39 A DI AR BT A1y |
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HON. CHAIRPERSON : I now call Dr. Harsh Vardhan to make the Statement.

... (Interruptions)
SHRI MALLIKARJUN KHARGE (GULBARGA): I am sorry that [ am taking
your time. I would like to bring to your kind notice and also to the notice of the
House that our hon. Prime Minister attended the BRICS Conference. After that
Conference, we expected that he would make a Statement on the floor of the
House on what exactly happened at the BRICS Conference. We should be aware
of that, and the entire country is also very eager to learn what the outcome of the
BRICS Conference is. Usually, the hon. Prime Minister makes a Statement and
earlier also, such Statements were always made by hon. Prime Ministers. Our hon.
Member, Shri Rajiv Pratap Rudy, and also Javadekar Ji, used to raise this issue in
Rajya Sabha. However, unfortunately, since ten days, we are waiting for a
Statement to know what has happened there. ... (Interruptions)
SHRI RAJIV PRATAP RUDY (SARAN): He is raising the issue and the
Government will respond to that.
SHRI MALLIKARJUN KHARGE : You can respond later. The hon. Prime
Minister should show his face, at least, once in a week. I do not expect him to
come here every day. After the Budget Session, he did not come to the House. ...
(Interruptions)
SHRI RAJIV PRATAP RUDY : We have a ‘working’ Prime Minister.
SHRI MALLIKARJUN KHARGE : You have a good face, I do not deny that.
You have a good face and with that face only, you had won the election. I
welcome it. The Prime Minister should come and make a Statement on this subject
so that the Members are aware of the policy matters. I want a promise from the
hon. Minister who is here. This is the feeling among the Members, which I am
expressing before you.
HON. CHAIRPERSON: They will convey whatever you have said to the

Government. ... (Interruptions)
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SHRI K.C. VENUGOPAL (ALAPPUZHA): There is an impression that the Prime

Minister is conducting the Parliament. ... (Interruptions)
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16.08 hrs.
STATEMENTS BY MINISTERS...Contd.

(ii) Doctor —Pathological laboratory/Diagnostic centers collusion defrauding
the patient/consumer as revealed through sting operation titled “Operation
Jonk” aired by News Nation TV channel on July 21, 2014.

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH
VARDHAN): Sir, I wish to make a Statement on the floor of the House regarding
collusion between Doctor-Pathological Laboratory/Diagnostic Centres for
defrauding patients/consumers as revealed through a sting operation titled
“Operation Jonk™ aired by News Nation TV Channel on July 21, 2014.

Sir, on Monday, July 21, 2014 the Hindi TV Channel, News Nation, aired a
programme titled “Operation Jonk™ which sought to expose the secret deals struck
between some dishonest medical practitioners and the managements of
pathological laboratories and diagnostic centres in the National Capital of Delhi.

The over two-hour-long programme appeared to employ classical sting
operation techniques to rouse public consciousness on the allegedly unregulated
state of affairs in an important segment of the medical economy. The ease with
which some doctors are suggested as collecting 30-50 per cent commission on
magnetic resonance imaging (MRI), CT Scans, Ultra Sound, routine pathological
tests, etc., was captured through surreptitiously filmed conversations.

Some reputed diagnostic centres of Delhi, including its oldest standing one,
were shown as involved in this nefarious racket.

The Ministry of Health and Family Welfare does not accept a broad-brush
depiction of the medical community as guilty of such malpractices. However, it is
felt that some individuals who are indulging in such unethical conduct should be
identified and disqualified from practicing the noble profession of the physician.E

The three most important revelations of the programme are:


Suresh
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l. The racket is suggestive of an all pervasive, at least in the context of the
national capital. Though doctors are not individually named, it should not be
difficult to get to the facts because the programme has revealed that the
commissions are paid through the issuance of monthly or weekly cheques.

2. The racket is leading to unjustified profit margins. This is apparent from
the rate of commissions paid. In quite a few parts of the sting operation, the staff
of the diagnostic centres reveal that they pay referring doctors as much as 50 per
cent commission on expensive tests like MRI. This indicates that even after
paying the huge rate of commission these clinics report good profits.

3. A kind of cartelisation has resulted insofar as this aspect of the medical
economy of Delhi is concerned. All the private laboratories and diagnostic centres
charge roughly the same amounts for pathological tests and clinical examinations.
Patients have no option but to pay up the exorbitant fees. They are also subjected
to unnecessary tests by the doctors who are guided by the lure of commissions.
This exacerbates their physical and mental agony.

The Ministry of Health & Family Welfare, Government of India, accepts
that the patients/consumer of the medical economy needs protection from such
nefarious practices that have come to thrive under conditions created by lack of
implementation of existing laws/rules/codes and insufficient governmental
oversight.

The Secretary, Ministry of Health and Family Welfare has been asked to
conduct an impartial inquiry into the facts brought out by the TV programme.
News Nation Channel has been requested to submit a DVD and a copy of the
script to facilitate the inquiry.

The President of Medical Council of India, an autonomous body under the
Ministry has been asked to summon an emergency meeting of its Ethics
Committee and post the minutes of the said meeting on its website.

I have also written to the President of MCI today pointing out that the

practice of accepting commissions is in clear violation of MCI’s Code of Ethics,
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2002 under “Regulations on Professional Conduct, Etiquette and Ethics for
registered medical practitioners.”

Reiterating that the vast majority of medical practitioners of India maintain
the highest standards of ethics and professionalism, the Ministry feels it is time to
check the retrogressive tendencies that have crept into sectors of the medical
economy, thereby leading to the thriving of corrupt clusters and affecting the
image of the community. For this, it is necessary to bring under some degree of
oversight the trade practices employed by pathological laboratories/diagnostic
centres.

In addition, the Ministry has decided to take a long term view of the
outstanding question of giving the consumer’s interest the rightful focus in the
medical economy. The laissez faire spirit that dominates this business in India
works to the disadvantage of the consumer and needs correction.

It is acknowledged that extant civil laws governing medical negligence do
not explicitly cover the aforementioned practices. The patient/consumer’s right to
transparent and rational prescriptions, including referral to justified
clinical/diagnostic examinations need to be codified in new legislations.

Accordingly, the Ministry is drawing up a panel of reputed medical
practitioners and consumer law experts to suggest measures for introducing greater
transparency and accountability in medical practices as a natural corollary of

Health for All.



22.07.2014 226

16.14 hrs.
(iii)Incident of death of Shri Akha Salouni, resident of Manipur in Delhi on
21% July, 2014.

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): Mr. Chairman, Sir, I am informing the House about a shocking
and unfortunate incident of the death of Shri Akha Salouni. During investigation
conducted in this incident, Delhi Police examined eye-witnesses Shri Dihe
Kazhiihrri and Shri Nagendra Sharma and CCTV footage of the place of
occurrence was obtained. E

Three of the assailants, namely Bittu @ Rajeev, Shakti Basoya @ Shanky
and Sanjay Singh Basoya have been arrested and efforts are going on to arrest the
remaining two assailants. A special investigation team under the supervision of
DCP, South District has been constituted and investigation of the case is in
progress.

It has been stated by Shri Dihe Kazhiihrri that in the intervening night
20/21.07.2014 at about 01:00 AM, he along with his friends Shri Akha Salouni
and Shri Nagendra Sharma were returning to his house in a TSR (an auto
rickshaw), from Masoodpur, Vasant Kunj, Delhi. They left the TSR on the main
road and began to walk towards his house. 5-6 persons in a car stopped them near
the junction of Gurudwara Road and Nehru Road and picked up a quarrel over the
issue of giving passage and thereafter assaulted them. Shri Dihe Kazhiihrri and
Shri Nagendra Sharma ran away from the spot, whereas the alleged persons
assaulted Shri Akha Salouni brutally.

Delhi Police has registered a case vide FIR No.610/14 dated 21.07.2014 u/s
302 /34 TPC r/w Section 3 of SC/ST (POA) Act, PS K.M. Pur, Delhi and the

investigation is on.


krr
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... (Interruptions)
HON. CHAIRPERSON : Shri Jay Prakash Narayan Yadav.

... (Interruptions)
SHRI GAURAV GOGOI (KALIABOR): What about the charge-sheet? It is the
South part of Delhi which has recorded the highest number of crimes. ...
(Interruptions)
HON. CHAIRPERSON: The statement has already been made. Now Shri Jay
Prakash Narayan Yadav.

... (Interruptions)
HON. CHAIRPERSON: Shri Dharmendra Yadav.

... (Interruptions)
HON. CHAIRPERSON: It is all right. Please sit down.

... (Interruptions)
HON. CHAIRPERSON: Please sit down now. Shri Dharmendra Yadav.

... (Interruptions)
HON. CHAIRPERSON: Nothing will go on record.

(Interruptions) ..."
HON. CHAIRPERSON: Shri Dharmendra Yadav.

... (Interruptions)
HON. CHAIRPERSON: The Minister has already made a statement.

... (Interruptions)
HON. CHAIRPERSON: If you want further discussion on it, you can give a notice.
The notice can be given.

... (Interruptions) E
HON. CHAIRPERSON : Hon. Members, the Minister has already made a
statement. If you want a discussion under Rule 193 or any other appropriate rule,
you can give notice. Whatever you want to discuss under appropriate rules like

193, you can give notice.

* Not recorded.
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Now, Shri Dharmendra Yadav to speak on Demands for Grants in respect
of the Ministry of Environment and Forests.

... (Interruptions)
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16.20 hrs.
DEMANDS FOR GRANTS (GENERAL), 2014-15
Ministry of Environment and Forests — Contd.

# i Aed (FER) ¢ [T JEIGY, YA g9 S Hew@qul Hid UR dld Wl HidbT o,
Sud foU § auep! g=yare ol gl 9dTaRer Ud a9 WA HIG Sifad @ fory 9gd A qul
fawa 21 091 @15 &5 T8 &, ORE TR & AGS] AT a9 e & QAT AR ST 6
B U | gafel # ! g=gare oar § [ 31U g1 59 dai W WH o1 Bl Jipl 7|

I AEled, VAT Bis HATed et & RO 59 H37ad &1 949 3R s 7 81 3R
VAT BIs W T8l & S8 39 ATl Bl g8 A 8 39 HATd & AIH A YATART Bl
<R iR YT BT SRRA 7 Bl § 3y AeAH | A H3] Sl 4 el aredl g b A
UFh MR Hs MM, Hs AU ST BRb & Hid TR TR 7R F &1 & Far g1 & #id
R 3T GATIRYT HATATT A TR STl 8| BRI HeT § b a8 JAMUDT qolc a1 TS, a8
3MIPHT BIs W U HA TS, Afh 1 SR A gafarvr §T & @ &, U A1 & oIy
3MUeh! AH Tgdl IR TA B Uil | g4 el e &1 ad oMl &, dfd 371
gema ¥ 5 999 g & WAl #§ WU WraTery BT §a9M SRl a1yl S9d A oy
GATERYT BT T Al Feg T DR URAI| I8 BAN YA AU & IR Yo ARBR Bl kB A

gl 59 W B1H W fhar mT 8, dfhd U WeRl & U ifyd IeH 29 €, 39 91 @
3T FHSI Bl I8 GO IR 89 el B8 W, dfcdh 3MMUd! WHR & U fAumT & 29d 19 &
AT | HE T fF gataRu @A aRiYd WA 99 gl gl SI@t g qataRer @t e
BT 8, 981 Q¥ D [JbN, IRD], GBS, VMR & oIy A1 84 fqhrg & I wR Y S
BT TAfaRl &7 AW G & Udh QAT G BT AW FAM H Al 7 o8 o & a8 Dl
S BT & TE 21 98 B [ RE F $H SR, VT U AR GATIRY & aR H G ga
gl

FHTIRT AEIGH, B9 ST BT Weal B a1d &R 2| JaTaRol & 1Y fsaq 9 o g,
qE TATEARY] HATAT Sl AP A 81 A MY fF SuepT &R AN H QAR Pl SRRd ©
3R I8 MUD HAIETH A ORI 8191 8, Al 3N W<Ih dersy | MY 319+ & al da1sd, oifh Pl
A AT MU [9BSR & DR Bb1 T8l a1y | Ife Aues g &1 8, A1 dachld
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Refage M1 =12y 3R R ATES X & d1 dobld JATaRel HATAd A AR S 81 41fey,
Fife o 7L, 3Md Ao fad Tt £

A HAT SN, ST A DR BN b Sf@ g Uil Wb < €, 1 B HEI, 3713
G AT U ATl 9 o9 fbdt gRATST § facig 8Iar &, a1 SA®! oia fhd=l 9 9l &,
JADT &I T ¥ o Fehad & A YRATSHT Bl PR AT S-AR I=RAC 41 @F PR o,
Al TATERYT H JATYD! TAAR S BT H AT BRI, A=Al BT | TAEAT 1 ATH-A16 e
o f &ORi fheHiey, aral axis T0d &1 URASHIG & AT & AT 4 3@ 2l

AR AT S, # SMUdl 9 A WX GUd HRAl dredl g b SR IS ARBR A
TP ATHT B IR Ao 8 R W rft eiaes ey 7 ok =21 form ®1 A9 s U
et & 5 a1 deror aifafaw, 1980 & wrawm, R @ yf &1 R et w6
AR BT N AW 8, S ST H GAGT B NMaIHdT gl 98 NG gy HRAT T,
R g DT & ATAR AW B Faior, =ASibeor § U garcaR A SUMET S 3D a7
faurT & € of Whd | 3T S € fb Teb waeaR S s g & g fbet s g
9 91T BT 37T AEGH B BT

FHIRT HElGd, § 31U H1eqH A A J31 St 9 a9 R @ g b o g9
S H e wifvy, R®ife gHe deed & QT <u &1 Qe |am, dva T8 %’I
AR AR, § AU el el g (B a9 A fe fAPveR wsdl & fog, St q| ™ Arsg
gl SR UG B GHTSEE Ul B WRBR, S JRIHE! AR AT Agg St 8, d
WY gargHe SOIRR 2 ok § |HSl § 6 SR Ua¥ ¥ 3@ 9% & side # afe fedt =
AR TG ATfep! Bl aR% e QA 8, A1 a8 Servii siRgersr St 7 far 81 QUi #eied
3MIPHT STHHR G 8RN, IR UST & Hs SIS VA 8, T8l clcd BT JIoHl & AT A
SEl TS TR S 32 21 ot UREl AMaR B #9359 A & d8d T Wee & 9er] A
AT A FOIRAI TS DB AT | I IR I Pl AHR IR & 2

AT guafe Aeley, § siue #1edd W T o 9 fHded o B sear § g9 o
S BRI @ A A Yeb UTeh §91 I 8, Foaes! Uil o1t 31y Ivoel 9 RS 3 B!
g 2l BUNI Ry § 6 SO JUrfy el @ € A1 O gob WMeR 3R Uferiyes e
ST # 99 J@T 8, IH AMUHT Fea et | | A FUIafy off, I 989 F8@yul AW
fISell & Whe W I T =@l &1 & g, Al (el &1 dde 9 R 8, AR odrer o
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B BT SATHT 3 TRIT, T A TS T8l ol Ahall | S g A1 JMIBT USRI <
TS| 3l TRE W SSA-TAICRR-SIIYR DI SIS dlell dlgd &, SHd Ul &1 AHaT
I TE 2l A e W, AW (R SIG orsd B, I8 W 9| A T dd B e
ST Bl 39 W W T difdd 21 BN e & g6 # WY, deR-avell B BR-aF A
IR T Bl IRGR & AEH A STl 17| 89 Tvagars A i TR 81 & | SR o 4
TAT R G, 3TeTe A SR, rd A998, gerd], d=ilel, Yel SlQ |d 31 &, JAaRo
& G H TASMRN 7 fe= & BRUT 91 IRASHT & T 967 & BRI e DRI 8 AT
# wwerar g 5 o1 {6t & Ror W1 Q4T 831§, S WSl <l A1ey & ST TAST Il
et <l

A AR ¢ Gl daefs 1| 797 fadt M o Rers|
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3t gite AR Rig (Tawn) @ A 9Ei qEey, S 3 TafaRvT iR 9 WAt ®
ST BT AN UR ‘S B BT fAWR AT, 9 T AUBT A9 § |
[T MR UHTH faprd & forw smawyad ® f6 Ethics, Education, Economics 3fR

Ecology &1 w3 iR Ae AMAR SRRl & w4 8 | A1d |qATS IR 37 aretl
Qifedl & e & oy 13T & 9fd R &1 iR a9R1 gfediv dgfad 8 & qre-ae
ARG B AMRY | GAERT & A&V 3R e A o RRerl ey &1 wmaary
Hh e AIHR B Fal T |

W AP 99 & IaN FRES UG¥ B a9 dgodl drell &3 7 | W & &7 |
T, TSR R4 3R Il T2l Urdh FaRAA 2 | HYAT 39 & § Aa-9-7 Yol Fy bl
FHH HH B Y Flagr ok Femaon gern 9y | Rod a1 &3 | |9 arel Faiin o gRen
3R rSiifaesT ot I wawer YHRad o | 39 &7 § RIS 3R a7 g daliedd oq
Qe B 9QaT <1 BT BRIGH d910 | 3HH RIFIYT MEE & HRNER | TATaRor iR a9 Sftal
& famra & gfaan En | 39 Shal ok wRfRIfte famm @i sreiifawr @1 qerar < &
AT AT 1Y | ARfe a9 e (daem) # & A 9 AR @7 fhen iR dHcleg
e 2 oiR 7@t ufay Jall o ar © | SUaT R AR &1 SFReddl 9aia]er & 9fd 9@ |
39 3fe & var fhal, dvaee $id iR A &1 99 wied & g § Q@ < &I Irom
ERIEASI

AIER, Ia_T 3R Tl H g Ieuraehd], i 3R g fafdedr & Srdaiierd gaeT
H IR AR SN SR A R AN BT A W HFAN WEGRN & SMYR W g, 98
YIS g | a9 & B YA Ud AREE B JATRgR 8 aA1 a9 & [BAR WR a9 Wi b
AU SIS IRAME 3R Wel & Ao fAbRia fhar wmar =gy | a9 wdied iR &=
FAEH b ydeE & fofg um 99 |l ok dgea 99 e g il o1 FrEfor s
ey |

W AMD GHT &5 -1 BT GATARY & WREU & &F § Ag@qul e o B g I
A 99 B IR UG FRET ALY qlfep AT § 9 IR F a9 SR gIiaRer & ufd

SIMTeGhdT 96 9D |
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"SHRI RABINDRA KUMAR JENA (BALASORE): Known for its varied flora
and fauna, Kuldhia Wildlife Sanctuary in the district of Balasore is an ideal place
for nature lovers and animal enthusiasts. This sanctuary is blessed with a
charming forest and a variety of wildlife such as tiger, leopard, elephant, gaur,
sambar, giant squirrel, a number of bird species like hill myna, peafowl, hornibills
and various reptiles. The sanctuary is linked with Similipal through Sukhupada
hills and Nato hill ranges. However, there has been increased number of poaching
cases in the recent years and unwarranted quarry activities near the sanctuary
poses serious threat to the tranquility of wild lives and flora and fauna in Kuldhia.

The sound from the Crusher units and pollution of surrounding area has
forced various wild animals like leopards; elephants etc. to come out of the
sanctuary area and migrate to human settlement areas, causing damages to human
lives, crops and houses.

There has been 5 deaths, scores of injuries due to elephant depredation as
well as damaging crops in about 1250 Ha and 90 houses for last three years.

Regular insensible felling of forest trees by locals and other
infiltrators/smugglers has gradually eroded the ecological balance of the area.
Kuldiha is connected to famous Similipal range which is the richest watershed in
Odisha, giving rise to many perennial rivers like the Budhabalanga, Khadkeri,
Khairi, Bhandan, West Deo, Saltandi, East Deo, Somja and Palpala. These rivers
are the lifeline for the people of Mayurbhanj keonjhar, Balasore and Bhadhrak
districts. The reserve stands as link between the flora and fauna of Southern India
and Sub-Himalayan North-East India. The reserve has about 7% of the flowering
plants, 8% of the orchids, 7% of the reptiles, 20% of the birds and 11% of the
mammals reported so far from India.

There are about 1170 flowering plant species in the Reserve, including 94
species of orchids (2 species of orchids are endemic), 8 species are endangered, 8

species are vulnerable and 34 species are rare. The important plant species are
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Terminalia arjuna (Myrobalan), Dalbergea sisso (sissoo), Michellia champa
(Champak), Shorea robusta (Sal tree) and Madhuca sp. (India butter tree).

The fauna includes 12 species of ampbihians, 29 species of reptiles, 260
species of birds and 42 species of mammals. The important species are elephant,
tiger and leopard, fishing cat, four horned antelope, rudy mongoose, red breasted
falconets and grey headed fishing eagle.

There are 1265 villages in Similipal, of which four are in the core area, 61
in the buffer and 1200 in the transitional area. There are about 4.5 lakhs of people
in these villages, of which 73.44 per cent are tribes.

The high dependency of tribal people on the reserve for their livelihood is a
problem for sustainable management of the reserve. The other threats are forest
fire, firewood collection, poaching and akhand shikar (annual poaching festival by
tribes).

Mindless stone quarry activities in and around the sanctuary limits pose a
grave threat to the eco balance of the area as well as giving rise to numerous health
hazards like bronchitis to the engaged labour force and local inhabitants-wild lives

and humans alike.
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A SR VI BT B4 fhar 71| |qrer & Al 36 YRAT DI gaiq B BT A far
Hifp a8l NI R 78 & R Wd 81 93| 3R WReGR S9 Asi tRIt &1 it
Ugdl WRPR gRT UHfes € ISP USRI BIRE o | Sfeal BRI BIH HY al Sl queT
AR R fe@man w5 garsit & g1 # SR @, 98 BT 3R JE 7 2 6 e
ISHTR A1 feT o1 goil &1 X Sl 99 2004 H 10 9 BT AT Sl TS G6hR 36 39 P
B @1 8, 9D IM W HH | HRY TE © B ORI § URR ] sRAn H H¥ e
2 3R S FHUICYE BIRE ¥ SUSD! AR FR fheft 1 =it & @ 3 ¥ oot &1 |l & g
e ® o 3 oeHl Bl Usal B TR 3MH MEH! BT TR A USal § a1 & a9l & M 96
g iR 39 <91 ¥ AL I B

F AT 73 St 9 fdeq o {6 WReR & st & i a1 ds @i @ ufa
St diferit & S Rbrelc &xXe T UIfeRll a9 BT B ABR BX 3R Bel 7 DEl Sl
UTARRTHCA FAlINASl & B9 TSl bl BRe-¢h A BT B & Hr, e a8 &
IRISAIRI 1 AR el b | M g1 G921, s fo § a1 3MHR Ferd Rl g




22.07.2014 242

S GAUT< WA (MHR): U SN, A0 J1 a9 Ud qATaRor fawy W drer b1 Al
&, su@ fay # oMUt MR @ad &-al gl fIeawR & a1 39 aa & f[&Ofad € & Ama
Sae & foTg ool il WaxT 9qdT dcll Sff J&1 & S99 & ga71 SMU? 39 wed § off Y
FERI 1 o1 e @ 31 W] B9 & ORI & 419§ &S g1 Yh R® g [dBN HIAT § Al
Ol TRG B4 STy Dl Ygal Bl W & G181 37 a1 A9l W g Aferd W A e
BT TS

BN TUAM doic § BN WRBR 7 el aoic &I el 216 IS U1 3ifdd <@ gl
AFEAT T F31 S IR g @41 off 7 39 favg w iikar 9 o fear € f6 59 9o
T YR &Y gfte 9 81 |, a8k 799 78 &¥l1, 79 d6 < &I 9@ iR Arad]
1 faera el 81 g

FHTafT S, A U AR 2 % g9 U 9gd 991 Mol @) 7 Fife WR H B
Ug-vell qATERT BT G TS BT B, TABI Q¥ A W Al gl qg-vel R W € 9
TR BT S A & oy & 3oy w9 o 39 a1d @ {1 e ) ) 2 5 ug-ufdn
DT WRET0T AT S A1fRy, Ui SfiR aafd &l WRefor 81+ a1y |

FTafa Sff, oa R die W 95 §U € SHd R HEIHT §E P U d1a foldT garm ©
“ geEeh URAR” | lf g BT Hdleld 98 el & Sl 89 R BRd §, o6 BT 37 ¢ e
g’ T1 AT BH AU B DI YT T Bl AEA g HAT S R AG S 7 g9 9
R 79 fpar 2 f g i dvpfa § anwafa &1 S w5 o, 9 deal 9 wdfa e g
e gfte &1 9007 81ar 8, arg, o, Sid, 9ot iR odhre, U g9 A¥hid # <adr AT
W%IE

I Fadi el e WRead! S 4 U ar del o) 6 981 @l SR drerl o d|) #
gl fIval & SR STelT-3TelT Yo | 98f gt Jad &, 8 el &l =l &Y By a8t gt &y
ST Fel AT 2l g8 a1g gad ©, aig Bl Yg b9 | g8 I gad ©, d8 I gad ©

3R ATHTY T BT W Gad ¢l I9as H W< Hyl 17 § & -

oY wifa: ofafRer wrifa: gedt wif: emw: wnifa: sitwerr: wrifer:

ge & s § @i, dRrel, IRl a9 Usel Je HI WIGWId goNl, a4l 84 dal B
e firel| afs J9R # @ A /A AR B, AT MID T UG I GRAK @ TSI I


loksabha
d by D3 


22.07.2014 243

T foar e @ 18 o 5 gt @1 St @ gedt @ 9g H A w& W g - A f
THISTEH JeaaT: | TARY AXBi & T 39 A &1 A1 Ad I | I g<ar Af &I qaT SRl 8, Al
DI JRIEA @1 T, U B ARAI AT B 3SR gedl 1 YRR W@ @ a1 el St off|
T A A B8 ® I [P Ta S AN wAERT © Ged H T8 S Bl § ey e
DT b AT TR0l T &9 ARl A g3 &, Sl Al H T g3 &1 G BT AGH TS
f gerft B gorar 8, 9 B o 8, Nud B gorT €, 9 98T BT ol 2 iR IAD! @
AMHR ol gl 987 & T I, WO & TP T DI dredl U9 AEdl 8, 9€ J& D I Dl
AT T Y WINAT €, gordl & U B AT Hear g

# A w3 S A Fided e B BAR <9 § S YR © UiY 8, S 9Y waw
AT SaIIS Bisd § oI ac 3R diud &1 Us & § e W) <@ g & fagel & -
T IS off o) o Ay € et gafarer &) gfe & @ fa9y oy 8 @1 af & divar &k
ac & BT US ONIC © qI SP HIeAH W Ulerdi Bl Bl (et gl § Wepx el 7 vear g1 Ao
U ST fpar| onfl e @raa o1 off & o 6 sAR <w A uell wHw g o % 81 #4
TANT TR &R 1M & U 4ardd @ S o | S8® FR a9 f[AUNT I H8 IR IR ar
3R #9 uran 6 ugel @8l 20-25 AR f@rs <d & R 9 WAl # ITH! AWAT 200 & TS|
QBT Yeh HRUT & [ AR Bl 987 & U a9 Us =1f3Y| AR BT 3fs o & oIy snfedi =y
37T SEAT AT 81 T8 8, 3oy AR FHIe el off el 2

D W H UH 1IET iR BT A | HIS gNIA DTl s go MY 21 9 gRaron
F I BT T A 0T WS ¥ ITATRT IR 9191 Slerd g1 e &1 ar uan g 2 &
o T e fean o 2 e ug-vell 9 9| &1 8l S © iR g9epT uRemM 8 § b
9 &3 & 3ieR qaT8l DI SUARG BB 1T STl Il &, I8i AR Uell @ 8 g 8| qg
STl SRt Y qaT W @l 81 s & ifep 9 ufafed e 2l W e d #9 <@r f e
fram o tITsS fosa!| gag < A1 g8l 20-25 M qd el | ITa1 Sia qRedred o
T @ T Tt P ge SiEielm uer wWrar g1 S $RA R gdl doft fb fhaEt 3 afF @
Jgl gaTs fosa! off 3R 99 ®ud & g9 TRl 7 @R, e SR sF@ 7] g8 ot 9gq
AR ol W 8, e SR AR RAT US| wieRe B PRET & oy B ARG Sifdd
URERT 1 AU TS| Sifdes Wl Dl Y TS| BAR Sl g&T & O 3ifeh, <\ & qen Tl




22.07.2014 244

T3 8, g7 A ¥ 39 UBR DI SdRll &1 i &) wsw e 8 wad 9 fess 9
3R ISl T ITATRA PR Ao qAT [TqA GATIRYT BT AT DI AT A |

# o U SR e sl A 7 & ==l T9a @ 2| fowe @ w9l g g ol
qIE ST WA T B FR T Y §s | BAN By HIS BE I8 Y [P (el TN T BT R
of % 2 H Myt e o 6 O 8 WM SRd § A1 9ed Ugel g oIl 2] B MmeHt
U1 TE BN S gaE Sod Ul IR A1 g AT AR <9 &1 RR gl /e A S q
®eEl © b B4 Ugdl fRaTerd &1 JRIEM B € SR I S AR IRR A A1R$al &, Sh! aRe
BN IR I e A A O AR A @b B WA § SR smE @t 7 8 o B
# 3ad e B b W, f2arery iR awRafcr Bl R Bl aeIehd] %‘IE

A [HTART ST, # adl al (e &1 W 3R A1 AredT| # ISR Ya™T | 377l
gl A HAT S & e s 6 gaRR &3 & i) 99 e & fow 181 RIS v0 @

YTGET I@T & olfch=T ISR U3l S8l 31Tl USdT ©, g8l UR g+l & AU Pl 3aedchdl g

BRI U & ufifed #oere 97a1 S @1 § iR A9l 99 & DHRU IAD YRUH
e € fo5 Irorerms el T wew § f6 At a8l W U ofR @i @t S srawen @ g
N S B P WA BT A ARG 46 TR I (AL ST &G B, I8 AR WG BT q9dl 2T
DA ISR 2l 3TN T8 < B [ g9 Yo gl § Ay Fdeq w6 oo |
TR0 & oy I B AR B WY g9 A1 & H yg Al ber A b a8l W Bl
fRor Samer €1 e gt dveror fhar Srar @ @ g% Rl § arderiR Ue I © offdd a8 )
fRufe @1 8 & a8 agd so1 URaT ® 3R Al d19 § a8 TRAT el gall 81 Sud! aroyl
It T8l 2| g9 uRuM I8 BT © b R0 aeR e € 3iR Uy & wial b el
B IOMS &d & qAT 36T RHR W1 BT g1 IR 4R § Prell RO dael dAABIR H g
AT & S IS wroft /T S 2

T IRE I IRDT IR IR WIER IRVY T T8 IRASHG gAR T8 2
Id Ty W q9Ic DI aWHAT & IR DHadled <auell ARRVY & S8l W 9Rd D & el
afes Q¥ g & well |fedl § o €1 qR fava & At @l ) fafvie oxd 1. (eaaer)
AEIT FUTIRT ST, 39 A1 Wied b1 W G99 g1 I daclied R ARIBT Bl @1 & U
IR g & ST S € 39N wded dl 9grar el R el @t udd s o e 9
UR™ Bl ® SR ATSE 371 R STehR WG Blcll & SR Ol ST bl & W bl diesdl &,



ind
cd.


22.07.2014 245

I A & for 9§ o1 aRIToT IR B S areul # e de fh AR §1d W)
AR #31 Sff &9 31 SR IO & [ & oy $ Are1 91 S|




22.07.2014 246

S FUS TSl AN (IFRE) ¢ TATERY Ud 99 HATed & R e @ A W)
=l # AUAT WV FT U W @ & ford MU A1 S SgAfd & &, S9D oy # 3maeht
YRT €|

3Tl STefaryg gRac &l UMY Gaxerd Als W 371 T & AR UR I8 A Sl 8
& SR gfg & dad aHH TATeR sRige & foy Rier T8 8 arafaear a8 2 b
3T &1 g1 B IuHIearEl ARpid 39 (oY WEar 9 RiER 1 g goiae & dio
U AT $9 I8 W 9T S © [P S [ & srear o W RErl T8 < %@ gl g |
1Y f4epTer T o1 RET 8, SUDh! TSl § A Yp s 4= a1 ot 2
QST I 9 & R 2| 4RI ABR - SAarg IRac IR ST eadh BR FAlgHT
IS IRHC B RAE SR B 59 RIS & Jarfdes PR $ X8 Yl BT A0H g@all I8 Al
3T dTel |HY W WIRA BT 5 & GURUTH S TSi| <% & qUT & Tlgel Al & Hex &
R 8|

ferTera &3, SR qdt &4, uf¥aw 9c vd ag & § Sidarg aRadd 81 W& gl 59
IRUHERT HARAY S GEEAT 3R TSI &A1 # ARR H 37 dTell Gl b1 e IqdT
aRUMH 21 99 & IR &S H aOEE B gig & HRO IR iR M-S W IWIE IS & B
RIS # ggd IqUHM & HRU AFRI & TR H gfg Td AT dlel Fhardi W AFATT ST
ST A B

3MReDT H gU Ueh eadT & Hallddh 3ferfca & H fUsel 2000 ATl H I AUHA
A A TE 9Q A1 YA I | SAdy uRaad b o a9 g U b RUE & garfdes
T BT AT ATRBT FEl AT B @l 51 e & 1 T & HRU % fUEe & 2 3R
ARl B TARR ¢ 8T 2l R AT W B WHR 7 STefarg aRad bl Jdb & ford
AT Hed el SOl Al M dTel W9 H T WR & qarel dI B Tel Ad qhdl| ST
BRI $o’d & W1 Sl BSBIS 8l 6l 8, SUDI 3fSMH PIg 36T T8l 8l Ahdll

TR0 gRadT & FHRU Sia-oig ok diel W R gel 2| SUS $B Sddid
IR H U™ HAT e g1 g R A fIgw Sha-sigait @ Yo fore aaR ofdt 81 & 2

" Speech was laid on the Table.



22.07.2014 247

EAMI GRT Paxd ATy ST & HRUT I8 FSNdt TH W D HIR W gl a1 IR Ts
digl 1 fasTer qgd W SMuSrel Bl RO G XeT §| WA-AI a7 Sidl B A B HRO a9
<l &l

SIS AT BR HOdeH Ah TR B RAC § H&1 T ¢ {6 ol | 7291 71,
70 Fferd gt &R gt # @ areft 37 ufoRra wonfaat o fagw 89 &1 @aw Ut 2 &
gl Sy gRad & PRV WRT W W 98 11 3R 81 @0 2] AR § ¢ 0 F BNl oI
B ATl S &1 B A1 S, AR, SaRal, ey anfe Siekal | &t did 8 I8
gl

ST W # geed A & BRI FHIRAT D Uil A BT IR A T8l a1 7 JeT
2 TS ¥E B @ © 6 W 9rdd didl & s 9g © £ Ul /id R s9El @ & A8
Sia-Sigatl &1 A1 81 & 2

T H ARBR A RY B [P AT B9 QATaR0T AT & o udTw haw T8
ORI A1 89 e B AT Bl 3R of S| 8H Paxd D A BEBTS BR & G DI el a1
qRA |

# a9 2014-15 & o galaRor 3R 99 #arer @ & A s AR &1 wwHel|

CERGIR




22.07.2014 248

"SHRI ARVIND SAWANT (MUMBAI SOUTH): Our Government gave a
slogan ‘Sabaka Vikas Sabaka Saath’! For us to have the ‘Vikas’ we need a better
infrastructure and to have the infrastructure we need policies to facilitate such
development and that too on time.

Our Municipal Corporation of Greater Mumbai submitted a plan of ‘coastal
Road’ along the Western Coast from Malad to Nariman Point in the year 2012.
Further Municipal Corporation has expressed clearly that entire expenditure for
the construction of this road will be borne by them. But the same has been
pending with Environment Ministry for approval till date.

CRZ regulation 1s a major hurdle in the approval of this. Mumbai, the
oldest city, financial capital of this country and having huge population along with
huge number of vehicles is facing major problem of traffic jam. This road will be
constructed to overcome this serious problem, without sacrificing the beauty,
nature and Environment. It some time, passes through tunnel, then along the coast
and wherever there are ‘Koliwadas’, the habitat of Mumbai’s original fishermen,
their colonies, will go over if by constructing bridges without any obstruction to
their future development and without any damages to mangroves.

Therefore I request the Environment Ministry to grant an approval to this
‘Dream Project’ of our Shivsena Chief Shri Uddhavaji Thackery which will add
beauty to this island city as well as will grant major relief to the vehicle riders who
stuck in traffic jam and lead to the ‘Nation Waste of time, energy and petrol
diesel’ by either making one time exception or by amending the law. We have to
keep in mind that this project is a social project and not a commercial project and
is for the public of the city as well as country.

In my Constituency one shanti (colony of hutment dwellers) known as
Ambekdar Nagar is situated at Cuffer Parade, Colaba. Thousands of huts are
raising on basin of the sea every day. The authorities, who create obstruction to

the development projects do not take care even when complaints are made to
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protect the mangroves over here. The mangroves are being destroyed mercilessly
by the ‘Hutment Dadas’ over here and huts are being constructed on the bank or in
the sea here. I therefore request the Hon. Minister to protect these mangroves
urgently by initiating necessary steps.

When all over the world raising of new nuclear power plants have either
been stopped or are being disapproved by their country. We are forcing to install
the new nuclear power plant at Jaitapur, in Distt. Ratnagiri of Maharashtra. I,
therefore, request the Hon. Minister to withdraw the approval to this plant which is
being opposed strongly by the local people and which is going to harm the entire
ecosystem of Ratangiri and Konkan. It is going to affect sea lives as the
temperature of sea is bound to increase due to affluent of this project.

Hence, to maintain the ecology and environment and to prevent the
hazardous effect due to this project, we should opt for renewable energy such as

solar, wind and protect the life and livelihood of the poor people.
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SHRI E.T. MOHAMMAD BASHEER (PONNANI): Mr. Chairman Sir, I thank
you very much for giving me this opportunity to participate in this very important
discussion on the Demands for Grants.

Sir, threadbare discussions are going on around the world about
environmental issues. The Indian situation also is not different. While discussing
this issue, my first point is on organic farming. Even though we discuss a lot
about organic farming, diversification process to organic farming is in a dead slow
pace. We have to motivate the farmers and draw a programme of action inspiring
the people to divert to organic farming system.

My second point is in respect of waste management. While we discuss
waste management issues, I am of the firm opinion that it should start form
individual household. It should be made a legal responsibility of every house
owner to manage the waste in his own house. There is no meaning in handing
over the baby to somebody else. Panchayat and Municipal Corporation building
rules will have to be amended to attain this cause.

My next point is in respect of getting the involvement of the NGOs, CSOs,
industrialists, agriculturists, voluntary organizations, religious organizations and
political parties on environmental issues. Until and unless we ensure community
involvement in general, we will not be in a position to attain our goal.

The next point is in respect of laws on environment and forests. We are
having enough laws. If we verify the statistics on the total number of industries
prosecuted for violation of Pollution Control Act, we will be convinced that either
our laws are not effective or we are not serious in implementing the laws.

Sir, it is a fact that industries are discharging their effluents untreated. It is
a criminal offence. Most of our sacred rivers are polluted by industries. Air
pollution control equipments and noise reducing appliances have not been
adequately insd by the industries. This is the situation whether it is private or
public or PPP project.
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Then, I would like to say, by way of self-criticism, that the role of political
parties is also very important in this. Political parties can play a significant role in
this. If we take a pledge that we will dedicate ourselves to the protection of
environment, I think, we can have a very powerful impact on the preservation of
ecology. The political parties can take a decision that the flex boards and the
plastic-based publicity materials will not be used in future for their political
propaganda. If that decision is taken, that itself will be a very important step in this
direction.

Besides this, I am asking as to why we cannot enact a legislation totally
banning plastic. We all know that plastic pollution is increasing in an alarming
manner. We all know that this is an era of ‘use-and-throw’. That is the slogan of
the era. People use plastic materials and throw them away in the fields and other
places. It is creating havoc in our place. Human beings are not the only victims of
this plastic pollution. Even animals are the victims of this pollution. Animals
consume these things and they slowly die because of this plastic pollution. So, |
am of the firm opinion that India must have a strong legislation totally banning
plastics.

My next point is with regard to tourism related environmental issues. We
are talking about responsible tourism. But unfortunately we are not planning
tourism development with a vision of ecological balancing. So, I suggest that we
must loudly think about this. We have to be very careful about the responsible
tourism.

Towards the end I would like to draw your attention to environmental
issues pertaining to our coastal belt. India has 7051 kms. of coastal line. It is under
the attack of environmental sabotage. I wish to say one particular thing about
Kerala. Kerala is having 600 kms. of coastal belt. Sea erosion is taking place.
Similarly, lightening is also taking place. I understand that this sea erosion and

lightening have not been included in the list of natural calamities, which enables
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them to get financial help and compensation. I strongly urge upon the Government
to include lightening and sea erosion also in the list of natural calamities.

With these few words, I conclude.
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"SHRI BHARTRUHARI MAHTAB(CUTTACK): Human activities result in
significant environmental changes that cause damage to species, eco-systems and
ecological processes. Preservation of the integrity of these ecological components
is critical, considering they provide the bio-physical base necessary for human life,
such as water, land, air, forests, biodiversity and so on. India needs to adopt low
carbon strategies in order to improve the sustainability of its growth process, while
carbon mitigation will be an important co-benefit. Globally, India’s policy goal of
achieving sustainable development is guided by the principle of ‘Common But
Differentiated Responsibility’ (CBDR). India is one of the countries that prefer an
‘aspirational’ rather than a mandatory or ‘prescriptive’ approach. Our approach
has been that the issue of sustainable development should be approached with a
sense of equity; and the development aspirations of the developing countries
should be built into the green economy principles being evolved at the
international level.

If development has to be sustainable, we need to innovate, invest and
improve our planning process at the national, state and local levels, Peter Drucker
had said Management is doing things right; leadership is doing the right things; let
one be good leaders first and then managers.

Ministry of Environment and Forests had an approved outlay of Rs.10,000
crore for the Eleventh Five Year Plan, 2007-12. During the Eleventh Plan the
country pursued its development agenda considering environmental protection at
the core of all policy formulation. In the Twelfth Plan it has been felt that the
country needs more focused efforts not only to preserve and maintain natural
resources but also to provide equitable access to those who are denied this. After
an n-depth analysis of the policies and programmes in the Environment, Forestry,
Bio-diversity, Wildlife and Animal Welfare sectors, 12 monitorable targets have
been set for the Twelfth Plan. These include three targets in the areas of

environment and climate change, for targets in forestry, three targets under
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Wildlife, Ecotourism and Animal Welfare, and two under Ecosystems and Bio-
diversity. The Twelfth Five Year Plan adopts specific strategies to meet emerging
challenges concerning conservation and assessment of flora, fauna, forests and
wildlife prevention and control of pollution; afforestation and regeneration of
degraded areas; protection of environment and issue related to welfare of animals.

India is hugely vulnerable to climate change. As per recorded observation,
India has seen an increase of 0.4 degree centigrade, in the mean surface, air
temperature over the past century i.e. 1901-2000. The impact in short run may be
small, but the head stress is affecting the productivity of animals and milk
production. Agriculture technology can adapt to these changes to partially offset
the adverse impact by adoption of water conservation practices, by changing
cropping patterns and practices and by developing new varieties that can withstand
short term variability in weather patterns.

Eight national missions were launched in the Eleventh Plan covering areas
of solar energy, energy efficiency habitat, agriculture, water, Himalayan
ecosystem, forestry and strategic knowledge. The mission documents have been
finalized and are at various stages of implementation. Although the nodal
Ministries entrusted with implementation of the missions are yet to fully assess the
likely cost.

Involvement of States is critical in building capacity at local levels to
address climate change and to protect communities that are vulnerable. It was
stated earlier, that attempt will be made to create capacity at the state level. What
has been done? The State Action Plan will include a strategy. Has that been done?
There is a need to focus on agriculture, water, forests, coastal zone and health.
State Governments are supposed to provide funds for their programme. However,
some resources need to be mobilized as Central Assistance to State Plans. Where
is that Figure? How much you have provided to Odisha? We are told that the
Government has allocated Rs.100 crore for establishment of a National Adaption

Fund for climate change. The budgetary allocation for the Environment Ministry
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for 2014-15 1s Rs.2043 crore. Of course it is gratifying to note that there is greater
thrust on increasing the country’s capacity for Himalayan studies and therefore the
Governemnt has allocated Rs.100 crore for setting up of a National Centre for
Himalayan Studies in Uttarakhand.

Now I come to certain basics. Two recent incidents have been a cause of
worry to environmentalists and wildlife conservationists. One is the promise to
fast track clearances for projects; the other is an investigating report that questions
the operations, morality and intent of certain non-governmental organizations. I
appreciate the view of the Minister when he said very clearly that “we want
development but not at the cost of environment”. But do not sit on the projects of
importance, as the earlier government used to do. Slow down in investment
growth over the last five years partly came about due to difficulties in land
acquisition, delayed environmental clearances, infrastructural bottlenecks,
problems in coal linkages and ban on mining in some areas. This was mentioned
in 2013-14 Economic Survey.

A subdued business environment and bleak business confidence might also
have caused the slump in investment rate but it is excessive land, environmental
regulations have caused investment slump. However, indecisiveness of the
previous UPA Ministry also is a major cause of delay. The Minister has said that
clearances pertaining to infrastructural projects will be faster I would like to draw
the attention of the Minister towards two important issues. They are river
conservation and wetland conservation. On an earlier occasion during previous
NDA regime, some funds were provided to clean up the river water of Kathajodi
and Mahanadi in Cuttack and Brahmani in Talcher areas. 1 would request the
Government to provide adequate funds for the sewerage treatment of Cuttack so
that it does not flow directly to the rivers. Odisha has a sweat water lake named
Ansupa in Cuttack district. Some funds were provided during 11™ Plan period for
conservation, but it was not adequate. As National Wetland Conservation

Programme (NWCP) and National River Conservation Plan (NRCP) and National
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Lake Conservation Plan have merged into one integrated scheme called National
Plan for Conservation of Aquatic Eco System (NPCA), I would urge upon the
Minister to pay special attention towards Cuttack in particular, for conservation of
aquatic eco system and steps to be taken in a mission mode with target oriented

implementation.
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SHRIMATI R. VANAROJA (THIRUVANNAMALAI): Hon. Chairman, Sir, I
thank you for this good opportunity. I thank hon. Chief Minister of Tamil Nadu,
Puratchiththalaivi Amma for giving me an opportunity to take part in the
discussion on the Demands for Grants of the Ministry of Environment and Forests.
I extend my salutations to hon. Amma. I also thank the voters of my
Thiruvannamalai constituency for electing me to this House of People. This is my
maiden speech.

Protected environment and green cover are the basic needs for progress and
prosperity of a nation. If a nation has a good forest cover, it will receive adequate
rainfall. Clean and green environment is the need of the hour. In this Budget, the
allocation for environment Ministry is Rs. 2,043 crore as against last year’s
allocation of Rs. 2,430 crore. For providing education and training to forest
officials, Rs. 110 crore has been allocated; and for forest conservation,
development and regeneration, an amount of Rs. 31 crore has been allotted in the

current Budget.E
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For wild life preservation, an amount of Rs.83 crore has been allocated. I expect
judicious spending of this amount.

Today, we are polluting all our natural resources like land, water and air.
There is even noise pollution in urban areas. We have to provide an unpolluted
environment for the future generations to come. Hon. Amma’s rain-water
harvesting system is a forward looking initiative in this direction. As part of the
bio-diversity conservation and greening project, 1.73 crore saplings are planted in
1000 villages of the State of Tamil Nadu.

We should have awareness programmes amongst the children and youth of
our country about Green India. We have the hon. Minister of Environment who is
also the Minister of Information and Broadcasting. He can take the lead in creating
awareness about environment protection.

The Tamil Nadu Government has established a butterfly park in Upper
Anaicut Reserve Forest near the Tiruchi Forest Division to attract tourist and
pilgrims and to conserve butterfly species. I urge upon the Union Government to
take action in setting up such parks for preserving special and rare species.

Plastic is non-degradable. Use of plastic should be minimized so as to
protect environment. In Tamil Nadu, reusable bags are being distributed to avoid
the use of plastic bags. In order to create awareness about plastic, Message on
Wheels’ Scheme has been launched in Tamil Nadu through Non-Governmental
agencies. Even Self-Help Groups, villages, schools which excel in reduction of
plastic usage are being honoured by the State Government of Tamil Nadu. The
Union Government should also take inspiration from Tamil Nadu and hon. Chief
Minister hon. Amma in implementing such initiatives.

The Tamil Nadu Government has taken extensive measures to increase the
green cover and ensure a clean pollution-free environment for the future
generations. One lakh and eighty thousand solar-powered Green Houses at the cost

of Rs.3,420 crore were built and provided to the people below the poverty line in
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the State of Tamil Nadu. This is a scheme which is widely appreciated by
environmentalists. The Union Government should allocate additional funds for
Tamil Nadu.

The Tamil Nadu Forest Department implemented the afforestation
programme with assistance from the Japanese Government. More saplings were
planted under this scheme and the forest cover was kept in tact. But unfortunately
this scheme ended last year. | hope that this TAP Scheme would be continued.

With financial assistance from NABARD, water bodies are developed in
the forest areas and check dams are also constructed. About 5000 square feet in
every 250 hectares of land area is being covered by forests. I urge that additional
funds be allocated to this Scheme.

Sedges and bulrushes are seen in large number along the area around
Tiruvannamalai and Annamalaiyar Temple. These sedges catch fire during
summer season. Because of fire incidents, so many trees, including teak, have
been burnt to ashes. These sudden fire incidents pollute the environment. People
who go around, circumambulate the mountain on their religious pursuit are also
affected by these sudden fire incidents. The Union Government should allocate
additional funds for destroying these sedges and bulrushes. And new saplings
should be planted in these areas so as to avoid soil erosion in this mountain area.

The pathway leading to Ramana Ashram in Tiruvannamalai is built with
ordinary stones. Pilgrims from all over India come to worship Annamalaiyar
during Karthigai Deepam festival. Even foreigners come to this place frequently.
Pilgrims find it difficult to reach the mountain top due to non-availability of
proper walking stretch built with concrete stones. I urge that the Union
Government should allocate funds for fulfilling the request.

"As the Union Government has provided funds for modernization of Police
Force in Tamil Nadu, it should also give necessary funds for modernizing the

Forest Department.
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Red sanders are being cut down by tribal people of Jawadhu hills in reserve
forests. Four to five decade old, red sanders were cut by these people and
smuggled to neighbouring States like Andhra Pradesh.

While taking humane view of the woodcutters as they cut the tree for a fee,
we should take measures to counsel them and provide them alternative way for
their existence and livelihood. In order to prevent smuggling of red sanders, our
forest department personnel should be equipped with modern equipment and
devices.

Moreover, there should be constant action from the Government to prevent
human-animal conflict. In my Tiruvannamalai constituency, wild elephants come
into contact with the human inhabitation. These untamed elephants destroy
agricultural crops of this area. They also pose a threat to human lives. I request
that the farmers should get necessary compensation or the crops destroyed by wild
animals. I urge the Government to find a solution to this problem.

Hon. Chairman, Sir, I urge the Union Minister through you for allocation of
adequate funds to Tamil Nadu for expanding the green cover and implementing
environment related programmes. With these words, I conclude.

DR. M. THAMBIDURAI (KARUR): Sir, most of the problems are related to
environment. Therefore, I am requesting the hon. Minister to look into this aspect.
Earlier UPA Government implemented the MGNREGS. Why cannot this new
Government initiate new scheme, which would give new opportunities to poor
people, who collect waste materials? From them, the Government can procure.
This would result in providing employment to slum people, who can be involved
in this type of work as they are accustomed to such works. Hence, 1 would say
that this is a good opportunity. Hence, I would urge the Government to come up
with a project which helps to collect waste materials and waste plastic materials;
let the Government procure and pay for the same. These materials can be recycled.

I think, this is the only way to stop environmental degradation.
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* SHRI A. ARUNMOZHITHEVAN (CUDDALORE): In my Cuddalore
constituency, the SIPCOT Industrial Complex in Cuddalore has been a pollution
hotspot since the early 1990s when a number of chemical factories began
operating here. In 1998, acting on a complaint field by communities living near
the Industrial estate, the State Human Rights Commission recommended that a
carrying capacity study should be conducted before any further Industrial
expansion in undertaken in Cuddalore. No such study has been done till date. A
series of scientific studies published by NGO’s found dangerous level of pollution
in the air around the Industrial Complex. In 2007, NEERI too conducted a study
and found the Industrial Estate to be severely polluted.

The NEERI Study also concluded that local residents have a higher than
normal cancer risk. The local residents were being exposed to dangerous
contamination.

The Cuddalore-Nagapattinam region is being developed as a major
industries including a petro chemical and petroleum investment region, are
proposed to be set up over 256 sq. k.m. of land straddling the two districts. There
are proposals to use groundwater for several new industries other industries will
pump out groundwater from the shallow sub-surface water flows in the Costal
region during the construction period.

It is important to ensure that industrial growth in Cuddalore does not come

at the cost of agriculture and fisheries which provide livelihoods to lakhs of people.

* Speech was laid on the Table



22.07.2014 263

Also, such Industrialisation should not compromise the interests of future
generations by contaminating of depleting ground water or making the coast more
vulnerable.

Keeping these sensitivities in mind and keeping in mind, the intent of the
Hon’ble Chief Minister AMMA to chart a course of progress where Industrial
growth and agricultural productivity are facilitated simultaneously.

I urge the Union Government and I propose that the following steps be
taken without delay.

1. Conduct a comprehensive and cumulative environmental impact
assessment study of SIPCOT phases 1,2 and 3 and the areas that are to be newly
Industrialised. The study should aim to assess the earning capacity of the region
by looking at coastal geomorphology, regional hydrology, agricultural and fishery
livelihoods, climate change vulnerability and resilience and the existing pollution
and potential pollution loads that will result from further Industrialisation.

2. Conduct a transparent calculation of comprehensive Environmental
pollution Index and suggest measures to alleviate ongoing pollution.

3. Identify coastal stretches vulnerable to extreme climate events and suggest

setbacks from such areas for location of critical infrastructure.
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g Siad # e oy I 21 TiaRer o1 1) & BiaT § ¥ 3iR AR, S GPH BT Savul
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(Dr. M. Thambidurai in the Chair)
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T 2 5 Il gataRr iR yefa R fha iR faan @ 7l
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AN WM St 1 S & Fe, Al g P ad I e, TF S IR, w9gd H gR
¥ H gl S ST wawielt W, 81 7eied, Wfe g9 g9 4 Bl dbsiel 3R
gerdielt yf wwem 21 7' f fa T SR B T Y WV ISR & 0 & | 8, 9D
wﬂﬁgﬂ?ﬂﬂﬁﬂﬁﬁsaﬁ?uﬁﬁﬁﬁmmzﬁmélg

HEIGY, BN T YATaRUl & A Bl ST A a9r 1 ] S giedior J I8
TIATIRYT BT G BT DI AR JAT Fel &1 &1 8F S & b DY YHR © JguUl & TaX
TS BAR AT &1 T & SfeR a1 Bl g, 3fSl WM H W § xR ff<™ 1M AR &
ORI fhadieR @1 1 g4 8, oM <udl fF W @ w1 ged B W 27 39 99 B SR
TR TR ol TR ¥R ®ear g1 3, ), Mar iR TEE SR §9 oF $ 3ie} FEl s Al
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A1 & FHM 8, el F T BRI Al WM BT oW od &, 39 W R € afdes i &
afd & Serfie A & 21 @ it Tofia e St 71 ve ot aa wE ofY, AfeT 9w W
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B W, ¢ M, S gl Bl H S ISR B 9gd-9gd 9918 <l g 6 I/ g7 aft
A<l W B fHar 2l

U 91 aTg WU Y 21 ISt SN SiTeNfie gHrsAl o I €, 98 9 Al o &
g, ST BRU AR 91 UGNVl 98 @ 2| BN Asl a1 UGWY B UH PR PBlEA Slg
JATgS &, B9 T Bla SIS IMAASgS IfId DR 8, 3MIBI BN B8N b HE- S5
iferigs Sl giYa 1 1 FRIGA &) & foly 9gd IR YA &R 81| ¥ 1990 9
2000 TF RT BT Ui Afdd Hrad ST SfTRITSS 0.8 A dob 1.7 HIfSH < 81 T 7l 3y
ArE A B, I8 IS 96 @1 21 I8 g oy agd e &1 faww 21 igd ok Sieid 3t SiTE
amiffie uerel A U S, AR IOl @ WANT BT gl o TS g SR It @
Jhfcud AId & W9 H 89 99 99 3R AR Foil @l fora=1 i) ggar <31, SO 89 SaT &l
GIEREET

eIy, # I UgU & IR H§ Hel el B S g3 e W I Ughd @1 <@ ol
e Pl BT W T B, R TERNATTS 7 M Al Al GHT b <R &1 qr ff ugfia @
SIRAT| 91 & © % oo 89 9 Rl @1 39 fRifya e & fog 9@, T, s, S
whiie Sl 8 S 39 yeR &1 Afeai € AR I8 IE § el T 5

i, fg, S, I 9 AR,

NaT, A, e, SeHgs gATgHT|

ey, ¥ w1 ARl ot ugfid & g@l 21 8 S 99T 8, 4 BRI WP § AR
S A BN G¥BR 0T B8R 39 9¥ B BOIRI, BRISl Al BT AR 3l 9 e g
# U] IAT AR g [P STl UGNVl & AH-1Y @ Ygur W AR Y 9gd & Wavard
2l 3 foT R R I S, iy, I1drad & 999 98 @ © iR 9 YR @ wel ¥
TSB! W AT WAl H Al qed W @l UGNl B @M 8, ASS WIhR I I §, I Wl B
Y1 B &l UGNl BT BH DHRAT TSI R 5 oIy fTeilfies &30 o1 smaniiy &3 4 R
REH B R Y B ArEAl TS|

qeIGd, s, B DI THE qMG AN 2] A I F gfifeT 33 g ARl At St
g1 IE TP 3MMUBT M BT 60 TR T dbSl SHD [ol¢ TAN H IR § 3R 6
ARG T, I S VA BT &, 98 W H g8dl 2 IH g Ab1 Bl
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ARIGY, 3TN #XI 3MUE 8NN & M 8RN I8l AT Adhol SAE B g9 Ahdl
TIpfads Ided R Al &9 S 89 |9 ANl BT ¥R Qi@ 99 ST | Sfely o
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Helqd, # PB MFel W Ul I A BT AT e BN Aot St @
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3T Ti1a UGy &1 JATST MY F.l TAfal § Y A1 5@l Arai § 0 | AU S qd el Aoy
3ot 98l TR feErs us, Ao foats us| ¥ guivg 21 sufery # oy e | b
T TRE A I8 gAR Y e 8l

3T # H MU WD AT AR g, AW A 0§ f6 “farfd STa wae wH AR,
TTYd ¥ &R W - Fed © B I8 WK urE qwl 9 [T 21 Fed € P deaa 7 wdi-
ol HEM Al (defi= 81 7| Ay daded i &1 BT Thid Rl AR GITER0 B GReT]
HRAT BT & U I 37T 84 A9 S © b 89 |aa! fhal sifeRite anfegl ufafeT afa
AT 15 el JATRITS oar g1 aidfed 89 fhaar WIoH &_d &7 a9 1.2 fharam™ HioH
BT 8, T 2.5 fPaam o 0 21 39 B @1 B folg 8 TS o Bnll S e W
qegel fge! ol 89N Ad-de1 Al 8, 89 9 US o usi| AT 3 Sffed g ure
& M Y A BRI A A% B S| JE a1 Heb d T AR A TS T Bl
e Trpfer Y &M & TATARYT Bl YR B
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2 Biees FAR (ATeET) @ FeQd, H AU UIS 1 & JASCS Bl AR A YATERY U aF
HATer & STMI & AN W dlem & oy @eT gor g
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IfifT @t 9T #§ 2 3R SUW 9 fuer 9y, 7' ofme X faww @t fuww @1 faww 7 ok 97
& WID AT Bl g At 7 Hff I8 TE Arar 6 ger eR) @ SIS eRIER §, SN dled
el Y| ARBR 7 AT & T8 QAT SR oo AT 89 daeb A 21 3@ T 3R B9 g&T Bl
oIy A1 qAfarer bl a4 H 8H BrAardl siikiel o) Wehd ¢ Weled, g9 Wd I8 Wl o 8
5 @91 @I Herg B BRI WAl R W 3RR U V@l §l $9Y Aer waieR A1 g B e
g1 31Tt 9, grefl, dr anfe Sa-oiwy, |Y-faeg g« 8 o %8 &l 3fd: VDR Bl GATaR P
=T & forv ffPaa w0 ¥ 9 98 R ft @ v B T =

ARIGd, # Sdry URadd @ a1d ST A | $9 foy o1fdes e=RIfy B smawadhan
g, Al @ ot TGS B B VRN 2] Y 39D HRU FK-IRGTT & W® 2 AT IS
3T 4% &1 BT & e SR SR, Sel, T Sl J9T I T8l N Il § AR S J9
@ T AT 2] FHA WIR B B Sl Iqgiel 8 @ gl AT W RE T8 e g,
T R T TE TS W B W A IHHT AR 81 @l | Sifdep fAfdear d=eror iR arior
SHfadT FaR IRATSH WRHR B 7gaqul TRASHN 21§90 WEIGRN & WITHl & J1ed
I AT # iR GaReAd dr fhar SET a1feg] s Wt [fy & &R Jgiy o @t
SIGRUEZS IS

aryg R ST UGUOT BT b1 & (Y BIw! Goa A T &1 o o Wt 79 7R
et & fTR a0 € 98 RIeT USu Bl SUHT HRY ® B S wnfked w8} A W1 W@ 2, S
HAR Sl 8 &, 98 WY & H STl S %@l §, A8 W A4 8 A7 el B JgAr T4 8l
3o forv WY QiR &9 &) IuSTed HRel a1yl

T W AW gERIvT 1§l WWPHR a-Tg SR 8l b A9gadl Pl 5

GRATSIT H SIIShR BRIGH T A JGUUT DI b & AI-1Y RATII Jaehi I SR 4

AT TREAT S FHAT 8 | AU & Q1 - Ugel JETRIUT GAT Bl AT, 98 Wl 37d Fhl gl
21 W R A Y& B Bl R §l Bs VAl TRBR SN 8, Yad s & [N &, a1
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SHRI H.D. DEVEGOWDA (HASSAN): Thank you, Sir. I would like to express a
few points in connection with the Demand for Grant of the Ministry of
Environment and Forests. I have heard the valuable suggestions made by several
hon. Members. We should not allow degradation or depletion of forests to take
place. The environment protection is one of the important things.

Our wildlife is badly suffering today due to depletion of forests. For
example, due to construction of major dams, elephants are coming to the maidan
area in search of their food. We see how tigers were killed and their population
was reduced. All these issues were discussed earlier in this House.

One of the most important points is this. In the year 1995, the then Union
Minister of State, Environment and Forests Shri Kamal Nath, had given clearance
— the orders are here in my hands — for 32,000 acres of forest land which was
under cultivation by dalits and landless people of Karnataka, Madhya Pradesh and
Maharashtra.

Today we are facing the problem of naxalism. The farmers of Shimoga,
Chikmagalur and Coorg areas were cultivating the land for the last 60 or 70 years
before the Forest Act came into being in 1980 and such land was allowed to be
transferred to the Revenue Department of Karnataka. A joint inspection was made
by the Chief Conservator of Forests, Delhi with other State level officers wherein
they were fully convinced that national parks and other important areas should not
be affected. For such areas, they had given permission. The condition was that
we had to transfer the ‘D’ class land which was also created by the then Karnataka
Government. Mr. Kharge is here; out of three lakh hectares of land bank, one lakh
hectares of land should be given to the Forests Department with a budget of Rs. 10
crore for afforestation. With that condition, it was granted and the Union
Government gave the clearance. I do not want to read the Government order for

saving the time of the House as to how they have taken that decision.E
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The first category of these persons belongs to SC and ST. The second
category of these persons is landless, marginal and agricultural labourers. When a
person has got just 10 guntas of land, how can he live with that?

Sir, taking all these things into consideration, they had taken this decision.
These people are insufficient land holders and they are small land holders, who are
living in the forest itself. Hardly there no any forest now, and not even a piece of
forest and not even a small tree or plant is available. The officers from the
Government of India had a joint inspection. After they were fully convinced, they
had given these clearances before the Forest Act came into force.

Sir, today the Government wants to remove those people from the forest.
Now, they are the new set of naxalites in Andhra Pradesh. What happened in
Odisha? We all knew about this. Even our trains are not able to go through the
forest areas in Chhattisgarh. I have myself had the experience. So, one of the
major issues is that in my own State, in 13 districts such people are there and they
are suffering.

I would like to give these Government Orders, Sir, with your kind
permission, to the hon. Minister. Let him examine these Orders, and if there is
any bottleneck on account of several Court Orders or the Green Bench Orders, he
should look into. Earlier, the Government of India took this decision and after
examining all these aspects, they had given the clearances in Madhya Pradesh, in
Karnataka and also in Maharasthra. This is one of the major issues for preventing
the naxalites in Karnataka and other States. I am not blaming any Government,
whether this Government or the previous Government. I would request the hon.
Minister to look into these issues. If need be, I will personally approach the hon.
Minister and discuss on this point.

Sir, with your permission, I would like to pass on all these papers to the hon.

Minister and request him to kindly take suitable action.
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*SHRI JITENDRA CHAUDHURY (TRIPURA EAST):I oppose the budget
proposals on Environment and Forests. This Budget is totally silent on the fate of
tribals who are found to be the custodian of forests and bio-driven sectors in our
country for centuries through their practice of life. It is evident in our country the
density of forests and bio-diversities are rich in country where the tribal
population is living.

The General Budget has promoted some projects of laying industrial
condition etc. which shall pass through the densely populated tribal population and
was rich in minerals. Even subsidies and incentives etc. have been pronounced for
that but not a single word about the rehabilitation of tribal provision of FRA and
PESSA Act which shall be brutally against the fundamental rights of scheduled
tribes and other traditional forest dwellers. These very crucial factors must be
found in the MOEF’s budget proposals.

Scores of tribal and other population in our country are traditionally
surviving on collection of MFEs,. But till date there has not been any MSP against
the MFs which is causing ruthless exploitation over the poor tribal population.
MOEF should come up with appropriate legislation, scientific process for
harnessing and processing of the MFPs which shall take care of the help of the
tribal and forests.

India is endowed with the one third of the bamboo resources in the world.
Bamboo is one of the best, sustainable and costly raw material for industrial
production, which generate revenues of billions of dollars, generate huge
employment in China and some other country by using modern technology. In
India 75% of bamboo resources are grown in North Eastern States naturally,
which may be the best resources for industrialization, for employment

opportunities, vis a vis from environmental balance. But unfortunately due to the
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absence of the Government policy an initiative on that, we are lagging behind. |
propose this Budget should make a provision to constitute bamboo board like any
other community brands under the Ministry of Commerce and there must be more
institutions to exploit bamboos and other such MFPs for economic upliftment
which shall help providing protection and balance to our rich bio-diversities,

livelihood enhancements and forest dwellers
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TR AIfdd B @A Q1 SIUal § &1 UhR @ a9 o 1. Rold BRI, 2.9
B T e, g, ARl 9iRM, R AT & duaEdl 99 dwel [ 2
WIS AL BRUT & AR I g7 MBI 3R GBI & (e W < B
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B &, AfRT 99 I SR YW H HOEE Ul @ AReR a9 7 R awE |
olaH |l & AR H geedt 9 a1 &1 far v o w1 g, 9ga & iR fa=w
@ vy 8, 39 W g9l AHAM Td 3Py & oy S WBHR B J9dl HeA Ik
TV SaEcE GEead B B AT T

T 8T B B W HA 20 fH AL aRfY # ge wed @ dREw iR &R o
ARy, i dhsl B W@ § 3¢ & WSS YHhed a9 Gl I Ay ddTad 8 @ §
S gl @ AR & HEAYU BRS Bl AN STEAqH AT B qard fesn-faE &
qEE AN &F ¥ UETS ATl W 31dY WA P GREIET gsed] § I 81 gl SIS

JORMPR & HIWR ATl TR AR, AR, Ha-els, diagl, digs~ar ffq el wR R

I IR I &l SFUG HEART b WA, ST, FAlell, WA, AR SMfS WMl W)
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3t favm PR e (o) @ QU qeled, # e A1egd 9 fAfeR |ed & $%
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HRAT AT BHARN Al GHT & H Hexl llch TSl & Slgl U5 BRI$ Adl R Bied Tr]
AT Bl S 7 TS BT e eRSH [SHRRR fHar T o1l We e B 39 AIcae B
& o iR S0 B & oy FH&T A7 Bl PR BIR We & U Ia1 HUSH BT Al 9 SR
PR | IR T <@ AN AT I8 b A3 SRSl 8] 30 Sqoly B b (Y PHEl-A-Pel
e TaHE Pl SRR wlﬂéﬂTw%QE
AR T8 Hs SNTed ©, STH W a1 SHTed 3R of o, a8l SR &I HIol d6s 8, Sifd
IS 3R SRS H 3MMA-Sd &4 2] Afh SRR 3R 7S Bl o8 I g1 SRl Dl g4
SR AR S @l gl # At & Raars T8 g, dfed Sewd © 5 s & A
TATRO] I W @A WY SR ST A I8 I8 ARl Bl W FErRT WY| Yeb AGR Wiaerd S
39 FAfRRY 9 Rocs g 78 s &1 A9el 21 89X e # arer R &1 R o9 w=™ie
FHeaeH & fAy gwwTa 81T 21 Bs W Aolaed IS 7S U § - ARRaR WSl ol
ol T RN SNfe U9 dioided ©, el fFeend i 9 W 8RN e § 9gd SAral

HeCIdeM B Whdl B, ofdh A AT Hiolaed d9gd 997 4 IS U8 gU 21 B US TTaRRTHS

H 3R # gIeadl osh WIgdl W I PR BT §, AR 3Tl 3R T 68 89 Po, X 999 W

H gIs9d AI8® WA Sl 8, Hel 1 Dol 98 THid ¥ Sl AT [H Alsh WS ol IHD]
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AR A1 318l B BRd g |, ORI B BT TRIMSHA GleHe BATICIA Dl
W fHar Srar ® 1 39 9d ord @t CBMWTE At &1 i wsaiss vd Upgradation
® M W WEE AT ST 8 96 3 S8 I8 Mssdllsd 7 B & J/ave Wl TolRaia]
fepam a2 |

ToRE # oreel MEsaEd, S fhael # fodl T wR @3 efia <= # 9
impliment & & S, WA ey Ardt 91 & g | 39 CBMWTF &1 &% RS <
& ol AR fFam S 2 SR Arai-axiel ®1 (9 R W AR fhar Sl § | 391 R

Y BT D qraog 1 ITD! A3 T I IR fHAT S 8 | 7R = SRl R Y

g FToRaIerS fhar idr € |

o fAdeq © f5 hazardous waste & &3 § 30T BE HRA dloll Bl Sfed BT

1RV el AR S9! encourage HIAT ATy R =17 = =2y |



22.07.2014 281

SHRI PREM DAS RAI (SIKKIM): Thank you, Mr. Chairman, Sir, for giving me
this opportunity to participate in this debate on the Demands for Grants relating to
the Ministry of Environment and Forests.

At the outset, I would like to just flag a few issues. One is that the
budgetary allocation for the North-Eastern area has increased from Rs. 149 crore
to about Rs. 181 crore. But it represents a reduction of Rs. 10 crore compared to
the Interim Budget allocations. So, in that sense, it is something, which needs to
be looked into.

The budgetary allocation on the Climate Change Action Plan has been
decreased from Rs. 32.35 crore to Rs. 23 crore. Is it a statement of intent that the
Government is not giving enough credence to the fact that climate change is
something that we need to deal with? I think across the board, it has come about
that the climate change is upon us and we need to do something about it.

The new scheme on the Himalayan Region, which is the National Mission
on Himalayan Studies for Promoting Research for Sustainable Development of the
Himalayan Region is really a positive step and I welcome it. 1 hope that
Himalayan Studies is something, which will promote and look at the climate
change issues, which plagued the Himalayan Mountain Region, and the
developmental issues, which plagued the Himalayan Mountain Region. E

But I would also like to flag one more issue which is the stagnation in
funding for forestry research. The Budget has proposed only Rs.156.66 crore for
the Indian Council for Forestry Research and Education, a research institution of
national importance. The Parliamentary Standing Committee on Science and
Technology and Environment and Forests has criticised that institution for its low
research output. Obviously, the reason given for this is that the budgetary
allocation for this important body has actually been dwindling. There is a need for
more research. In the area of climate change, I think research is of paramount

importance, especially if it is in the area of forests.
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With that, I would like to come to the aspect of the impact of climate
change on the North-Eastern Region, and I think that is something where a
whitepaper is required. The severest impact that is going to happen, according to
the scientists, is going to be from the Bay of Bengal which will sweep up and it
will impact migration from Bangladesh. It will impact a lot of other issues which
are both political and economic in the North-Eastern Region. In fact, one of the
studies says—and this is known through a Government document—that of the 43
districts that are going to get the most impacted, North Sikkim district is going to
have the most massive impact.

Having said all this, I would like to come to my State of Sikkim. Sikkim
has actually, in many ways, taken the lead. This is very important. Mr. Chautala,
the Member from Haryana, has said that they have only 3.8 per cent of forest area.
But imagine that in Sikkim we have 83 per cent of forest area and we have
actually habitable land of only about six per cent and that puts us into a quandary
about Sikkim where the elbow room for development is of great concern. I would
like to bring to the notice of our Minister for Environment and Forests that this
particular issue needs to be tackled at a policy level as to how much of forest area
in percentage terms should every State strive for. Some States have very, very
high percentage of forest area and, therefore, the elbow room for development in
those States actually is not there. But in the case of some of the States like
Haryana, it is almost four per cent.

Finally, because the bell keeps ringing, I would request the Minister to look
at the Forest Act. How do you actually define a bamboo in the Forest Act? I think
bamboo is one of our greatest natural resources under the Forest Act for the reason
of control by the then imperial rulers. It was placed as a tree rather than a grass.
Therefore, if you place it as a grass, then there would be cultivation and then we
could use it in a much better manner.

I would also like to say that we need more technology in the areas of how

we deal with climate change.
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And, finally, my friend, the previous speaker, has talked about planting of
more trees. There is a very important initiative. ‘Ten Minutes to Earth’, which my
Chief Minister has actually institutionalised in Sikkim, can be scaled up to the
nation.

With these words, I conclude.
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BHAR < B] WREQ! S| H BAN T & JMANMA & [T WY B! Jgaqol &l




22.07.2014 286
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SHRI C.N. JAYADEVAN (THRISSUR): Respected Chairman, I personally and
on behalf of my party, the Communist Party of India, attach utmost importance to
concrete threat to the protection and expansion of the forest coverage in the
country as well as measures to preserve and enhance the quality of our
environment. This is all too important at the time of global warming and climate
change.

The present mode of capitalist development has taken greater toll on our
forest and environment. I believe that the Gadgil Committee report on Western
Ghats is of crucial importance. We should not allow watering down of these
proposals. We must implement these reports and its recommendations with
appropriate consideration of fears of farmers of the Western Ghats. The
Government should give greater stress to strengthen the research in the field of
forest protection and environmental preservation. In this regard, I urge the
Government to enhance financial support for research establishments of Kerala
such as Kerala Forest Research Institute (KFRI) and Kerala Institute for Water
Resource Management and Development at Calicut.

I also propose to give due consideration to develop Kerala Forest Research
Institute as a deemed university with greater emphasis on forest research.

The Communist Party welcomes the effort to clean up the river Ganga as a
major step towards preserving rivers and water bodies for the future generation.
However, it should not be treated as an effort to the narrow games of Hindutva
ideology. It should be a realistic and practical programme towards cleaning up and
rejuvenating all the rivers of our country, including that of Kerala. The Pamba

river, which is considered to be the Ganga of South, is a holy river for millions of
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Hindu pilgrims of Sabarimala. The Government of India should urgently take up a
programme of cleaning up and preservation of this river as well as other 43 rivers
of Kerala in our collective effort of protection of rivers and other water resources.
The Kerala legislation of the protection of paddy fields and water bodies by the
former Left and Democratic Front (LDF) Government may be made a model for a
new legislation on protecting and preserving the strained water resources of the

country.
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* DR. HEENA VIJAYKUMAR GAVIT (NANDURBAR): India is one of the
highly populated countries in the World. So it is our duty to safeguard the nature’s
wealth. The imbalance in the ecosystem is of great concern all over the world.
We, as an Indian facing a big problem today, that is, the delay of rains in our
country. Today, there is a drought like situation all over my State Maharashtra
and to be very precise my constituency Nandurbar. [ feel this ecological
imbalance should be taken very seriously and a serious thought should be given.

The pollution is seen everywhere whether it is air pollution, water pollution
or soil pollution.

Air pollution is seen in our country and the main reasons being pollutants
from different industries, chimneys, spraying of pesticides in the farms, noise
pollution due to unnecessary loud speakers, honking loud horns by vehicles and
unnecessary loud speakers in public places.

Water pollution due to releasing of polluted water in water resources like
lakes, rivers, ponds and seas and ocean. We must take care of this, since it is an
important resource. The spraying of pesticides in the farms may at times get
mixed with the water streams in the farms and does water as well as the soil
pollution.

Plastic is a non-degradeable item causing soil pollution so we must reduce
the use of plastic bags and encourage bio-degradable material use. Today, in the
international market the organic foods and organic products are more encouraged
and are in demand.

I would like to suggest the Hon’ble Minister to encourage organic farming
in our country also, so that we can avoid the pollution due to pesticides and

insecticides.
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I come from Nandurbar constituency from Maharashtra which is a tribal
constituency. In my constituency, the tribals reside in the forests. My
constituency is blessed by Tapi & Narmada rivers and Satpuda ranges along with
forest areas.

Unfortunately, during last few years, the forests have become sparse in my
constituency. The reason is that the people cut trees for household purposes or
they sell it to mills. There are tribal villages in these forest areas which are called
“Forest villages” or “Van Gaon”. In my constituency there are 75 forest villages
which are not made revenue villages and so the people residing in these villages
don’t get the opportunity to avail the facilities given by the Government to the
tribal people. So the people for their household purposes cut the trees. If they get
the facilities they deserve, we can stop this cutting of trees and prevent the
environment. People in my constituency who are living in the forest do
agricultural farming in the land available in forest since last many decades. The
land is not on their name so I request Hon’ble Minister that these tribal people
who have the agricultural land should be given the Revenue certificate of their
land, so that the land is on their name and they get “Satbara” so that they can avail
the facilities of tribal people.

The ‘Forest Rights Act’ does not permit construction of roads in these tribal
areas and also it restricts from putting electricity poles in these areas and so even
today our tribal people are living in darkness and electricity has not reached their
homes in the forest areas.

There are no roads, no electricity in these tribal forest areas. So I think
there is a need for amendment in ‘Forest Rights Act’ since it is not safeguarding
the Scheduled Tribe people but instead it is creating a hurdle in the development
of tribal people.

We see a lot of imbalance in the ecosystem today. The Government has
various schemes for plantation of trees. But we are not making any

policies/schemes to take care of trees after plantation. The schemes enroll
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planting trees, but who will protect it from herbivorous animals. The tree guard is
not provided in any schemes. So I would suggest that trees should be planted and
also steps should be taken to protect it and help it grow. Such schemes/policies
should be made to protect the environment and enhance the beauty of nature.

In the end, I would like to congratulate the Hon’ble Minister that his agenda
is development without destruction of nature. Also the long awaited projects due
to lack of environmental clearance would commence faster due to the affirmative
approach of Hon’ble Minister. A lot of hopes of our tribal people are from this
NDA Government and I am sure, Government will take care of all the issues of

tribal people living in forest areas in my Nandurbar constituency.
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STl UguYT WY /TE Sitaq @ forg =T g9ar O ]e7 81 < B ufds Afedi S A A,
T, B WA WA I Afedt W T BT ReR a9 o @ 2 e & e ATt qfeal #
iR €1 ga & 78, -7 FAR, Hd AFARI Y AT 9N HT warg ft gH g7 Al H
SICCECKASIRE]

BH T, AT [RY SR UfAF AT B 9T @ & fU Adhed o B SR AT
& I Basl I HaIed BRA 8, W W A AT AMMBY| PR ATGLIHAT TS Al BHOR BT
W T W T femd eyl

& JguUr W S-Siiad & oy 991 Wahe a9 Sff %@ 2| WaR A 831 § dss
THHR IS 3MMaTST | gorT| 86 39 TR W Hald B Bl JaIhAT gl

3TYT A qa™ & fofg a1 Ud wataRer @t @i deeAl & gt

" Speech was laid on the Table
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‘st WAl srEeTad (SigFY): 3TN 99 IR GITEARUT S Wyl Jg W) =4l 8l I8! o
WRBHR b JOICI AT A TaT Ioldl 8 [ WRBR §9 e Dl oD THR 3R Fdaeid
g 3R ST BH AW BT 3 Rl B Ay TR 3R HagTeie 81 @iy ifes g we
S © [ qaieRy & EH A gH Al g § 9 [P UPpid gER FH o gendt 2l
31 JATaRYl & Ml & I &1 & WR W 9T 81 a1yl &H Wigd ea) i
e & U vt Bl T8 @A Aoyl A fb v A 8 fh Ry fedr Wt wret |
AP 81, AR 3R TNT d9dh FUR IS 3R TR0 & & DI el &R & Hifh
IR TATARUT & UeT IFexdl Y & SUft ar b qaiaror aur faaxiel wueiRor &)
FHHAGR IR TN TaDH B UG FHRIBRA DR M| Fh ALY Hels qIavo Dl

HIH 9T JATHE UGAT W& 2l SARAT ddbsl, S84, Hedl DRI, Usi & Bld & oy
s B @ O @ & 7R U Us o & gorvifad of 9a s < <& 21 33 Uor

ST B Wi g 3= 2R Bl a&h b dold oidi bl ¥ ART ST 38T 2l

S aRNe H H PO HEAYUl GIITd UKIA DHRAT dled] gl Fad Ugel AR ARBR

I IMUE & b T Bl A9 AP BR Aead Tidhea) | SeT S| $9& SIRY

HAAM RS YR W S FATgHS ool A IS Q| Sedry uRad 3 U
freqemdl TR 2 SR g9 W ANl DI T FEHAT A & DI AN BAT 2 R T

TR BT SO 991 SAed SYANT MR AT 87

ORI HEAYU GId § U HRAT A1ecl] g b Idd idl Bl At b1 =
JUTAl & A Ueh ¥ FBIIdl W §9 AR IAD! M @ FoR S TR AT
Il & HRIBGY W THINGR a7 WU iR SUT ST e 8 S9dl IUAI
afgenatt g, AfeaRil & Avfaaexe ) @Wd A vl a9 #fear e gafavor 9
ideeier g |

SO & § 99 Sdre R A que usw gaifitd 8, s d SH@)
Sfoa o el 3R S 90T 7 B, G gfd I IE DI ShaR A-U i H

" Speech was laid on the table.
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wWied & a1 SHSadl &l 3= SHe ga & foly SArer g-icire &1 argd ded o
I DT SHATATAT HR HI G T B T |

T AT G IS Alekd | FRT 81 gHH Sl R Feldl, 9 e gguor
BB KR HATG | T8 STl Sidl @GR & oy ey w0 ¥ JHAHa® &l
oIy BN ST STl S Srafth, S &df a0 & MMYR IR THA Bl © T

IDT AAE Bl & A A T8 IO P W I (A 811 DT TRl A 8l

S|
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“sft g wide (Sewita) @ # A EE St 9 e e g S ¥ watawr aga @
TE@yu v 2 | oot T & ofer wataRer 9gd & T & @ ¥ SR ofE 'R < A
WIREH BT ITINT 984 8 g9 TAM H Bl %@ & | 3R WIREH 31 IS B & 16 B [
AT & IR wiiiRed & ft @t & 8 € |

ARCH B I8 A AN o H TATARYT I 81 W& © | 9gd | SaR 3fom # g4l
® AT W g UT }E € 3R S Vehicle & SIRY 9gd &1 98 & & | 84 ATRiTSH R el
e a1 R8T € | 37Tl <9 # US| & Herg 98 B SR 9 8 W & | 39y US SI1e-A-SrreT
ST O A1 3R S8 SIoTal-Uclel & 3Teldl A9 AT 3 SIol-9el 399 TS TS s
il UGNl HH B Hehdl © |

MR T He1 <Tedl § b STl 9@ a8y | §id O 89 STl 81 a9l 3R
¢ U$ T8 Y A1 AR fY 95d & 96 TR Bl 91 © |

# A WA Sl Bl AR SR A GG AT ATSAT g | AT BAR A H Y Ao
e frem ¥ 98 9R Sidl B 95 AR M BT RIGR §91 75 @1 ¢

TNy WRAR I MR AR F St I faeT wear g o5 g Afd &1 uguor R 8
MY 3R @IRED Sl g TAM A 30BT STANT 8 T 8, S W Fed (1 A1y | § A
AT St BT GMa < ATEAT § P R AEH BT FH F 5 TS A SRA B AR D! S@HT
q g =Ry |

" Speech was laid on the table
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*sft i faRen (@bler) @ 3 a9 Ud qATaRUT HHATT & AN & Adg H ded § gdl &

SR a9 Td iR SR e iy aRgd o @ g

3fTSl vl fawg qafaror @t iR G A S @1 §l TR U P Q2 D
o H UGEY &1 9 A @ gl @ R SR AR 99 A H 3T S Bl
AT F81 8 & HRYT GATaR & Ui Suen qui Wa e 2l

saa forg w1 Wi fawg 9 gema faarofir &-

S WRBR B a9 AN & JArEcdd ® YhRoll | &fgfd gemiqur e Joic
Ieg (TA.ALEL) iR 31T Wl & SFJAR AT s H AR S PRalg Sl &, I (b
Ts WHR & fRFm #§ g 9afe a7 qft I WER $ 7 R g & oy
featRa wrat &1 UTae ff ST WRBR DI B DA Bl 2l 39 W W A ff dg
YRBR Bl U BT 21 Ig I TATdad & oai & UTad & {0 91 99 vd a=aoidi
& e & T ST & off 9l 81 US" IRGRI R W B I M BT SYAN
B B U Bg AR ¥ HAER fhar o g e sFawd faaw 8dr 2
T Odl BT g Wl FH IR T8 8 & BRY fadr aRATSHre H e g
gl

Id: HHT B Bl AT IRGRT B N ST a1y d1fh $HRT THT TR U

fopar o Ad| T Wy H Afq FURT B A< Tas HHS U4 HqEAIT ddred

ITATT 1 NI BT ST 9 P Prer ar5urd gRASHT & folv o T 38 BRirs
JUYT HHT B § aY 2007-08 H T BT QU MY 2, ForAept 1t b SUINT T8 gall
g, 39 IR I gRem QAR T 3= B FRAg O A, gREn AR &7 i 98 2 @
HROT AfAHHI ¢ 3 1 AR 9T R I8 B 8 Sl A1 I8 AlGd el AT

SR 3 Aelely &l 3 Al faurl & Arems 3 aRaremg. Widd )
foranf=a & S § fooeg a0 ant 3 g9 fawrn & Aied afarer fear e St
Ud Aoy &5 & AR &1 Adhd & oIy a1 aeRely &5 § ¥sh Ud Vo aife

" Speech was laid on the table.
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GEEA Bl GRI Bl ge W YUl T UQ S I§ 81 3 g9 fAwrT & Aemw 9
e @ R @1 AP & oIy fRy 9o (@es) IR &R s9@T ad v &
HeTH | FHY W ¥ fharaad fRar ST snmawad Bl

YR TG M A o a9 &A1 H FfeaY QSN &S UG a9 AU gRI AT HT
B T W TG A5 B PR IR 99 T 1V awA & FaRen w1 v ant @
qoqa glaersit § dfd /A g Fa &= gs @ gl a9 WREv M 1980 ©
UIETE & HRO IADT ol d JAeTg S el o, i o @ i &g A,
woo e W 4T B US W@ Bl IoreH & faftet Relt § Ry W 9 ek &
a1 &F § 10 81 F W fdF W) oW Il € R & ww e -

@)  rer Tl @ JAAYRI, T, aRST KA, HIR I, A IT(d, 3faetl, AsrSt
U4 ST &1 SIS B 3Md dRadi| ofd: 39 draTal &l Fafid v &
fog e fofa form S g © aife a8 R fIoren, uri, as® &b
graemg & S b |

@ 97 SiE &3 & AT AN Tl WS AN Ud IRl &l Alferds Jagn Iuae

HYATT|

(1)  §& ¥R P TUHT 50 BUR DI AEE 1765 dE] TG fAwersy
IMARVY &F # IAT g5 ©l U &F Bl 1982 ¥ JWIRVY ¥ AiRIfeTd
fepar a1 Srafes arafamar a8 © 6 ¥ Ikl s99 4d &1 ¥ g8 ol
DT JAMARVY &A1 W o fhar S &fd simaeaas 2

(2) fedle Rl & AATSTE JIMARTT # qqa¥Tel & & AfFIfeld &g T S
JIRIRVY g & d9 1975 & Ud W & q9 Y © & IAad ASDhI Dl
Gragr, AFHT Ud SEREE H W T whrae & |ey J Aifona o
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AR TR IR 9 GeRe |07 8 sfaedes (o fog SiM &
31frpR vd ufehan FMeiRa o= @ sawedar g
(3) HHeR] T UTeh &F W YOR @ YA.Gd. 12 & AR &b J9G H qShl

TR B MSS 8 A A ST DI DIB] WREMAT BT AHAT DIAT TS @

gl A A IR FSH A YORT aTel areAl § 9N e-pe BN U9 9
T B DR AW O H R AN AT 2l 3 VAT AR & AT
o7 TR TR WR a1fiieR fay S aify smawas ©
S P H RURNR TSR ROd A el TR Ro/d & HEY RO DRISR
el fpy o R faey e <5 @ siaeadar &l s fog w.ddie. & o

Sy faeive gagr vd affes Bry AT YT 945 ARI BT AFAGT BRIl SUA

RN @MY | Hehaxl <R Rofd § a9 @ BN 16 Tidl bl [ARATIT HR Iugel AT
R A B FHrIaE gof e S S a8 # i gded @ gfe § Raw 99 ®
TR WIH & Tal o1 FYfa d W= S sruferd 2

sTerare el # @ ariasl Rieror S 3 FaeR. Bey e g
TS B DI AN DI 8 YISAHH (IR HR AR fhar S =iz |

A # a9 A gTEdT & gfhar ordid Sifed 7 e Axetide fhy o
B AT [EiRa w1 saeas 81 Ao il & forg a9 4 & g gg IR a4
A @ T B, a9 A B 7aS § 99 AT B TG FRE H BT FHIT A B
s9® oy ud@ el # U IR a9 9f St a1 9w &1 & o1 wadt § @1 9afta @)
ofe I WU BIbr I¥ A< JAUIC DA AMRBY| a1 HReT07 A b feial roreers
& 9 i TET B P UG Ds WRDR © U [qEre= g1 R W g8
Rrars aRaremmRll @ wara ff afFfad €1 39 samai & Wi T8 e & &R
ST & M &A1 H e w1 Wb gy € qn ddfa et § R o T8 & w @
gl

3 9 SN YITRu Rl &1 IU&T B gY AURMEl B Ul IqaR ey
fa=r fen & s B € O HRU 37 SN & ATG-U DI & A8l AU Bl
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R AP D &F H YGNUl BT YHE gsdl 2l g9 forg W faRy i FeiRa s s

AITSD 2l

SISl DIel bl ATl bod FfSArer wideRor gRT 31.07.2014 T e
D TS Bl IF@! SR AN fawaRa iy S @t emawmear 71 9fe 9 Vet
ffSarer &1 ST diadiiSiha Urh S Brer e &3 § Fffa fear o1 w2 &
T § AT SO UTSS b dbe 81 & BRUT oy (IFSATER WIADBRT gRT S =T
RN B BT Ged &1 1 g et driare! oRl 81 39 999 d RaaR W)
ST HHE ERI debictd WA IRATAd by S =g W oamd ik g1 Ot Rafa o s«
SIgeTTe™ ®1 AR # AT @M ST Sawd 2

TS a9 AT @ TR 33 Hfed aui @l sfavadar FEiRa g Safe o
HINfere &rathel | < B Ja¥ g9 A7 BN © drase W AT 9.57 URIed YHNT WR
B 99 @l 3l U RART A I a9 AT & g a9 S B AR Ud SRIdell
Udd siEersll B @ gU faey vd fARre Jromr d das @ Jraeddhdl 3l el 8
WERIYY & oIy SR IO B @ I W YR A-STHIH S-A0eR |
T4 WRPHR & WR W IAIT ST aA18¢] Y I el B Sifaa gfreraan aa-gfierd
2l 59® Ut SHaeaT ¥ iy yarg fey o @Y Sify FeiRa oxar =nfgul iy
GRIUT BR ATl AR, WA DI WS PR @ g [Py qR&BR - ATSHATY
T W R A WR P AN B ST F1igyl a9 f9mT gr1 fhy S aret
RIguT # SHfaaar airerd 9gd &9 <@ & el 8 s Il W) 1 98 Jfaed 20
gfcrerd d Wl T BIAT $9H gUR &R & (Y v wridre! v Reer iR
o ST sawa 2

I UGHYT Td ged a, g & forg e &1 faww gl A awfy weie,
39 TR fuy W A &1 fa9y e ) g a9 Hifd § gaae aRvey & sfdd
Sfyd e fhy S &1 SMaegdhdt ¢

S @ WY a9 Qd GATARY HATT @ ol IR AN BT § qHlT HraT g
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"SHRI GAJANAN KIRTIKAR (MUMBAI NORTH WEST): I put forth my
view point in the context of discussion on the Demand for Grants and voting on
the Ministry of Environment and Forests in Budget 2014-15.

I am Member of Lok Sabha from Mumbai. As you know, Mumbai is a
Metropolitan city with a population of 1.5 crore. For development of various
infrastructures in the city and its healthy development, various proposals
submitted by the Mumbai Municipal Corporation need prompt approval by the
Ministry of Environment and Forests.

Projects which need completion

1. Development of Damanganga — Pinjal River Link project for Drinking

Water Supply to Mumbai.

2. Study Tour of Parliamentary Standing Committee — Meeting on
09.10.2013 at 10.00 AM at Hotel Taj Palace Mumbai reg. Issue in
Coastal Regulation Zone (CRZ) Areas, Greater Mumbai in light of CRZ
notification Dated 6" January, 2011.

3. Application to Terms of reference (ToR) for the EIA studies of
proposed Garai Project at Village Ogada, Taluka-Wade, District-Thane,
Maharashtra.

4. Coastal Freeway in Mumbai (to ease the traffic of Western suburbs).

5. The Environmental clearance for the Mithi River Bridges for widening
and reconstruction at 5 locations viz. Dharavi, Vaiterna, Pipeline, Tansa

Pipeline, Mahim Causeway and C.S.T. Road

6. Central Zoo Authority (CZA) Clearance from Central Wildlife Deptt.
for proposed Internal Zoo in Sanjay Gandhi National Park, Mumbai.

7. CRZ issues — Salt Lands in Mumbai.

" Speech was laid on the Table
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In the northern side of Mumbai area comprising Malad, Borivali & Dahisar
as well as some areas of Thane district, slum dwellers and Adivasis have been
dwelling/living for the last 40 years.

As per the order of the Mumbai High Court, the question of the settlement
of slums dwellers had been under active consideration of the Government of
Maharashtra and tangible steps have already been taken.

I have also written to the Hon. Minister of Environment and Forests on 9™
June 2014 for providing alternative transit dwelling space and basic civic
amenities to those who have not been settled so far. This arrangement should hold
pending their final settlement.

This needs urgent attention and decision by the Ministry of Environment
and Forests.

Thanks for giving me permission to table my speech.
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s Srelih WEIRARE AW (TSRRWH-RAR): 2014-15 & oy qafeRor iR a9 HAC &
3IGMI @I AR W Fai BRd 8¢ IR AHIT & gY § HA HEled P & ARG, &
W ey &3 H, S <% B wad fUwer, =4, it age, S g ok Taae
guTfad TSfRIe el @1 dR® JATH N BT ATedl gl

TSfRIel el # 80 Hfrerd wivwe € 3k 20 Wi @t 81 80 iR Siret
&1 ¥ 3R 1980 BT g9 B o A el & gSi-g! AR Res afRarsH e &

TS| O {6 Jagell, dRA, I, GBI IS AR Fo IudT g aRarormg
oA 1 Pt 20 F 22 GRATSAN & S U8t HoR & gab! oMl [ 7SR 8ax $o
B W Y B TN AT oAfh el & a9 A9 7 1980 & a9 BT BT IATER bR
3R 371 |t AR R aRarsmeil @1 Toaa W ¥ Raifen fearl s vsi &) avar
STeT fowrg o Ry g I | W B WReR Bl g9 e df Rule woft,
P AR 7 IR IRASHN & R & dd 9 Nt & frae e & o 9 d9fd
gl

Igl &1 fhar Q8 @ @ 9IRY & ur W g AR g1 Rrel | Afeal sk ATl
HI F=T B! 7l AfPT 39 WR GaAl & Ae [Aepe T8l &1 gafey 39 7341 7giey
J w7 f5 St R aRASTg 1980 & a9 SR @ d8d % B TS oft, S At
RIS @1 9 B # R Ja™ &R I oA Bl v PR 399 Rl &
Pl BT o9 BRI 3R SHdT HavIfad ff g

W AT 89 ® TSRl el § A1dveT 9@, IRIe o, feurts, avmrg,
FeqR el # M@ (Ted)), R dedia arris, et aesiia forR <R wifear
RTel § HaRIIG dedildd Alaid ], Atsded! desiid A 3nfe Vfaeiie wied wrd &
Jfes 397 It &= B fAeT T2 8 U B s9 Wil ® fAerd W wied @l 9
frerT QiR JoRa # gk Bl gafere |t Ui den anfie ofR wies werel
BT ORI <R JATRNY Y B Iueerdr &R, b B agd o B

" Speech was laid on the table.
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R HHET &F 984 [Uwel &F gl offdhd &F | FS1 ATA § SR 8 & qaoE
IR WS S 6 SrdmIge, I9Tge, BRI, U=, |1, HIFIS, Slel WgR A3 9 8 &
qavlg aq o | gerelf W) VR 21 e T8 gl Sy I 7 W 9he 8
D TWEH S MHNT B af W MR e fe g vy a1 Rrer § gawi &t
oM el | gar a7 &1 AR frem & T srarifores e # anfier 781 8 oik
T UGy F IR &9 &1 S| 8 SRR BT Iord Wl I 2|

Id:, HA HEIGT J WX & B dRB S bR Sl § S g8 A1 H a9 ST
R WS € 97 WR MR I BT FOR Y& BT DI HuT B VAT 3 3reaa
RG] 3fUe AT | HA! #eled o A=l 2l
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TN A B HATEI H 6T HA (37 AHTeT TESHR): U SN, H 980 G g (b 26
ST A 3 =l | fewn forn| g9t agd gt € 6 U wele ==l g3l U, gER T R,
S10 Fo I SrIHare, 21 LR AN, AR 984 ANIGeid Ul |ird J[, fUere fsm, st
3MgRTg Uerel Rrarsiivrg, = vq. qRefl diew, & puel favdver ¥S8l, Usalde Sed Sire, i
ar sfifar XS, SN g o, # ga.dl. gerggw TSl s EURIS TRM 8RR, 31 e
qTEd, ST WehTel ARMV Iied, g9 4R e, g dicrdl, gAgEw<, s 5. <. AgHe 99,
ST SR, TRISH, AR @M, BIRIels AR, Savitel S qd e, a9 $HR g,
. S [, SAET Sfl, FahT # qgd MR g Hifh &R U 1 B T PO 36T Y oAl
gl # ST ggmal @ A e g1 wg e § g @H) e SIS, 39 31T A1 Add
ST | feurdde & AR ISR 90 €, & T W HRATg B SR vl Jferd fbar S|
TE G & FHRU I UH 9gd Ag@yUl HAST 99 A7 gl ' oW W H o s T 9 2
froer 50 fa # omoe <=1 B % & s e W, ofe feft @1 Ot favrera T fren, O
T2 firel 21w 7 MW, A1 W gRan fean, @ A W ga & T 6 wet 9N, 9% uan 6 ad
M A TP FE $Y HaW 1 Soord fHATl fHA & TR wR H & ddsl Bid @,
fpefl T @1 Tl gs, oifh d SN TGl oAl dredl gl .. (EET)

2t wfcrdoA @SN ([AE) @ I T © [P TS O B ©, b 94 $Y A1 W 5, T8 A<
|...(6HHW)E

SN THTE TAESHR ¢ WS Sfl, H AUBT Igd THE AT g ... (FILH) AT Aol Bl H
aferg, # oMUd UK AT Fl BAR U 25-30 W 99 IR% 4 IS IR AW © (b I8
TTaRR-AE O Gafd 8 AN I8 DI IRl Ieh T 8, TP Yol Bl RIS Ieh s B
Had A B T8l gfch o D AR IS, < D AR GASSIS, o S AR A H3] 3R
@ B A 7 ATEd € 6 UHarRTHe J HEfid S 980 9N A9 dfdd € S9dT Bis Rl
freptferg| @' o1 gue fmor TE g1 A I8 Hoa T N TS M| BT A Mo, W
PIel @A Ha1 2, 39 WRMAT HIeT B a99 M B T DR g, 91 S 81 &l g9 T
U e RS woeM o €, Sy B T Arar © 3R @ A 80 # s@a ar A

CESINCIESIIC]
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B9 ST & o waiaRer & el SR Ay v gk & Rl 181 &1 JF1 - 9
Fhd ¢l &1 AP &1 gorel iR wafarvr ® &7 $ieT of w) S| Development without

destruction, EFEATA SUTART S BAR ANTGY® W & =M e HEl & fF WRa Sitas
H AT SaaTHe Ugel | (fed §l 980 AR WA | del § B 9 ghR B Wi Stad
gl g YR 39 g, 98 sfeuq soiiw, fufadmgoem I8 qanht 2 f& we live in sync
with nature. afe, Fufe, gfe ik wAfe, 98 & 9% 911 Ua @fd 2| I9@1 IRAR |
I8 WAL ¥ /Al Bl WA B, BRI B SR IS W91 AT 8 P g, TR 8, 9Dl

AR &

# I Aar § {5 waiaRer @1 M 99 I A8 BNl O % A8 SISAiaed H deiel
TE BN SAfTY SIafiale d 84 S |§W BT |edl A1yl 39 dl I1e 8N 89 5
JRRG BT AG-AY ATY | T8 YR Bl &7 o7 #9199 39 BT Uh-Usp Ul He o,
FifH S W B s BT 2| SHHT SsIaed H deiid Bl §l W I St 89N 98 370
3 g S=H QN g9 7 o {6 g9 I8 sfieie dd & fay R € dfh & WRebR
3% foy oIS Ao ft o € o ¥ o RER R

PO AN 7 q9IC & R H Bl © (b 39 oY oIS 4 HH g 2| 59 forg 04 &H
T gU 2| 3O oATeT fIfA gam €1 89 U WHe ey I YR Wi 3R I Felifad
aroide & oIy AT ARAT S @ Siged H U AT HATGT Bl WA g Bl AR RARS
Af =y @1 399 Sirs foam Tar 81 Sfalv 89N Ui S ST 21, ¥ 535 $RIS vuy o,
Sl U8l & qoic § YATRY] HATT & U 9, 98 98 (U Y | U8 Uh WFaRel ool §all
S BH HST ARyl

O 91 U8 ® b BN AR @ 55 fad 8 MY &1 3@ b A1 T A1 87 g7 55
feqt 7 &9 ygel 99 fhar & f &9 QW €l <U| uscl BH B BN BH B AT HN? BH
gl Pl AR a6 A8 <1 © B R wqen dIC { orar g et fisw St 7 9gq
T ol fhar § 6 o9 gAR e TS & wE o € W e # o & W
Rl IR O ©, ARG, 9 B W W 91 B & S enl b Sl # BIc H S &1 gl g uan
T8 B fp A PIC A qIU IS AT TS IMSAT, AT H TE A O FAT SISAT| 3 YBR Bl
HIEIT & TRT 8] Bl BT S Al BIdl &7 8 PIc bl gd MR BN &, llb DI Bl &l
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Sl o1 USdl 87 9 YD B AH el 8N, My HAfq A g g, HAifq @1 e
B Tl el S T8l B AT JATUh! HihATT UReell 8l enfl adl #Ic a@e <l 8l 339
forg Sy =nfew ik faa f @Ryl orR A uresf & @1 W& g fawarw € 5 1 a1 ae
<t ot fifPad w0 @ U T B WREd | S q&dﬂ%ﬁéﬁl%ﬂﬁ%ﬁﬂﬂ#?@ﬁ
¥ AT g9 gl B Sdr-HC FlINg BT fharl fhadl R &g Siifhd § Idh) vy |

We have made online submission of applications of environment clearances

applicable from 1 S[A| S9® d© 1 Jols ¥ a8 a1 &I @ Tl Now, the

application of environment clearances has to be submitted only online. 3@ 3 &t

SRR el gl 3d TG Al IdTsS {6 WISl B8l ©, Bigd B qahc HAT 8, PHal T gaTl,
HEl 3fCh g, 3U AR @ FH Fifh IHD! U WA 3fse! (AR 8 Tg &l 8
STARMHT FellaNg @ TR MU forn & BRE aeiiavd & 1 T | 991 el & 6 Bive
FARINE DI AT AT UfhAT B e Y 8l g 2 AR 15 R A badl A oAlsT 8l
Terifl, SIftha # WM & SRRA &1 2| I8 IR Ufshan 2. (agm)

# AT St & Wiy 6w A H AT| gHR HfST H U Al AR AW | fSh
& g W AW TR &) gHRE & fog dfed us 21 swferg e aren f6 qwr @t = Enf
A1 TATER] G, QR G AT GATAROT GO e A RN TN S PN g1 SN 21 BF QAL
T B A R Y A DT IS @DHeT T AR AN I IS & TTAd ST 2l 9 dH
FIT-HFT BTTd Bl &1 AT SHP TITAR0T BT fa=Ter 81 BIar a HR1 R 81| S9d ol
TATERY] BT & BT | FHAR THNICIA Bl | offehd e} Aed FIR B @12y | 3R 5
ThHs B U BT F(ING A1RY AT 99 BIsdd Bl ool & HATRI H S Bl RIT S g
AN AT W BH WRIGT T8l 2| 981 @ Aldhd dANl © W WRINT T8l 3] R g8 dolae] 3R
S0 IR I I B S 27 AT I HM 2] q8l 9 &, S (FEE) T 9
a1 3R 6 TR fHaMicy & TR T8y &l T FlINE < &l I8 el §eRE A
o |.... (cxagr)

AR U =147 Y AR 81 & g1 We are raising a corp. ... (Interruptions)
SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, environment protection is not

a concern. ... (Interruptions)

SHRI PRAKASH JAVADEKAR : Please wait for a minute. ... (Interruptions)
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SHRI N. K. PREMACHANDRAN : You are the Environment Minister. ...
(Interruptions)
HON. CHAIRPERSON: Mr. Premachandran, please sit down.

... (Interruptions)
HON. CHAIRPERSON: Hon. Minister, please address the Chair.

... (Interruptions)
SHRI N.K. PREMACHANDRAN : It is very unfortunate to hear from a Minister
like this. ... (Interruptions) You are not concerned about the environment. ...
(Interruptions)
3t UHTY TAASHY : T Uh oRd U1 DI Th AT DY IR PR IZ & FA1 MG, I W
T, ST Her adl, BRI XS a9, g U | S @l @ B % H S|
ID AT WIF B Bz W B HATGTT H R I ARV a8 TgT T8 e ARyl
SHITAY TS 31T YageTdl ol 9 |l fhariieR & di4... (Fagm)
SHRI K.C. VENUGOPAL (ALAPPUZHA): What is the role of the Ministry? ...

(Interruptions)
N THE TAASHY : [$HA WAND SIPRGFIR 3@ SR GYadl H 3 MY 2 3R D!
UfhaT YheH WA B TS Bl (aw) @ # ot W ofaT € Y 9 & T fred €
T B ©

HRAR FACch H P daxie 2l 3 ufeem fR W A1 41 &t v& drorn o
FRAR H TP B9 1 o6t TIgfeddt &M, 7o g Abrg e, Set fawafe S 71 SRR
AT B, 98 WM 98 b bladl g9 10 B9R 1 AfFd &N, 20 gor fufaferms &,
AREl AT T SRR e | dfe wifoie gwfcd faael € fb grag d AR =1 91 &7 o7l
I ufegd fHTR U= -1 & dTed Qla‘sﬁwuﬁwﬁwﬁq SIKECHNAGIRCES
g9 BIAT | #9919 ©¢ gt @ &R AW fime | < &l . (eragm)
HON. CHAIRPERSON : Hon. Minister, please address the Chair.
3N THTET TASHY : GUUNT ABIGd, 980 AN 994 7 Hel & e ofsd, Xd A S
¥ ot g, @ @ R ER 27 U 99 Wi dor g, @1 fad Wi oM & Id W S @t
TH Biel U9 8 I9H TS Uld oMl B, dfhd S99 uld &l WfeN @ el iR 17
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fPArIer BT IIBR TFIHT UST| 3d I8 DY del? g1 9 har & gafiem ds, ugd
M o 6 220 & & @7 ATl B [T SRS YYad 2| oifhd gA1 aF fhar 6 220
Pl FT, YT 1 STl g6 TR, 1200641 BT ©, A 2000HdT W SR S Wt T Bt
T dTell o MY, 9 g S | Solel TRAT 9| .. (@raeT™) Bive &1 fa=mer 78
BT, i SATST SAfierd eras T | . (raem)

SHRI N.K. PREMACHANDRAN : You are the Minister of Environment and

Forests, but you are speaking against your own Ministry. ... (Interruptions)

3 TEHTe TESHR ¢ VTS, SR QYA W SRAI| .. (@) 891 I8 T8 Bl .. (Fag)

HON. CHAIRPERSON: Please do not make any comments.

... (Interruptions)

St THTe AESHY ¢ Al IAT & A T HIfST Bl (FaEE) A RIS I S Bl
B [T HERTE & WAl AABR, G 3R A Fafea w7 & a4 gl Hife 3|
TEl & Ui fod | # w® 5w b deer ol v w8 g 99 #1E qe TE 7 oMk '
STe, gATaRvr R&r 1 Aol fer

S ol ool BT fh WERT # TS @) W 9gd 9¢l | 98 Uniee <RI
Tl XETl G S 1 wEl 5 $5 s W ft gl 8 B a8 T8 wed 5 o T8 gonl
St oSl €, 98 Tolrddl SR Sl Ife@l el §, 98 WHIW BNil, d8 g Al gl gafiy
T8l TR & fy T IR & o A W & §l SARIRAHS & U Urorded W =@eil| Afd
FREROE RO & IR # 99 #9997 Ieor@ | mefa ok o Rae @ 9@
I gIfad 1 @1 ddfea SiIM SWRT gl oW Sd dafed S @ diew I8 © fh W @
R & foav Brer ter Marer Y o9 vares T8l gl 39 oy Ui I8 oMl & f <
7 U @ AT T 9T 34 W HQEG e D WE J A @& T PR TE B W T R
ST <8 BT 8, S YRR a1y, a8 fAaar g, ofh IR$BR & Wol | S ST a1y,
I8 98l Aadr 81 I8 DY TT? Sy g9 I8 fhATl UE IeS! Wdise Y A g+l o
3FT fIgM €, o/ € AN A9 21 BH ST AR B &l Afb Jgt ues R d @t
SRRA & BRel WRBR 1 ReFde S| 89 A8 T8 <l b DI Al urel &l bR &l g 9
Rerdve fpar, Urds ¢fdm & aR # g4 Q4! A1d Al DI BTl IqD! RO T8 garl b areft
UISS O = Rl 2 (% Aaqd 1 B arell 27 98 U S, IqD d18 SfeRd ot dl
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qgl Bl TATId AT MY S S, wew AR 6y famr o T8 ol # ot s @
ST el gl

SR, W) 4ol b g WAl g/ed Aled WX U IR 31U oW B R 39g 7 SR
BT UFhATT gl TSl 87 SIB! 26 WS AT Bl ol BT gl 3d Alg~T B forv ot
F SITET e $B el Bl B |9 A 5 Hemh et anfyl sww wer et $n T8 g,
Aifp el TR B A & forg e 781 on @ 9 i A8 o @7 I swferg @
% i FARIRTHS FATI™ 4 T Bl # 78] §, Td b STl WRINT el & b gwaraviic
FARNG a8 H e
HON. CHAIRPERSON: Hon. Minister, just a minute. Hon. Members, now it is

six o’clock. If the House agrees, the time of the House will be extended by one
hour. After the Minister’s reply, we will take up ‘Zero Hour’. Therefore, if the
House agrees, we can extend the time by one hour.
SEVERAL HON. MEMBERS: Yes.
SHRI PRAKASH JAVADEKAR: Sir, [ will be brief. ... (Interruptions)
18.00 hrs.

|UIfT 7eIed, § I aredl € % ST @1 $a 9q1 T SiR MM dTel urd el |
SITeT 9, BH 33 ufaerd @t faen # S| 'R U8 SRiew dRa feamid L (@raa) 1 was
telling about the difficulties. How those difficulties and processes are being
simplified? The Chief Minister of Punjab was willing to go for auction but there
were no bidders because they were not sure of environmental clearance. We had
a meeting with the Chief Minister of Punjab and with their officers. Do you know
what the issue was? The department cannot issue environment clearance till the
owner is decided and the owner will not be decided until the auction takes place.
Auction is the best way of doing the things. Then, what is the way out? We asked
whether we have done the environmental clearance. Environment clearance was
done. I asked them to give the comfort letter so that they can be sure and then,
things moved in the right direction. Now, the Chief Minister has also written to

me a letter acknowledging all these things. So, what we are doing is simplifying
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the processes without destructing the environment? ¥R, IRe g, ofdh fSUSe &l I8

U &l I SUSS BRI DI BRI S T Bl ATSHT W &HT TR AT Yo (A1 B

T WH B IR fSise BRYe B WY /sl Bl IE BART U1 Bl (RIGE) 31d RN
qIaR Wiie gl 399 SATET Fefl-ik Uil &Il 87 Ugal Ul o f& afe Srmm wiie &1 20

AT BT Noide ©, a I8l WRAvH & AU or gsdrl d &e- |1 oexd 272 Bio-mass

plant is a good plant which is the best cleaning agency. e i T fam Smgem, <
A I9g B, 98 B, | WA & AU I8 o &1 SRewd T8l 2| 39 {70 dihel oladl TR &
e ferfl| U 9gd 9N A ©1 39 # ot ¢ fafad wu # Y sarm|

W, el WHAME BT W &, 3 &7 R WARAB & S 7R 8| F$h W a9
TR FIfhel BT IS &I &1 T H IS T A0 §9a T o1l 8T Pgl- e
UfFefHon & Hde H, dac FShi & oY, UIgde $B e, Fedhl & oy I qgSi1T BT 3,
dl I8 ATgSi SRS 31gde | 8| 39H @1 Toid 8¢ This is the way for progress. U@
I S 91 A8 © b agd W ANl o Bl b BRI BIAl AMNSY| AfheT DUl Bl e
BOIR BRIS IV s & U1 UST §] RIfh A9 DI | T | B 4 Hel- 39 3o+ @I, 3o
R §3xC &1 B, IE U9 3| AfhT & SHB R B dTad 8, YU T Jeeer 3renRke
N 3N Tae Bl U ST Bl 8 TP RS g9 & v &g @ 21 35 B9R Bs ¥UY
BT SN DUYT Hs g, S8 9 90 U9 Sieal I STeal oAl dl fel, 39d foIv 8RR Aot
R 81 @ 81 We will ensure that the Campa fund reaches to the States which are
really in need of it. SH&HT ST VT THaR &, SAH! e @AY ... (Fau™) sAfey T
P8 B (B &, PB IR T 8, $ MU o &l

@Wﬁswﬂﬁﬁmsﬁ?aﬁﬁaﬁa@ﬂ,ﬁﬁﬁaﬁfﬂﬁ%aﬁ%ﬁéﬁw
@ 91 armg, e feAreraw shRwfea g, et fL.a. = St 7 onft ==t @91, I7 9ga wew@yo
FIfP fEATTT I AISST € 3R S [T BH B9 DR AMMBU| 8veb e o S gara ey
ST UHE-AT Bifterde b1 el agd R 311 & I8 W ¢ 3R I (g Sury A fy o
® 2 g Af@mRAl 7 9arn {5 SR 8 FWEH <d Bl IF AW B DI HUAHIE T
Bra, miftrt &1 ot w107 B Arfey, dfee ws ff oot 8, S W e B =nfu ) swforg
A Biftelere T 81, SiTTel 7 Iors| §AR U aRss H3l fid ot 4 &el b Bieed |
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SIS & BT Bl &, sl BRI Bl 8, Sl BRI 8l 8 3R IqH Th
S CITH BT Nbe 99 T Bl BA Al YN N@ded Bl AR S W BRATE BN, Sl
SelelliTel & BfcT B & S & dom S| gAfy 98 AN gId Iy € H A9 A fhy
gl... (ragm)

#t e AR el (afearen) : AR O & IR | qarsg|

S AHT AESH: TR A BT ATUHT ST Jed 8, SAD I I8 AN WA U &, IAD Hol-
3R A B BAA! B JHAH 7 8|

e 8, I8 TN DI TF HAT 2] BAR U 98 AN UG 3MY 2| PR AT 1 Plaqfeieq
JIRE % dd QU 8 R d 9w 4 &l d8d 8 1 89 Sl AT i WREl g
ffdma & &M Io fFa1 ok 7o g1 Afifea 99 & S 91 dioiaed 9, |99 &I J9R IR
foran| o=l amferT wEd Wt oMy 9, I ff 99 gE1 g IT T © R UP IS 949 B
3MYR TR YATERY] HI &1 3R by, S BT FH-9T AEd Y 89 AT S, gfehar 1 Hter
B, RN FGA, BT § 3R SR 8, Al 99 W [GaR B AR A1 A bR, T
SHiGIerd & W9 H TR0l DI & IR IRy S HR AD, T& 31 bl o

HON. CHAIRPERSON : I will give chance to one Member from each party to

seek clarification.

SHRI GAURAV GOGOI (KALIABOR): Hon. Chairman, thank you for giving me
this opportunity. We are grateful to the Minister of Environment and Forests for
his detailed and comprehensive reply. In a democratic system, it is always good to
have checks and balances. And checks and balances are required between the
Ministry of Environment and Forests and the Ministry of Industry and Commerce.
It might have been possible that in previous cases, there were too frequent
checks.... (Interruptions)

HON. CHAIRPERSON: You come to the point. You do not give a speech. You
have to seek a clarification.

... (Interruptions)
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SHRI GAURAV GOGOI : But in this Ministry, we are seeing that overall
emphasis is being given to industry and project clearances. But there have been no
mention of wild life protection. Poaching has increased. There have been no
measures taken on anti-poaching. In my own State, poaching of Rhino has been
going on. What steps will be taken to decrease the poaching? In this Budget, it is
only about projects.... (Interruptions) What about the other species which are
under threat? What will the Ministry do?
SHRI PINAKI MISRA (PURI): I am grateful to you for allowing me to seek this
clarification. It is a very important clarification. I think, the distinguished Member
from Meghalaya joins me in this. It concerns the livelihood of thousands of tribals
in Meghalaya who have been engaged in rat-hole mining which is the mining in
their backyard for coal for the past 200 years. That has now been injuncted by the
NGT. Thousands of people in Meghalaya are suffering as a result of this. I have
appeared in that matter. This matter is coming up on 1% August. The NGT is
asking the MOEF repeatedly for its views in the matter. The MOEF has not come
up with any suggestion. ... (Interruptions)
SHRI S.S. AHLUWALIA (DARJEELING): I am on a point of order. He is an
interested party in the matter. ... (Interruptions)
SHRI PINAKI MISRA (PURI) : Please stop it. ... (Interruptions) I am talking
about tribals. I would urge you to urge the Minister to send the Additional
Solicitor General so that the MOEF’s role is clarified. Secondly, this is very
important. ... (Interruptions) E

Number two, the Supreme Court in the Lafarge judgment ... (Interruptions)
Please, Sir, do not behave like an ...(Expunged as ordered by the Chair)... in the
House. ... (Interruptions)
HON. CHAIRPERSON : That will not go on record.

... (Interruptions)

SHRI PINAKI MISRA : Okay, I withdraw it. ... (Interruptions)
HON. CHAIRPERSON: I expunged that remark.
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... (Interruptions)
SHRI PINAKI MISRA : Expunge it, Sir, by all means. ... (Interruptions)
HON. CHAIRPERSON: I said I expunged that word.

... (Interruptions)
SHRI PINAKI MISRA : The Supreme Court in the matter of Lafarge, which is a
very important judgment, had said that an Environment Regulatory Authority has
to be put in place. ... (Interruptions) The hon. Minister may kindly tell us if an
Environment Regulatory Authority is to be put in place. That is very important. ...
(Interruptions) The Minister should clarify on this. ... (Interruptions)
N veee Rig e (HIR) : T9 U< DI e B HIATe! | gerdl WYl (raEm)
HON. CHAIRPERSON: I have already said that whatever objectionable remark
he made is expunged.

... (Interruptions)
SHRI ANURAG SINGH THAKUR (HAMIRPUR): This is not fair, Sir. Let him
apologize. ... (Interruptions) This is a wrong precedent we are setting in the
House. How can he say that to one of our colleagues? ... (Interruptions) How can
you allow this, Sir?
SHRI PINAKI MISRA : Let me answer. In the morning if you were there ...
(Interruptions)
SHRI ANURAG SINGH THAKUR : I am asking the Chair, I am not speaking to
you. ... (Interruptions)
HON. CHAIRPERSON: I am on my legs. All of you please take your seats.

... (Interruptions)
SHRI PINAKI MISRA : Sir, let me respond.
HON. CHAIRPERSON: No, please take your seat. I am not allowing you.

... (Interruptions)
HON. CHAIRPERSON: I have already informed the House that the objectionable
remarks are expunged from the record.

I now call Prof. Saugata Roy.
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PROF. SAUGATA ROY (DUM DUM): Sir, the Minister has been quite elaborate
in his answers, but two-three points he has not touched upon at all. One of them is
mentioned in my Cut Motion. The most carbon dioxide emitting vehicles are the
public transport vehicles, whether they are DTC buses in Delhi or in any other city.
Will the Government consider having some control over the emission by public
vehicles?

Secondly, in my speech I had mentioned the pollution of Ganga both from
industrial waste and the human waste. Some people speak about the holiness of the
Ganga waters but it is said that between Rudraprayag and Devaprayag, Ganga is
most polluted with coliform bacteria from human waste. Unless we can remove all
the temporary latrines, katcha latrines, from the side of the Ganges and prevent
human waste from coming into Ganga, nothing can be done. Does the Minister
have any scheme regarding that?

Lastly, another small point that I mentioned, it was raised by Pinaki Misra
in a different way, is that there is a problem about environment in the forest-
dominated, mineral-rich, Maoist-infested zones of Jharkhand, Chhattisgarh and
Odisha. These tribal areas are covered under Schedule V of the Constitution.
Nobody can take land there without permission from the Gram Sabhas. What is
the Government doing with regard to enforcing Forest Rights Act so that the
tribals’ rights are not trampled upon in our effort to get more development work be
it Posco or Niyamgiri or anything else?

HON. CHAIRPERSON: Shri Premchandran now.

I would request the Members to be very brief and not make speeches. E
SHRI N.K. PREMACHANDRAN : I have only one specific query. The Forest
Conservation Act, 1980 and the Environment Protection Act, 1986 are the two
major legislations which are landmark legislations in the history of Indian
Parliamentary legislation. When hearing the reply of the hon. Minister I was
astonished. Normally the Environment Minister would be speaking in support of

environment protection, ecological protection, and forest conservation. It is quite
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unfortunate to see from the reply speech of the Minister that on almost all the
issues. ... (Interruptions) Let me speak. ... (Interruptions)
HON. CHAIRPERSON : I am here to control.

... (Interruptions)
SHRI N.K. PREMACHANDRAN : Adding a 220 KV line through the jungle and
relaxation of so many norms ... (Interruptions)

His allegation against the UPA Government was that there was no
environment clearance in time. The main question is protection of environment is
a little bit difficult but that is the need of the hour. We can agree to relaxation in
procedure and simplification in procedure but the spirit of his speech ...
(Interruptions)

HON. CHAIRPERSON: What do you want to say?

... (Interruptions)
SHRI N.K. PREMACHANDRAN: The point I would like to make is this. [ would
like to know from the hon. Minister whether this Government is going to relax
even the Environment Protection Act and Forest Conservation Act because the
speech goes to show like that. ... (Interruptions)
it ST UhTIT ARMIV Ared (dTebT) : U S, AT 531 Sff & &9 o fawr o sdiawon
ITed & 9 U8TS 3R SiTall § BAN AMCARIT TS V8 & S Ps a¥g &I WAMAT BT ATHEAT
BHRAT TS 8, Slafch Iep! el Sl | & Ferdl g a8l 4 7 A1 Pof Wi Wbl 6, A U
fepTer Abd €, T T4 B fHAR S Wb €, T S A G UK ATS GDhd 8, 7 Gl Abel
s Hd §1 39 I8 W I WAT BT AT AT Ul ¢l I7-GRdbal S bed ¢ (P
AT a1 AT STl ST |

SURI, d1¢] B S@TT A W B R g Fhip Al W A Al o & 2| A
HIMHAT 9 S DI AR WHIR [I8R § qaidl wR 2 21 safey § Fgm & snfearfar @

G, ST [ # g fAepT Bl b TR 9@ 8, S W ARBR WY ¢ | gare|

HON. CHAIRPERSON: Shri Jitendra Chaudhury — not present. Shri Nishikant
Dubey.
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£t R ga (e @ qufa S, g9 o € b saR e dHEes |reg w4 o 6
i qHg T8 | A G S 7 3 A8 wer f6 9 diotaed Bl el FolliR PR @
2l... (TauT)

HON. CHAIRPERSON: Let the Minister reply. If you want to raise any point, you
can raise it.

&t PR g9 @ |Quly S, ugel e 9 rT gsdl Bl # O IS0 SIRES W A g
B 10 AT AN T8 SNICE oie ©l BAR Il Sl d1e] AIcaed 9dl %@ &, d 40-50 9T 4
AT TS € SIfP BIRTE Fellavd & AW TR FellIR 81 81 8 &) S g del ol © b M7
R BRI ofe o1, S BT oS 3MUdT Red § < o | enft 809 3feey AT-UTaR Wi
& foU g9 v & HAH A € 6 98 S oTR YRR 81 SO AT RS o offl ol
IADH! PIs AALIGAT Tl gl | § A #3 HeQT A Ig S A 6 R @ ;A
ST 9Te’ & HISGSd S 40-50 ATell 4 BRIC FANG & M W T8 99 W 8 3R WHaR
IRES O ST H Ogf dad 10 WA sNICs o€ 8, S9d oIy 3us I BIs IIoHT & AT
DR. BOORA NARSAIAH GOUD (BHONGIR): Respected Sir, let me

congratulate the hon. Minister.

HON. CHAIRPERSON: No. If you want any clarification, you can come to the
question.

DR. BOORA NARSAIAH GOUD : I am coming to it. Let me have the courtesy to
congratulate the hon. Minister for simplifying the rules, which is necessary to
protect the environment; harder laws will not protect the environment.

I would like to congratulate him and at the same time I want to request him
to review the Polavaram project which is submerging seven mandals. A lot of bio-
diversity is there. The Adivasis who are staying there for 5,000 years can be saved
with a simple modification of the design. I request him to take the initiative
because he is the Environment and Forests Minister.E

We are not against development and we are not against Pollavaram Project

per se. We are interested only in modifying the design of the Pollavaram Project. I
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request him to use his good offices to sit with all the States so that it is sorted out.
We are not against it; we can save the tribals and at the same time, we can use
water. ... (Interruptions)

SHRI S.P.Y. REDDY (NANDYAL): Thank you for giving me this opportunity. I
am very happy and I have seen the positive aspects of Shri Javadekar. I
congratulate him. India is a poor country. Those who want food, do not get food
and those who want water, do not get water. But the rules are very strict due to
which we are going backwards; I am sorry to say. A person like him is required;
he is the need of the hour. I again, congratulate him. Thank you. ... (Interruptions)
SHRI JITENDRA CHAUDHURY (TRIPURA EAST): Sir, the Minister has
given wonderful plans for the future. But today I went to the website of the
Ministry. If you look at the website of the Ministry, you will find that it shows
how to get environment clearance, etc. It seems that — although they have got
plans — it is not the Ministry of Environment protection, but it is the Ministry of
Environment clearances. The first thing that they should do is to focus on that.
Thank you. ... (Interruptions)

SHRI PRAKASH JAVADEKAR: Thank you. I will be brief in my answer. My
young friend, Shri Gogoi talked about the poaching of rhino, etc. It is a very
serious issue. Immediately after the Parliament Session, I am planning to visit; I
will take him also there. We have to ensure that poaching is stopped. Single-horn
rhino is our treasure; and we must protect it; we must do everything to do that.
Suggestions are welcome in this respect.

As far as the point raised by Prof. Roy about public transport vehicles,
already Delhi has the CNG for public transport vehicles; many other cities’ public
transport vehicles are on CNG. The CNG network has to be there; it is not only
our Ministry, but the Government is already committed to increase CNG in public
transports, in all the cities.

As far as the River Ganga is concerned, let me confide that in the last 50

days, we have already sanctioned six STPs, right from Allahabad. For West
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Bengal, we sanctioned two; for Bihar we sanctioned three; for UP, we sanctioned
two. So, these STPs are Centrally-funded with 70 per cent fund going from the
Centre. They are big projects.

My only request is this. I also asked for the status of the STPs.
Unfortunately many STPs are built, but they do not operate for 24 hours. That
should not happen; since there is no power, they do not operate, and hence, the
filth goes into the water. Water contamination takes place due to this. It can be
stopped only if the STPs run 24 X 7.

As far as Jharkhand, Chhatisgarh and Orissa are concerned, it is really our
treasure and wealth. We must think afresh of this region, as to how to protect
tribals, how to protect environment and how to ensure development. If all these
are needed, we need a new thinking.

As far as tribals are concerned, the tribal rights will be protected at any cost.
Let me be very clear. I am one who has worked with tribals, as a bank-person also
and as a social worker also. I have worked with tribals and I lived with them and
so, I know the problems of tribals living in jungles. So, the vanbandhu scheme
will ensure that they get employment, they get the facilities, they get development
and they get their rights. Forest rights are very important. Let me very proudly
announce that the latest forest survey shows that wherever there are tribals, the
jungles grow faster. So, tribals are the real people who are helping forest cover to
grow faster. Therefore, their participation and their rights are very cardinal. sTe]

AT @ qd S YHIY ARV AGT St 7 FE g, Aopa I8 T iR swd ar A o +ff

frm g, o aﬁﬁl@forcement was lacking. We are now promising that

enforcement will be there because it is the compliance and not the pronouncement

that is important. So, compliance and enforcement of rules is very important.

BT & qael BIRE A 9, B & AER W | 89 BIRIT BT TG T8l AT ©
afesh &1 HIWE I 33 BIEAl dd o ST 21 We now have 23-24 per cent forest cover

and we have to take it further to 33 per cent.
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TE g @ 7 5 g & O fF g S 9 @E, @ wfoea R 2117
iR dYel?™ 8, 17 9| ded ugeed &l R T I[P PR BRAT § Al BIE Ha”
g B AR oY 318 §l Ush UIemasd &1 MU JOl| 3MYP! Al © [P 8aR Harerd o
SHHT &l AT JAMIDT Y FEATgT TRE Sl <A1 © SR H TT=1 H ST A1 & g al MU
A1 9dr 2...(EgM) U HETerd Bl AT Hel 2l DI & HA 3Nl 2] Yol & hael o
T 21 99 aN H o IR &, S9! &9 <@ ¢ € % R A1 @M 3?7 98 dadt garr ® f6
TS dIE 3Mh qZes ARE & U 9gd AN IRAd UfST | ITST RuAr g oft| Fel g,
31 AT UBel A TS 3 TS ST Bl WITUAT T8 2 3R Hel ST HHe W a7 T8 &,

So, it will now start functioning immediately. SH& AT ST A9 A, [T AHR
®1 gfedpIvl g 3R a8 I8 © & earlier it was only an Environment and Forests
Ministry and now it is the Ministry of Environment, Forests and Climate Change
because Sy uRads gam § |@ B R8T § SR IqA MUSH & A B BHAR YR bR
TSI R G & HEl TR BAR AT S GDUTT B B, S DHT BS DI B, S WRA DI
Had qfeT I B, D! AR T WD I qAT I dD @ A1y | AT FATSHS
IS DI Al IFH AT 2

I must ensure that it is not deforestation but afforestation Ministry and we

have a green roadmap for India.
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HON. CHAIRPERSON : Hon. Members cut motions nos. 1 and 2 by Prof.
Saugata Roy, cut motion no. 3 by Shri M.L. Shanavas and cut motions nos. 7 and
8 by Shri N.K. Premachandran relating to the Demand for Grant of the Ministry of
Environment and Forests have been moved. Shall I put all the cut motions to the
vote of the House together or does any Member want any particular cut motion to
be put separately?

SEVERAL HON. MEMBERS: Together.

HON. CHAIRPERSON: I shall now put all the cut motions together to the vote of
the House.

The cut motions were put and negatived

HON. CHAIRPERSON: I shall now put the Demand for Grant relating to the
Ministry of Environment and Forests to the vote of the House.
The question is:

“That the respective sums not exceeding the amounts on Revenue
Account and Capital Account shown in the fourth column of the
Order Paper be granted to the President of India, out of the
Consolidated Fund of India, to complete the sums necessary to
defray the charges that will come in course of payment during the
year ending the 31% day of March, 2015, in respect of the head of
Demand entered in the Second column thereof against Demand
No.31 relating to the Ministry of Environment and Forests.”

The motion was adopted.

HON. SPEAKER: The Demand for Grant relating to the Ministry of Environment
and Forests is passed.E
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HON. CHAIRPERSON : Now we will take up ‘Zero Hour’.

it watet Rig (W) @ AT AHTafd Sft, MR IRER g1 adadT S JH § IS B
o Tt eare WREEdl g fhy MY ANTE™ Bl WbR &R SR Sd 3l wardi &t
FRIET B DI MALIGAT ©l 1874 W <9 # fasel I & Jfaxd &1 IRAFE B dTel W@
ST Ugel WEIgey Al 1875 W HIUW W W T d¥ Yd S A WHIS! DI RATUAT Bl
T q& A FEIS G I B ST, AT T UREgS A o BRAl, ASDH-oAS(hAl
& oIy qHM A¥epR gad Afar] e, ST i aer bl Wed R aferd! SR Aal Bl
el SR GRS WH BRA1, AR e feran faars 1 wweis &_en o1l w8l garmie usel
HBTgoy o SR 39 9 @1 vers fhar & O siish oM s @fd difegs, e,
IS | @ Fhal © AT TN, W, IAM Bl I R FhT 2| HRA DI AP,
sfeN ok Ifte Wit @& Sac o1 A dral W SBi PORENd IR, T AT S
T T3 R @1 9 QU B TIAT BT GBI BRUT 9& IR e Rrem w1 o < 21 9% 99
faersil B g 81 A Sfd B! 3y eRIeX & Ui 3 e B DR Ta Sif, g9 3R
W B AN DI gl AR T B q AR §1 M IAHAT S e P, FS 9 ™ Pl ded
arel & WRAR AR 9 WBA BAS) 99 YRE! 2| A8 ¥ Defl, Diedd, A= § g @
IR <1 g1 W@l Tae U8 WEIgRy gu § frem ol W #El W s | |wsiiar e
JT #qT 3R AYERIT H B I ©, 98! Ad g9 & q a<d ol

HON. CHAIRPERSON: Please wind up.

3t waue e @ @E e T S¥ B e, 9 9 Ik @ fog e A & g
g1 T d5, Ydh 3R, U AMd SId 3R T SUMNEHT UG & GRAIR gfaured &
HETHT e, fAws T R, ATl AT 13, W Sge 3R RfAe 9y SRy #8gesi J
IT JAUAT T[T AT A€ UG B 9 ® B D mfow ANEE @7 39 o9 & gfusaRi

3R YRA WHR 7 ... (r@em)

HON. CHAIRPERSON: You cannot speak like this during ‘Zero Hour’.

SHRI SATYAPAL SINGH : I will take one minute. It is very important as we
have not recongnised his contribution. # I¥R®HR A AT HAT §, I Faxich @HI TITG
S 3fclifhes @fery 1 W SR A faan S|
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siereht Y@ aat (GiReERT) @ AR [urefa o, # oiud AT | ST |G e €RE]], SR
UQT B KB WRDHR B LM DN DA TSl gl AUl A FHI-GHY W [P qTH1
Bled & HRU gRed, AR, deifid, 9N, 9889 S B8 oMue uWifad B gl 91
Rz 2 §ReY # U afg S o7 oifh B BM B8 D dIG 99 19 DI A BIS ;T
TRAT| 37: AT 377UE 2 b 39 918 B [Iefa I TRESAT qF MY [T BRI BT B BN Al

¢ I I Hs SISl DI T I 1T ST G |

SHRI R. DHRUVANARAYANA (CHAMARAJANAGAR): Sir, I thank you for
giving me this opportunity to speak.

I would like to draw the attention of the House to wild boar menace in my
Constituency as well as in my State also. In my Constituency, Chamarajanagar,
Karnataka, 51 per cent of total geographical area is full of forest. It is having two
tiger projects and four national wild life parks. The wild boar population is severe
over there. They enter the crop fields and destroy crops of the farmers. They even
attack human life.

My humble request to the Union Government would be to eliminate the
name of wild boar from the list of wild animals so that wild boars can be
eradicated.

Secondly, the basis of giving crop compensation to farmers is not scientific.
Therefore, I would request the Union Government to give crop compensation on

scientific basis.
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*SHRI P.R.SUNDARAM (NAMAKKAL): Hon. Chairman Sir, Vanakkam. First
of its kind in the country, Hon’ble Chief Minister of Tamil Nadu Hon. Amma has
been implementing cable TV service in Tamil Nadu with 100 channels at an
affordable cost of Rs.70 through Tamil Nadu Arasu Cable TV Corporation.

Union Government brought Cable TV Regulation Act in 1995 to regulate
cable TV service in the country.

In 2008, Conditional Access System licenses were provided cable TV
services.

The previous Government had issued order for digitization of cable TV
operations before December 2014. It had ordered that multi system operators
should also get Digital Addressable System (DAS) licenses.

As per orders of Hon. Amma, Tamil Nadu Cable TV Corporation applied
for DAS licenses for Chennai on 5.7.2012 and for other parts of Tamil Nadu on
23.11.2012.

Application was sent to Information and Broadcasting Ministry.

Due to political vendetta and to prevent Hon’ble Amma from gaining
popularity the previous UPA government kept pending the application for grant of
digital license to Tamil Nadu Arasu Cable TV Corporation. Sumagali Cable
Vision and 13 other private Multi System Operators who applied on a later date
were granted licenses by the previous Congress led UPA government.

As directed by Hon’ble Amma, a delegation of AIADMK MPs had
meetings with the then Hon’ble Prime Minister Dr. Manmohan Singh and the then
Minister for Information and Broadcasting in 2013 and requested for issue of DAS
license to Tamil Nadu Arasu Cable TV Corporation. Yet the Dgital Addressable
System license has not been granted so far.

On 3" June 2013 when Hon. Amma met Hon’ble Prime Minister this issue

was

*English translation of the Speech originally delivered in Tamil.
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once again raised. Hon. Amma had also written a detailed letter in this regard to
the Hon’ble Minister for Information and Broadcasting. We, 37 MPs from
AIADMK, met Hon. I&B Minister and handed over Hon. Amma’s letter. But so
far no announcement has been made.

I therefore urge the Hon. Prime Minister through this august House to grant

Digital Addressable System license to Tamil Nadu Arasu Cable TV Corporation
without any further delay.
KUMARI SHOBHA KARANDLAIJE (UDUPI CHIKMAGALUR): Mr. Chairman,
Sir, I would like to throw light on a burning issue of the State of Karnataka. I
would like to bring to the kind notice of this House that the Sandalwood State of
Karnataka seems to be stinking with rotten crimes like rape, molestation and
sexual assault on women. Once considered the safest haven, Karnataka has
witnessed around 50 cases of rape in the last fifteen days and 10 cases on the 19"
of July alone. In Bengaluru the most heinous case that was reported, which
shocked the entire State, was when a six year old child was raped by two teachers
in a classroom. A five years old child was raped by a skating master in a sports
academy on 20" July. Last week, a 17 year old girl was raped and murdered on her
way to college in Udipi district. The school authorities in Bengaluru have said that
they are not responsible for the safety of the children. No action has been taken
against the school. The State Government is not taking any action.

These incidents have shaken the faith of millions of school going children
and their parents across the State of Karnataka. Atrocities on helpless women like
mentally retarded, elderly women, deserted and abandoned women, minor girls are
simply intolerable for the society and protests against this is happening all across
the State.

The law and order situation in the State has deteriorated, more so, with

regard to the protection of women. E
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The point is that law and order in the S has depleted notoriously at the
cost of safety of women. This can be explained with a special note on the recent
rape case of a 22 year-old girl in a moving car in Bangalore. ... (Interruptions)
There is no Government in Karnataka and there is no law and order there ...
(Interruptions) When the victim went to the police station to lodge a complaint,
the police inspector filed the complaint under IPC Section 166A instead of Section
276. ... (Interruptions) Do not disturb me. Are you against rape or supporting
rape? ... (Interruptions) The inspector of the State Home Minister’s constituency
not only tried to dilute the case but also went absconding after the case was
booked against him. ... (Interruptions) Sir, it is a serious issue in Karnataka. All
parents and children are on the streets protesting against this case. So, please allow
me to speak for one more minute. ... (/nterruptions) After Delhi Nirbhaya’s
incident of 2012 and the nation-wide uproar, a more stringent law has been passed
in this august House. But it has not struck the hearts of the offenders in
Karnataka. ... (Interruptions)

HON. CHAIRPERSON : You have already mentioned your points.

... (Interruptions)
HON. CHAIRPERSON: Shri A.T. Nana Patel and Shri Shivkumar Udasi are
allowed to associate with the issue raised by Kumai Shobha Karandlaje.
N wa R (afern) : sifererr wegy, # SmudT MW € 6 SN H31 I B A AT B
AT o 81 ARIeR, qEl SR IS H WABR RGN 2| BgRE &1 g @M T8 8, S8l
gafee @& AT S-St & fy & 7 @R I 8| 99 qatad § i o | s 10-12
ATl & IR IFST B YR A 8 81 T3 | TSN DI s Aol 9 81 T | TONYR B FRIGIS
@ FHars i 98 Bl 99 B das Ad 95 21 A% A © g A 99 21 39 uEl frel @ 499
BN W Tl §SR T dISHIR 81 ¢ &1 50 WR Al SRIGR Y a1 B UR 33 «ral
AN & R YA &1 IR g1 S8 a=di &1 Ugls 99 ol SISl #aled, afye Areqd o
AU AR BT A BN BIAT AR gl FE RIS AT gAY AT F Uar B
3RO AG St & @ § g3 11 W1 & [ 37 fAdl 31 g a3 31 gawen gl
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eSS Heley, # dacls IR @ gl U Al 39 i Bl dre] SR SMg | gedt A 4
MU I§ e ATedl g [P gdi SR Yo H & MREYR A1 2| MREYR, I IRA 3R qferr &
dra # 31 et e Bl
HON. CHAIRPERSON : I request the hon. Members to be very brief during the

Zero Hour. It is an opportunity to highlight urgent issues and not to give a lengthy
speech. It is not allowed in the Zero Hour. Please complete in one or two minutes

and do not give a speech.

N WA RE AR F ue H1ew § GRBR W AR Rl g (6 39 Al B dwbre are]
awﬁa%wa?@ﬂaﬁﬁrrqlg
$it oIS WA (WS): Heley, A1 FAfd &g Ul & d8d Hed & DR AT SF H S
gt B ol G H 9 RARmEe 3 W 21 Ui B IS SN B T SAD g Bl
A QAT Bl el WRS WM H YIS S 77 B9IR UYRAT BT 3dY P 8l @l ol ufwaHl
S U< ¥ IfAfeT ST 21 9IR e AR ST Y0l 81 @1 gl A Y I 9 g,
S fp I U W ST @1 BN e 9T e & SR AR Frafd don gesa @t )
AR |l 8, fo g SR Mde H %@l @A Tl I8 < AT A DI T BT 4R T
frafae <o a1 M 21 ugel @t gedt W' & SR Q¥ H g¥ @ 9N B 7, e SR
A g B TEl H I TS gul H 275 URIed @ ISl 3 gl &l DY AeBR W wieH
B HH D Fod 45 & gD &1 URd T g H g I H yeH B, Wy WA Hifd B
qrao[e U i gy Bl Sy A1 281 UMW & 8 IRl g, Saih f[AdRia <@ # I8 900
o A Al f¥d Bl gy BT HHT BN AT WEW B b BRUT ¥ H RjAfed qu b1 yerer 99
T 8, 3D dc A M A JHIRGT 9§61 § qAT AN W R B

T TS AT H DR A RY ¢ [ TRAR 9 321 § faedd ggat HY| A9
T o= quiern ure=l SR WY e Ugsi Bl he dHacl Bve] SR D oY Bl | ORI B
A DI Al IR JSA H G8bR g9 AMRAT BT AGGT (5AT Y JAT UYEAR & A
SN W ARy oMdpR axMmel & oy YR Sl 3l o/dg deoll 4 Jaad fhar S|

MU 37 qrer BT a4 (T, 39 (Y Mush! agd-agd g=adra|

HON. CHAIRPERSON : Shri Shivkumar Udasi and Shri Devji M.Patel are

allowed to associate with the matter raised by Shri Rajendra Agrawal.
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SHRI C.N. JAYADEVAN (THRISSUR): The main point is the need to regularise
services of scheme workers working under various social works, such as ICDS,
MDM and ASHA, and payment of minimum wages and other social security
benefits, such as pension and gratuity. Hundreds of such workers representing
lakhs of people all over the country under the banner of the AITUC have come to
the Capital today to demonstrate before the Parliament demanding regularisation
of scheme workers under Anganwadi, ASHA, Mid Day Meal Scheme, etc. and for
the status of a worker in order to get a minimum wage of Rs. 15,000 per month
and social security benefits, like pension, gratuity, provident fund, ESI, etc. as
recommended by the 45" Indian Labour Conference held in May 12" and 13" in
New Delhi.

SAA FAW rgenad (FF): ARG FHART S, MU I YISl O Fegeaqul e UR Ol
I PHE BT AR AT, 39S Y § ! g=4aTs <l gl A% $© qHY Ib Ao B 4]
& Fhdl &, TR YIS & (91 B & & fqamn 9 s forg Arafe 8 orar gl bl

ST B

S ST ARR AT (. @I 81 S|

AEIqd, YISl & 984 9N A ©§, $Y T, $Y IUel, PV IS, Y WR 8 &, TR
A A HR @ AR Y g Ho H SY, & AR Bl DHIFd DI qHSl bl 8] Jaad] ARDR

T YE UASTA B ITAT & AU TA & [ | PR & 9 el I FHAT A b
O[S W §, 98l 1% S g WX WA & § Al Qe AR Sl %2 8, U Al g8l AFYA A
BT B, a9 &7 9ol 98 Ay el ¥l GONI, P W 8 B HR HA HU TR TE B
Ul g, fREM T $U 8 @ik Ul § SR 3R AR 3R UigY $U H B SMY A1 98 S
aTeR T et urar g

HEIGd, Sl T WA H ER GdR I8 W@ 8, S UYRAT B a1 BIISY, AT db DI
0 & o & foy SR ed T TS 3@ 21 W g, Ol § T P18 TR, T P18 99 & i
@I Ipfohd AR B, a8l & A B IR % yfiva od R e €1 e S & 6
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I & It H TS, Tsee, ARSI S Uge] IR S 81 I8 |afdfad g1 Q4T url §iav
WW@W@@H@?@WaﬁWaaﬁammw@%E

JTafa S, # we A [ ol WReR 7 iR X ¥ 7d 89X I8l & A1 A9
F ff W, ST IR-IR FEl fF BAR FEI e MM dTell §l Sl ot Hmed ars o KA
W UM Bl P IR §HH A Y AT TS d% B el garll a8l I forge aRareT
AT @ T W HE T ARG I I B TH 48 W TE T B DR QI H Qg I,

& dq8d ... (auT)

HON. CHAIRPERSON : Madam, please say you want.

ST WA IEAEd ¢ AU S, AR el F 99 & U B U ge W TS 8, 89 S S
B AR BT I I8 T H T Jbfouds I B ARl arEd § ol % TER & I7ehdl $B IR
Bl T Al H MU AIH A WRBR BT Bl A1l g (& ] el & AN g T &,
T8l & Y AR TG T W, T (7Y T8l DD YIS DI Qw1 B A A1fey |

SHRI S. SELVAKUMARA CHINNAIYAN (ERODE): Hon. Chairman, Sir, |
am thankful to you for giving me an opportunity to raise a matter of urgent public
importance pertaining to drinking water supply in my constituency, Erode.

First of all, I convey my sincere thanks to our revolutionary leader, hon.
Chief Minister of Tamil Nadu Dr. Puratchithalavi Amma for giving me this
opportunity to enter this august House representing the people of my constituency.

Erode City is my constituency. Erode is a big city in Tamil Nadu. It is also
the birth place of Periyar EV Ramasamy who was a famous social reformer of
Tamil Nadu. Erode is a growing city. It was made a Corporation only five years
ago. Erode is a big textile hub in Tamil Nadu and it is also number one in turmeric
market in India.

Sir, even though the Erode city is situated on the banks of the River
Cauvery, the people of Erode City are not able to get enough drinking water from
the Cauvery River since it is highly polluted. More over, there is scarcity of
drinking water almost throughout the year. Hence it is very much necessary to

improve the existing water supply system in our Erode Corporation so as to supply
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more water to the people of Erode. For achieving this, a dedicated water supply
scheme at a cost of Rs.391.91 crore has been proposed from Uratchikottai, for
which a Detailed Project Report has already been submitted by M/s Tamil Nadu
Water Investment Company, Chennai. The project has been sanctioned in the
State-level Sanctioning Committee meeting held at Chennai on 23.01.2014. The
proposal of this Project has been forwarded to the Ministry of Urban Development,
Government of India.

As I understand, the Ministry of Urban Development has sanctioned the
Project and forwarded the same to the Ministry of Finance for release of
Additional Central Assistance.

So, I request both the hon. Urban Development Minister and the hon.
Finance Minister to look into the matter sympathetically and sanction the required
amount in the current financial year itself so that the people of Erode Corporation
are able to get adequate, purified drinking water.

HON. CHAIRPERSON : Dr. Virendra Kumar — not present.

Shri Ganesh Singh
it ot Rig (Waem) @ AU JBIGd, H SMUs AW ¥ ARG WRBR & A Jg  J31 Sif
HI, W HA S BT AR fad #2311 g=garg HRAT AR g (B Ul IR ' 9 JoC H
U Wel fawafdermery AR # wfid B &1 99 B 39D [ I - Wt qarg <
WY, 98 B Bl

HEIGT, H 31U ol T & F H oAk Wdl UfawRll &I N 98 & oy g gt
BT TS fUgell T aR | HRAT AT &l 99 Uh-Uah 71 9 fafi= el & Raars ama
gl 981 W B Uh WSIH SA-9re & w1 3 qd |i9e 61 s (98 of & 9 |
IR B, S SIS AM® &1 AR AR 89 1T BR @ &, Hfh SAH (A< AR
H MMEALIHAT T IHS WA S fIwafdenery AR #§ g g SW W Face U
TETfdenery &9 ared € f% g A8 Wiell AU SR Wel Wa<er 91T Y| 98] 1R Fedrd,
dieiididl, dassl, @i-@l, fhde, <aa <ME, Jefficd nfe ¥l TRE & Wdll &1 TS &4
IR T Bl
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H YD HAFH W URA ARBR & W JAGd ¥ Faed som 6 98 th Wd
TSRO Wl HBTJeTed & W0 H #Y dldh A9 &3 qa1 H Wiel 3iR T8l DI Sl Wl HfrHmg
g, STD! M I # JUAT ANTE
SHRI P.C. MOHAN (BANGALORE CENTRAL): I am extremely thankful to you

for the opportunity given to me to raise some of the burning issues.

The atrocities on women especially on girls and children are increasing
almost every day, and people in many States have become panic since there is no
control on the increasing crimes in many parts of the country, especially in
Karnataka and Bangalore. Karnataka is a peace loving State but facing this type of
brutal attack on women and children is very very sad and painful. Even a six year
old child was not spared by rapists, who in this case happened to be the Skating
Instructor of Vibgyor High School in Bangalore, which comes in my
parliamentary constituency.

The police took long time to catch the culprit and the school administration
was not cooperative with parents and was not ready to take the responsibility of
the incident. The child, who is around six years old, along with the parents, has to
explain to police about the incident, which is very painful for the parents and for
all of us. Strict action should be taken on the management. The Government
should initiate measures to see that in future such incidents should not be repeated
in any other school in the whole country. If any such incidents happen, strict
action should be taken against the school management. School should thoroughly
check the background of the staff, and then, recruit them.

In another incident.... ... (Interruptions)

HON. CHAIRPERSON : Not another subject. Moreover, this is a State subject.
Kindly take your seat.

... (Interruptions)
HON. CHAIRPERSON: Hon. Members, please take your seats. Hon. Member has

already expressed his views on this subject. S/Shri Shivkumar Udasi, A.T. Nana
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Patil and Devji Patel are allowed to associate with the issue raised by Shri P.C.
Mohan.
st T gare el (Refiste) : A8y, oMUy 31 die &1 R faan, s forg @@
ISR B ST Bl AR A USR] AR THe Hal gl

Aeley, H SUqR-facell Taud 9 URITSET @1 3R 37U HIEIH | ARDR Dl T
BT HRAT ATeal | AT ATSMT X oA & foU w8yl 2 &R U Aecaamiell aRarsm T
2l e 9ed d qd fo #3) weley g 99 2006-07 & WU H ficell ¥ SUR URME d
TN B "N B R AT GO § I8 UId [Sd URasd Ud ISME HATAT HIRA WRBR
& U A= Bl

TEIcy, 39 99y ¥ i 11 HS 2000 DI AISHT AN & SUTETET HI fegerar
TAYR YR TR URFEl g8 3R 39 AT @ e B Sifc WU o7 2 aedeh BRary Bl
AT # 98 H=AT A18dl §, 9% I8 Y fApraeiel uRASH 8 SR i B a9 W) 39
AISET BT ol fham ST 21 XAy, 31fSid 91 =g Ve 9 @ T $B RAId TRee &
T B ft AT 2] 39 e 9 & i SR 9 el ugEn § 9T & T qen
e AR 8| 39 AR fY 97T 8fR &9 HIFd | o) B uife Bt

HEIGY, H# IS AW I A A S A RGBT A18dl § (% Sieq I oeq 34
IRATST B SR q9 3R fAeel-SqR Taid 9 @1 wared MrIfiehdl § &R sda i
H B Y (AT Y| QT & [HeIe-3reHaEs 8lsd Sl AR Jicd [98r arel St &
AT H BR o1 BT a7 7| 39D e o &1 M & folg &1 9R &) &1 gt 8, afe
aft O 9 W HM Y T8l goll 2l I fhervg § sewerae I8 e o &1 &9 SIe
HaS B AR IR & e W e € &R Frat wt At @1 el ugEs # emen wwy
TR | RISRATT Bl $AA SRH H AR =7 &l # 1 gfaen arf|
it <aclt TH. wed (WTelR): ARGy, § A 9e §RT SalU Y SWId A9 9 @3 3l
Jdg Bl gl
19.00 hrs.
st Yaia RaE (Gfrmn) @ el |wmfa S, § omue wiemw | 99e @1 &I o &
HIF-AY T & BN AR (ol il § g=ai I ol ddl-ofdl HAR B TR% ABY STH]
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TTEAT E| Dicrsl dTS TheSH® 81 AT WHIA, 80% a- o dTet g2 ff 397 Ve o &
forg Sty @ 32 21 S A-fiar werE 1 AR A | & e # W 9gd weed
S e B daR gl €1 39 TR R & fged & foay 78 wRer & onie € % a8
Dletall § RIee RIEH A &R & dR H BT PR & Dlefsl H Ugell RIFE JIg A6 a9 A
Tdh Io d 3R GO RIive e a1 991 I | o1 & o1 59 A Dletoll § oAFa} B Al
2 e b ue-for@ Aiotami &1 At W ferft] e et oo auit & wios d
TSR o 9@ 3R S Tl W 3R dFaR B BN D aiE J AYE 7 B IS
T WWHR A W & 6 a8 39 o § ST P S|
SHRI MULLAPPALLY RAMCHANDRAN (VADAKARA): Mr. Chairman, Sir,

I thank you for having given me this opportunity to raise a very important issue
relating to the honour, integrity and territorial sovereignty of our country.

Sir, it is disquieting to note that our neighbour China is distributing millions
of controversial updated maps to its military to reinforce its claim over Arunachal
Pradesh. This incident cannot be seen in isolation as there is disturbing
information from PoK about Chinese presence there and that China is building
roads and other infrastructure there. We have reports that our Intelligence agencies
have corroborated this information.

The Chinese interest in Central Asia is also well known. It was in the year
1962 that China had attacked us without any provocation and it was the time when
Pandit Jawaharlal Nehru was pursuing vigorously with his Panchsheela and good
neighbourly relations with China.

Our hon. Prime Minister had occasion to meet with the Chinese Premier in
Brazil during the BRICS Summit. The External Affairs Minister also had wide
ranging discussion with her counterpart from China in Delhi recently.

I would like to urge the Government, through you, to enlighten this House
as to whether our hon. Prime Minister as also the External Affairs Minister had
occasion to highlight this matter with their Chinese counterparts. This is a matter

of great concern to the nation and the Government should take this House into
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confidence. So, I urge upon the Government to come out with a statement on the
matter.
i A< FEEE (WOHYR): HFHR [ SN, G drel B A[GT o D [ SNde!
garq|

HElqy, # 37U WEAH W AEIG XA WA Sl Bl AN qatae b qad YR XeRGvS S
BN HAGR &7 WelHYR ¥ IREHT dT9IR Yol WS & [ARANIBROT Bl AR 3N BRAT ATeal
&l AEdETe BId gY g O O & fofg gEe weH w3 St 9 fraed fdar gl
HON. CHAIRPERSON : Hon. Members, we have extended the time of the House

only up to 7 o’clock. There are still five or six Members who want to make their
submissions now. With the consent of the House, I extend the time of the House
till all those Members make their submissions.
#it YA FeETEr ;. JUURT S, BW AMUD AW ¥ XA HAl F A B © B IR |
Tl T & o s Dl Qeddrvl fhar S SR fqeRiiaxur fhar Sy 9 & a8l & o
AT DI A B R Sl W 4 gRT H AT BT B B
RIS, BRI & TN 3R dagTell ¥ WH 2] a8 & Floa 9Te’ W) Aol
HAG | SAfely 3R YT 1 I7 gagn B IRt 2 @ AR Ag & ArSrasi B Ao e
HEIed, # MU HITH W WICUR I Yold WA P Aied WA B &ull < 8T
Uieel @l W YAd SRS BT AU BT Bl AN BT g JRRI S WA Bl
MYMABIBROT B Y cferoll vd IR @l R 3faxfgst frafor fhar Syl fefSagr Yerd
XYM TR RIS TRIUNT T Sevld bl SITU| I8t g9y |iv 2
M @ o wg (ReragR): aufd weied, # SueT aga-agd AN g, Silfd TS -

DI W ST Y2H IR F&d H qler Bl AR HAT 21 # [TaaqR, SiTe A 3 g1 # 3

&3 & AAQIARI BT IgA-9gd MHR Fdd B gY AU I A1 el g BRiTg disigq
Red & 9| W QR < H ST A B A S A UTaRed D A A A g8l W agd AH1EH1
gl

JATIRT ARG, BN Yd UFSIY & BTl H ARIFIY dehlelie Jerwal, =1 sred
faer g S & gR e qR & Aud UISdRil Wi &1 Rie=am ik A1 & S9!
R B g off, WRg 989 & §RT $O 81 A g8l Sl AU Pl g, IF I IFHT Sl



22.07.2014 339

e ofR ot @r foram T o, SwS oSl wRd gY ast S 4f s fear war g
SHDT THABIETS B §U ST JATaS e a1y, a8 T8l far 11 21 R a9y Il
AT DI A H forar ST 21 99 91 B i SueT B g 6l

# U G H AT ArEdl § [P Pl 21 ARG Bl 39 ey H &F D W W
foenfia ok et S aiftreor &t 18 2 S w9 7 o AR g8 RIfa # s q=ai
q HIEABI BT Ihx GRAT-&R fhar 81 a8l R S g Ifewsvr fbar war g, S e |affea
g, Sad faorell, url anfe & wAfde JREW < 1 W1 a Bl TS oY, It W v B
g gl

JHTIRT WElGd, # 37Us AEH | AT BT dledl § (4 WAH Pl U AES diY B,
Ry U & H9 25 TMiEl B WA q@is B @ 2l 3MUD AEgH q H ol HA SN A
JTE B 6 56 Fde H @RT HRATE IR G AT DI S|
it pivrel fFIR (AeTernia) @ qUUTT A8Gd, § 3MMUd A1TH ¥ dad R TRAR & &
ST YW B BIH-FART Bl NP ATHNG HAT A8l & AR AWTS 9 B
AIETeTeSl & H Sl WA &3 8, 981 P i IS § 16 ARG Pl G DI Ub
AT B! gald aid A AT Bl TS| gD Usel Yo & ATell Afb1iRAT 7 SdH Far e
fp SO Afdel & U 7 A HF A9 A1 U A 7 F gedr B 2l Xg B ff 97q 3ns, offp
qIg | U IMSH IS Dl Dadl ol R Yfed 7 SHA AT S o1 BT b fharl g4l
T A R Ikt W@ § TRE & #, S Aedareriel S9d &F #§ usdl €, Uh gadt @l
ST ERERAT Md & U &R W TSl fyefl| 931 o © % 9 dsal & | W by O
e g8 ¥, RO SUd! AR < &1 & R g1 W NG & F § ol At & N
QAT # A 1 B v 81 g8] U AfRell & A1 Yeb ATHT T ER A A PR 9 feba,
Tq IFHT MEHT A & GHIA B SIel, B B & (ol TAT AT, Hifeh B 9 el 78 &
off| I 3IRA 7 371 B! gaH & U IS TR BRRAR A IR B &I b b, lfe
U A B gforw, Fre die aft g, S dert B SEa! Rure foa & g, dfea s9
Afgen #t R fora &1 ™ 78 2 @ 2
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[Tl HElGd, § YD HewH W bl dredl § b STR a9 B 3R BI-gawedl §¥
TS J T B TS 2| AfRslt Ud a=al @ g T8 2| USY WREHR | 99 39 ddy 7 foed
3T ATABRY A T Bl A & Al SHD b W S, W DI B el Bl

[UTIRY ARIGE, # S A | el dredl g f w4 A4 & f S Afgen wrd e g
SHH SFH! ERIAT e B1 B B SHD A1 H SHB! S AGes W BNIs MYl ST
Yee # Ffh P DI IS 8l 8, SIS Bl IS &, SATAY IH Y Bl WRBR Pl IR B
IR I<e H AU o o] fRAr S, Ig A A 2l
STA A Ul (STorTR-amdT) : | ARled, A H9a &F Baiie & SIoriR-arau],
S 70 ¥ 80 Wiwd SN fa & 2 $iY S wrer Il & uRasd og & & Yald
Il DICHGAR, HAAR], SONR, AT, AT, IR e # X Wige 918 T 21§
P Wrgel BT ST, Yod = RNF S22 I o 911 gl ¥old ST SYART S Hrf § 7
B §Y BIACH, cle AP oI Wiell & ulRaed d Hxil 8, rd srd-urd & A &
R R Amd 99T IS &7 g1 59 UK 3T Bt MoET ff W9 W UTe S b A1 gl
H A 7, R 3 WIEl @ AT B IS JoAd Yo giaerd & e an & &1 H s9
WAl H AT 2o dg9 & Joyd GlaE] S el ydlererd, AT, wiEred, Tre i, ¥a
& P wSdhl B A B q1 3y vd A wRer &1 ' fe fam e qrerery
SRRl ¥ |y fIgr, Weamn #q, ama H fiaefd, smeed, IREgR, o ud

BRI H TTSdTT B WLUS QY S Bl A Bl g1 &=Iaral
M YW PU AQE (WSYS) : F9UNT HElGd, H U HIEGH A AFHE Py HIA, o
AT F AR TSR 9 & M € 3R oS gdTe # uel SufRa Wt € # T e e
BT AT B

fIeR Iy BH qIRY B g9 A WAFD W B Ghe W YoR @ &l [ 8RB 38
Rttt § & o 22 foal § g @ RAIfd SO 81 18 21 399 @ IR W Sl 9N 998
&3 Ul ©, 3RAc, SIEIE, Wsl, FHR, WNR, RN, Y& THROT, U, HICER,
AYYRT, AOIFHRYR, gIURm, Asarer, W, 9Rv, ddmel, Riam ok derelt dfzd @ R
oS &1 #eled, 4-5 fTal &1 vleadx R 4BR # R 980 & waHs 2| 98] R 89 Wi
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AN WA iR wiered R YR & 21 g8l A BN | SHfderarsiH e)d &1 ST da8i Bl
rael g e & 78 2l

el abr 4l guiv 4 o9 aIRY 81 &I gois & 38 H A 33 el § g g T
ol et orw Ht IR 9gd @ve 21 78t 9% fF o3 Wi T € ve qUNER AR g, o
HET Y& B A A A U AT 51 HEF Je: Bl ARBR 7 IWH UM I @, FAD! o A
W AN & # UMl &I 9gd A B & ¢l g8f Yob 1l Rang B WiR e 78§, @8R
WA 9ROl BT 8, AR ATTh] SIDHR MG B, b 3MU WI-WiTeM F 37 dTel
AN § b a8l uR ATA a4l b AU S g 8, 98 ATA 30 NN AUl §S 8, Sl 484 HATTD
fRufa g1 fhar 1 ST faoig x & o, a8 el q@ T8 § gleld 9gd TR &l g8l ol ab
AREIRS R T8 s T8 gl ...(F9eF) I8 98 Aewyol Jqoiae ©, q9i are iy,
AT HIATIRE BT .. (egaer) & 4% amyep! qa1 %@l gl § M fFdes ser @redn g b
T8 DI WPHR THD! JAE! R @ | o Th T F R P IR B AR B
AT By #2 Sft Br TE S S 8 TG QA T ugel dg #IA awl W Al H U
HEHT | HAT S A deT HRA1 A8 g b AU 48R BT I B W A4 BISY, 3T 37T
W & g8l A 3R fI8R § 1 HSTR 3There R d8i D (BTl Pl o9 Ugar bl
HT FHITY, e fIER 39 IR 980 & WA & [orm iR gt qeEad &) Rafa & Sref|
SHRI KODIKUNNIL SURESH (MAVELIKKARA): Hon. Chairperson, I would

like to draw the attention of this House on the issue of reservation of SC, ST
employees in promotion. The Constitution (Amendment) Bill for ensuring the
reservation of SC, ST in promotion has been passed by the Rajya Sabha and yet to
be passed by Lok Sabha. Though Government has an in-built system to ensure the
promotion of SC, ST in Group B, C and D categories, there is no guaranteed
promotion in Group A, other than the entry cadre.

Consequent of the hon. Supreme Court Judgment towards the issue of
reservation for promotion for SC, ST in the matter of National Federal of SBI &
Others Vs. Union of India (1995 AIR 1457) and other judgments, about 165
SC/ST MPs of both Houses of Parliament, cutting across political party lines, met
the then Prime Minister Dr. Manmohan Singhji and UPA Chairperson Shrimati
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Sonia Gandhi. They apprised them of the alarming situation arising out of the hon.
Supreme Court Judgment and the vulnerable situation in which the SC/ST officers
landed. E

The SC/ST Parliamentarians Forum and a number of dalit organizations in
the country and several political parties, Sir, including your party, raised the issues
at various forums and forced the then UPA Government to bring the Bill in
Parliament.

As a result of tremendous pressure from all quarters, the Constitution
(Amendment) Bill for ensuring reservation in the promotion of SC/ST was
presented in the Rajya Sabha by the former Government and after a detailed
discussion it was passed in the Rajya Sabha unanimously. Later, this Bill was
presented in the Lok Sabha but due to opposition by certain political parties the
same could not be passed here.

Now, the hon. Supreme Court, in its landmark judgment, has permitted
reservation of SC/ST in promotions and reinstated the 10 per cent grace mark in
the departmental examination for SC/ST. It is a very welcome move. It may
please be noted that the position of reservation of SC/ST in promotion depends on
the verdicts of court time and again due to lack of a clear-cut Act of Parliament.
This problem can be solved only if the Constitution (Amendment) Bill passed by
the Rajya Sabha is passed by the Lok Sabha also.

In order to overcome the situation, a Constitutional amendment is the only
option. Hence, I would like to submit to the Government that the Constitution
(Amendment) Bill for the SC/ST reservation in promotion may be taken up for

consideration and passing in the current Session of the Lok Sabha itself.

HON. CHAIRPERSON : Actually, the list of Members who have given their
notice for raising their matter in ‘Zero Hour’ is over. Once again, I am getting a
long list of Members, who want to raise their issue in ‘Zero Hour’ now. It cannot

be entertained like this. We are having a ballot system. If you are all giving your


Administrator
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names just now and I go on permitting, then there is no point of having the ballot
system.
... (Interruptions)

SHRI DHARAM VIRA GANDHI (PATIALA): Sir, please allow us to speak for a
minute. ... ([nterruptions)
SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, please allow
me to raise my matter. ... (Interruptions)
HON. CHAIRPERSON: Please take your seats. I cannot entertain here afterwards.
I am telling this today. Please do not insist me afterwards.

If the Members just take one minute, then I can allow them today. Please
conclude within a minute.

Now, Shri Adhir Ranjan Chowdhury. Please be brief, speak for a minute,
and show the way to others.
SHRI ADHIR RANJAN CHOWDHURY : Sir, I will be brief. I must abide by
your direction.

I would like to draw the attention of the Ministry of Health, Government of
India that the situation in seven districts of West Bengal has been very serious due
to outbreak of acute encephalitis, which has already assumed an alarming
dimension in the northern part of West Bengal and took a toll of more than 60
people. The medical infrastructure in those areas is poor and lacking any medical
facilities. There 1s only one medical University which exists there. However, the
number of patients has been growing day after day, and the existing medical
University is not able to provide the medical service to those affected persons.

So, I would like to urge upon the Health Minister to send one medical team

for assessing the situation.

ST, IAYBY HORAT (IMRT) : ABIGY, IR IS SR & ofic § 98d a1 21 IR SR
Yo H Bad U FABEE d By Pl 99 gl Y SR YW H Py R AR AMCAR Uh
=T g @ & {6 ufeadl SR usyl # 8% @I 99 &1 WIuAm B 39d ol YRA AR

T Sradd 18 AT &1 oA fhur, R oral v @d Rl T iR S9d JMYR W Sidd
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&g M RuI uwqd @1 T, R &gl 11 fF R | B Bl Wedls @ WUl Bl
fhT g0 @d & 918 anfl A% B8 BIC WSS Bl WITTAT &l g, IT AN WHR I AT g
SHRIMATI M. VASANTHI (TENKASI): Hon. Chairman, Sir, Vanakkam.

Before starting my maiden speech, I am bound to convey my heartfelt
thanks by stooping down and submit to our hon. Tamil Nadu Chief Minister and
matchless leader, Puratchi Thalaivi Amma’s feet with all humility for being given
me the downtrodden an unique opportunity to represent Tenkasi constituency in
this august House.

My constituency, Tenkasi, is a backward area and now it is on the move
towards development by the great efforts of our Amma.Emil Nadu is shining in
all fields especially, in the field of education. Though quite a few number of
Government and private educational institutions are functioning in my
Constituency yet there is no Kendriya Vidyalaya in my Constituency. The Central
Government employees and the public who desire to educate their children in the
Central Schools (Kendriya Vidyalayas) have to leave their children alone in the
nearby districts. They are suffering a lot.

I would, therefore, urge upon the Government to establish Kendriya
Vidyalayas in my Constituency.
3t ARUITS HISfSAT (M) : AU A8, H MU A1EH ¥ e bl I8 qarl dIedl g
5 N F9 8F oRell e & dEdlld el H 22 SMAY, 2014 & Yo 7 A ¢h
T, R Soia WX gU I I8 T ol fF e aeeiid § S R su g S gt A
BT BT AR BT SIoTeT AT | T 10-12 IR Ig HU SIoTel Bl AN § Ubst T8 2| 981 B
Ifer 9 U B DI Udl oM &1 B 61 gl R WY, orsl I a8l & Rore Afdar 4 59
Ty § P HRATS &l B gl B T8 AR T o B I qF GATAR0 B I B I8, IGHI
HI q1d B B| T8 DU G AN A Dy THR b A AR Siolel W H WOl §l 39
HUHT BT ST BT ARV R MARIRAT BT Y Her a1y f6 39 HU=l & gRI 3y
HEM A¢ I &, s9@ g I, Rl vafd 81 & 2| $© Aidl Ugel A8+l all 3¢ &
IThT Al 9 BUA! A AqId WS QAT $H BT D GA S B ALY
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At ATt AR WY (TRR) : FUART 7RIS, S & DH-dF A 39 AT sifdrpar fagm=
IETH T HMRIGD T ¥ 3@ HR AU-3101 Il & Ui Nha fvar S g, =g
gz fiic Mf$ar 1 a1 golagie HifeaT] ST g 9ISl R -1 8RR TS @ &l il 9 &1
T AT H AT AR A & foY iAo g1 W g, IF ARIE] gou, A
T g’ St Afde ArIarstl B W deifhd HRAT 81 UREd Whid B gUEEd D BRI
VR RGP TR o He9 &T 2

fagms Ot B Tty e SRl @ TERTNR W 8L WY § | A SiR
IRAR TR TSI 3BT 3R TS| § s A9 § AHR A AR Il g 6 98 VW i
gl W A% gl Wy B AR FE fIegemd den o gen g, amfie Aol enf} ot
JMATSHI IR §H YR & AU &Y gU €, I9 W 3ffdeid A oms gl s9a forg 4
3T HIETH A ARBR A AU BT g
5t o fsm SR (W) @ AW IO oF TR J8e fUwer a3 § et tena §=
ART JRT-IaR) IS &, S Taie! 8¢ W §d 7 8M & HRY 9 A8 3 S7al 4 &l
g o R Al B [ R ) ST & folu o1t a1 98 - & QIY-91e, I
T 3R g7 H1 A =9 B 2| AR 7 fF T @ dTE@EIR & v pedss 8 g
S drel Y R TR S-S IRaT A 8, F R wEHSt 'e &1 Yol 99 W A Dl 20
fpeiriier 1 g8 el geared 3§ &8 8Ft afcp 399 d1¢ i § 4 #eg Herft| &=
fI9TT @1 980 AR ST Fofadt - W), ¥eE NfE @& ger, S Uiaay SRal ¥UY B JIE]
q¢ & BRU W od ol ol 1 F S8 9 Sl BRI B FDHAL, g8 30,000 UHS HiY
I R WA B FH a dEegR T @1 15 RIS JuY @ AAfaRad e it A
3fTUe HIETH | ARBR A AN Bl § b §0 Yol Bl adr Dl b fhar Syl
AW |quEfy @ s 91g warg R e, SufRe T8
#f s AR TS (ARSe) : wvfy weicy, sRds # o & R & W W A
g Icycd 3t Afdma w39 (RIMS) &1 R & & fog ag wRaR & fae <fyr &
31T foha T o | W] SIRES W WRBR 9 B DIg Aol T8l 5| AfeHa il Bifued |
faeres fQuET &t R T8 B TS 7 T R IIRES b AN Bl Soltel R b foIg
3 AT H ST TSl 2| s HIegH W HRd IR ¥ FaeT © 6 Afswa diorer # It
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HeR @ Ifecs o Faen Hs AN IR WWHR ¥ I8 W /mE ¢ 6 enfeard aga s
T H AE RAfEE®l & RO TR BRI T8 8 U1 & 21 3T ¥ faeT © fF Ry @
@ﬂwaﬁwlg

2 e IR AFET (Breml) @ JuIiy Jeied, § BT Al 9T & I gADR AT §
Siel @ 95 e A Wl W R €1 SgH W ®H aul B & dRUl 98 99 & RAf
IO B TS 21 gsl 9 TN g v g8 € a8l @ fiF T - SR S IR | wadhar
T 8 fhaliiey, ASRET | Tiell Tl 7 fhaliey, |18 &1 qRAT & 9&hal dF d9ax IR
g1 JfpT U ABR ¢ dad Heicll A T el IR & ¢ Fifh 99 A ®l o
YT ARBR H T AT 39 BRI a8 G DI (RIT IO 21 qUI WRBR dadl Io1dd g¥
& BHRU IT TR B AT A AR B 2| A R @5 et sufRa € # s e

B fh SHH BT BRD S &l I dle], HAT AT

SHRI KARADI SANGANNA AMARAPPA (KOPPAL): Sir, I want to speak in
Kannada.
HON. CHAIRPERSON : There is no interpretation. You wait. Once the
Interpreter comes, I will allow you.
... (Interruptions)

HON. CHAIRPERSON: Let him speak either in Hindi or English. There is no
interpretation. Let the Interpreter come. He has to inform in advance.
2 PRIG T SERAT @ FHRT FRIed, § <1 § drem H1 N 6=l g

# 3IUDT AT DA § AR YA & B AN DT W AT BT AT8al gl AR
&3 H JU9ST ST N &l gl S/ I 30 SuHdl Riee ST @1 @ | S d8f W

R dlel AN Pl d8d dbellb s ... (FgeT)

HON. CHAIRPERSON: What you are raising is a State subject.

# BRI T IERWT ¢ H AD AT I AN AT § [ ST b WRDR - §SRAT DY
3R I8 Ud TSt T ol ... (SFaem)

HON. CHAIRPERSON: You can give the paper.

st et AR wieht  : qumufa i, AR &SI SHTae] sfufdvar, gufwdr iR awie ®
RIcT® Ud 9gd Io1 3ffale defl 8 A1 ARN # S Aigfefihd vdeys &, d91a gfedi &,
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I fAHRia & & oy & &R 2 1 U A1 Ugd $9 UfdfhamEamdl efeadl gR1 S9!
7 g o) & S | U A | I el B [l oAt T8 u1g 7| AT 7ET Ugd I
& WIS B faar 71 W] Bifcrdl 3l T BT B FRE A areR gl 38 e 4 famdt
g [ 39 AMel B THCH & Wl 9 984 Wel e 91 9 AT H ARl BT d=id
SfeehIor a1 %2 A1 9 3fefdeary & Racs 9gd a9 TaR®d | 4% T8 #31 off ¥ fadt € &
& 39 savenee &1 RIfd & av 7 Farn Syl
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"SHRI K. PARASURAMAN (THANJAVUR) : Hon. Chairman Sir. I have thank
Hon’ble Puratchiththalaivi Amma for making me a Member of Parliament
representing Thanjavur parliamentary constituency. Union Government led by
Shri Narendra Modi has proposed to start All India Institute of Medical Sciences
(AIIMS) like institutions throughout the country. Hon’ble Chief Minister of
Tamil Nadu is happy to know about this proposal. Ministry of Health Family
Welfare has written to Hon’ble Amma to select three places in the State of Tamil
Nadu for setting up AIIMS like institutions. Government of Tamil Nadu has
identified five places for the consideration of Union Government for establishing
AIIMS like institutions during the current year itself. These five places which are
identified for the purpose have road, rail and air connectivity besides water and
electricity facilities. Hon’ble Amma has directed the State officials concerned to
provide all the details in this regard to the Union Government. Hon’ble Amma
has thanked Hon’ble Prime Minister Shri Narendra Modi for bringing a scheme to
establish AIIMS like institutions in Tamil Nadu. Hon’ble Amma has written a
letter in this regard. Sengippatti in Thanjavur constituency is one among the
places selected for implementing this proposal. There is a Medical College and
Hospital run by the State Government in my constituency. Between Thanjavur
and Tiruchy, if this AIIMS is established in Sengipatti it would benefit the people
of adjoining districts also. Old age people would also be benefitted. They may not
go to far away places for medical treatment if this AIIMS is established in
Sengippatti in my Thanjavur constituency. On behalf of myself and on behalf of
Hon. Puratchiththalaivi Amma I urge the Union Government to set up AIIMS in

Sengipaati in Thanjavur constituency during the current year itself.

* English translation of the Speech originally delivered in Tamil.
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N OOt . oA (AR):  FUORT FEIGd, AT g SN AR § arel &1 Hier 3,
S® Ty AT Iga-agd gude| AR Y F21 Heey 1 Jf fRomE gl oo 4 |9
STE T TS el 2| 99 S8 W & Aidbs ALl & AEH J DISfe BibR oa’|dlg I A
gl oifpd Fears I8 © 6 39 IR X JIORYM, WIR A &3 ¥ qIRe 98d B9 83 ol @i
@ goiE W, W B g9E A TAR T MeF, S T g, Y w9 A7 Fed €, 9 foy AR @
9 drel US @ 8

HREIGY, AT WX &5 H 9gd A Merernsit # aR1 TE 21 39 SR 98 MI W @ Ll
B TH-US foT & Al & el HoATdhe U1 Shedl dHedh S Meresit & adr 8 g1 #
3MUed AT W BN A3 A2ed A e &A1 e 6 39 sfidsl W &+ 7 331 9 &k
Wi AT, USS ddel B AT HRal B U Ry I i & fog o fovar o,
o &1 e &1 991 TR | F8 A o faeT g
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*SHRI V. ELUMALAI (ARANI): Hon’ble Chairman Sir, I extend my
wholehearted salutations to the General Secretary and Hon’ble Chief Minister of
Tamil Nadu Dr. Puratchiththalaivi Amma. The laying work pertaining to National
Highways (NH No. 66) was started in 2009. Tourists from foreign countries and
pilgrims from all parts of the country come to visit Arunachaleswarar temple in
Tiruvannamalai and Angalamman temple in Melmalaiyanur through the National
Highway No. 66. Many accidents take place in this National Highway resulting in
loss of precious lives. I urge that the laying work in that National Highway (NH 66)
should be expedited and the highway be made available for public use at the
earliest. Thank you.

HON. CHAIRPERSON : The House stands adjourned to meet again tomorrow at
11.00 am.

19.35 hrs

The Lok Sabha then adjourned till Eleven of the Clock
on Wednesday, July 23, 2014/Shravana 1, 1936 (Saka)

*English translation of the speech originally delivered in Tamil.
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